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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONE, BHOPAL

Original Application No. 63/2024

IN THE MATTER OF:

Applicant Abdul Kalam
Versus
Respondents State of Madhya Pradesh & Ors.

PARAWISE REPLY ON BEHALF OF STATE OF MADHYA

PRADESH

IT IS MOST RESECTFULLY SUBMITTED HEREINUNDER :

1.

That, the present Original Application pertains to the
alleged illegal operation of stone crushers and mining
quarries unit in Niwari District. The area being eco
sensitive zone and declared as Orchha Wildlife Sanctuary
on dated 2nd January, 2018, the operation of the units
threatens the existence of rich flora and fauna, as well as
is adversely affecting the health of people and fauna of
the region. The continuous operation of the mining units
till date is in blatant violation of the Forest Conservation
Act, 1980, Madhya Pradesh Minor Mineral Rules, 1996,
Water (Prevention & Control of Pollution) Act, 1974 as

well as Air (Prevention & Control of Pollution) Act, 1981.
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That the contents of Para 4.1 of the present Original
Application are formal, hence need no reply. The
Applicant is put to strict proof to the averments made

under this paragraph.

That the contents of Para 4.2 of the present Original
Application enumerates the details of the respondent,
whereas it is submitted that, the mining leases located in
the villages of Pratappura, Bhojpura, Sitapur, Jijaura,
and Babedi Jungle, situated along the Uttar Pradesh and
Madhya Pradesh border within the Niwari district, are
being operated with all requisite statutory approvals. The
necessary permissions for mining operations, including
those from the Directorate General of Mines Safety
(hereinafter referred as “DGMS”) and the Madhya
Pradesh Pollution Control Board (hereinafter referred as
“MPPCB”), have been duly obtained, and the operations
are being conducted in compliance with applicable
regulations. That a List of mines operating in village
Prataprura, Bhojpura, Sitapura, Jijora and Baberi
Distrcit Niwari, Madhya Pradesh is marked and annexed

herewith as Annexure R-1.
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That the contents of Para 4.3 of the present Original
Application are matter of record and the Applicant is

liable to prove the contents made in paragraph under

reply.

That the contents of Para 4.4 of the present Original
Application are denied and it is submitted that, the
mining leases were granted only after obtaining
necessary permissions from the Forest Department,
Revenue Department, and Gram Panchayat.
Furthermore, mining operations commenced only after
securing environmental clearance and requisite consents
related to air and water from the competent authorities.
It is further submitted that, mine belonging to Mr.
Kailash Narayan Gupta (Respondent No. 12), as
mentioned in the complaint by Sainik School, is located
at a distance of more than 300 meters. Additionally, a 30-
foot-high overburden bund has been constructed along
the mining boundary in the direction of the Sainik School
as a protective measure. The lease of Mr. Sanjeev Bajpai,
which was adjacent to the Sainik School, has already

been closed in the past, and the mine operated by Mr.
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Vinod Kumar Agrawal has also been shut down. That the
copies of Panchnama and Map of Saninik School and geo-
tagged photographs of the closed crusher unit of Shri
Vinod Kumar Agarwal are marked and annexed herewith

as Annexure R-2 (Colly.).

That the contents of Para 4.5 of the present Original
Application are denied and it is submitted that, During
the course of the investigation, the Deputy Forest Ranger
of the Forest Department was present to oversee and
verify compliance with applicable environmental and
forest conservation regulations. Upon thorough
examination and site inspection, it was conclusively
ascertained that the mining operations situated in the
villages of Pratappura, Bhojpura, Sitapur, Jijaura, and
Babedi Jungle do not encroach upon or fall within the
legally designated Eco-Sensitive Zone (hereinafter
referred as “ESZ”) of the Orchha Wildlife Sanctuary. As
per the prevailing regulatory framework and
environmental protection guidelines, the Eco-Sensitive
Zone surrounding the sanctuary has been demarcated
with a prescribed buffer zone of 2 kilometers, within

which specific restrictions and prohibitions apply to
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ensure the preservation of ecological balance and
biodiversity. The findings of the investigation affirm that
the said mines are operating outside the stipulated buffer
zone and are not in contravention of the environmental
safeguards imposed under applicable laws, including the
Wildlife (Protection) Act, 1972, and the relevant
notifications issued by the Ministry of Environment,
Forest and Climate Change (hereinafter referred as

“MoEF&CC”).

That the contents of Para 4.6 of the present Original
Application are denied and it is submitted that the
Babedi Nala, which traverses through the villages of
Pratappura, Bhojpura, Jijaura, and Sitapur, has not
been subjected to any alteration that would result in the
narrowing of its width or obstruction of its natural water
flow. It is further submitted that, a bridge has been
constructed over the nala to facilitate safe and efficient
movement of vehicles and local residents without
disrupting the waterway. The construction of the bridge
has been executed in a manner that ensures the
continuous and unimpeded flow of water beneath it,

thereby maintaining the ecological balance and
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hydrological integrity of the stream. Furthermore, no
modifications have been made to the course or direction
of the nala that would affect its natural drainage pattern.
Geo-tagged photograph depicting free flow of Babedi
Nalah is marked and annexed herewith as Annexure R-

3.

That the contents of Para 4.7 of the present Original
Application are matter of record and the Applicant is
liable to prove the contents made in paragraph under
reply. Whereas it is submitted that, No permission has
been granted for mining activities within the Eco-
Sensitive Zone of the Orchha Wildlife Sanctuary, and no
mines are operating within the designated Eco-Sensitive

Zone.

That the contents of Para 4.8 of the present Original
Application are matter of record and the Applicant is
liable to prove the contents made in paragraph under
reply. Whereas it is submitted that, the mining areas
situated in the villages of Pratappura, Bhojpura, Sitapur,
and Jijaura are located at an approximate distance of 3.5

kilometers from the boundary of the Orchha Wildlife
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Sanctuary. In accordance with the official notification
issued by the MoEF&CC, Government of India, and
published in the Gazette of India, New Delhi, dated
02/01/2018, a 2-kilometer radius from the periphery of
the Orchha Wildlife Sanctuary has been designated as an
ESZ. The purpose of this designation is to provide a
regulated buffer zone around the sanctuary to ensure the
conservation of biodiversity, protect wildlife habitats, and
prevent any environmentally detrimental activities within
the prescribed limits. The location of the aforementioned
mining areas outside the designated Eco-Sensitive Zone
affirms that such operations do not fall within the
restricted or prohibited zone as per the statutory
guidelines. The copy of the MoEF&CC notification S.O.
35(E) dated 02.01.2018 of Orchha Wildlife Sanctuary is

marked and annexed herewith as Annexure R-4.

That the contents of Para 4.9 and 4.10 of the present
Original Application are denied and it is submitted that
the mines located in Khasra Nos. 267/2, 268/2, and
269/2 of Village Pratappura and Khasra Nos. 04, 06, 07,
and 08 of Village Bhojpura, as mentioned in the

complaint, were duly approved and operational prior to
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the construction of the national highway in the year
2020-21. At present, the mines situated in Khasra Nos.
268/2 and 269/2 of Village Pratappura and Khasra Nos.
04 and 06 of Village Bhojpura are located at a distance of
more than 100 meters from the national highway.
Additionally, during the renewal process of the mining
leases for Khasra Nos. 267/2 and 07, the requisite
distance of 100 meters from the national highway was
duly maintained before granting approval. Furthermore,
in the direction of the national highway, an overburden
bund has been constructed as a safety measure in
accordance with Rule 30(21) of the Madhya Pradesh
Minor Mineral Rules, 1996, ensuring that no adverse
impact arises due to the pre-approved mining operations
in the area. Moreover, no mines are being operated on
forest land in the villages of Pratappura, Bhojpura,
Jijaura, and Babedi Jungle, and the complainant has
failed to provide any evidence to substantiate claims of
mining activities on forest land. All mining operations in
these villages are being conducted strictly on privately
owned or government-designated land, only after

obtaining the necessary approvals from the competent
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authorities. Following the construction of the Khajuraho-
Jhansi four-lane highway, the renewal of mining leases
has been carried out in compliance with regulatory
distance requirements. Furthermore, for pre-approved
mines, an overburden bed has been established in the
direction of the national highway as an additional safety
measure to prevent any potential hazards or
disturbances. Relevant photographs and the map of the
Bund over the National Highway are marked and

annexed herewith as Annexure R-5.

That the contents of Para 4.11 of the present Original
Application are denied and it is submitted that the Minor
Mineral Mining Plan came into effect on 28.03.2013,
whereas the aforementioned mines had already been
duly approved and were operational prior to its
implementation. At the time of their approval and
operation, the mining plan was not in force. However,
following the enforcement of the mining plan, all mining
activities are being carried out in strict compliance of the

Minor Mineral Mining Plan.
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That the contents of Para 4.12 and 4.13 of the present
Original Application are denied and it is submitted that,
Mining operations in the approved mines situated in the
villages of Pratappura, Bhojpura, Jijaura, and Babedi
Jungle are being conducted in full compliance with all
applicable legal and regulatory provisions governing
mining activities. Prior to the commencement of any
mining operations, the requisite environmental clearance
and statutory consents related to air and water quality
are duly obtained from the competent authorities.
Additionally, in accordance with the safety protocols and
guidelines prescribed by the Directorate General of Mines
Safety (hereinafter referred as “DGMS”), permission is
secured before initiating any blasting activities. Blasting
operations are carried out strictly as per the prescribed
safety norms and only by a registered and -certified
blaster, ensuring adherence to all regulatory
requirements related to occupational safety,
environmental sustainability, and public welfare. The
copies of Permissions issued by the Directorate General
of Mineral Safety, Gwalior are marked and annexed

herewith as Annexure R-6 (Colly.).
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That the contents of Para 4.14 of the present Original
Application are denied and it is submitted that, Mining
operations in the mines within the district are carried out
only after the approval of a valid mining plan. Prior to the
approval of the mining plan, necessary preparatory
documents, including location maps, contour maps, and
other relevant surveys, are prepared. Upon review of
these documents, the mining plan is duly approved by
the Regional Head of the Directorate of Geology and
Mining, Jabalpur, in accordance with the applicable

regulatory framework

That the contents of Para 4.15 of the present Original
Application are denied and it is submitted that, As per
Rule 5 of the Madhya Pradesh Minor Mineral Rules,
1996, mining leases can only be approved while
maintaining a restricted distance of 50 meters from a
stream and 100 meters from other water bodies such as
rivers and ponds. In the case of the mines mentioned in
the complaint, no pond or river is located within a 100-
meter radius of the approved mining areas. The Betwa

River is situated at an approximate distance of 700
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meters. Furthermore, the approved mines have been
sanctioned while ensuring a minimum distance of 50
meters from the stream flowing within the sanctioned
area, in strict adherence to the applicable regulatory

provisions.

That the contents of Para 4.16 of the present Original
Application are denied and it is submitted that, In Village
Pratappura, storage has been approved on the vacant
portions of private land bearing Khasra Nos. 267/1/1,
268/2, and 269/2, based on the consent of the
landowner. The designated storage area is separate from
the approved mining area. The copy of consent letter from
the land owner and the order of storage by Collector
Office (Mining Division), District Niwari is marked and

annexed herewith as Annexure R-7.

That the contents of Para 4.17 of the present Original
Application are denied and it is submitted that, upon
finding evidence of illegal mining, a case of illegal mining
was registered against Ramesh Bangar. In the case of
Sunil Gupta’s mine, an objection was raised by the lessee

due to a lack of prior notice regarding the inspection.
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Consequently, the Collector, vide Office Letter No.
470 /Khaniij /20, Niwari, dated 20.09.2023, constituted a
committee, and following the subsequent investigation, a
case of illegal mining was duly registered. Additionally,
the renewal of the mining lease mentioned in the
complaint had already been completed before the
expiration of its tenure, as per Letter No. 207, dated
06.05.2022. A copy of Renewal Order of mine lease of

Shri Sunil Kumar Gupta dated 06.05.2022 is marked

and annexed herewith as Annexure R-8.

That the contents of Para 4.18 of the present Original
Application are matter of record and the Applicant is

liable to prove the contents made in paragraph under

reply.

That the contents of Para 4.19 of the present Original
Application are denied and it is submitted that, As per
MoEF&CC Letter No. J11011/15/2012-1A.11 (M) dated
20/03/2015, it has been stated that the validity of
Environmental Clearance (EC) extends up to 30 years.
There is no mention of obtaining a fresh EC at the time

of renewal of mining lease. A copy of MOEF&CC Letter No.
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J11011/15/2012-1A.11 (M) dated 20/03/2015 is marked

and annexed herewith as Annexure R-9.

That the contents of Para 4.20 of the present Original
Application are denied and it is submitted that, Mining
operations are conducted only after obtaining consent for
air and water from the MPPCB. In compliance with the
order of the Hon’ble National Green Tribunal (NGT),
mining activities were halted on 09.10.2023. However,
operations were resumed following the issuance of Office
Memorandum dated 03.11.2023 issued by MoEF&CC,
and in pursuance of Letter No. 2359 dated 21.12.2023
issued by SEIAA, Madhya Pradesh. The copies of Office
Memorandum dated 03.11.2023 issued by MoEF&CC
and Letter No. 2359 dated 21.12.2023 issued by
MPSEIAA are marked and annexed herewith as

Annexure R-10 (Colly.).

That the contents of Para 4.21 of the present Original
Application are denied and it is submitted that, In
compliance with the order of the Hon’ble National Green
Tribunal (NGT), mining operations were halted in all

mines that had obtained NOC from DEIAA. The lessees
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were permitted to sell only the minerals available at the
storage sites. Regarding the complaint mentioned by the
complainant, a joint inspection of the mining area was
conducted by the Tehsildar and the Mining Inspector
during which mining operations were found to be

discontinued.

That the contents of Para 4.22 of the present Original
Application are denied and it is submitted that, in
reference to the complaint mentioned in the point, a
response was sought from the then Mining Officer, who
submitted a reply stating that, upon examination by the
regulatory administration as well as the Mining and
Economic Offenses Wing, the complaint has been
dismissed. The copy of Complaint and Order is marked

and annexed herewith as Annexure R-11 (Colly.).

That the contents of Para 4.23 of the present Original
Application are denied in toto, and the Applicant is put
to strict proof to the averments made under this

paragraph.
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23. That the contents of Para 5.1 to 5.4 of the present
Original Application are denied in toto in view of the
aforementioned submissions, and the Applicant is put to

strict proof to the averments made under this paragraph.

24.  An affidavit in support is filed herewith.

Date: 15.02.2025
Place: Bhopal

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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BEFORE T 1 TRIBUN
CENTRAL ZONAL BENCH BHOPAL
Original Application No. 63/2024

IN THE MATTER OF:
ABDUL KALAM APPLICANT(S)

VERSUS
STATE OF MP & ORS. RESPONDENT(S)
AFFIDAVIT

I, Dr. Ajay Kumar Mishra S/o Shri Shrikant Mishra, aged about 36

years, posted as Assistant Mining Officer, District Niwari, Office Address

- Mining Section, Collector Office, District Niwari. I am the OIC in the

instant ‘matter, do hereby state on oath and solemnly affirm as under

1. That, I have been appointed as the Officer In-Charge to represent this
case on behalf of State of MP and as such I am well conversant with
the facts of the case and therefore, competent to swear this affidavit.

2. That, the accompanying Para-wise Reply has been prepared and
filed as per my instructions and has also been explained to me.

3. That, the contents of para 1 to ___of the accompanying Para-wise
Reply are true to my knowledge based upon official records and legal

averments made therein are true on the legal advice and believed to

Pl B8 o W}MJ%/(/L,

P2 g]a Lo § by Q=
fyu-d Wi 2,) 5 DEPONENT
R e %9/

Wé& N VERIFICATION

Ly
stou ofRw: &
,wmribed deponent do hereby verify that the contents of para 1

m‘ﬁwﬁ.&ﬁ(ﬁﬁdawt are true to my personal knowledge and belief.
g T TP W6 A
e s Y B signed on this _/ O day of __ 2 202&at ,%J(M_.P.)

e esm®  (DENTIFYBY Mt ==

DEPONENT
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ANNEXURE A-6

‘@ GPS Map
| Camera Lite |
SSJH Rd, Uttar Pradesh 284128, India
Latitude Longitude
25.43485215° 78.64393459°
Local 02:54:02 PM Altitude 229 meters

GMT 09:24:.02 AM Thursday, 20.06.2024
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Latitude
25.43480856°

Local 02:55:43 PM
GMT 09:25:43 AM

@ GPS Map

SSJH Rd, Uttar Pradesh 284128, India

Longitude

78.64345816°

Altitude 229 meters
Thursday, 20.06.2024




Latitude
25.43450721°

Local 01:02:55 PM
GMT 07:32:55 AM

:

152

‘@ GPS Map

-

SSJH Rd, Uttar Pradesh 284128, India

Longitude

78.64314956°

Altitude 231 meters
Monday, 01.07.2024
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Latitude
25.43480856°

Local 02:55:43 PM
GMT 09:25:43 AM

@ GPS Map

SSJH Rd, Uttar Pradesh 284128, India

Longitude

78.64345816°

Altitude 229 meters
Thursday, 20.06.2024
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A

Jhansi, Madhya Pradesh, India

271, Industrial area, Pratap Pura, Jhansi, Madhya Pradesh 472001, India
Lat 25.415996°

Long 78.66614°

18/04/24 12:13 PM GMT +05:30
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155 ANNEXURE R-4

TS "o o TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

JTATATIOT
EXTRAORDINARY
T [[—a98 3—39-WUs (ii)
PART II—Section 3—Sub-section (ii)

ARt | WeRTiyE
PUBLISHED BY AUTHORITY
q 24 T feoelt, geam, SAa 3, 2018/9T 13, 1939
No. 24] NEW DELHI, WEDNESDAY, JANUARY 3, 2018/PAUSHA 13,1939

AT, a9 3R Srarg gREds #erer

1B CE]
T feeett, 2 starY, 2018

FAT. 35(3N).—AXT TLHIT & TIE, a9 A AAGrg TRAdT HATAT sl SEL=AT
. F.AT. 1700 (31), A 26 7%, 2017 FIT ITET ATSGAAT AL o6 LTSI, AT H TRT1T

&t e ot a4t e & S 399 waTed g & 9raEr off, 39 aE °, 3 AiegEdr &
eI FTA AT TSI it TTAIT ST T U= F27 of 1% o, g1 foF it erafy & fiav swa

S AT et R T
3T, ST YTET ATSFAAT <6 TSI, il T(AAT S9aT Hf 26 7%, 2017 FHl 3T FT &F Te

off;

3T, ITh TTET SATEAAT o6 TATL | ATHAT 3T TUIETRAT & Fls AT S GeATd TTH Tl
EREF

AT, AT TSN AAITLOT, HeT TR ST & SIHAvg (ool § fo4a g 3T 7g 45.36 a7
fReTHTeY o Thetl gal g 3T STET avgsiid AHAT0T ARl TSTET I 3A¥ I Jae | F& 1
IST % AT =T g &5

AT, AT AT AAARTT H IAEq(d 3T SHaeivq i TYF g 9T AAALIT ST
g & frags g

44 GI/2018 (1)

33
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AT, AT TSN ATAOT H Fgy &l 4 TSAAAT, ASAT 0l 16 TSATqF7T, qierdt Hr 97
TSITTAAT 3% 4 g it Sttt | iAo g1 aaeaiaat 3 Srasteqel &1 @990 56 6T 8,

Faeqfa:

T (A% E13%1), SIS (ST RFTAAT 47), AT (FUSTATIFAT A7), AqAT (TAAFT

FHfaaTe), AAAATE (FGI7T [Fagern), sa (377 F7HTd), 9% (Hrofieqd q9+), IWe (7T
Furataa), IR (SIRIFAIT Ty, AT (RRIFRTT FGIITH), T\ (SgiFarqe &1724),

A

G (O1FF7 rfa#), = (Flaigdifaar 22uisitaan, aed (Saa<iar dfagarer, g4t
faeftiear , =9 (SHHIGTTAT , AT (fee wERe), Hie (forsea
( | )
ST, TF (SHTRAT FIRISHIGAT), QX (TFFAT #217), TLLTs (TTNTT Frgerd), FAa
(FITi7aT FRTT), FaTs ([FSfaar gan), THA (FAT F7ar), 0 ([Afasar 2a=ran, 0
o\ N . .

(FaTsTTzaT TFT170), o (FRFIaT J7H), AG (FYFT A FIF0), [T (F947 Jrfed), |
(FFGTH Forh), R (Forfe<r=er %), TATE (FEAFITIETTH), TH ([FFmeT FHF211T7), T99
(Fer Tefagien), ST (SFAreTareed), Tad (FIF1HST BaRE), IAT (FHFAT ATFHA1),
fremm (swa<ar faey), awe Tt (sefatear gra<), Ot (safaar @917, aqs
(FTFITTIT F22T), THA (FTFATFT F27), ATAT (FIZIHHAT TIFFA170), T0AT (8HReT Z1e74),
AR (372177 T71e9), =% (STHTFITIRIT Aeeiadial), [aar (igi79r Saaiigied) di7 a7
(fFFa w71a7727);

EiGE] , S FIEATET ZIFHT), Faw (3T , USTh (H12g179

= ) ! q
F12517), AT AT (FoTT FverTiaed), a1 G (T SpI%D), AT (FTI7T 57977, ARA
G (FIT9G [Fd1%1TeT), Aat (Fe21F 5%, siF wa< aa¥ (JTI75/eT 2o7d), ¥ TS
. 3 ~
ST (FFHT FIel), FANGE (GTIFITRT [fraFa ©2)igq flaaeed), HJadr (F79eed
aX o o =" N . A

zeareed), AT Thee Fq_T (Z7 THeaqa), Famr (797 7o), T gaiEr  w Sl

(BATIFTT To720), STAT et (Ffe 7ie) A @ (FfaarT #97149);

s, mTiRafadt, watEofia s Sa AfEgar & g @ aRfFafedh god = & =7 8
AT TSI AAATCOT F AT & % =14 AT % & &, foreehr oeam s F a1 &
fafAfde €, e sfiw Joreit & &= &7 qeiera o |9ferg HiTar saeds ¢ AT S arieeident

Toal ST | IR AT SN F a1 3 TATAT TAT THERLIT Fld il JTA g FEAT AT B,

qAq:, AT, FealT LRI, TATAL (F2eA0T) 999, 1986 F F=w 5 & Iuf=aw (3) F A1 ufeq
AT (FeeroT) SfAfRTE, 1986 (1986 #T 29) #T 41T 3 #T ITERT (3) & ITATT (2) ¥F & (v)
AT @ (xiv) ST ITETT (1) T T&T TRl T TN FLd g0, HeT T3 T | AT a9

FATCO T AT o AT A &7 TRt fieT IRfer, siear og< & arareia &= (100 Hiex 9ifd) u<
AT AL TR F & Al FIEHT AT FAS(1F AT qTI A Tenl Faar s (BF 3898 389
AT TRl HA&l ST Fgl TAT §) & &9 § ATgg=a wedl g, e e [amar g,
_AT :--

N

1. qrifRufaeht @adt Sie &1 e 3fiX Sudhr dTu--(1) arieRafadt gaat S " awasia
FATLOT &t HAT 2 FheArter 9 foeariia g, sivar a8 & g &= (100 Hiex qife) sfiw

34
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(9T [I-E|vS 3(ii) ] SRA F1 TS ; TR 3

SOY YR F T Al PIgHL AT TR aar S FT AR 24.84 a° e 2
g fRerfasht Fa<r ST T AT 7 Fuia Sareg-1 & f=m /@7 )

(2) ST ARSI ATIATCO 3T qTRTRATAhT Heral ST o qrHered IuTael-11 3T IqTare-I1T
¥ fRw T €

(3) TTffearfaeht Haral ST o e A aTer 17 TTHT %0l TAT 3T I Aot Iqrad- [V F
w7 H g

(4) HTHT & SHTL 3T ALAT MT I9TFAL & T T EATAhT Tl T T =T Y-V F
T H HATE |
2. qiiRafadr @t s % forg s=fers agrisET - (1) w7 "R, ariRafad g9 W
TS o (1T TIST9S § SH SATEEAAT o THTI 0l AT | T a9 hl (AT o6 HIae, T ARl
& I | T 39 ATIGAAT § Fo T AHLT & ATHSET F SAATorw TEIITSIAT JATT HAT |

(2) ST FEEHR GIRT qrRRATaent Feat st o forw smEfors waras 26 a3, 9 AtaeEar |
At Gt T gEaa 6 o7 T et & arse i Fia aeanTe g0 ST Aeiad,
7f% #1E 2f, g7 3= M |

(3)  ATAToTR HETITSTHT, TATALONT 3T qTEreerfasht for=Tai 7 FHTRd Fed o (070 1T qEHTT
* T Herg [0 o TTrwel | TR gl Aot

()  gETE;

(i) T AT TS,

(iii)  F;

@iv) KIS EEH

(v)  ergd ferhr,

(vi) Tde;

(vii)  Tryor faeT;

(viii) =TS 3% &g R,
(ix) AT,

(x) 9T T

(xi) <R =T AT

(4)  SAATerE FEESET AqHIRT ST J-S090, FaE<=qT i harwamar o #ig [eae
AT Tl BT S T (o T8 ATLAAT § [AfAfase T T 3T I o7 Tt SEaee=T oY
TRaTaReTdl ® i srfers Teqar o arifearfaeht sTyherar &7 Haed HiT |

(5) AT AETITSAT | AAT=GIad &A1 & SHUITZIL, =TT ST [Tl o Heq, ey &=
F TIHA, TA-HW & THGHT, qAA A F TEGd, I AT THI @AW, TAT AHIEAT A
FMATHATA TAT AT EATAhT 37T TATAL0T F HSTAT UH T Tggell, o q¢ &1 a7 sMaeqF g,
orT I9ag g |

(6) =R AETATSIAT THT FE=ATT IS ®Iat, T T T S1rawdi, a1 & Th1T 3 e,
F &7, FTSTS G, R &5 JH ITh! 3 IHT THT 6 €A, SAW F1Y &, A1, et

35
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T AT TATIIT FT AT T TG I ATHT HT AT TISTAT FT ATA=E g0 A=\ A7
gEqTET W % START T SH1T 30 g0 FHEA a1 ST |

(7) Sr=ter AEESHT AT eerfaent Saar St & e &1, T Garl 6 Stiasr e & o
aTrfefaeT e e &1 giafesa wea gu Bfaaiea 0 |

(8) =TI WETATSAT 0 ATAHAAT & Tl o1 AT Al & Feed % forw A=t afufa &
o U HesT TEarasy 9T FIM |

3. UST GG G FohT ST qTet SUTH-- 5T AERTE TH ATAAAT oF STt T TATA FeeA % forg
rerferfed S G, -

(1) Y-SIIRT — qrRFafaeT Hadt ST § aA1, SA-HY &=, FIU &=, AHE-THIE & TS 6
o ofega o 1o amet T gor =11 &7 artorsa® i sirenien Sramart & fom 9= a7
TOTEdT qg1 T ST AT o AT Aol HrAeT § % & § &1 7 (Faiied B S
TRq AT et "ol S & WA FU i UH ST o i w7 guiaad Feeer Gt i
TRrRTeT 9% 3% TS AT % UF AqHIad |, ST e Fartet i e sEedl i I w
& forT @, sTeTa foha St sie-

(i) o= Tl &7 FTET FLAT 37T I8 G3E FLAT qAT A TSh! T AT,

(if) FFAT BT ST AN G IAeTst FT A0 ST T,

(iii) IEIT IAH | LA ATl T I

(iv) T AWM S| FTq ITHIT I, HEAgrsas GUeT i T gagrsi &1 a9q i
ATl ATENE Higd T eafasht 93eq ff g; 3%

(v) 2T 4 & 77 gag "atad At

T T o6 5T a9 & I3 AqHIGT 9T 9T % Aqees 244 37 aq9g 997 3fe F 3uasi &
FAITA & ToAT, e Sava Aqged SIS ST 3+ TaINTd aq \arel (39 s i
HTTAT) AT, 2006 (2007 7 2) ff 8, ATIOMSTF T ITNT [&HHTd FRATHaATal 6 ol TSt
S AT AT ST Tl Z:

i Tg AT T arRfeataet Heat S| & Hiae s-aArHear § SuESa wie qre, Mt i &
Ta=ITE T8 T o TAT TS TLHE G T HIH § T a1 F9TEd gRit oY 39 e & Farae
FT AT F= 1T FLHTL & TATE, A T TAaTg Taad G ol <A 1 gt |

g TS AT T ST AT &1 Gored § =6 ST U7 o orefi o7 S9atera o foara foreft ot gom 7 -
SYANT T TRATT AT A1 T |

uiq T8 3T off T forae g o § S A o=, F0 & offQ § FrS GO Feldl dai gl 3
FTILFT AT ALCATEH FIT &3 H T ST AT ARG BhATheATar o FT T 60T Hdel

F I R0 ST |

36
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(9T [I-E|vS 3(ii) ] SRA F1 TS ; TR 5

(2) STHAF A BN - Aol HSTATSAT § THT AT ST BT %0l TEATT ahl SATUIAT S I
AT ST TARGHARL 6 (70 TTSTAT FIEATAT RIS T5T T G UH &A1 9% T I (e
e framererr afafog #¢ & forw oy e o grtests g aaw o s

(3) wded — () uriefefaet Haay St % fae 7% wdeq urfeatadt gadt sie & forw Srarsar
7 fe=mTe q¥eq Rl &1 e Ted agrarsEr & S a gl |

(@) T HTAISHAT 93ed [T, T TA1E<0 oY a+ 9T, 1T 93t & qaael § 31 gt |

(1) T HETATSIAT AT Terd HgTATSIAT o Ueh Tk o & § STFT STUAT |

(1) Te et R Aefafed & srefie fafaafea g, eraiq -
(i) AT TS TqITLoT it HAT 7 1 FRerrfier a A ariefRefasht "@edt sie F A
& =8 S ot e §, 77 arforicTs ged T REE aqaa 98t g @ TR aegsig
FaTeoT it H{T 7 1 et fF T ¥ a9 gred s RAE #T wroEr aded
HETITSAT & AqETE qTferfast gded giagrst & fow g@ aiearfua s qarfafga a m *
o sr=tTa foRaT ST,

(ii) ITRTRaTehT Hasr ST= & Hia< g9 90 weq Grarsardat a1 fFemme adeq sl

FT FoeaTe F T AT & T, a9 3% STAarg qadd Ha1ad & qNaere HEidl & gl
TAT TCET T FLEAOT ITIEHT, FIT AT AT T ehl T (THT-THT T TAT FHererad)
AT Agidi & ST, Tt a2, F 7gd ad gh,

(iii) AT AZTASAT &1 AHIET (U S T, Ted & forw T & [eem aded
TRl & foea &t awatas e AR gt Tom At afafa i e o=
E IS PLREIERIEE R PEAUI AR GEIRERIEA I

(4) *=fitE fFEa - iR o s § agaget Ju9 s P & aft wret S5 a4t shie
T AT &, A [@AAATY, ST TATAl, AL, Tl AR, TAAT, THIU, TAT, FH, TG,
TOTAT ST ol GgaTd ahl STUAT ¥ Ivg |ferd (ohaT STTUAT AT It qeAT S §3eT & U =9
ATEAAT & Sifa| TH1eH & G T Bg A & AIqL, ST AT FAT0IAT ST THT Jreir

AT Tersh HTATSAT T AT T |

(5) wraa T R e - TREafad ot s\ & waai, @e=are, foeg-aer, ufagras,
FATCHE ST HIEh o HEed & Gl &l Tl HLAT gVl 3T T SATEEHAAT o SATAH T i AT
" B 918 % HId¥ I G i TSHTT qATC FLAT R AT ATATorw HZIATSAT § qeqTord i
SO |

(6) &af wgwer - aTRfRufadr Fa< = § ey yguer F e F v aew a7
T T AT AT T YU HI= 1€, a7 (Y0 Hareor & === srtafa=m, 1981 (1981
T 14) F ITFLT 3T 396 AefiT FJAT0 MU [T F AgEeor § qnes® ffgia ¢ Faa A
T |

(7) AT TG -~ TTfEATAhT Fa<t ST, a1 TG0 6 FF=A07 % e 77 qaer 1 a=7ia

AT =T T IguOT MEE A (YT e s [Een) Atet=a, 1981 (1981 #r 14)
3T 38 FLT FT0 T [IHT F ITGIT F AR H Areeiw HEid oY FEm aume w4 |

37
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(8) sifgema 1 AT -- TRt @a<t e § Su=mha afgeme &1 e s (sgoor
e gt e srfaf=ae, 1974 (1974 %1 6) 3 9 Jefid s=10 10 {7t & Iuasl &
FTETL ZIT |

(9) 3T F9fAY - 3\ suferet w1 e Mwferfa =0 d grm--

()  arfefRurfast Ha<t ST # 2 AfAre F7 Fvee aHg-aw a7 qafdd 3| st
e MaH, 2016, ST T TR 6 TAE0, a9 T FAarg Tadq g 1ad i

ATA=AT &, FT.3M. 1357(3) @ 8 79, 2016, FIT THIAT FhU T o, 3 Ioaelt

% AT AT STTUAT,

(@) T wtaEer S FEiEot e soa FAehiwohii Juewi § 3 smforst &
T o oI AT T 4T,
(M 7 i Gt w7 afemea: g1 a9 a1 W ST F JTeH § |TiAihd
[ERIECILER
(&)  STFTEt® YT &1 Foem arRiEafant goat SE & 9787 9891 (U 0 & 97
T Tateaei w=&iga OfT § SR i arRfeafaent o<t ST § 319 srafrset &
STATHT AT TEH LT AT A5l T
(10) St el sraferse- orifRafaet et s & St et sraferst 1 fMaem area g
& T, I AT AT T HATAT ! GHI-THT T TATHATET SATe=aT 9.5, 343 (31)
AT 28 91 2016 FTT THIAT Sia Ferfehce i aferg weer ==, 2016, % Iuae & Aqare &har
STTURTT |
(11) TTT afiEg - afaea it i afafafemT smam & aqge ARt S o o g9
ArATer AT § (9 Iqarg ATaaRfaa fohT STUST SiiT sfi=fors HgTAISHT & qI7< g7 AT 5T
AT 6 HETH TTIEHRTT & G AR gid aa, At Ffa sg= M=mt & [faadi & sqaw
T TIATEATEAT 3 AAATAT ol (AT HAT |

(12) sfrenfies gwrear —

() qTRfETeht Faat ST & Hae 97 FT8 Semia SN & ST 6l ST (&6fd & e
w7 AT Ty swaThd =T fRrEre a8 & STus |

(@) arifEufaeht gadt S & Ha o, a7, JaT, eai TG0 T Hed arel el 90 ISR
T TITOAT F ST A1 &f ST |

4, qiifRafad @t e § yfafvg siv Rt et 1 g=4t - ol g9 e
T 7Y FoRameherTd qataer (F2eA0T) Tta«ae, 1986 (1986 T 29) 3fi¥ 39 Tefiw s=TU U 24T
SIS FIXT ATHEA g T A= <7 7 "reeft § Ay Ofw & faafa g, eaiq -
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#. 9. [ERIEEIE] Ui
(1) (2) (3)
%. yhafg s
1. ATOTTST T | (F) AT (A T Jgd @A), T Al G AT IAH]
qred &1 At fam viafug gt aatas s
ATt it =g saeTwaret & e sfeaid 7l
F HIAHTT 7 74089 & T &<t T @iear i a<hs
Tfermior & forw 2off argem 4t <2t =1 AfRwtor wwar ft
g
(@) @9 |HRATE, AT IFAH AT 6 e
=T (Frfee) & 1995 &1 202 &.uA. eEdEd
freeTTe a9 RT 9R & "IHA # SR ae
4 ITET, 2006 T Tz AT (7@) @ 2012 7 435
AT TS TATH WA T 6 A § arg 21
I, 2014 F AT MR F ATELOT § T TATAT
BT |
2. YU (S, ATg, &I, eaH) | (F) aifEefadr g9d S| oau a1 e FAE e
FIRA FIA AT IAN a0l | SN 6 (SEqTL o0l ST Tl &b ST |
AL (@) =T IO {07 ae aRfror g A7 AT &
®T H afiehd AN FHIY MTT T SN Algd Al
7] et & sqe At G smom
3. Jed 5o faga aRFeET & | aR) fEfeat & s Stattg (79T STated &
TITIAT | AT giv |
4. et IRE®eHT qardl #T7 | an) @feEt # o aqan Ydiug (T Iueted &
ITANT AT IcTEA | oam) |
5 TTHfds® ST et a7 aaqet | @y &t & aqam sfafug (s suetaa &
g § AqUATT digeid T | FEr) g |
T |
6. AT TRt T T | TRl Haar S\ & dae 95 & Femm e
T 1 A AT Al 20T |
CARIERIEENERIGIR]
7. gled AT TETE &7 ATMOMoa® | qTedfaat 9ded Fhamedeara & eqrt §¥a«Tst &

Y |

framr axfera o= & Jmr 7 uw Gerdie 9% =30
grivfRafadt Fadt 9 F foeaw 9% 3w o ot A

g, T AT gled i REe =T Toi g
g, Gt & i w7 uw herier ¥ Y osiiw
g fRerfadt Fadt st & faeqme o 339 9 S oft Ree

gl 99T 90 q¥ew e a1 e harsReT #r

faedqTe Tfed HETESHET 3T TAqT 9R] Anas® il
T FAATAT BT
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8. wHT, FAWAL, e g &g | an) At & e FRaia g
AT Ox FATfosTE aegE S
FAGE TTAT hl TATIAT |
9. Tferator e | (%) @fara &= a7 qifRafaeht o<t s o oft Aee
2 fT Har 7 uw e & fiae G oft g
AT ATIOTST S |HAHTT ST Aal AT STUI:
TR TR SR &l 39 START & forw 3y oo o
Hfator s sfdid =1 3 F ST (1) ¥ gH6EE
raTeRaTT ot €, &1 i & o sraTa o Strow |
T SAM AT IGU I Agl Hd 8, d HatAq
Tt e AR o ST sfie @ A
s fafe=wt, 7fs w7 gf, & Aqa g% IrfeeweTr &
T4 AT H & FATH T T SO |
(@) TF FRAreT & AT Ai=ters HgraST 6 AIam
e givr |
10. | IO IO T FIA AT A | AT Haar S § ity Gt & Icrat &+
T | 3TITEd FA AT T YgUO, ¥ TREEwend, T i
AT IART, FW, HT IATT AT FIY AT IATET AT
STATE T AT IANT | VT T SATATT [T
ST |
11. | 3¢ AT T ST ary RAfet F aqEmr AR (= suEta &
&) 2T |
12, | FeT AT FTL (F) TST TR F qET TriAEe £ O s F &
I, AR AT Tqo1eq AT Aol S/ 9% a7 a1 § el
FeAT T 212 ARl 2l |
(@) Fet ¥ Fere, FafAq T v sy atafaam T
SO Fefig FaTw U FEdi F I9Edl F AqAn
frffartae gt |
13. | 3T STEl X AT FwY aq | 9] At F aefi Efaata g
ITATT T HURI (TASTTHEHT) |
=@ oiT E= a7 ' '
14, & aﬁi%ﬁ?«rﬁmaﬁ'{ j‘:}q?ﬁgjﬁ aefiw fafaafea g (affema e #ir
, . )|
T FAATar T |
15. | W gE-gtEgret @@ | oy e, et s B siv saesy antees

FRrT 2t

RIETdl & AT AT i IUTAT o |1 AT
Rl
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RG & TS ; SR 9

=TT g *1 =TT FIAT

16. A fafemt, et s AT & Iuasy Anes®
AT S G3E HIAT qAT A% | Al & AL AT hl 3ITAT % 97 At
TEFHI T /AT | Nl

17. | e ¥ "&faa harwena S | AR At & arefie ARt g
T AT AT, gATRIEL, T,
L IEEA S |1 O L)
grfefRatadt Hadt ST 47 &
I H 3I=AT S8 FhETRar
AT

18, | TRTET T i TEr del & | AN fafee F arefiw erfRtaa g
LT |

19. | T # ATAE dREEA & | AN EtEE & e arforeasd g3 6 o Efaata
AT | g |

20. | TTHT HEETET ST I @l | T ST & forw g fafert & srefie st g
FU T TRTATHT TATAT 6 AT
qATAA, TLATAT  FIW, ST
F T FAZAT T |

21. | TEA® I [EET AT AR | oy B F qea atgema w7 e Afefa 2
g H SUATRG qgEd #iw
I AT 7 fAeame |

20 | "dg X qEwa S« it | 9 At & e ERaia g
Frforfsas AT |

23, | G Fe, AR FaAT, offq & forw | @ fFatea & eefiw At g siw @9a
F 3T 7T ITIN | e g ramsherar it "t ' e iy

ST

24, | 3T AATAT T&YT | EIREIERIERE EIEREIRRIECRAUE

o5, | faraeft ysTria= &1« ] fatert & srefie Efaatea gir |

26. | mfrfRafydy wia oy faferat & srefir fafaafae g

27 | wATiRe® IAT FT YA EIUREIERIERE EIEREIRRIECRAUE

28, | ATIOUISAT ATEAETE ¥ Bl | | AW fafet & srefie fA==atea givr |

T. gafda e

29 | AT A HHAT | ek &9 § Farar f&F7 ST |

30. | o9 @t | TR € § FETaT &3 SITUAT |

31. | AT Gramremat & oo gfa | afra 9 9 semEr f&a s |
STATRIERT T AT FHLAT |

32, | Felx RN SEe  Saq | 9td €9 " Ferar &R>r S |
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T AT st AT 2

33 | TEATRTONT FHell &1 &7 ST I, | TRTT AT T T@TET <97 g |
ITIM |

34, | FIO AT | ik &9 § FeraT f&F7 SITuA |

35 | T T | TqiRT &9 F FeTaT 3T STusT |

36. |wewwa qfy / A / Aty dr | T T FerEr s
FETAT

37 | TATEORT SIS iR &9 T FeTaT &3 ST |

5. feraet wfafa- (1) F=07 ar, ifRafadt @e9d s & gared Feey & oo e
ATt AT 7 T wedt & ST Meferiad & M aaet, oo -
(i) THAN Sh, AN -3 e
(i) ~ TATELOT F & H Fw AT AT I AR WS e
(e Saqerg feerad |5 off 8) &7 7e7 I T

TR g AT U gfaf=fer
(i)  HWeT TR TALHIY G ATHMIGSE qIRRITdht T -Hae;
TATILT &3 T UF Aot
(iv) ~ FET SR Tguor fRe=r e kv siafata e
(v) T AT HEAT, GAT e
(vi) TS Fererey, deras e
(viiy  3h, TR A, qRE T
(viii)  STefteror SO, A Ty farw T, SFae T,
(ix)  T&T FERET AR, Rer v=ma, e T,
(x)  9g< 3T UTH ATSAT AT o e sfaamr T
(xi) ~ TTST HTHRIT GO ATTH Sferfarerar v o= e
(xii) TSI ATEA, AXGT TS T AHAATIT gy ghE|
6. Ader Meaw

(1) =T FTT =8 ATag=ET o STl 6 ATATAT 0l FRTEIT ey |

(2) TARTET=T AT T FERTA i a9 T T 15T TEhIT ZIT 92 AT 6 I T3 & o7 gRM,
¥ a1 ¥ A wfu i T g gy wifsa i S

(3) TUTRRafaeht Haar STH § AT LT & qehTod 9 GTa<0l 3T ad HoTad i ATe=AT .

M. 1533(F) aEiE 14 fdew, 2006 it wqg=t & F swefiw afeafera Framramt sic ==

ATIT=AT o TT 4 % i ITaTog TAtaet & FEr o arel UH Rl hf 90T § aeatas
fafATde eaefta st ux semea M=t affta g Sate hr STusft 3T I A= & Suast
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& i g@ aataee FEE F T S aeEe § 9giEe, a9 oY Seary 9iEdd § AT i
fafes i srostt

(4) =9 AfeRE=AT & T 4 F g 77 FfAfEe yfktrg Samamt & feEm, ang T+
qERTATT TITA0 AT a9 HATAT hl ATSEAAT ST FI.47. 1533(3) arirg 14 Fadaw, 2006 Fir
ATAAAT o ATIAT & AT UH Thamawerdl, e Afeaferd dai (ohaT AT g, T AT e fdent daar
ST T g, UH FRATsheTal it aredias [AHias SIeT qmst 9 smeng T afata g
TATeAT T AT 3% 39 Tag AR wrfeeron i A frar smoa

(5) Tt wfafa @1 geer-at=E a1 Sag o I1 FIEa 8 T T4 UE = F By,
ST 2 STTERET & (hET ST T Ieao HLdl g, TAELIT (FT&0) ATerf=aH, 1986 T &<T 19 %
T ITETE FIEA LA & (70 Fe99 AT

(6) fAvT=T |\ q2T & e 9% suersl 1Y M€Y gd gU "@ag faan & gfa=te=t a7
o=y, sferfirs TRTHT A7 Hag qurhTAl & Tt & 9" fe=me-fawst § agrar & o
ATHTT T FHAT |

(7) forrereit afafa s o i 31 w79 ae i ST AT wrars ROre e F qET aeasia
e & IqTEY VI H TSt =7 e & Fqae 3F a9 & 30 S a9 Teqd Hf |

(8) FralT FIHIT FT TATALW, I 3T AAATY TAdT HATAT AT AIATT T I FAT 6
woTal Maga & o aag-awg o v Qe < g, ST a8 3 96 |

7. IEAR TATAT AQA, AR~ TH ATAAT o ST H THAEF a7 % [T Hx1T LA 3T
T[T FEhTE ATATFT ST, AT Fls 3l A <se FHT Fail |

8. AT SUM.-TRa F AT IFAH =ATATAT T IF ~ATATAT AT T g Jrfarereor
EIT 9T IS QLT AT I g ATl [ohell Taer, T Fis gi, & AL, TH ATLAAT o6 Iqae
Bl

[®T. /. 25/63/2015-20HSE]

Aferd T, ASTHF S
SUTEE-1
A ariRafasht Gt St it €T 1 qoi

AT FAST TAITLOT T TS 2 FheATH T | IR st aat S| § TEdqad &, AaE]
T (100 "= afefer) 7 marehia & P 3 SO¥ T29T & SIeH< ¢ | qriiefashr qaer

ST T T & 24.84 =1 fherrie 2 | qriefRerfashl da<t S it aiRfdr % sfawid 17 09 &q 2|

T fRefaeT HaaT ST i ITALT HAT I TQ9T AT HWT T FAr B, AT etaaht daat S 6 Tt
=T 8 I 7 ot g2 § omw g, sraE, Serd, "I, [AHaT, VAT, wier ST 91er 9T
aftafera 1 ot Fatasr gt St At 2fereft ST 39w gaer & T gt 31wttt gadt
ST T aferT H\T § 9 UTHT SATq AT, "I, AT, A, THETs, IS, SATET, Thel i
AT ATfe FiFATerd
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SUTSY-11
ST TAST STHATIOT & FT HIAT oh ST T 907X
* 9 e LY SregieT
1 2 3 4
1. IqL 25022 36.556” 78039’ 35.029”
2. zferor 25013'59.507” 78034’ 02.889”
3. T 25018 22.323” 78038’ 42.387”
4. afer 25018 44.926” 78036’ 05.323”
STy 111
sEqTad qrRfRAfat daat ST & FTA FIAT & AT AT IqTAC
£k e LI SreTier
1 2 3 4
1. Eishd 25023 47.549” 78039’ 48.401
2. Fferor 25017'40.187” 78039’ 41.058”
3. LG 25012'39.476” 78034’ 08.388”
4. gfsrg 25015'57.981” 78033’ 39.515”
IaTEy IV
AT ATl Gaal S & HA3d M T ATHT T [FaLT
#®H | AHFAH OIS reTieT R
1. | NTER 25023'19.44” 7803842.91” ST fwe
(FeT T=9T)
2. | THRAT(FIATR) 25021'58.27” 7803823.33” Rer dame
(WeET q39T)
3. |&=r 25020'45.17” 7803828.37” Srer S
(WeET q39T)
4 US| 25021'00.66” 78037'35.60” EEL CAE 2RI
(FeT T=9T)
5 NGERES 25021'05.75” 7803652.76” EEL CAE 2RI
(WeET q39T)
6. |FawT 25020'32.53” 7803721.53” St fe
(T Ta90)
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7. | AR 25019'31.88” 7803556.15" Ser dwwe
(T =)

8. |®WEX 2501724.43” 78034°40.57” EEL CAE LI
(T =)

9. |®HST 25017°09.15” 7803507.71” S AR
(WeT Ja9)

10. | 4TeT 25012'52.06 78035'07.75” e e
(WeT J29T)

11. | Frer 2501323.97” 7803535.99” SEL AT
(FET T=T)

12, | &¥E 25014'46.14” 78036'48.91” SEL AT
(WeT T=9T)

13. | T 2501507.30” 78036°52.51” ST fwae
(WeT T=9T)

14. | 92T 2501508.91” 78037°47.95” SEL AT
(FeT T=T)

15. | g=<r 25016'34.10” 7803815.27” NEL CAET LI
(WET Ja9)

16. | T 2501720.14 78038'55.01” e fwe
(FeT T=9T)

17. | fere=s 2502025.65” 78041'10.12” ST CAER: R[S
(WET Ja9)
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IqTEY- V
AT TSt AN F qrifRafaht da<t S 1 A~

lil. Maps both Google Earth a5 well as land use maps based on Survey of
india/Satellite imagery showing (i) ESZ boundary (ii) PA boundary (li) Landuse
features within and outside the Protect Area (PA) and ESZ boundaries-

GOOGLE EARTH MAP

FTEIITE TWSA0E 70 N0E TMTE TEITE IISOE TWINTE JEADUE TRAIOE Faa2eE

ATIUN NTTN SUUN SNYN IEON SINN 2PN 2SI00N 2500N 2T 1 200N BTN I8 200N 19 ol
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MAP SHOWING BOUNDARY OF ESZ
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IqTae VI
qTRFRIRE gt e [t gl - i 1€ wrars i R =1 €1 g
1. @t it "@ear o fafr

2. Jo& F HAGA : FIAT T IoT@ [T (GGl HT AU HL | 5% 6 HAded &l T JIH
I H IUTIZ Fe |

3. HAATeTR HETATSAT T JATL 6T TR ForEeh aid Ided "grasHT
4, I-ATHerE § qg97 AfeAT & o * o sAtgr w70 /et 1 areier |

5. 9FTE¥or FATHTT Lo fee=ar, 2006 F T o areft Tratafeat it dfaar &
HTHEAT T AL | AT TF TIF I % € H UG [0 ST Tl & |

6. T HATATA (Agior Afaeg==T, 2006 F e T A ATAT AT A TEAT T HlTeqr
HTHEAT T AL | AT TF TIF I % € H UG [0 ST Tl & |

7. OFTEROT ((Ge0T ) ATATAEw, 1986 FT &Ter 19 F e TSt it TS TOrRTaat T AT |

8. FIs =T Hga Ul 0T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 2nd January, 2018

S.0. 35(E)—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number
S.0.1700(E), dated the 26" May, 2017, inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, copies of the Gazette containing the draft notification were made available to the public on
the 26™ May, 2017;

AND WHEREAS, no objections and suggestions were received from the persons and stakeholders in response
to the draft notification;

AND WHEREAS, the Orchha Wildlife Sanctuary spreads over an area of 45.36 square kilometers is located in
Tikamgarh district in the State of Madhya Pradesh and is connected with Orchha territorial range and babina range in
Uttar Pradesh;

AND WHEREAS, the Orchha Wildlife Sanctuary is extremely rich in flora and fauna and the said Sanctuary is
also rich in biodiversity;

AND WHEREAS, the Orchha Wildlife Sanctuary contains 4 tortoises species, 16 fish species, 97 bird species
and 4 vulture species in Orchha Wildlife Sanctuary and the flora and fauna details are as follows:

Flora:

Mango (Mangifera Indica), Arjun (Terminalia arjuna), Achar (Buehanania lanjan), Amla (Eblica officinale),
Amaltas (Casia fistula), Bel (Eagle marmelus), Ber (Zizyphus jujube), Bargad (Ficus bengalensis), Bahera (Terminilia
bellarica), Bija (Pterocarpus marsupium), Bans (Dendrocalamus strictus), Babul (Aeacia Arabica), Chirol (Holopteelea
integrifolia), Dhobin (Dalbergia paniculata), Dudhi (Wrighitia tinctoria), Dab (Dasmostachya bipinnata), Gular (Ficus
Glomeratg), Ghont (Zizyphus eylopyra), Haldu (Adina cardifolia), Khair (Acacia catechy), Kardhai (Anogesus penduls),
Kachannar (Bauhania variegate), Kasai (Bridelia retusa), Kumbhi (Carea arbore), Kari (Miliusa tomentosa), Kaim
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(Mitragyna pariflora), Kullu (Sterculia urens), Mahua (Madhuca latifolia), Gunja (Kannea gradis), Munj (Saccharum
munja), Neem (Azadirachta indica), Palas (Buteomonosperma), Pakar ( Ficus infectoria), Papal (Ficus rdigiosa), Pliuli
(Allaterpsis), Rohan (Soymida febrifuga), Reunjha (Acacia levcophloea), Shisham (Dalbergia sissoo), Safed siriss
(Albizia procera), Siris (Albizia leabeek), Salai (Bosweleia sarreta), Semal (Bombox ceiba), Sajha (Lagerstroemia
parviflora), imli (Tamarindus indicus), Sagon (Tectona grandis), Tendu (Diospyros melenoxylon), Tinsa (Ougenia
dalbergioides) and Umar (Ficus glomerata);

Fauna:

Cheetal (Axis), Blue Bull (Boselaphus tragocamelus), Jackal (Canis aureus), Barking Deer (Muntiacus muntijak),
Indian Fox (Vulpes benglensis), Wild boar (Sus scrofa), Hyena (Hyaena hyaena), Indian hare (Leupus nigricollis),
Porcupine (Hystrix indica), Black faced monkey (Presbytis entellus), Red faced monkey (Macaca mulata), Bat
(Cynopterus sphinx pteropus ginganteus) Mangoose (Herpestes edwardsi), Indian field mouse (Rettus refescena),
Chinkara (Gazell gazelle), Five striped palm squirrel (Funambulus pennanti), Jungle cat (Felis chaus) and Bigoos
(Melivora capensis);

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are
specified in paragraph 1 of this notification, around the protected area of Orchha Wildlife Sanctuary as Eco-sensitive
Zone from ecological, environmental and biodiversity point of view and to prohibit industries or class of industries and
their operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent
two kilometers periphery of Orchha Wildlife Sanctuary, except at residential area of Orchha town (100 meters periphery)
and excluding the area of Uttar Pradesh as Orchha Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the
Eco-sensitive Zone), in the State of Madhya Pradesh details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.- (1) The extent of Eco-sensitive Zone is two kilometres
periphery of Orchha Wildlife Sanctuary, except at residential area of Orchha town (100 meters periphery) and excluding
area of Uttar Pradesh and the area of Eco sensitive Zone is 24.84 square kilometers, and the boundary description of Eco-
Sensitive Zone is given at Annexure-I.

(2) The co-ordinates of Orchha Wildlife Sanctuary and Eco-sensitive Zone are given in Annexure-II and Annexure-IIT
respectively.

3) The list of 17 villages and their co-ordinates falling under the Eco-sensitive Zone is annexed as Annexure-IV.

4 The map of the Eco-sensitive Zone along with boundary details and latitudes and longitudes is appended as
Annexure-V.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification for approval of Competent Authority in the State Government.

2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.

3) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(i) Environment;

(ii) Forest and Wildlife;

(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;

(ix) Municipal;

(x) Panchayati Raj;

(xi) Public Works Department,
for integrating environmental and ecological considerations into it.
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“) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

©6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies with supporting maps and the Plan shall be supported by maps giving details of
existing and proposed land use features.

@) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-friendly
development for livelihood security of local communities.

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying out its functions
of monitoring under the provisions of this notification.

3. Measures to be taken by State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial activities and
such areas shall be clearly defined in the Zonal Master Plan along with maps:
Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of the local residents and for activities such as-

(1) widening and strengthening of existing roads and construction of new roads;

(ii) construction and renovation of infrastructure and civic amenities;

(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-tourism
including home stay; and

(v) promoted activities given in paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities
without the prior approval of the State Government and without compliance of the provisions of article 244 of the
Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the
State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as provided
under this sub-paragraph.

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural area
and efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

2) Natural springs.- The catchment areas of all natural springs shall be identified and plans for their conservation
and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit development activities at or near these areas as which are detrimental to such
areas.

3) Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-sensitive
Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the State
Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) no new construction of hotels and resorts shall be permitted within 1 kilometer from the boundary of the Orchha
Wildlife Sanctuary or upto the extent of the Eco-sensitive Zone whichever is nearer:
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Provided that beyond the distance of 1 kilometer from the boundary of the Orchha Wildlife Sanctuary till the extent
of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-defined and
designated areas for eco-tourism facilities as per Tourism Master Plan;

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority (as amended from time to time)
with emphasis on eco-tourism;

(iii)  till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall
be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation of the
Monitoring Committee.

“) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc., shall be identified and
preserved and plan shall be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plan shall form part of the Zonal Master Plan.

(®)] Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or the Madhya Pradesh State Pollution
Control Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules
made thereunder.

@) Air pollution.- The Environment Department of the State Government or the Madhya Pradesh State Pollution
Control Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules
made thereunder.

®) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made thereunder.

) Solid wastes. - Disposal of solid wastes shall be as under:-

(a) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number S.O. 1357 (E), dated the gh April, 2016 as amended from time to time;

(b) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(c) the biodegradable material shall be recycled preferably through composting or vermiculture; and

(d) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28™
March, 2016, as amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government, Monitoring Committee shall monitor
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(12) Industrial units.- (a) No establishment of new wood based industries within the Eco-sensitive Zone shall be
permitted except the existing wood based industries set up as per the law.

(b) No establishment of any new industry causing water, air, soil, noise pollution within the Eco-sensitive Zone
shall be permitted.

52



[T [I-BTS 3(ii) ]

175

A 1 TSI ; STAIURT 21

4.

List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:-

TABLE

S. No. Activity Description
@ (2) 3)
A. Prohibited Activities
1. Commercial mining (a) New (minor and major minerals), stone quarrying and crushing units
shall prohibited with immediate effect except for meeting the domestic
needs of bona fide local residents including digging of earth for
construction or repair of houses and for manufacture of country tiles or
bricks for housing for personal consumption.
(b) The mining operations shall be carried out in accordance with the
order of the Hon’ble Supreme Court dated the 4™ August, 2006 in the
matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 of
1995 and dated 21* April, 2014 in the matter of Goa Foundation Vs. UOI
in W.P.(C) No435 of 2012.
2. Setting of new industries causing | (a) No new or expansion of existing polluting industries in the Eco-
pollution (Water, Air, Soil, sensitive zone shall be permitted.
Noise, etc.). (b) Industries categorised as Green or White in the Central Pollution
Control Board classification including agro-based small scale industries,
shall be regulated as per applicable regulations.
3. Establishment of major Prohibited (except as otherwise provided) as per applicable laws.
hydroelectric project.
4, Use or production of any Prohibited (except as otherwise provided) as per applicable laws.
hazardous substances.
5. Discharge of untreated effluents | Prohibited (except as otherwise provided) as per applicable laws
in natural water bodies or land
area.
6. Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within the
Eco-sensitive Zone.
B. Regulated Activities
7. Commercial establishment of hotels | No new commercial hotels and resorts shall be permitted within one
and resorts. kilometre of the boundary of the Protected Area or upto the extent of
Eco-sensitive Zone, whichever is nearer, except for small temporary
structures for eco-tourism activities:
Provided that, beyond one kilometre from the boundary of the
Protected Area or upto the extent of Eco-sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan and guidelines as
applicable.
8. Establishment of large-scale Regulated under applicable laws.
commercial livestock and poultry
farms by firms, companies, etc.
9. Construction activities. (a) No new commercial construction of any kind shall be permitted

within one kilometer from the boundary of the Protected Area or upto
extent of the Eco-sensitive Zone whichever is nearer:
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Provided that, local people shall be permitted to undertake
construction in their land for their use including the activities listed in
sub-paragraph (1) of paragraph 3 as per building byelaws:
Provided further that the construction activity related to small scale
industries not causing pollution shall be regulated and kept at the
minimum, with the prior permission from the competent authority as
per applicable rules and regulations, if any.
(b) Beyond one kilometre it shall be regulated as per the Zonal
Master Plan.

10. Small scale industries not causing Non polluting, non-hazardous, small-scale and service industry,

pollution. agriculture, floriculture, horticulture or agro-based industry producing

products from indigenous materials from the Eco-sensitive Zone shall
be permitted by the Competent Authority.

11. Setting up of brick kilns. Regulated (except as otherwise provided) as per applicable laws.

12. Felling of trees. (a) There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the relevant Central or State Acts and the rules made
thereunder.
13. Collection of Forest Produce or Non- | Regulated under applicable laws.
Timber Forest Produce (NTFP).

14. Erection of electrical and | Regulated under applicable laws (underground cabling may be
communication towers and laying of | promoted).
cables and other infrastructures.

15. Infrastructure including civic | Shall be done with mitigation measures, as per applicable laws, rules

amenities. and regulations and available guidelines.

16. Widening and strengthening of | Shall be done with mitigation measures, as per applicable laws, rules

existing roads and construction of | and regulations and available guidelines.
new roads.
17. Under taking other activities related | Regulated under applicable laws.
to tourism like over flying the Eco-
sensitive Zone area by hot air
balloon, helicopter, drones,
Microlites, etc.
18. Protection of hill slopes and river | Regulated under applicable laws.
banks.

19. Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.

night.

20. Ongoing agriculture and horticulture | Permitted under applicable laws for use of locals.

practices by local communities along
with  dairies, dairy  farming,
aquaculture and fisheries.

21. Discharge of treated effluents in The discharge of treated effluent shall be regulated as per applicable

natural water bodies or land area. laws.

22. Commercial extraction of surface Regulated under applicable laws.

and ground water.

23. Open well, bore well, etc. for Regulated under applicable laws and the activity shall be monitored

agriculture or other usage. by the concerned authority.

24. Solid waste management. Regulated under applicable laws.

25. Introduction of exotic species. Regulated under applicable laws.
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26. Eco-tourism. Regulated under applicable laws.
27. Use of polythene bags. Regulated under applicable laws.
28. Commercial sign boards and Regulated under applicable laws.
hoardings.

C. Promoted Activities

29. Rain water harvesting. Shall be actively promoted.

30. Organic farming. Shall be actively promoted.

31. Adoption of green technology for all Shall be actively promoted.
activities.

32. Cottage industries including village Shall be actively promoted.

artisans, etc.

33. Use of renewable energy. Bio gas, solar light, etc. to be actively promoted.
34, Agro-forestry. Shall be actively promoted.
35. Skill development. Shall be actively promoted.
36. Restoration of degraded land/ Shall be actively promoted.
forests/habitat.
37. Environmental awareness. Shall be actively promoted.
5. Monitoring Committee.- The Central Government hereby constitutes a Monitoring Committee for effective

monitoring of the Eco-sensitive Zone, which shall comprise of the following namely:-

@) Divisional Commissioner, Sagar -Chairman;
(ii) One representative of Non-Governmental Organisations working

in the field of environment (including heritage conservation) to be

nominated by the Government of Madhya Pradesh -Member;
(iii) An expert in the area of ecology and environment to be -Member;

nominated by the Government of Madhya Pradesh

@iv) Representative of Madhya Pradesh Pollution Control -Member;
Board

W) Chief Conservator of Forests, Chhatarpur -Member;
(vi) District Collector, Tikamgarh - Member;
(vii) Commissioner, Nagar Nigam, Sagar -Member;
(viii)  Superintending Engineer, Public Health Dept. Tikamgarh - Member;
(ix) Chief Executive Officer of Zilla Panchayat, Tikamgarh -Member;

(x) District Officer of Town and Country Planning Department -Member;
(xi) Expert in Biodiversity nominated by State Goverment -Member; and

(xii) Wildlife Warden of Orchha Wildlife Sanctuary -Member-Secretary.
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6. Terms of reference:- (1) The Monitoring Committee shall monitor the compliance of the provisions of this
notification.

(2) The tenure of the Monitoring Committee shall be for three years or till the re-constitution of the new Committee
by the State Government, and subsequently the Monitoring Committee shall be constituted by the State
Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533 (E), dated the 14™ September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.O. 1533 (E), dated the 140 September, 2006 and are falling in the
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall
be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the requirements
on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on 31* March of every
year by 30™ June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at
Annexure-VI.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions,
as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. Supreme Court, etc. Orders.- The Central Government and State Government may specify additional measures, if
any, for giving effect to provisions of this notification.

8. Additional Measurs.-The provisions of this notification shall be subject to the orders, if any, passed, or to be passed,
by the Hon’ble Supreme Court of India or High Court or National Green Tribunal.

[F. No. 25/63/2015-ESZ]
LALIT KAPUR, Scientist ‘G’

Annexure-I
Boundary description Orchha Eco-Sensitive Zone

Eco-Sensitive Zone is in the 2 kilometer periphery of Orchha Wildlife Sanctuary, except at residential area of
Orchha town (100 meters periphery) and excluding area of Uttar Pradesh Total area of Eco-sensitive Zone is 24.84
square kilometers. There are 17 villages that fall in the periphery of Eco-sensitive Zone. The northern boundary of Eco-
sensitive Zone touches boundary of Uttar Pradesh., Eastern boundary of Eco-sensitive Zone covers 8 villages including
Lidhora, Baghpura, Sevari, Madori, Gulenda, Sarsora, Koti and Nata. Southern boundary of Eco-sensitive Zone touches
boundary of Uttar Pradesh. The western boundary of Eco-sensitive Zone includes 9 villages namely Majra, Mador,
Ladpura, Futera, Gundrai, Ganj, Orchha, Nakta and Aazadpura.

ANNEXURE- 11
Longitude and Latitude of four corners of Orchha Wildlife Sanctuary

S.No. Direction Longitude Latitude

1 2 3 4
1. North 25°22736.556” 78%39° 35.029”
2. South 25°13759.507” 78%34° 02.889”
3. East 25°18'22.323” 78°38’ 42.387”
4, West 25°18 44.926” 78%36° 05.323”
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ANNEXURE- III

Longitude and Latitude of four corners of proposed Eco-sensitive Zone

S.No. Direction Longitude Latitude
1 2 3 4
1. North 2523 47.549” 78°39° 48.401”
2. South 2517 40.187” 78°39° 41.058”
3. East 2512°39.476” 78°34° 08.388”
4. West 2515 57.981” 78°33°39.515”
ANNEXURE- IV
List of Villages within the Eco-sensitive Zone
S.No. | Village Name Longitude Latitude Details
1. Azadpura 25%23°19.44” 78%38'42.91” District ~ Tikamgarh
(Madhya Pradesh)
2. Nakta (Kushnagar) | 25°21°58.27” 7838 23.33”
-do-
3. Orchha 25°2045.17” 78"3828.37” -do-
4. Ganj 25%21°00.66” 78%37'35.60” -do-
5. Gundrai 25"2105.75” 7836 52.76” -do-
6. Phutera 25"2032.53” 7837 21.53” -do-
7. Ladpura 25°1931.88” 78%35'56.15” -do-
8. Mador 2517 24.43” 78"34'40.57” -do-
9. Majra 25°1709.15” 78935 07.71” -do-
10. Nata 25"12'52.06” 78"3507.75” -do-
11. Koti 25"1323.97” 78"3535.99” -do-
12. Sarsaura 25"14'46.14” 7836 48.91” -do-
13. Golpura 25°1507.30” 78936 52.51” -do-
14. Madori 25"1508.91” 78"3747.95” -do-
15. Sewari 2516 34.10” 78"38'15.27” -do-
16. Bagpura 25°1720.14” 78%38'55.01” -do-
17. Lidhora 25"2025.65” 78°4110.12” -do-
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ANNEXURE- V
MAP OF ECO-SENSITIVE ZONE OF ORCHHA WILDLIFE SANCTUARY

lil. Maps both Google Earth as well as land use maps based on Survey of
india/Satellite imagery showing (i) ESZ boundary (i) PA boundary (li) Landuse
features within and outside the Protect Area (PA) and ESZ boundaries-
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ANNEXURE-VI
Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

Number and date of meetings.
Minutes of the meetings: Mention main noteworthy points. Attach minutes of the meeting as separate Annexure.

Status of preparation of Zonal Master Plan including Tourism Master Plan.
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4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise);
[Details may be attached as Annexure].

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment notification,
2006; [Details may be attached as separate Annexure].

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment notification,
2006; [Details may be attached as separate Annexure].

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

8.  Any other matter of importance.

Digitally signed by
RAKESH RAKESH SUKUL
SUKUL ?8;?3:;'018,01.14 10:38:16

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE R-6
- (Colly.)

I ﬂ?ﬂnovt. of India T
: & Emp
| AR AT [stry of Labour & Emp
g e e g‘l'r:ctozate General of Mines Safety:
WA G

lior
Gwallor Region, Gwa
iR 83, i’

. 24| o8 /2019
W/G.G’Fi/*ﬂ'f.&\?!ﬁy?‘?b nnﬁm? ,;.l
s - e 24 |

s @ R,
vaferaR 8, Taieay |

Fa ¥,

& wﬁﬁ @a (@7 7o 226/1, URAT 04.008),
P 9 SIEREAe W @ 1D,
frach i, e dawme (Jo%0) |

Please refer to your Online Application |

2212 dated 21.02,2019 and plan/section enclosed therewith on the
2bove subject,

The matter has since been considered in|the light of what has been stated in your application,

In exercise of the powers conferred on| the Chief Inspector of Mines (also desipnated as Dlrecto_r-General of
Mines Safety) under the provisions of Regulations 106(2)(b) of the: Metalliferous| Mines Regulations, 1961 and
by virtue of authorisation granted to me by the Chief Inspector of Mines (also.designated as Director-General
of Mines Safety) under Section 6(1) of the Mines Act, 1952, 1, heraby permit you to deploy HEMMs only in the
area marked 3s 1-2-3-4-1 of the min¢ as shown in the plan No. SITAPUR/ NIL/106/C-325/2018 dated
15.09.2018 at Sitapur Stone (Crusher Use) Mine (Khasra No. 226/1 Area- 4.00 Hectare, subject to the
foliowing conditions for a perlod of 5 years i.e. upto 21.08.2024, being strictly complied with:

1.0 GENERAL :

Except where otherwise provided for In this relaxation/permis
Metalliferous Mir;es Regulztions, 1961, relating to npencan/p i, K,
of machinery shall be strictly complied with,
12, No Blasting shall be conducted within 100m
s hoke biasting shall be conducted anywhere In

The mine shall be wicrked during daylight
Garland drains of Adequate size

evant provisions of the
st workings, explosives & shot firing and use

of structures not belanging to mine
the mine, aing ne owner and no deep

---.u.....-.-..-.-.......---..-

' ' (F0%0) | TR Ho 7512472545
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2.14

2.1.5

2.2

221
222
223

2.2.4

225

2.26

2.27

228

2.2.9

192

OPENCAST WORKINGS:

Height and Width of Benches .
No working shall be made in mine which Is lying within 45m of any public structure net belonging ”;\
owner of the mine, %"
; in ha
ht of the benches in overburden, s well as
Ege'e‘si gix metres (6.0m) ar the maximum digging helght/d
digging, excavation or removal, whichever Is [ess.

the
less than (1) the width of the widest machine plylng on
:Isuee times the width of the largest trirck/tipper plus 5.0
or (ill) twica the helght of the bench, whichever is

rt & compact mineral formation shall not
epth of the machine deployed thereat for

Width of any bend\-shqll not be
bench plus 2.0 metres, or (¥,
metres if trucks/Uppars ply ol the bench,

more,

The slope of the benches formed

When persons are employed withjn 5m of the working face, adequate precautions shall be taken to e!
ensure thelr safety by dressing the sides of the bench, 5

Plying of HEMM or tipping trucks pn the same bench where men are to work, travel or rest shall be
avoided. R Te?

ROADS FOR TRUCKSAN D DUMPERS AND FOR OTHER VEHICLES

work the mine shall not exceed 60° from horizontal.

All haul roads for trucks/dumpers/chobile machinery shall be maintaified In good condition.
Wherever practicable, all i\'gul T for trucks/dumpers/tippers shall be arranged to provide one-way

traffic,

No road shall be of & width less than “three times the width of the largest vehicle plus 5.0m" plying on
that road. s

| Sy N .

Dafinite tum-outs, crossing peints,
sign boards for the guidance of dri

A comers and bends i haul roads for HEMM/trucks/tippers shall be so | designed, made and kept
maintasined that the operators-and| drivers. of vehicles plying on the road have clear view along the
road, for a distance of not Jass three times the braking distance of larpest HEMM when plying at

the rated speed, as fixed by the mapager.

Where visibllity for a distance as dbove cannot be ensured, separate langs shall be provided at all
corners and bends in haul roads of 'widths not less than "2 times the width|of the largest vehicle plus ‘;s,
ir

3.0m" plying on that road. The lanes shall be separated by a strong divider for up and down traffic.

and walting points shall be designated and’ demarcated by proper ’

32

(€

No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient stc'eper than 1 in 16 at any
place and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10,

Where any part of the road exists above the level of the surrounding area, @ strong parapet wall or /6
embankment, not fess thin 1,.0m wide at the top with sides sloping on eﬂh‘er slde, and of height not LR
fess than the dlameter of the tyre of the largest truck/tipper plyirg on It, shall ba provided and kept ?
maintalned to prevent arty out of control vehicle getting off the road and rolling down.

Waming notices and rpad signs shall be posted along the l;aul roads 8l appropriate places ke
crossings, curves etc. far guldance of drivers of trucks/tippers, At every curve, a parapet wall or of
vertical posts shall be provided to help the drivers to keep the trucks/tippers on the track, g’

wrataa g ;- ATY-705, xﬂ'-mrm TR, M 3 ey, wifmr (A0%0) | BRI 0 07512472545 i
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2.3.1(a) Spails, overburden or debris shafl be

(b)

(c)

the manager in wrlting, deposited at places belonging to the mine and duly approved by

Spoils, overburden shall ‘n :
1ot be-deposited, beneath transmission, telephone or power lines or within
45m of any other public struc;_mé like roa'd's, rallways, ete, ' :

The slope of a Spall bank face shall be ' erial bein

determined by natural angle of repose of the mat g
deposited, but shall n no case exceed 37.5 degrees from the horizontal. The spoll bank face shall
not.be retained by-artificial means at an angle in excess of Its natural angle of repose.

2.32 (a) The spoil, overburden o debris shall not be deposited within 45m of railway line, public road,

2.33

234

3.0
3.1

3.2

3.3

(a)

(b)

(c)

ather public works or other structures of permanent nature, not belonging to management.

(b) A sultable fence shalllpe erected Delween any railway line/road/bulldings/structures not
belonging to the management, pnd the toe of every active spoil bank so as to prevent un-authorised
persons from approaching the spoll bank.

NO persons shall, or shall be permitted to approach the toe of an active spoll bank where he may be
endangered from material folliig down the face. Suitable warning signs at conspicuous places shall
also be displayed.

The periphery around the limits lof opencast workings, end edges of benches of the opericast workings
shall be kept fenced In accordance with DGMS Circular No 11of 1959.

SUPERVISION

(b) This pcrhrlssléh sha ».f‘tand revoked as soon as the qualified manager ceases to
work In the mine. Deployment of Heavy Farth Moving Machinerlfes (HEMM) shall be
suspended In absence of thd manager with aforesaid qualification.

(3] The manager shall not appeinted in any other mine In any capacity whatsoever,

Adequate ngmber' of supervisors Including duly qualified  mine foremen and mining mates shall be
eppolnted to assist the manager, The Manager, mine foremen, and mining mate(s) shall be
responsible to see that all work{ In the mine is carried on in strict compfiance of the Mines Act, rules,
regulations and the orders mlade there-under. They shall also supervise transport and loading
operations being done by the cantractor(s), if any. ’

The Manager and the Mine Foremen appointed If any shall in particular -

meke frequent in"spedjqﬁs'offlhe areas placed under his charge, ¢heck any unsafe conditions/

practices in operat[ohs being conducted, and shall ensure that all operdtions are conducted In a safe
and efficient manner, i _

ensure that every person engaged In dresslr;g operations on benches or required to work at height Is
provided with, and he uses safety belt of 2 type approved by the Chief Inspector of Mines, !




(d)

(e)

)

is

(2) inspect & examine al-l.ma'c'ﬁlnes a

194

y
ensure that all loose materlal Is removed from high wall(s) before drillers are engaged on the oy,

' * .

ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are
properly malntained, ' '

frame a* Code of Traffic Rules & Procedures’ for movement of HEMM, and of " Code of Practice’
for prevention of Infurles to persons engaged at loading and unloading polnts, In tipping ooerations on

stock piles, dumping of overburden In dump yards, etc., and ensure strict compliance and adherence
of the same by all, + - T

cnsure compliance of siipulatlons‘ ofjconditions governing grant of this permission and other provisions

of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be
applicable. Y140

HEMM/equipments deployed In the tine, Including ones deployed through contractual agencles, if any,

shall be placed under the charge of pn engineer to ensure thelr adequate Inspection, examination, and
maintenance In a sale warking orde

The cngmlmmpetent'pémon(s) ppointed shall - x

LA

working order.

(b) not allow any machine, equipment td be used, If it is found defective,
(c) ensure that every machine/equipmept is used in 3 safe and effidlent manner

3.6

3.7

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

(d) ensure that each opéy'albn/a ity conceming repalr, maintenance and operation of
machinery/equipment Is carried on In 2 safe and effident manner. 4

The manager shall Issue a copy of|regulations, nues, bye-laws and orderd made there-under and 3
code specifying dutles and res bilities to all mine-officials, l.e., to|Foremen, Mining Mates,
Engineer(s), Supervisors, Technicipns, Fitters, Mechanics, Machine Opprators, helpers, !oading
supervisors etc., which affect him, It} a language understood by them. .

; Y - ' ;
It shall be the responsibility of the Manager, Foremen, Mining Mates, Engincer(s), and Supervisars to
ensure that all persons working in the mine, and those working on mach equipments etc, work as

per the code and all machines and equlpments etc. are Installed, operatéd and malntained In safe
working condition, 3

-

4.1(a) A code of prodlce ?or .ﬁ\;}zecﬁon, examination and repair of all machlne' and equipment shall be

drawn up by the Engineer In cdnsultation with the Manager and Implemented. The code of
instructions furnished by the manufacturers In the matter of maintenance of various machinery and
preventive maintenance schedules for each type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shlallﬂhﬁﬁtﬁo’rodghly examined by an engineer or a competent person at the
commencement of every shift.and shall be maintained In good and safe working condition, The
engineer or mechanic or foreman or other authorized competent persons shall personally Inspect and
test every machine &vehicle paying special attention to the following detalls -

(1) that the brakes and horm c;r blher waming devices are In working order,

(i) that the lighting fixtures are In proper working order, If the machine Is required to work beyond day-light

wrafea w rmu—ros,j‘thm TR M @7 P, TlEY (30%0) | TRTT 7O 0751-2472545
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system, horn, audﬁfppefs, Speclal attention

-Visual reversi
/7 hazard lights, and rsing alarm,
(. / () Heshall not ;,em,f‘t’;g::;ew devices

he Is satisfied that it s m

shall be paid to safe working order of brakes, steering
rear view mirrors, head & tail lights, side Indicator lamps,
Erescribed by the manufacturer and circulars issued by DGMS,

icle or machine to be tak
or.m en out for work nor shall he crive the vehicle unless
echanically sound and in efficient working order, ’

(c) A record of exa
in a bound pa ;‘il:atllon and malntenance carried out In accordance with the abave shall be maintained
ged reglster, which shall be signed by the competent person or engineer.

4.2(a i 4
; )fxgu?rﬁ;h:;:,::}f&'{f allocated at least one day In every week for its maintenance, when it shall be
ipac- il oo Inspected by a competent person or an engineer, who shall satisfy himself that it
sound and is In safe and efficient werking crder, before Jt Is aliowed to be re-deployed.

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged book kept for |

the purpose, and shall be sighed and dated by competent person making the inspection and g
countersigned by the Engineer. B Py P s gt ‘

4.3(a)If the engineer or competent persbn making an inspection notices any defect in any machinery, the said
machinery shall not be used until the defect has been remedied.

.\@_ (b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4 Any machinery found to be in 2 unsafe.operating conditicn shall be tagged at the operator's pesitien;
“Out of Service, Do not Use” arjd its use shall be pronibited until the unsafe condition has been cor-
rected,

J 4.5 All repairs to 3 machine shall’be done at a location which provides a safe place for the persons
' engaged on repairs.

every machine shall be shut dpwn, and positive means taken to prevent Its operation, before a2ny

%
4.6(a) Except for testing, trial or adjus}:int, which must necessarily be done while the machine Is in motion,
repair, maintenance or lubricatign is undertaken an it

(b) Any machinery, ,equipmentorﬁ#rt thereof which is suspended or held apart by use of slings, hoists, of
jacks shall be substantially blccked or cribbed, before men are permitted ta work underneath of
between the same.

5.0 DRILLING OF Ho’uzsronbaﬁmuc

- Inspector of Mines, to prevent tmosphere getting charged with dust, which shall be kept in operation
during crilling operations and!it shall be maintained in efficient wdrking order. No dry drilling
operation shall be carried on. ’

5.1 All drills shall be provided with %wet drilling arrangement or with a devh;:, duly approved by the Chief

5.2 All moving parts of the drill shall be adequately guarded and it shall,be ensured that such guards
remain In place before the machine is put In operation.

5.3 Every drill shall be.plaoed under the charge of a competent person for its operation, duly authonsed In
writing by the marager, hereln called the '‘Operator’,

54 At the beginning of his shift, the drill operater shall examine the drilling equipment and satisfy himsell
that- '

(a) 2!l hose connections are: In order; and, '

(b) the drill Is In safe working condition and all safety devices are in place and functional
(c) persons keep clearlof the driil and drill stem while the drlll 1s in motion;

(d) persons do not wotk under suspended tools when tools are remaved from the holes,

------ —— B i
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nne dccidentally stere
(€). i finished drill holes are properly plugged so 85 avoid possible Injury to 81
onto the hole.

: se rocks and debris and
5.5  The area where drilling is to:be done shall be thoroughly cleaned dgoofb’asting officer, 5o 25 to
position of every hole to be drilled shall be distinctly marked by the shot-fire
be readily seen by the drillers,

blaster has
36 Nodriling shall be commericed In an area where blast-holes have been ﬁred'o(um:)'k;hedeep s
made a thorough examination of all places, Including remalning 'butts
for unexploded charges that the drill rod may strike.

5.7 No drill rod or pick shall be insertad in butts of old holes even if an examination under clause 5.6 has
failed to reveal presence of explosives. Y

5.8 Driling and charging of holes shall no} be carried out In the same area at the same time.

5.9  Drilling operations shall not be carr

on simultaneously on two benches, at places directly cne above
the other. ' .

6.0  DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1  Every shovel/pay-loader/dozer shall [be provided with all function cut-off switch, efficient waming &=

devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt :
of 2 type presaribed by the manufactdrer at operator's seat.

6.2 To minimize fire hazard, every shove|/pay-loader/dozer shall be equipped with fire resistant hydraulic

hoses and fire-resistant sleeyes/condits housing cables/wires, turbo-charger guard_, vent valve on top
of hydraulic tanks, and a baffle plate een hot zone and cold zone, :

6.3 Every shovel/pay-loader/dozer shall be so designed 2s to afford the operator clear and uninterrupted
viston all around and shall be provided with retracting ladder, and suitable portable fire extingulshers,

6.4  The operator's. cabln of the HEMM shall be well designed and substantially built so as to ensure
adequate protection to theé operator| agalnst heat, dust, nois2 etc, and at the same time provided
adequate safety to the operator in the event of roll-over or overturning of HEMM,

65  Every shovel, pay-loader, and dozer jshall be placed under the charge of a ¢ompetent person for its
uperation, duly authorised in writing Uy the manager, hereln called the ‘Operator’,

I
6.6(2) The Cperator shall not take out theimachlne for work nor shall he work tHe machine, unless he is
satisfied of its safe working order.

(b)  The operator shall keep the cab window clean so as to ensure dear vislon at all timee.
(<) g The operator shall not operate the machine when persens In proximity may bd endangered.

(d)' The operator shall not swing'; the bucket over-passing the trucks/tippers when they are being loaded.

He shall swing the hucket over the body of the truck/tippers whilst loading and not over the cab,
unless the cab |s protected by a substantlally strong cover. -

6.7 The walkways In or;aﬁdtlt\ﬂi‘blmb of any shovel, excavator, and pay-loader stall be kept free of lcase
too's, grease contalners or other materials that might fall or glve rise to tripping hazard,

6.8  Before leaving the maching, the operator shall lower the bucket to the ground.

6.9  No person other than the operator or his hel

per so authorised in writing by the manager, shall ride on
2 shovel, pay-loader, or dozer during its

nermal operation.  The operator shall not allow any

Frafera e + Wfeu—70s, dteare o, e a uﬁw*mm (Ham0) | T 0 0751-2472545
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unauthorised person to ride on the machine.

No person shall.be permitted to ride In the bucket of a shovel or 3 pay-loader.

When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground

When being operated in soft or unstable ground, every shovel shall e supported on mats, heavy

6.13  If more than one excavator/shovel/ pay-loader Is In use In any area, either on the e Lench 0r. 00
different benches, the machines shlal‘l, Je 50 spaced that there is not less than 30m distance f;’om U}:
swing range of the boom of qther excavator/shovel/pay-loader, there is adequate space for fsa e
operation of each of the equipmfn{' and there is na danger from flying or falling pieces of stones from
one machine to the other,

7.0  DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS

7.1 Every truck/tipper shall be providkcd with following safety features:

(a) efficient fall-safe service Brgke, dnd a parking brake,
(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event O(

k»\_, failure of service brake, .
(c) an efficient speed retarder or 2 exhaust brake to keep In check the speed of the vehicle during its
down-gradient travel, '

(d) proper seat equipped with seat Its of a type prescribed by the manufacturer for drh{er, and separate
seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s)
authorised to ride in the truck/tipper, .

(e) a substantially strong cabin gua extension over the driver's/operator’s cabin, e N

() alarm or an indicator to wam the operator that the truck/tipper/dGmper body is still in lifted position

() rear view mirrors of adequate size on either side of the vehicle, '

(h) blind-spot mirrors to enable tHe operator to have clear visibility of blind area in and eround the
truck/tipper,

(i) automatically operated audio-vi ual alarm of an approved type which gets switched on no sooner the
gear lever Is shifted In “reverse”|position;

- (§) efficient horn & side indicator lights;

(k) efficient head-lights & tail lights] if the truck/tipper/dumper/equipment is required to work beyond day-
light hours, '

() blinking type of hazard wam!ng lights on 2ll sides of the truck/tipper yhich, Irrespective of engine’s
running can be switched on in cpse the truck/tipper down or is stopped/stationed/ parked on hau! road
or in operational area cf other tippers,

% (m) retro reflective reflectars on all gides,
= (n) speed limiting device to restrict lLhe speed of the tipper/truck to maximum as fixed by the manager,

(o) propeller shaft guard,

(p) fire resistant hydraulic hoses in hot zones and  fire-resistant  sleeves/ponduits  housing electrical
cables/wires,

(q) mechanical steering locking to prevent untoward movement of steéring wheel and tyre for safety of
pearsons attendl.ng the dumper/tipper/truck whilst its engine Is running, v

(r) mechanical type anti-collision device, such as tall-gate protection, bumper extension, etc., (o protect
operator from head on and head to tall collision, >

7.2 The audio-visual aarm provided on trucks/tippers shall be of such lnicnsity which Is not less than
5dB(A) above the surrounding nolse level,

, 73 Every truck/tipper shall be operated by a competent person authorized in writing by the manager
hereln called the "anerator/driver’,

------ B
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cend in writing by the manager
74 No person other than the driver or the manager of 3N person authorised in ’
shall ride on a truck/tipper. .
! I(s), fuel & water
501 8t e v, et et 2 2 ST e e
levels, tyre Inflaticn, and geperal cleanliness, and Inspect and test the venicie,
to the following details :

! ‘.
(1) that al brakes, speed r'etarier:, and steering system are In proper working o
() that proper seat and seat bélt'is provided on driver sfoperators sca
in working order;

g“l) that all safety features and warning devices are
Iv)  that rear viesy mirrors.are pitvided;
(v) that all Nights are In wmung{grnaer,-'if the vehicle Is required to work after cay-light hours.

'lhe vehide for work nor shall he drive the vehicle, unless he is

(b)  The driverfoperator shall not.take out
working order,

satisfied that it Is mechanically sound and in efficient

(c)  Heshall wear the seat beit befok stafting the vehicle and shall also ensure that other
authorised to ride the vehicle, are properly seated and also wear safety belts.

person(s), If so

(d)  Thedriver shall keep the cab window fean so as to ensure clear vision at all times.
(e)  The driver shall ensure that parking brake s on, before stopping the engine.
yer carefully and keep it under control at all times. He shall

() Thedriver shall handle:the truck/tp .
hegatiate downhill gradients in low jgear and apply retard brakes so that minimum cf braking Is

required.

distractions and shall drive defensively, He shall not attempt to
n see clearly area enough ahead te be sure that he can pass it
limit, and that area ahead Is freesof pny road intersection or
wamning signal before overtaking and shall not atternpt lo pass

a proper audible signai In reply.

(h) When approaching an e)qga:w?ator, e driver of the truck/tipper shall sound the audib'e warning signel ']
and shall not attempt to pa§s the exchvator untl! he has received a proper sighal in reply.

(g)  He shall not drive too fast, shall avol
overtake another vehicle unless he
safely without ‘exceeding 'the speed
junction. He shall also sound audibl
the other vehicle until he Ha§ recei

~>

(i) The driver shall not operate the pper in reverse unless he has a clear view of the area behind
the vehicle, He shall giva an aud|ble warning signal before reversing thd truck/tipper. As far as

possible, loaded trucks, Hippers or dufmpers shall not be reversed on gradients.

(1) The driver shall not drive _'}\ose to ta' particularly behind a vehidle with twin rear wheels from which 2

stone piece wedged between the tyrés may fly back into the windscreen of hik vehicle.
A

He shall sound audible warhlng whilé approaching blind corners or any other points where person may
walk in front unexpectedly. .
The driver shall see that the vehicle is not overipaded and that material Is not loaded In a manner as

0} ne
to project horizontally beyond the sides of the vehide’s body and thap any material projecting
beyond the front or rear, is indicated by the red flag during day and a red lipht after day-light hours.

(m)  The driver shall not 2lfew any unauthorised person to ride on the vehicle, He shall aiso not allow more
than the authorised number of persons to ride on the vehicle. He shail not permit any person to rice

on the board/cabin platform of a running truck/tipper.

. . X
7.6  Sufficlent stop blocks shall be provided at every Upping point and these shall be used on every
occasion, material Is dumped,

s

(k)

“ase

smpesrmenessnany
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7.8

7.8

7.10

7.11

8.0
8.1

8.2

8.3

8.4

8.5

9.°

9.1

(2)

(b)

ed by tha '
€Y shall be .." 2n3ger shall pe adopted and foilowed during Movament o ..
ads, Yed at telovany places In the opencast workings and gn
When ng '

5
€, every lrudqtlpper shall be
and

Moved ta and parked at proper parking placa(s) vihich
tked ay 5 ol Way from work;

area of z ; £ or ti
| ace where bl g observeg.the' mobile equipment. The truck o tipper
No person shall

tted to, work on the chasci th th
unlags ) ' assis of a truck or tipper, wi € Body in a
mechanism shall noy beg\ee truck s/tipper's body h

as been securely blocked In position. The pejes
Pended upon to hold the body of the truek/tipper In a raised position,

determn%‘and o pucKtippey or tlass of rucks/tippers, the maximum load to be hauled shall pe
, tors/dr| ) i hi
S0 be determyn d/ Vers by the Manager Speed limits at which suc 0ads can
nt, :

b T03d constructio etc., and notices/sign boards specifying the same shall be posted
along the haul road at appropriate places/sections, e

OTHER GENERAL REQUIREM

The stabllity test of HEMM shall be carried out atleast once in veaf and after &cw major overhaul by
an independent agancy,

ENTS FOR MACHINERY DEPLOYED IN THE MINE

All Cranes, . including overhead
expertise in this regard once at

Cranes shall be subjected to proof-load test by an agency having
St every year and record thereo; shall be kept maintained,
Non-destrﬁctive tésting of the

By an agency having expertise

uipment and of the lifting ropes, sheayes/pulleys,
maintained,

etc., shall be dene
this regard once at least every year, ahd racord

therecf shall be kept

All apparatus used as or formi
be sublected to hydraullc test

vessels, air receivers, etc., shall
done by an agency having

vears. Such tasts shall pe
Ise in this regard, and record thereof shall ’

be kept maintained.
While inflating tyres, suitable protective cages shall be us

ed. Tyres shall in no Case be inflated by
sitting either in the front of ‘

ring of EVery tyra shall be

TESTING OF BRAKES

Brakes of every truck, tipper and any other whealed trackless machina shall be tested atleast once in
two weeks, in a manner as indi ed below;

SERVICE BRAKF TEST : The brake shall be tested as specified by the manufacturer of the vehicle or
on a specified gradient and speed when the vehicle is fully loaded, vehicle should step within a
distance as specified by the OFM when the brake |s applied, which shall be obtained from the
manufacturer of tie vehicie,

PARKING BRAKE TEST : The parking brake shall be Capable to hold the vehicle for a period of at
lzast ten minutes when 1t js fully loaded and placed at the maximum gradient of roadway on which
Itis permitted to ply,

-------
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HEMM shall be |
ry such test carried on every dumper/truck/tipper/other mobie tests and:he:};

t the
und paged boo signed by the person carfying ou .
be countersigned by the eﬂgineetka?d“g\‘eﬂ:;ln:ew?nln case eny defect in braking system I§ sonied

i d thereof
in any equipment/HEMM, such equt HEMM shall be taken off from operation and recor
shall be kept maintained. Sloren

PROTECTIVE EQUIPMENT | :

A record of eve

Every person working |n the rine shall be provided wath, and shall use, a helmet and protective
footwear of a type approved by the Chief Inspector of Mines.

Every person permitted to work on hgight or at any place having Inclination of 45 degrees OF more,
from where he s likely to slip or overtilance, shall be provided with, and shall use, a full body harness
of 2 type possessing valid BIS IlcenceTnd approved by the Chief Inspector of Mines.

PRECAUTIONS AGAINST DUST

Adequate arrangements to 'aﬁav dry diist, by wetting, shall be made on haul roads and benches where
meblle HEMM, trucks and tippers op f te,

All drills shall be provided with wet driling arrangement or with @ device, duly approved by the Chicf ;
Inspector of Mines, to prevent atmasphere getting charged with dust, which shall be kept in operation S !
during drilling operations and it shall be malntalned in efficient working order. No dry drilling ~— l

operation shall be carrlied on.

USE OF ELECTRICAL MACHINES/EQUIPMENT

No electrically operated machine, eq#pment or accessory shall be energised, commissioned and used \‘
without prior approval .of the competent authority under the relevant pfovlslbns of Central Electricity
Authority (Measures Relating to Safety & Electric Supply) Regulations, 2010,

GENERAL

-

Suitzble steps shall be taken by all|appropriate means to reduce the expgsure of workers to any

excessive nolse and vibration. - Guidelines given In DGMS (Tech.} CircularjNo.18 6f 1975 may be
followed. |

mine premises without 2 yalid pass igsued by the competent autharity of the|mine. Before the pass is
Issued the mine engineer/competent shall check the roadworthiness off such vebicle. In order to
check the entry of such vehicle In the mine premises, properly manned check gate shall be provided at
the mine entrance where the record 'of entry & exit of each vehicle shall be aintained. At the check
gate the “license of the drivers shall also be checked: for eliminating the possibility of unlicensed
persons driving the vehicle. '

et N Y N N N U

Trucks, tippers and other;heavy vehicles, not belonging to management s:rI not be allowed In the

(A

Contractor's workers';emploved in the mine, If any, shall be provided closer and competent supervision, :
They shall be provided relevant training and other job related briefings, The drivers of the vehicle !
belonging to contractdrs entering the mine premises shall be exptained the salient pravisions of

“Traffic Rules”.  .'* :

No manual workers shall be employed on any bench and on the next lowgr bench where HEMM s
deployed. They shall be employed only after withdrawal of HEMM and qnly at the places where
benches conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metaliferous
Mines Regulations, 1961

Stipulations of ciraulars bpplicable for surface & opencast workings issued and which may be issued by
Director General of Mines Safety from time to time shzll be complled with.
t .

|
LY
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Please note that this permission is subject to the following add tional eonditions:

In the event of any change In the circumstances connected with this permission/exemption Wh'Chr Is
likely to endanger the [ife of persons employed In the mine or the mine, the mining 003"?:‘3’"5 ";
which this permission has been granted shall be stopped forthwith and intimation thereof shaand. ;::h
to this Directorate. The said mining operation shall not be resumed without express
permission in writing from this Directorate.

” been granted,
142  1f at any time any one of the conditions, subject to which this pe:rmtss!onle:tem;pkt;vo:e1 has A,
is violated or not complied with, this permission/exemption shall be deemed 10 been reveke
immediate effect.

i he
i if considered necessary 10 1
14.3  This permission/exemption may Libe amended or withdrawn at any umsl h(l s o b
|

interest of safety without prejudice to any other provisions of |
applicable at any time.

i ed In accordance
144  This Directorate shall be Informpd as soon as the mining opera;xonsfaﬁe cm;?;ﬁopmmns ke
‘ with the above permission/exeription. Intimation about completicn ©

also be sent promprly and in any case not later than ane month thereof.
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‘ e WR Govt. of India
Wf W ‘\"Nﬁfﬂ HATAY  Minlstry of Labour & Employment
FXFI T *rmﬁ*mm Directorate General of Minds Safety,
‘ﬂnf%mv ra'yﬁ‘qu'q Gwallor Reglon, Gwallor

i) /Wﬁﬂ/’m’m’wm B i a3[01 /o
ﬁém-umm --.‘.',  i
iy &, mrfsm |’ *.' '

i!?nﬁ

‘ i'~: N : ;
e ‘m iy zt”tmﬂ wo 676/691/1 679/'693 679/691 7 679/, qf?mozoct)
A ﬁmﬂﬁrmﬂw | 'iv | 4 |
frem #iiil (aou’o)l FAPTRIIE Sl i
R L Tee i

-

i
'
M Pt
oo 8
¥
'

! : i il , I ¢
Please refer o Onnne Appli Uon 10: tzzm dated 21 02 2019 and plan No SI‘!’AFUQ/SUNIUC-BZB;ZMB

o dated 15,09, 2018, ehcloséd ath tr}e aps lica;léu on the above sibject: /. , : |
3% o4 ' e 4 tie ' :
The maner has sincebeet) cc sldeted ln the hght of what has béen stat In your applica‘aon i
o \ i ; a | L !
In exerclsc of the powerq conferrad on the Chicf lnspector of Mmcs ( o} deslgnabed as Director- Geneyeai of
Mines Safety) under. the brov}slons of Regxﬂatlcns 106(2)(b) of the Metalliferous Mines Regulations, 1961
T and by virwé of authorization! 'granted *o me by the Chlef Inspector of Mines (ako designated as Diréctor-
N~ General of Mines Safety) undef Section (1) of the Mines Act, 1852, you are hereby permitted to use Heavy
b . “Farth Moving Machinery for dipging, exn%vation and removal of averburden and stone kéeping high berches:
. ‘In. the area marked as 1-213-4-14-11-12 13 1 and 4-5-6-7-E-9-10-14-4 as shown:on the Plan No.|
.. SITAPUR/SUNIL/C-326/2018 dated 15.09.2018,’ for temoval of overburden and exlra’txon of stone under,
- Reg, 106(2)éb) of the' M.M.R. 4 1961 at {Ijora 'Stone {Crusher Use) Mine ( Khasra No, 678/697/1,|

© 679/1,679/693 & 673/691 Arep-2.00 Hettares) of Sunil Kumar Gupta, for a period of fve year i.e. upto

21,08.2024 sub)ect to the following conditions bemg strlctly complied \mth. f b

i B

- FHwcoiael: GENERAL - 5t . 118 5-,
i PIRIL o \ T e TR B ; L1
> 1 8y ,F’xc pt where othcrwlsc provided fpr In tbls re'axatk::n}pcrrmsI“I an relevats provsbns of the!
Mg lhrerous Mines; Fegulatlons‘ »19 L relatlng to Openast wod¢ sx exploswes shot firing and '

useof mfchlneiy éhall be strk:tly complied with.

2 U 12, N Biasting shall bé. tonducted wllhl 100m of Structures not belo 'ging ‘to mine éwLu and ro deep
. ) hol blasting shan bic condu;ted anywhere in the mlne S ,

4 1.3, ﬂwe'mlnq shall be rkpd d&ring day :ght hovrs omy l I l

: 14 Garland frains r uatelsize ‘shall be provided on the suif bn the penphhrw of the opencast:
: workings to div rtr In’ yvaqe from Aqwing [nto the mine.| " | f

2 ‘ 1.5  Travyelliag roads .foc nanual rk per ons separate from the haul :lbads 'shall be, pw\*a ded In the mire. |

B . g e dan -L»«‘ ~-q ~-- a ! —n——— ....-1.-............... B
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1N mrklng shaii be made ln m
v owaeroflhe mlne _,_.“ :
G on EESE LA I lon shall not

s AT The el hl of the be h | véiburﬁen a5 well 'as In' hard & compact mlneral format
LT eveeed glx metres (Bgt‘)cm?sbqnit'\ mnxlmum digging hclglil/dépth of. the machine deployed then:at for
3 dlgglng, excavauou cd' removal whlchew.rls I g e 53

' dn /ylng on: the
£ any: ; e !ess than (I) tv‘ve wldth of the wldest machine p
: -"::.benbh b/u,f 0 matre o;‘f W) ;um;e Hme.s' the width of the Iargest truci/tipper plus 5.0
-:metres If tmc‘kftft ppér ﬁl ori the bem:h, or (I//} m_c_e ihe helght af the bench, whtchever

f;-, .Is more

to wPrlé the mlne shall not exceed 50° from horlzontal

o ’,. : when pe;sqﬁs ﬂfﬂ”e' loye d':" thln s'm of.the working face adequatc» precauﬂqns shalf be taken to -
(il ) .ensure fheir safety b dt’ekél i

',theszdesofthebench [ §if '.,l iy :;‘:'. ;' '

6 - Plylng of HEMM ar ti pthg j:'}Uccs 6n tHe same bench where mén are to work trave! or rest shaﬂ be
\ ; aVOIdEd : . .,; 3:"'[1,)1 !; ’

_ ;f ,',;; ..'.‘; -i..
' umpsasmn ron omea vsmcuss ; | £y

!

un m@oblle machlnery shall be: maintglnéd ln good condmon f: ;
: far rucks}dﬂmpers/tibpérs ;h I be arranged to provfdé on.e~Way

“.- 21 ':.r }

idih eds thhm“three tlmes the WIdthi Of‘ the ’afg&it Ve"‘c"-‘ P'“-" > Om"'j’"y'"g

,L’-,"..:-:.-\ ’-. ‘
-_' S

Deﬁmte' uks Crossing po1 s, and walting polnts Shall He desrgnfted and Jemarcated by rOper
s(gn boards for the g@ldaqce of drrvbrs S i 1aE

i I.._,.I,- .-; s,,

*oad]s for HEMM/UUcks/tlppm‘s shall bie 40 deslgned made and kept
"nd!drlvers of vehicles piying -off the toad have clear view alofg thie
thal three tfmes the brakmg drstaxice of largest HEMM when p!\{mg at
managen i RS L u ,:~.

l-x ’ :' 33 5'1"' 'A' j X
S above cannot be ensured. sepératé lanes shail be prowded at all &
oS of Midts not 1éss than 2 tmes the wiith of the largest! ivehicle plus -

la s shall be séparated by a strong Mder fdr p and dOWn trzmc

Clar Ncl ol ro&d m‘ HEhM/dU]hp 2

> S 'Aﬂcorners Pnd bendsf ln haul
it maintained that: the ¢ ‘oparators’
S irodd,) ror‘a dlstance of not less
; | as :

fiians 6] Where IsIBiItY (o7 .4 dlstance; '
i comers and“bends In haut roa

~~~~~

t}ucks/ tlppers shau haveta gH;d pt steeper thdn 1 -_n 16 at any :

; 735 93 plloe and gradlent b AMpS ov] a umnce of: 10m shall not be fteeper than 1 (n 10,
' 1 ji -'}:2.'2'.8 Where a part of é road exsts bcvc the level or the sutrouhdlng) area, a sfra n parapet wali or
2% W e _e ban ent, ot | 1é$' than 110m w,lde ‘8t the top \ith sides slo fﬁg either s erand af hefght not
<] ‘ s il thap the: $flam b [’Of ghe e of the iargest &uckmppef plying ol It, shall be provnded and kept
RERMEEIEE T revent; X dl‘olllng ‘oh | :

| | _ntfol;\{ehlcie gettmg off the r éd .
B ,_’z.‘z.éf._ ,1

_ ‘ll 'be 'posted along the hqql hds' at pfoprlate places hke 3
y fdrlveti» of: truizks/t pers, t e ery cuw% pa apet wall or
l Ilp the drlverstqke pthet s/fl pers on i\é tfack

: 2 3 s ou.‘dmwsl dVe’Ra' Ronn bums b Fem;me. AROUN

AR i .
£ 23, 1(3)5 oils, ‘karburd 1 or de.r,ls shall
§ g ‘b ]the managér lnwrﬂlng |

o womutlcss

: deposited a& biaqes belon

;,.'v ,--... ——— --’--.u-h{-.. Lv..q

oa‘ wenda " SRR LY B

ne whlch ls lylng wuthln 45m of any public structure not belonglng the

A



% : Spolls, overhurden shull notb r’g

Al o], 204

| }
|4

eposited, beneath transmission, telephone or povier lines of Within

45m of
any other publpc Structure like roads, raltways, etc.

© . The sloﬁe of
e a .
T Spoll bank faca ‘ihall be datermined by natural angle of repose of the material being

deposited,. bt
: not be retai ne dﬁ;’ag f't?ﬂ ‘C"g'wse exteed 37.5 degrees from the horizontal, The spoil bank face shall

ans al an‘angle in excess of Its natural angle of repose.

2.3, 2 '
(") T’Je spoll oyerburden f-debris shall not be depasited within 45m of raitvay fine dublic

belonglng to the 1anagement,

road, other public works or othe structvres of permanent nature, not belonging to management,

e crectéd between any rallway Ilne/road/bul!dmgs/structures not

(b) A sultab! fence. shéll
nd the toe ‘of every active spoil bank so as to prevent un-authdrised

%% -persons from app ac lng thé s' of bank

233

L

@

©
.‘.ﬂ'..pl‘o rlym!talned} "‘ 2 RS

A.m:
121 ope tlomso's c

endangered from ;nat%rial rollif down the face. Sultable warning signs at consp

' supeavxsxoul A

(a)i A rScéri 4 6Js§e§sfnq¢a least.a Second Ciass M!ne Manager’s Certlrcale of competency,

pe
‘.granuzd under; th
3 mme to Iopk

% 7'
L -t work n' the min
ik sus;:ended In ab;en e o( tfre manager with afaresald qua/lﬂca tlan

(c) Trre.marmger shall M
£ }Aﬂenrrate'.- Umbetjor Jupel‘vlso

;-appplﬂtedfm. ‘a_t,_s_rs.t ihe mana
“. “responslbie 1o see that pll wO*P the mine Is-carried on in strict.compllance of the Mines Act, rules,

8 '__operatloné berng done| ythe"co |
% TheaManager’ and ihe Mlne Foreram bppointcd if any shall ln particular -

i 'and efﬂcient ﬁsdnner, ey

g : \ (b) < inot: phow am( bersbn |;o work or allcw any HEMM to be depﬂoyed abOVe or und r any overhanging :

ih llted to approach the toe of an active spoll bank where he may be

No- pefsons. shall, br shall be ! hall
fcuous piaces sha

‘also be dl.;played ‘ 5
‘ ﬂve penpbery aré nq the lfml of opencast worklngs, and edges of benche;s of the opebcast
‘worklngs shall be eptrfenced' m 4 csrdance wrth DGMS arcular No llof 1959. .

o I

| 1 3 [ 7 - : . |
. 1
‘

Meb!lffimqs Mzngd Regulations 1951, shall be appointed 25-the manager of the
after HENtM oparat nl s

_'is-s’ion s‘hal stand revaked as saon as the qualiﬁ'ed manager ceases to
. (Deploypient; of Heavy Earth \Moving Machinerles (HEMM): :shall be

(b)

{

) appolnted in any olher mme in any capacnty whatsoever

Including duly quarﬁed mine foféman and mining mates shall be
r.( | The Manager, mine foremen, and mining mate(s) shall be

'{regr Iatrons qnd the rders magle r.here-under They shall a!so supemse transport and loading

t'actor(s), IF any.

53 mai frequent lnspc&ms of lhe areas placed under his charge, check any | ‘unsafe conditions/

erations be!ng cor ducned and shall ensure that all operattons are mnducted in 2 safe -

2 5%’-edges Or places wherp 'there 1§ lndlcatlon of lmpendlng slide, until 5uch danger has been removed,

‘ens re th every pers?n engag in dresslng operations on benches or required to \wrk at height is
;. pro ded th, aln

é,ug‘s safew bal | of a type apptoved by the éhiel Inspector of MmeS.

I
| i1 o

' : !
enstre that arapeti a‘IS/DqﬂﬁSIen’nLankments along the haul roalds and dump/stock pde edges are

-

gns ;,e tﬂa‘: all ?605@ Lia!erldl ls remq&'ed !rom h!gh Wan(s) before dnliéfs are engaged on the lower
eng ,i iR . : .

--~

l 3

-t

[ ran'( ' ules i& Proéedums' for m empnt éf HEMM, and of “Code of
of in urlcs pefsons eng a ed at loadma and unloading points, in tipping
tc., [and ensure strict compliance

lles, m Ing oVerbUrden in ddmp yards,

W o em

U KRG 8T H
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end adherence bl \ﬂe same by a!l

ing grant of lhfs
|ntions -of condutions govern Dcrrm
@ gm'sﬁomfp g?: :lceg?:f\atsltolg:, Rules, bye laws ‘orders, and circulars lssucd from linme 1 lau p.,

beapp!icable 2 l ;

i 1 th mlne, mcluding ones dePbYed through contracua S,
S exa;'mnatlon, and malntenaﬂce In 3 safé worklng order-

~ 35 'n\e engiﬂeericommtent pérson(s) appolnted shall -

(’ai? Ingpect . & examlne aﬂ mathlnes and equlpments and: satls(y h!mse[f that they ate in sound ar.d safe
worklngorder.' R [yl e '. ' gl
. ; SR R | | . $-3 |
(b) not allow any machtne equlpjnent to be used lf itis found defectlve ; P
{¢) ‘ensure that every c;\thelequlpmunt Isusedina’ sare and eff:aent manner :
(d) ensure  that ”eac'h operat onlactlvity conCernlng tepanr, malntenance and Operann of
2 machmewlequlpmei\t is carrléd or\ na safe and cfflcfent mannen 3' L

36  The manager, s%"issvg aro y ur regulatjons, ru!es, bve-laws ano{ orders made there- under and a

- code; spedfying duties and responsiblities o all mine-offickals, ive.; to’ Foremen, | Mmmgx Mates; -
Engineer(s), Supenalsérs. T&%hmclans, Fitters, Mechanics, Machine' Operators, he!pers, Ioadmg\.
supewlsors etc., whlch arrett him, I a language understood by them. |

Te R | $3 ! |

37- 1t shail be the resot&n;a_bllt o}the Manager, Foremen, Mmmg Mates Engineer(s),.and Superwsors to

ensure that all persons. workl& gln the mme, and those! v.orklng on machines/ eqbipments etc. work

&S per the code and all mzfqh 65 and equlpments eté are installed loperated and malntalneq in safe
“sworking: cbnditlon.‘ Shgiels b d) N

4.0, Exmmmxou,TMgn,a MA!NTENANCE or mcumss ! b d 2

> ' ‘i & ! J
4.1(a) A code of practice |for ‘nspa'tlon, nat:on and repatll of. all machnnes and c‘equ:pmcnt shall be
: »'drawmup by the | Englneer Int consditation with tﬁe Manaper andl!mp!emnntcd * {The pode iof
Jpstrucﬂons rurnlsh by the manufacturers In the miatter of maInt ance of varibus machinery and
preventfve malnten cefsche' ulés for each type of rnachfnery arid vehicle shall be stractly followed,

0- l ‘, !

(b) - Every HEMM and dr |sh ‘f-:ll be ;horoUthy mmined by an englneur ora corﬁpe&nt perso:i at the
coynmencemeht of - e:y}shm.and shall ‘be maintained in| good and safe wcrkmg condltio'n The
engineer, oqmechanlg or an ‘griother authorized competent persons shall| persmally inspect and
test every mathlhe &vehlde p2 lng spedal altentlon to the rollowing detalls +

(i) that the brakes and horn or 2 er v{arnmg dewCes are in worklng orde}, g | L '

(if) :Ihg:t the lIghtIrig fi xtqres $re In propér worldng order; i the: machlne' Is requ:fed to work beyond day.

(i) In case.of, trucksizldners, SQeclal uention shall be pald to safe worklng order of. brakes, steering

0 Syptem; horn, |auzi-visual relersing alarm, rear view mirrors, head & tail lights, side indicator lamps, -
hazard lights, bhd ather safety d evxles prescribed by the maﬁufal:}ure and ciretlfats issued by DGMS, 1

g

. (iv) He shall not- perrnii the vehicle orl maching to bd - takén ot for work nor. shalt ’he ddve the vehicle
urjless he is saﬂsned khat lt Is vr nkally sound and In eff'c:e ’r/or‘dng order{

4 (c) A eoofd of examl atiun qnd

‘IL ance carﬂed out In’Bcca ru:r with thd above shall be mqin- :
tained ln a b nd *;raged regisher, mpepe

shall be slgned by lhe coii nt perso? grenglneer. :
LS |
least one cay; ln even/ week for ts marntcxhaJxCe, when it shall ba
a compelent person or an qdginger, wha rhah satiefy himself that
it s mé-chanlcally sound ‘and Is: I safe 'and efﬂt»ent wor&lng rdet, ; before ft s  allowed to be ye
.dcployed.,:.. ] el s i :»g-, ;.-if,- v Pl

' ‘ b 1
(b) /A eport of every, alnten ma a deh ¢léu (a) shall be ecor ﬂed In a Uqund pagcd book kept
loI the purpose ! nd sh Eﬂ‘;‘; $i naduqnn{! d&l by fompete t person mékmg the inspection and

'-. J 3 .. .-.-.L.."- .. i

I T
E ,madﬂne shall be aﬂ ated a
th roqghb’ cxamlnu.d £ Inspected

D L o devias an s vmnmes ..._......,...
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Counterslgned by th

4-3(a)1f the
Engineer of
/ Sald machine COMpetent Person
makl ¢ "
- Y shall ngy used unt)l the dg?e:tnh'an; mt;o ,"e,?,‘;‘c'"cg; any defect In 2ny machinery, the
Any defect In any mathfnery ’

¢ En9'ﬂeer.

44 reported by its Cperator, shall be promptly attended fo,
A"y. Machinery found to be |
Position; “Out of Service, Do N Unsafe operating condition shall be tagged at the Operator's
been Correcteq. * ¥ N0t Use” ang s use shall be prohibited until the unsafe condition has
0 a mach ;
€ngaged on repalrs, e shall be done at a location which provides a safe place for the persons

46() Except for testi
ng, trial or adus[mem whi hi
tion, every machine shall be‘{ : ¢ Which must necessarily be done while the machine is in

shut down, and posi I , bef
any repalr, malntenance o fubrleation T e:(t'a m tg’e ;‘neans taken to prevent Its operation, before

()  Any machinery, equi
» pment or part thereof which Is suspended or held a art by.use of slings, hoists,
or Jacks shall be Substantially Hocked or cribbed 5 o 4 =
same,

» before men are permitted to viork underneath or

@ 50  DRILLING OF HOLES FOR B

5.1 All drills shall be provided with wet drilling arrangement or with a device
Inspector of Mines, to preve

Operation during drilling operations and it shall be maintained in efficient working order. No dry
X drilling operation shall be on,

5.2 All moving parts of the drill

4
Il be adequately guarded and it shall be ensured that such guards
remain In place before the ma

ine is put In operation,

5.3 Every drill shall be placed unde the charge of a competent person for its operation, duly authorised
In writing by the manager, herei calied the ‘Operator’,

54 At the beginning of his shift, drill operator shall examine the driliing equipment and satisfy
himself that- i
(8) =2l hose connections are Ino
(b) the drill is in safe working conditfon and all safety devices are in place and functional
{c) persons keep clear of the drill drill stem while the drill is In motion;
- (d) persons do not work under susppnded tools when tools are removed from the holes,

b o (e) all finished drill holes are plugged so as avoid possible infury to any one accidentally
stepping onto the hole.

) and,

5.5  The area where drifling is to be done shall be thoroughly cleaned of loose rocks and debris and

' positicn of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as i, i
to be readily sepn by the drillers)

56  Nodrilling shall be commenced In an area where blast-holes have been fired, until the blaster has
made a thorough examination of all places, including remaining butts of old deep holes,
for unexploded charges that the drlil rod may strike,

o shall
5.7 No drill rod or pick shall be Inserted in butts of old holes even If an examination under clause 5.6 has gls
failed to reveal presence of explosives,
» 5.8 Drllling and charging of holes shall not be carried out in the same area at the same time. pt t;-‘:
355
5.9 Drilling operations shall not be cartied on simuitancously on two benches, at places directly one n ef
above the other, J pass

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS
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6.6(a)

(b)
(€)

(d)

6.7

6.8

6.9
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6.11
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-off switch el’ﬁ\
I/nav-loader/dozer shall be provided with all function cut-o » efficient
5;3&: h:‘r’:\{gg\s for Il/mmng hydraufic cylinders, front and rear lights, effective brakes, ang":

belt of a type prescribed by the manufacturer at operator’s seat. . \
To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydrautic "

hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on
top of hydraulic tanks, and 2 baffle plate between hot zone and cold zone.

i lear and uninterrupted
Every shovel/pay-loader/dozer shall be so designed as to afford the operator ¢ n
visigm all aro{.l‘r):iyam shall be provided with retracting ladder, and suitable portable fire extinguishers.

i built s0 as to ensure
The operator's cabin of the HEMM shall be well designed and substantially :
adequate protection to the operator against heat, dust, noise etc.‘ and at the same time provided
adequate safety to the operatpr In the event of roll-over or overturning of HEMM.

Every shovel, pay-loader, and dozer shall be placed uncer the charge'of a meetent person for its
operation, duly authorised in friting by the manager, herein called the 'Operator’.

The Operator shall not take dut the machine for work nor shall he work the machine, unless he Is
satisfied of its safe working order.

The operator shall keep the cab window clean so as to ensure clear vision at all times. C
The operator shall not operatg the machine when persons In proximity may be endangered.

The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded.

He shall swing the bucket ofer the body of the truck/tippers whilst loading and not over the cab,
unless the cab s protected by a substantially strong cover.

The walkways In or about

cab of any shovel, excavator, and pay-loader shall be kept free of
loose tools, grease contaln

or other materials that might fall or give rise to tripping hazard.
Before leaving the machine, the operator shall lower the bucket to the ground.
No person other than the operator or his helper so authorised in writing by the manager, shall ride

on a shovel, pay-loader, or [dozer during its normal operation. The operator shall net allow any
unauthorised person to ride dn the machine.

No person shall be permitted to ride In the bucket of a shove!l or a pay-loader.
When not In use, the shovel, |pay-loader, dozer shall be moved to and stood on stable ground.

When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy
planks or poles as to distribute the load of the machine over larger area and prevent its toppling.

If more than one excavator/shovel/ pay-loader Is In use In any area, either on the same bench or on
different benches, the machclps shall be so spaced that there is not less than 30m distance from the
swing rangé of the boom of other excavator/shovel/pay-loader, there Is adequate space for safe

operation of each of the equipment, and there is no danger from flying or falling pieces of stones
from one machine to the other.

DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
Every truck/tipper shall be provided with following safety features:

efficient fail-safe service brake, and a parking brake,

efficient secondary brake 5o that the truck/tipper can be stopped In an emergency, or in the event of
failure of service brake,

an efficient speed retarder or an exhaust brake to keep jn check the speed of the vehicle during its
down-gradient travel,
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208
Proper seat €quipped with

Separate seat(s seat
, al belts of
person(s) aUtho) ﬂSecsio du{y equipped with s: type prescribed by the manufacturer for driver
a substantially stron to ride in the truck/Uppg.t» belts, for person(s) other than operator/driver, if s::g
alarm or an Indi g cabin guarqg extension ov’er the driver's/operat bi
operator’s cabin,

cator to
rear view mi varn the operator th
blind-spot mmo adequate size on either S?(geu:;e{ ::-;Ctlet:&l:gl’/dumpef body is still in lifted position

3 0 enable

al:lthllpper, he operator to have clear visibility of blind area In and 2round
Omatically operated a -

gear lever Is shifted In

udio-visual alarm of
Y " an approved
reverse” position; pproved type which gets switchec on no sooner the

efficient horn & Side indicator lights; .

efficient head-J; ht
. 5
day-light hows,g & tail lights, if the truck/tipper/dumper/equipment Is required to work beyond

|

blinking type of hazard warni
running can be switched on In
road or in operational area of 0
retro reflective reflectors on all
speed limiting device to restrict
?ropeller shaft guard,
éﬁlgsla::er:, hydraulic hoses In hot zones and  fire-resistant sleeves/conduits housing electrical
mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of
persons attending the dumper/tipper/truck whilst its engine s runmng?g ty ty o
mechanical type anti-collision dévice, such as tail-gate protection, bumper extension, etc, to protect
operator from head on and head to tail collision,

lights on all sides of the truck/tipper which, irrespective of engine’s
case the truck/tipper down or Is stopped/stationed/ parked on haul

er trucks/tippers,
Ides,
e speed of the tipper/truck to maximum as fixed by the manager,

The audio-visual alarm providefl on trucks/tippers shall be of such intensity which is not less than
5dB(A) above the surrounding nf)lse level. y Y

Every truck/tipper shall be operated by a competent person authorized in writing by the manager
herein called the 'operator/driver'.

No person other than the driver or the manager or any person authorised in writing by the manager
shall ride on a truck/tipper.

Before commencing work, the friver shall personally check the truck/tipper for oil(s), fuel & water
levels, tyre inflation, and gerjeral cleanliness, and inspect and test the vehicle, paying special

attention to the following detalil§ :

that all brakes, speed retarder, gnd steering system are in proper working order;
that proper seat and seat belt I5 provided on driver's/operator’s seat
that all safety features and waming devices are in working order;

that rear view mirrors are provided;
that all lights are in working order, If the vehicle Is required to work after day-light hours.

The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is

catisfied that it.is mechanically ound and in efficient working order.

He shall wear the seat belt befbre starting the vehicle and shall also ensure that other person(s), if
so authorised to ride the vehicle, are properly seated and also wear safety belts.

The driver shall keep the cab window clean so as to ensure clear vision at all times,
The driver shall ensure that parking brake is on, before stopping the engine.

The driver shall handle the truck/tipper carefully and keep It under control at all times. He shall
negotiate downhill gradients in low gear and apply retard brakes so that minimum of braking Is

required.

He shall not drive too fast, shall avold distractions and shall defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enolgh ahead to be sure that he can pass it
safely without exceeding the speed limit, and that area ahead is free of any road intersection or
junction, He shall also sound audible warning signal before overtaking and shall not attempt to pass

ﬁ-
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the other vehicle until he has received a Proper audible signal in reply.

i audible warning st W |
When approaching an excavator, the driver of the truck/tipper shall sound the g sigr\ ¥

iané eply.
and shall not attempt to pass {he excavator untll he has recelved @ proper sugrull in reply

The driver shall not operate the truck/tpper In reverse unless he has a clear viev:’:tfl thzrarefsb’e;:lgg
the vehicle, He shall give an audible warning signal before 'e"e's‘"% lthtlz truck/tipper.
possible, loaded trucks, tippers or dumpers shall not be reversed on gradients.

The driver shall not drive ‘nose 10 tall' particularly behind a vehicie with twin rear M;\!le:ls from which
a stone plece wedged betweden the tyres may fly back Into the windscreen of hls vehicie.

He shall sound audible warfing while approaching blind corners or any other points where person
may walk in front unexpectedly.

The driver shall see that the vehicle Is not overioaded and that material Is not loaded In a manner
as to project horizontall beyond the sides of the vehicle’s body and that any material

projecting beyond the frontlor rear s indicated by the red flag during day and 2 red light after day-
light hours.

The driver shall not aliow apy unauthorised person to ride on the vehicle. He shall also not allow
more than the authorised nymber of persons to ride on the vehicle. He shall not permit any persan
to ride on the board/cabin tform of a running truck/tipper.

C

sufficient stop blocks shall provided at every tipping point and these shall be used on every

occasion, material Is du

Code of Traffic Rules fram
trucks/tippers. They shall
on truck/dumpers roads.

by the Manager shall be adopted and followed during movement of all
prominently displayed at relevant- places in the opencast workings and

When not In use, every truc
shall be on leve! ground and
shall not be parked at a

tipper shall be moved to and parked at proper parking place(s) which
way from working area of other mobile equipment. The truck or tipper
where it cannot be observed.

No person shall, or shall be itted to, work on the chassis of a truck or tipper, with the body In @
raised position unless the thuck's/tipper's body has been securely blocked in position, The hoist
mechanism shall not be depepded upon hold the body of the truck/tipper in 2 raised position.

No person other than those puthotised shall be permitted to enter or remain in any dumping yard,
loading and unloading points nd turning points.
In respect of every truck/tipper or dlass of trucks/tippers, the maximum load to be hauled shall be\"
determined and notified to O rators/drivers by the Manager. Speed limits at which such loads can

be hauled shall also be detprmined and fixed by the Manager, depending on the road gradient,

direction of movement, road [construction etc., and notices/sign boards spedifying the same shall be
posted 2long the haul road af appropriate places/sections.

OTHER GENERAL REQUIREMENTS FOR MACHIN ERY DEPLOYED IN THE MINE

The stabllity test of HEMM shall be carried out atleast once in year and after every major overhaul by
an Independent agency.

Al eranes, Including overhead crancs shall be subjected to proof-load test by an agency having
expestise in this regard once at least every year and record thereof shall be kept maintained.

Non-destructive testing of the equipment and of the liting ropes, sheaves/pulleys, etc., shall be done

by an agency having expertise in this regard once at least every yearn and record thereof shall be
kept malntained.
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14.4

the mine engineer/competent R : :
five entry of siich vehicle In tg:rfnfi: est;;lglltg the roadworthiness of such vehicle. In order to check =

emises, proper
mine entrance wh ' | y manned check gate shall be provided at the
gate the license ;“ihg‘%:;g’;dsgf “ent|ry & exit of each vehicle shall be maintained. At the check
pérsons divirig the viehide. all also be checked for eliminating the possibility of unlicensed

Contractor’s workers employed in the mine, If any, shall be provided closer and competent

x the mine premises shall be explained the salient
provisions of “Traffic Rules”, s ' g ;

No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where

benches conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metaliiferous
Mines Regulations, 1961.

Stipulations of circulars applicable for surface & cpencast workings issued and which may be issued
by Director General of Mines Safety from time to time shall be complied with.

Please note that this permissior| is subject to the following additional conditions:

In the event of any change in the circumstances connected with this permission/exemption which is

likely to endanger the life of pgrsons employed in the mine or the mine, the mining operations for .
which this permission has granted shall be stopped forthwith and intimation thereof shall be \
cent to this Directorate. The spid mining operation shall not be resumed without express and fresh
permission In writing from this Directorate. ‘

If at any time any one of the conditions, subject to which this permission/exemption has been
granted, is violated or not complied with, this permission/exemption shall be' deemed to have been
revoked with immediate effect.

This permission/exemption may be amended or withdrawn at any time if considered necessary in the
interest of safety without prejpidice to any other provisions of law which may be or may become
applicable at any time.

as soon as the mining operations are commenced in accordance
with the above permission/exemption. Intimation about completion of the mining operations should
also be sent promptly and In arjy case not later than one month thereof.
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g AGREEMENT OF CONTRACT FOR BLASTING
and between M/S Shubham Stone Crusher

is agreement of contract is made this the 17/10/2020 by

tory Shri Sunil Kumar Gupta S/oLate Shri Raghuveer Sharan
stered office at 1874/1a.Near RTO Shivaji Nagar Tehsil & Distt,
ferred to as the first party(which expression shall unless excluded

d to mean its successor and assigns) of the one part.

3]
§ J.‘l : ;
_ represented by its authorized signa
g upta of above firm having its regi
: Jhansi (U.P.) Hereinafter called and re
; @’ or repugnant to the context, be deeme
ey AND
Disst-Tikamgarh (M.P.) represented by its

¥ g
& Dileep Yadav Village- Rund makora Tehsil ~Orchha,
ri Tehsil & Disst -Niwari , Tikamgarh (M.P.)

1 ﬁ-oprielor M. Dileep Yaday having its office at Niwa
Hereinafier called and referred to as the second party(which expression shall unless excluded by or

repugnant to the context, be deemed to mean its successor and assigns) of the other part.

" ) I

VHEREAS the first party is having stone open cast mines at Khasra No.678/697/1 ,679/693 |
hsi] Orchha Distt Niwari, Tikamgarh (M.P.) measuring area '

b3, 679/691 ,679/1 ,Village Jijora Te
21/08/2013 To 20/08/2023.The mines is leased from the

e -
‘58 2000 Hacter Leaser period upto
f : govcmment of MP First party approached the second party for rendering them the services of
';_»' asting as and when required during the process of excavation of mines.
& VHEREAS the second party holds the license to posses and use of Explosive inform 22(LE-3) ;
quently (see rule 107) bearing license no a -

; as per Indian explosives rules 2008 amended subse
ed up to 31.03.2025 by the Deputy Chief

NG, BicCMP22/463(E29139) and it has been renew
: Eonuollcr of Explosives, Bhopal(M.P.).
| ' /\Cﬁt x

¢ g
b | st




‘ 212

WHEREAS the license is deemeg
which read as “Every application
licensing authority or the authority
date on which the license expires, and
force until such date as the licensing a
license is refused,has been communj

to be in force under the rule 112(3) of Explosives rules 2008
of the renewal of license shall be make so as to reach the

if the application is so made, the license shall be deemed to be in

uthority renews the license or until an intimation that the renewal of
cated to the applicant ",

WHEREAS the second party confirm that he has not received or has been communication intimation for
refuse of renewal of license from the department of explosives, as such, the license stands valid for the
period up to March ,2020 subjected to refused for renewal of license from the department of explosives.

WHEREAS the second party holds the out the operations from its licensed magazine located at Village
Rundmakora Tehsil-Orchha Distt Tikamgarh(MP),

WHEREAS the second party will carry out the blasting operations in the area earmarked by first party or
authorized officials at mines village Jijora Tehsil Orchha Distt Niwari,Tikamgarh Quarry M/S Shubham
Stone Crusher however the first party will responsible for drilling activities. The blasting operations
will be carried out only through mines foreman certificate or the mines mate, authorized blaster holder of
license for blasting in form LE-10 (from explosives deptt.) or such com petent for blasting purpose,

WHEREAS any changes or modification in the agreement will be signed by autherized persons of both
the parties and wil] be recorded in writing, This will become part of agreement,
All disputes are subjected 10 jurisdiction of the

i : = court in the Tikamgar h(MP). This agreement is valid till
termination of this agrefment. In witness where of the :

partics have signed this agreement out of their own
free will & choice on the day month & year first above written,
Witness: X
s IS TR vEenfilice By g 3 .
T 'ﬂi.l.J.,.', f_,’ -\."'. PR Vi Lis Signature of first party e
—— sl Loy Josfladst
- i el
e S5 M “+hvliSignatare of second party
v | ' L i -
“Lt‘LL‘. I fesumnga IERTR I -'. ; \)
Recuiven oy oy (. TN Py ,
RAJC M [ismaen CHAURASIYA R+ |8 1293
. AL
NOTARY (GOy 1. OF v A

..JnA).mANS
L NG
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AGRE DMENT OF CONTRACT FOR BLAQTING

; a T is agreement of contract is made this the 16/10/2020 by and bcl\\cu\ MJS Shubliam Stone Crusher
634,12 | TRAREsented by s authorized signiatory Shrl Sunil Kumar Gupta S/oLate Shri Raghuveer Sharan
o .--.\ Gu tn of above finn having Its registered office al 1874/1n.Near RTO Shiv ajl Napar Tehsil & Dutl

\p s (U.1) Hercinafter ealled and referred 1o as the firss party(which expression shall unless c.\c!udcd
O repugnant 1o the context, be dccqu o mean its successor nnd mstgns) of'the one pan.

AND

Dllccp Yadav Village- Rund mul\orn Tehsil ~Orchhin, Disst-Tikamparh (M.P.
: - propricter Mr. Dileep Y mday lmvulg ils office a1 Niwari Tehsil —=Niwari ,Disst-, Tikamgarh (\l.l‘)
o “w !lcrumxncr called and referred to as the seconsd pnn)(whkh expression shall unless excluded by or
e n:puymm to the conlext, bcdcv.mcd 10 mean its suecessor and a.mgns) of the other parL :

+ SIS TR
- g

-—‘r

) represented by its

WHEREAS the lirst party is huvmg stone opun cast mines at Khasra No.226/1 Village Sitapur
Telisil Onchiha Diste Niwari, Tik: xmgnrh (M.I) mcasuring areu 4,000 Hoeter Lease period upto
13/05/2019 To 12/05/2029.The mines is leased from the govemment of M.P. First party

approached the second party for rcndcmu, them lhc. scn'iccs of blasting as and when required
during the process of c\cnvnnon of mmcs

s o ’

WHEREAS the second party holds the license to posses aml usc of Explosive inform 22(1. E-3)
us pcr Indian explosives rules 2008 amended subccqucmlv (s¢¢ rule 107) bearing license no (1)
UQC/MP Y46X(E29139) and it s been renewed up lo 3I 01.20"5 by the Deputy Chiel

“Controller of L\ploswcs Hhupnl(M P.). T s e .
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%y EREAS , s = : . Rt
.Jr/ll::‘ch o t:!sli‘gfrt‘:senn tllccmcd'm b i force under the rule 112
: licensing author; Y Wpplieation of renewal of fleense hall
- ieensing nuthority or the Mithoriy empowered g

license expires. red (o renewal (e

+ date on Which fhe
" fopee until such date ns (he Ii o e kil o g
CENSIng aulligriy renews the leensge or ()

Nicense fs roflised, has e communiented 1 (e npplicant *

WHEREAS the second party conlim that 1o

reflise of renicwnl of g hag not received or has been communication intimation for
LM B 2020'; l rom the departimen of cxplnslvc.g. as sueh, the license stands valid for the

: v-Uell subjected ¢ for renewal of lcense from the department of cxplosives,
WHEREAS (e second

Rundmakora Tehsil-Ore

(3) of Explosives rules 2008
be make so as to reach the
license nt Jeast 30 days before the
the license shall be deemed 1o be in
il an intisation that the rencwal of

party holds the g the operations from its licensed magazine located at Village
hha Disy TikamgariMp). '

;."11}.--\\(“[:‘3%3 11!? second party will curry oyl (e blnsting operntions in the area earmarked by first party or
= authonized officials nt mines village Sitnpar Telisil Orchba Diste Niwari, Tikemgarh  Quarry M/S
_:,s_h\;hl.\‘nm Stone Crusher however the first pany will responsible for drilling activitics. The blasting
operations will be carried o only through mines foreman certificate or the mines mate, athkorized
i Blaster holder of license for blasting in:form LE-10-(from explosives depit) or such-competent for

/ WHERE/AS{I:&)]NN“ Pty had not been the convicted and senténced for any offences and riot
C orderedio eketute underofibter VINiFtlic code o criminal procedure, 1973 a bos.d -+ Beiniits peacd oe
> for o b o U &=

.

-~

i 'IJ’\ ‘e
"

21T &'i g ‘l ‘ o 4] ‘. 4 P . ; .. s
- WHE \EAS the ‘%:;:‘chlivi'ﬁany Will coufply with all the rules and regulations as application as per the laws
st ¢of land\whether it is ccntral,s}lé.- pr vincial, local municipal or imposed by any District/local authoritics |
3y 'r~ awt YR TT ', .-N' T;:"':" . !
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WHEREAS the second party will be responsible for the insurance of their product, magazing and their
_licensed road van during handling and trefisportation, The mode of payment shall be cash/advance.

" WHEREAS any phnn;;cs or modiﬁcalioﬁ_ip the agreement wIlI:‘Be signed by authorized pc."s—ons of both

the partics and will be recorded in writing. This will become part of agreement.

All disputes are subjected to juris_d_ictio_ﬁ ofthe court in the Tikamgarh(MP). This agrecment is valid e -
termination of this agreement. In wilness where of the partics have signed this ayreement aut of their own e
free will & choice on the day month 8 year first above written, - X 3

P A

> { ' el Vs 4 A DA iy e S , .

S5O Witness: ; Tt sﬂ‘,;-,\',*Jf,,,m,.c......ﬂﬂ?t'-l‘f)‘-'nE?-;I'?;h Signature of {irst panty. =
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4) Sl Vijoy Kumar Gapta, Mine Ownes,
mmnuummmunmamm
Rfo 254, Nezal Bazae, Phuter, Barua Sagar,
District-Shansl, Uttar Pradesh

- ftw:mmmw«w;mahmmmwm:mmmummw
Second Class Managers coptificats ammm;wfammnmmmmmn
3 > (Khasa Na, 1/8, erea 2.00 ha) of Shrd Rahud Agrawal, (1)) Pretapoura Stone

Mine (Xhasrs No, 112, area 0.950 ha) of Sl Ve
Kumar Agrawal, (ilf) Jjora Stons Mine (Khasra Mo, 678/1, srea m.m»u)uymmm&mumsnwm M
(Khasia No.353 & 354, erea 3.509 ha) of Shri Vijay Kumar Guota.

" O [Dear siy,
- -
.3 Please refer o your online applcation No, 261882, datnd 05.01.2024 on the above~mentioned sublect.
!,MWGNMGMMNMWNW-MNMJMMNMd
wtumummmu.xmmwmdmmm to me by the Ovef Inapector of Mines (o
- - ¢ww-mmumw)mmwwnmamxssz.dawmsmm.w
- - > Balutital, hoider of Second Class Manager's certificate dmmwm.;mwahmmmmm
i Pratagoun Stone Mine (Khasea No, L/8, arca 2,00 ha, LIN-2-G436-3016-7, Mine 5191
Stone Mine(Khazn No. 1/12, arua 0.950 ha, LIN-2:3473:2% ki, M oF S0
R A Mins. (e N sy CASTAAA0 ol

I
4
4
]
?
g
£
g
§
|
i
|
TSRS ST O e

v | Hnmguﬂd:mmnwwammnmwwmmhmm,
.\ 2. Mo working shail be extended bekow ground i the mines.
! I No working shall be made or extended WIthin $5m of sy budkdi g IRrictues/raiway of perm < \ aat St
o owner of the ming without permssidn withg e G Oirectovidte uncer Reguintons 109 of the Metailfercus M
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srrvey TARTOTY
. Govt, of India
sy=7 ored worenY
Ministry of tabour & Em:lo yrment
TUTIY TR ,"wﬁ!!i‘ rerel
Directorate-General of Mines Safely

0: 519199|NZ|Gwalior Region|Permission U/R 34(4) IMMR, 1961|2024]261882 Gwallog, dated 09.02.2024

Office Address: GH-705, Deen Dayal Nagar, Gole Ka Mandir, Gwelior 474005 (MP) 474005, E-mall : rz.gwirdgms@gmail com, Phone No. 0751-

472545

¥ / From :
Director of Mines Safety
Gwallor Reglon, Gwallor.

JIrHR/ 0!

1) Stwi Rahul Agrawal, Mine owner,

Pratappura stone Mine (Khasra No. 1/8, area 2.00 ha),
R/0~-439, C.P. Mission Compound, Jhans!,
District-Jhansi, Uttar Pradesh.

2) Shl Vinod Kumar Agrawal, Mine ownes,
Pratappura Stone Mine (Khasra No. 1/12, area 0.950 ha),
R/0-960, C.P. Mission Compound, Jhansl, W

&
4) Shri Vijay Kumar Gupta, Mine owner, - X -
Stone Mine (Khasra No.353 & 354, area 3,509 ha),
R/jo m,mlmmmm '
District-Jhansi, Uttar Pradesh

fawa: Permission under Regulation 34(4)owgem'lfuoummsmulm, lQSlmDemRSIdVdaMajBaWui,holder:
Second Class Manager's certificate dmnpewtvmwmkasmmﬂfamﬂmommnmﬂymmwmsnmem
(Khasra No. us.wz.ooha)ofSMRahmAam@L (ﬁ)natapptnmmm\asram. 1/12, area 0,950 ha) of Shri Vin®
Kumar Agrawal, (iii) Jijora Stone Mine (Khasra No. 678/ , area 04,00 ha) of Shri aandmbhanesphand(tv)swsm\em
(Khasra No.353 & 354, area 3,502 ha) of Shri Vijay Kumar Gupta,

Please refer to

mmwmmmmmmmmormmmnmulnmmmmmamw
endosus.,I,mmdmww‘mmmxmdmmmmdwwﬁw
Metalliferous Mines Regulations, 1961 amwmdMMgrmmd tombythedidnwmofnm (2!
dslgmmdummldmm)"nwwon“t)dmmm 1952, do hereby Permit Shri Vaka Var

Balwhai,wderofSeamdaasmqe!‘swuﬂm of Competency to work as Manager
2,00 ha, LIN-2-6436-3016-7, Mine code-519199) of Shei Rahul Agrawal, (U} Prat2pp

40808005
iRy e s
A4t

iy

l.Managﬂ'shnllnotubd\allupwawdmtlnawcap:dwmmrlnanothermhe.

2.Nowocﬂogdwllbeexmdedbeloworwmmme mines.,
3, No working mnlmm«mwmﬁmawwm/mmmmwamm mature, not belor:
to owner of the mine without permissién writing from this Directorate under Regulations 109 of the Metalliferous M
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LR
from this D,
Regulations, 1961, without obtalni permission In w19 g, Sl
4. N°d609!w!ebhwngshallbemndudedlnm|9"::;wmm,:get:p;:smdmemmﬂmm1 I/
s ‘
3. No blasting shail be done within 100m of any d shall be compiled with strictly when blasting N\

164 of the Metallferous Mines Regulations, 1961
but within 300moranystmdumnotbewnom(wm)mummmpuedwm

6. The provisions of Regulation 164(1-A) (c) and 164

g o the mandgerat each mine. sons has been Imparted initial/ |
Iy personal supervision shall be exercised by nt In the mine unless such pe - 15 of the Mines

for employme 12to
T et i s ol 1 5 0 n 0 b i) 8 eqbed nde ik
Vocational Tralning Rules, 1966. p o .
0, poeaiate Hring maes sl be sppoitad i exch e 0P ortzation fo which he s been empoyed |
10. Emmm“"‘”““;wm”mwvmmw to him as required under

abong with certified copy of the portion
Regulation 39(2) of Metalliferous Mines Regulations, 1961.

11.Mine Management shall also ensure the following:
. ployed In the mine,
(1) Rule 298 of the Mines Rules, 1955: Initial and Perfodical medical examination of every person em

(1) Rule 77-A of the Mines Rules, 1955: Photo identity card to every person employed In the mine.
(1) Rule 77 and 78 of the Mines Rules, 1955 read with DGMS Cir No. 01 of 2017: Maintalin form A, B, D and E registers.

12. All cperations carried out In connection with the mine shall be conducted In accordance with the provisions of The Mlns‘
Au,lsszando!meregiamm,bye-lmundotderm?domereunden
' ' ble dust in
13, Arbome dust survey as provided In Regulation 124(3)(a) shall be done to ascertains the concentration of respira
the air and also to know the percentage of free silica In the dust generated at the mine,

4. All drills if used, shall be provided with wet drilling arrangement or with a device suitable for the purpose, to prevent
: ' with dust, which shall be kept in operation during drilling and It shall be maintained in efficient

working order. Only wet drilling/cutting shall be done In the mine.

15. On or before the O1st day of February In every year, Owner/Agent/Manager shall submit Annual Return In respect of the
preceding calendar year Online through ShramSuvidha Portal hittps://shramsuvidha gov.in.

16. All applications for permissions as required under the Mines Act, 1952 and its subordinate legisiation shall be submitted
online through website- dgms.gov.in,

l7.1haMhesMﬂmtbewakedhabsmdManaga=Abwepamsm$hdlmameledassoonasmcpm, to
mannswmmm,mmmdmmmm.umuuwdanmmmaﬁce )
without giving due notice In writing to the owner of agent at least 30 days before the day on which he wishes to vacate his
oMcu.AmpyofstdochesubnimdmmDWothsSafem Gwallor Region,

1a.nnmmmammmmmwmmwmmmmmm
supervision In each mine. “~

l9.AﬂworkshﬂnmlmshallbearﬂedMlndathhoursmM

20.WherewmdamamqummwmwsmbhmmMyWWaperson
mmammmsammﬂm'mumwmwuwdmthmm
Reguhmum(l)ofmeﬂdammmmm 1961 and If no such qualified person ks available, the Mine
WMMWWGMMMWWMMBMbWMI)Md(b)o!
the Metalliferous Mines Regulations, 1961 lnmdﬂnwbddammwmnﬁmdm
mmmmmmmmam wmmmanmsmmwmm

ZI.Wmathmwabwqv\emtza&onmaybewmuanyumempmwedhmedmld

Regulation.
22.Uatmyhnwdﬁnwmmwmmsammﬁmhubmmnwkvbhmdornotcnrmﬂedwm
mmmnmmwmmmmmm
za.mmuumwmmwwmmmmmuumn@m
applicable at any time.
24.WBMMMNW,MMumumeWWhdenw
25. This permission wil remaid Valid fo¢'% PerGqDito 05:02:2025:

R T R

N
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Your Faithfully
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e AT A,
raTToe 81, Tarfer |

hrea 2,00 ha) of Shr Rahul Agrawal, (I1) Pratappura Stone Mine (Khasr No. 1/12, area 0,950 ha) of Shri Vinod Kumar
Dijora Stone Mine (Khasra m.awx,uuMM)dwmmnmw(w)swmmmm No.353 &
354, area 3.509 ha) of Shri Vijay Kumar Gupta, Rfo-Valaseri Vistar, Nagadia, Gir Somnath, District-Somnath, Gujarat State.

(@4 &d TH)
e FUET e,
raTfergT &9, Tafaa |

Copy for Information to Copy for Information to Shri Vala Vanra) Balubhal, manager (/) Pratappura Stoce Mine (Khasra No. 1/8, -

THIS IS A SYSTEM GENERATED DOCUN[ENT. DOES NOT REQUIRE ANY SIGNATURE.
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pAY Ccmf cate of Stamp Duty Y e
"(.:JF iy oy v R _:-:—':"-»«}; . ' D&ﬂmm Wmm
E-Stamp Code 01015216022023008484 R
Total E-Stamp Amount . 100 A
Govt. Stamp Doty (Rs.) 100 e Muricipality Duty (R
Janpad Duty (Rs.) w 8 YR O Upker Amount (Rs.)
Exempted Amount(Rs ) 0 J i
E-Stamp Type . NON-JUDICIAL . .
Issue Date & Time _ 16/02/2023 13:20:03
Service Provider or Issuer, Dcu'ils .. brajmohan khshwmnlSPnMZlUb‘!ZOl?OOMl ,
SP/SRO/DRO/HO Detaills " orchha the.orchha dist tikamgrh ORCHHA NIWART |
‘M“m T A eed D TS T AR
Dced Type : Copy or Extract '
Deed Instrument Copy or Extract, certified to be a true copy or cxtract by or
= section 76 of the Indian Evidence Act 1872 (1 of 1872]
. for the time being in force relating to court fees- One h‘
(¥ Amda\nl

'jty kumar S/O D/O W/O /0 C/0 jagd:ah pnsod p
nezai bazar futera baruasagar Jhansi up NIWARI Madhya Pv

-

PRI -

At : i T Second Party Delails T ,,,m~
Organization” Nt RAJARAM TRADERS 5 s LR
Address i oxcmu NIWARI Madn @ JREENTRDIA Azt '

PR L TSI weencee——

Number of Persons \
uzmgaamfammm/oz/zozsaﬁmﬁmumwmmm
s T FTARAY 254 o Ao B awsmaTR Fikl wowo o

-

_AeY o e e st T urew frarh am seqar  frar <far [sovo
t-mrﬁﬂ . (E/CC/MP/25/667(EI06306)(E/CC/MP/22/697)(E106307) 21

vaﬁﬁﬁu &

ﬁmmmwaﬁmﬁmw%lwﬁsumm

A o waR e @ sprd gwE A PaRh 254 s ae e :
mmmﬂvouoaﬁmmﬁmaoasaaamasoséom : "

- o ——_——— P "-.'Y?WM.T'_'_T ——yr

Digitally signed by g ol & | |
Brajmohan Kushwaha ;
'Dsgrte 2023.02.16 13220:31
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{See artic 17 wiai oy
b Lol s A
Liee : w6 v e
* (Licen T8 10 posseay et beite dat 6 [Sp—s
vl nu\.:‘w;':.' i )cc‘m"‘".’w‘?'f(hm Yo e extotive of laas 1, 23,458 ¢ 7ima tragerine

1 Licence iy hereby gmnted to
3l Pathak
T Ap R SINGH, CHAURASIYA Cat oy, aaron oD Phrmar (s Occupler | GOPAL PATHAK), C/O VIJAY

NY, NADAR]
+ State-Machys Pradesh, dee.rﬁoon YA’“MATA.KAWoo.wmu.Tm'mm-owwom Districs. (8

R vyl g b
2, WGMISrmuﬂk«m 3
Partnership Firm
3. W Pt yebes) i o e
biceace s valid amly for the follewing purpose, r anm for use of Niteale Misture, Safety Fuse, Drionsfing Fuse, Detonator, - v s
4 e Rtk S o, vt oo & S
Lmn'ce 15 valid for the following kinds and quantity of explosives: - (w) (a)

S 'No wm ‘ wibroar T wrvr S e e
S ame 15 Deseription Cltss & Divisiom Sub-¢ivision Ruanitysany cneurme
1 Nimate Mistwre 1.0 0 ATO0Ky
% Safely Fyse 6, 0 10000 Mirs
‘- ¥ De@f_n_n&l’ﬂg_ 62 0 20000 Mirs
- Delonator [ 0 43000 Nas
(=) n*nlmdﬂwnn[aq-h!(v)ahmimup.th] =k 10 tim
(1) Quantty of explosives 1y be purchased i  calendar month{applicable for license under amele 3(5) and (c)] : o -w:.c
§ Bty iy (o) v b € g A . tofe . (Drawing No ) ECCMPRUSTI(E 06304)
The licensed premises shalt eonfors ta the following drawing(s): . * Bee (Daed) 240872018
& g‘giﬁ:m‘m dw;_rhhm licensed peetgises are pinoased at following address:
rvey No, IR(Town/Village) . CHATWAIIA e {Police Station) : ORCHA
B (District) TIKAMGARH , o7 (Stote) Madhya Pradesh Mmeoom 471)2*6
e (Phone) 1 (E-Mad) o (Fax)

7. It et d R wfvant sl &y -
The licensed premises consist of following facilicies, + Ooe magazine, bbby and a detonstor stare rovm.
B s e — v oy vt s Rovies i, 1884 by ¥ s ey ferviens fre, 2004 hmﬁ,daﬁ%ﬂﬁhﬁﬁnwﬁlmm!nﬁwﬂﬁh
The licence is granted subject %0 the provision of Explosives Act 1884 as amended fiom time 12 time snd the Explosives Rules, 2008 framed these under and e conditions.
addvional conditsons and the following Arnexuces, :
1 satwwen 53 oo sfon i (e, nfie st 3 i freve vite
Drewings (stowing site, constructional and other detalls) as ststed in serigl No. § sbove.
2. s i sore wan i g ey € ol v sfrien e
Ceeditions axd Additienal Conditions of this ficence signed by the licersing suthority.
3 Y™DE-2| Disunze Form DE-2
9 wupfmte ] w2021 weAfiwe 8 This licence shall remais valid till 31st day of March 2021,
oy, st e st fnfr frofl Taqer V kem s ks PR eI tmnnﬁlnuyﬁadmﬂmmcﬂmﬁn&mwa&mmimhlqﬂmmm
o Sy & sfioge € 1 sl |, e
This licence is liable to be suspeaded or revaked for aay viclation of the Act or Rules framed there under or the conditions of this licence as set forth nder Set VIII, wherever
twlwe.nfurdwinf'nlols:heculavetinh:lmmmuxsmmfwﬂMuthmﬁnﬁmhhﬂmwmnmmmm

S/
i | The Dare - 2408/2018 myw o fveirw Frerw | Joint Chied Controller of Explosiyes
Ceatral Cirtle offies, Agrs
Amendments :
*  Amendment of Quantsty of ExplosivesMaornthly Porchase Limit duted | 03/1272018 -
whtyre by b fageer
Space for Endorsemnent of Renewal
-nn-cm - e ) i rvesven & pman i o i
Dste of Resewal Date of Expiry Slgmnn_a(lkm-mwmn:, und stamp
oo 31/032026 By. Clwef Controller of Explosives, Shopal
.

eyt it | Ferviroed ) ey o i e o aew yoct B b ondta vy et s e A
K Siatatory Warning : Miskaadling snd mivese of explusives shall eonstitute serious eriminal o Tence xnder the Law.

:- This is system generated document does not require signature. Applicant
Hoes ¥ may take printout for thelr records,

hitp://10.0.50.11/IntExp/ExplosivesLicenceLE3Hindi.asp?LetterGenerated YN=Y 3222021 .
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®. (Licence No.) 1 E/C e R T
o\ W(Am;l Fee R';:,::an”ml“-") MANAIIUN CGn g AR By LI F e sampihtis

1. Licence i horeby granted 1o

MS Rajuram Traders (3R / o
NADARIYA KI MATA, KJ\MPoo’ Decupler : GOPAL, PATIIAK), cio
i EASAR TV AL, AR S Wbt i P

. ﬁm:gawmmg,
2. ST ) SR | Suaus o Hoensoe : . A
3. 39 PR oo - e
Lim:i:vdiamy for thg . PoBNess for yse of Nitrate Mixture, Safety Fuse, Detonating Fuse,
4. rofey Prete) wix

3 PRy el o s g

Licenee is Vﬂl:;fm' the following kinds and quantity of explosives; — (%) )
.8r. N, N wj‘ R o 3Ry g w e v Ty A
h sme und Description Class & Division Sub-division Quedtity at any cne Sme
v & Nitrage Mixture™ ¢ 2,0 0 AT50 Kg.
_% 3. .(y' Fuse 6.l 0 , 10000 Mtry
e &kmnumg Fusc 6,2 0 20000 Mtrs
it . Detonator 6,3 0 44000 Nos.
((g; T T R A I W 7 Rreptes twmn orgae acm) S e ondi s ¥ gy 1 10t
: Quantity of explosives fo be purchased in a ealendar month[applicable for licence under article 3(b) and (c] : " 2 zbave.
mhﬁa qarf F sya virr T gl Bi @AW, Drawing No.) E/CC/MPI22/697(E106307)
The licensed premises shall conform to the following drawing(s): . " f&Ale (Dated) 06022019
6. Srgefia e PRl T UF A @1 The licensed precuises are situated at following address:
Survey No, 17/2 Mag. no 02, M(TmNdim) - GIIATWAI% UTAT (Police Station) : ORCHA
T (District) TIKAMGARH, T (State) Madkya Pradesh RS (Pincode) 4mus
XM (Phone) . &, et (E-Mail) ¥ (Fax)
% mew" d:aﬁgji{ldu. 3 : Mzg No. 02//One magazine, lobby and a detonator store room.
8. U - U O QUGG Reetes aftifros, 184 ok o et R Riestes Pram, 2004 & aedt, ol o ofdfem wdl ok FoRdf@a el
Tod §T R W o 1

The licence is granted subject to the provision of Explosives Act 1884 25 amended from time to time and the Explosives Rules, 2008 framed thers under and the conditions,
additional conditions and the following Annexures, .

1 Iaa ea d. 5 7w it Yanie (e, sl R or R 2 T )|
Drawings (showing site, constructions! end other details) 25 stated in seris] No. 5 abave,
2. e W SR a%. T $ St 1 2 ol faRfdy x|
Conditions and Additional Conditions of this licence signed by the licensing authority,
3. g8 W¥T DE-2 | Distance Form DE-2
9. 77 e andla 31 wred 2023 7% RIURFI T This licenoe shall remain valid 11 31st day of March 2023,

g T, (v 7 s s R P o arge v & oim 4 35 R Pl dEvn & ol o avaffa g o o vl e ot s R
S AR T a1 3R e Iy 3 i faaror 3 s e o o o e ar witrtya @) o v, st o s
This licence is liable 1o be suspended or revoked for eny violation of the Act or Rules framed there uader of the conditions of this liccisce 23 set forth under Set VIII,

wherever epplicable, referred to in Part 4 of Schedule V orif the licensed premises are not found conforming to the description shown m the plans nod Anoexure atached
hereto.

S/
ATHE | The Date - 06022019 WY o Rvwtess U | Joint Chief Controller of Explosives
Central Cirele office. Agra
dments :
:‘.::ncndnuﬂ of Quantity of Bxplosives/Monthly Purchase Limit dated © 10062019 -
s flaor & quie F Ay e
Space for Endomement of Renewal
dowdiats T e e
Date of Renewal [_"'" of Expiry ) Signature of icensing muthority and samp
: 21-/0.“.2023 310372028 -

; - . Chief Cotmlier of Explasives, Bhopal Circley Bbopal

st 9 ey 7 S Y O T e R
Summv_\i’nnh,n t Mishandlliog snd misuse of explosives shall constitute leﬂommmfmm:.

Note :- This Is system generated document does not require physical signature. Applicant may take printout for
_thelr records.
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v 2yonrs RO0in ' . :
Govt, Stamp D‘?‘Y (Rs.) - 100 57 oAbk ' Municipality Dy (R} —\
Janpad Duty (Rs.) "' vy .- Upkar Amount (Rs.) ||
Exempted Amount(Rs,) 0 e ALY H ’ ' :
| E-Smmp Type S NON-JUDICIAL - Y |
" Issue Date & Time 16/02/2023 13:20:03 ' y

Service Provider or Tssuer Detgls | brajmoban - kushwaha/SP 14211703201 700061
fP/SRO/DRO/HO Details * orchha the.orcliha dist.tikamgth ORCHHA NIWARI MG

iné. "; i'Tlgmﬁ. .m{w.&dmﬁﬁi gmmm el .
ccd Type : y ‘ by - A e 5
Deed Instrument__ Copy or Extract, certified to be a true copy or extract byf or #rder 'af‘.:m'ﬂ n
~ Lo section 76 of the Indian Evidence Act 1872 (1 of 1872, ot b Pon 70 e

. for the time being in foree relating to court fees- One h

', Affidavit NG o A :
—rg ST, »’_.‘ qo - LA { i

. *“-}m‘;ﬁﬂ:;@w RS 2
fﬁ'ﬁ kumor 5/0 D/O W/O C/O jagdish prased A 2 *
g 54 nazai bazar futera baruasagar Jhansi up NIWARI Madhya F':p . e :-"'
R T T TS SEORR PartY, D T T e
RAJARAM TRADERS

Address T ORCHHA NTWARI MadhHJAEERTRDIA
Number of Persons 1

IS ITAG T Riw 16,702 /2023 T iy o faR e a9y SRS T
Aidang 31 FIARA 254 sTarrd aronR BN THATNTIR i Yoo

..............

S

.mm.awmmmmmww_m'mmo
AT A, (E/_CC/NIP/ZS/667(EI06306)(E/CC/NH7‘/22/697)@106307) 2

Digitally signed by Al At ' J
Brajmohan Kushwaha :
%ﬂTle: 2023.02.16 13:20:31 (‘]}

S
‘Shya \Usnw
Notary Aovodate
Orchna
et Niwart (s Py

Lagetofy

G10I521802202300544 4
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4241 yHeR @) TN fR) oY yPR @ SEEard A8 gt agEy

YU UHGR GRS @h9 Uge g% @ A wieT ad /g wrelt @
SuahT 2 frrm 2008 @ wWeRRy yer Bd 2|

8 U8 B @ veer 847 ¥ Rwples & 9% d1s A Rewles Pom 21 @
qmgwfamﬁmﬂmﬁrmmmmﬁmaﬂﬁmw
mozmwmmﬁﬂmmmmmw-amﬁ
Wﬁﬁiﬂﬁ‘qmmm # ehll| ot Sudl Su®) SEEand
e gerer @t 8 Bl
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orrver vrerore 2
- QGovt. of India
Ministry of qlbo'ur & Employment
TATSY TLTRAT ! _ ¢rrorer
‘ Directorate-Qonora of Mines Safely
INO: 519199|NZ{Gwallor Region [Permission U 4)[MMR, 1951|2024]261882 Gwallor, dated 04,02.2024
@:g&m: GH-705, Deen Dayal Nagar, Gole Ka Mandi, Gwalior 474005 (MP) 474005, E-mall : nz.gwirdgms@gmail.com, Phane No. 0751-
¢
W9 / From :
Director of Mines Safety
Gwallor Reglon, Gwalior.
FIA/T0:

1) Shid Rahul Agrawal, Mine ownes, .
Pratappura stona Mine (Khasra No. 1/8, area 2.00 ha),
R/0-439, C.P. Mission Compound, Jhansi,
District-Jhansl, Uttar Pradesh.

2) Shri Vinod Kumar Agrawal, Mine owner, .
Pratappura Stone Mine (Khasra Na. 1/12, area 0,950 ha),
R/0-960, C.7. Mission Compound, Jhansl, L B
DistrictJhans), Uttar Pradesh. 4

iy

%
4) Shrl Vijay Kumar GUPt, Mine owner’ ¥ A IE G T s rormeatior,
Sitapur Stone Mine (Khasta No.353 & 354, area 3.509 ha), -
R/o 254, Nazal Bazar, Phuter, Barua Sagar, :
District-Jhansi, Uttar Pradesh

e Permission uﬂermwon 34(4) of the Metaliferous Mines Regulations, 1961 to permit Shrl Vala Vanraj Balubhal, holder ¢
mpet Pratappura Stone Mir

Second Class Manager's certificate GMMMSNWmemmwm
(nmauo.lls,amz.OOha)ofSﬂmlAgz.mLmnmmnmmm(mmmamo.%Oha)dSﬂVw
Kumar Agrawal, (Ifl) Jijora Stone Mine (Khasra Nc Sm,lmm,wha)dsﬁdandmbhanmmmdm)mpmswm
(maano.BSB&354,area3.SO9ha)d‘shdw&ymanupta. :

#BYEA fDear si, -
Please refer to your online application No, 261882, dated 05.01.2024 on the above-mentioned subject.

Themaﬁnins'skmbmmmlnedhmelghtofvmathsbemmwdlnwapphuonummwngw
endosures. , 1, In exerdse of the powers confesred on the Chief Inspector of Mines under the Provisions of Regulation 34(4) of *..
Metalliferous Mines Regulations, 1mmwmdhmmwmmmewmewwomm @
Wummmuh—mﬂymmmqnammm 1952, do hereby Permit Shri Vala Var
Balubhal, holder of Second Class Manager’s certificate ofwmymmkasmuﬁotmunnonenunenamty
Pratappura Stone Mine (Khasra No. 1/8, area 2.00 ha, code-519199) of Shri Rahul Agrawal, () Pratapp
Stone Mine{Khasra No. 1/12, area 0.950 ha, LIN;2-3] M in : fSho \inod K Agrawal @iSt
MR K R A O 00 [N B405680 5Pl ) it anaian \ ur, St

R R B3 B Rroaia SR fat Ville

1. Manager shall not take shall up any appointment In any capacity whatsoever In another mine.

2. No working shall be extended below ground In the mines, .
3. No working shall be made or extended w ofanybdldhg/mmm/rﬂhvwofpemanuﬂmam,mtbebnr

to owner of the mine without i witing from this Directorate under Regulations 109 of the Metalliferous M
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4. No deep hole blasting shall be conducted In this mine without obtaining express permission in writing from ts
3. No blasting shall be done within 100m of any dwellngs rot belonging to the O e
164 of the Metallferous Mines Regulations, 1961 $hal be complied with strictly when blasting Is e
but within 300m of any structure not belonging to ovnér of the mine, B
6. "The provisions of Regulation 164(1-A) (¢) and 164(1+B) (2) shall be strictly complied with.
7. Dally personal supervision shall b exerdised by the mansgénbt each mine.
8. The manager mum‘lm,wmmmmmlhmemmemmmpersorshasbeminpafmdw
mmwnm as required under Rule 6 to 9 and on the job tralning(s) as required under Rule 12 to 15 of the |
Trlning 1966. - -
9.Mequmnwmwshallbeappwindhud\mmwm“hmm'
lo.gm S S e i vl st e prouted e s ecyt an I BSSIGH rECH T8 08 Do et
‘3long with certfied copy of the portion of this permission and other statutory g
- 'Regulation MZ)of%ﬂmemRﬁtm 1961. E

11.Mine Management shall also ensure the following: .
(1) Rule 298 of the Mines Rules, 1955: Initial and Periodical medical examination of every person employed In the mine,

(i) Rule 77-A of the Mines Rules, 1955: Photo identity card to every person empioyed In the mine.
(1ii) Rule 77 and 78 of the Mines Rules, 1955 read with DGMS Cir No. 01 of 2017: Malntain form A, B, D and E registers.

12. All operations Tarrled out In connection with the mine shall be conducted In accordance with the provisions of The Mines
Act, 1952 and of the regulations, m!s,bye-tawsandorderm?demereunden \

13, Airbome dust survey as provided In Regulation 124(3)(a) shall be done to ascertains the concentration of respirable dust in
thea!rmdalsotn\mowu\epawatageoffreesﬂmlnmedustgmeratedatmem!ne. *

14. All drills if used, shall be provided with wet drilling arangement or with 2 device suitable for the purpose, to prevent
atmosphere getting charged with dust, which shall be kept In operation during drilling and It shall be maintained in efficient
working order. Only wet drilling/cutting shall be done In the mine. W

15. On or before the Oist.day of February. In every year.Qwner/,
preceding calendar year Online through ShramSuvidha Portal H

"'16. All applications for permissions as required under the Mines Act, 1952 and Its subordinate legistation shall be submitted
online through website- dgms.gov.in. :

17. The Mine shall not be worked In absence of Manager. Above permission shall stand cancelled as soon as the person, to
whom It Is being granted, leaves the services of the mine under reference. However, the manager shall not vaczte his office
without giving due notice In  writing to the owner of agent at least 30 days before the day on which he wishes to vacate his
office. A copy of such notice shall be submitted to the Director of Mines Safety, Gwallor Reglon.

18.The manager shall be provided with sultable means of communication and transportation to exercise dally personal
supervision In cach mine. T Vo

19. All works in the mine shall be carried out In day light hours only. . '

20.Mmbyremdabw\q:orfwﬁwo&uermasonﬁ\emmggrkunabhmmdsedawmwm.apefson
hoiding a valld Second Class’s or manager's Certificate shall be authorized to act as manager of the mine In compliance with
Reguiations 34(7) (1) of the Metaliiferous Mines Regulations, 1961 and If no such qualified person Is avallable, the Mine
workings should be kept suspended during such absence of manager, Attention Is drawn to Regulation 34(7)(1) and (b) of
the Metalliferous Mines Regulations, 1961 In respect of the period of authorization and Intimation of the
authorization to the Directorate General of Mines Safety, Dhanabad and the Director of Mines Safety, Gwallor Region etc.

21.wmmmmwmmm;mquuwm'amdgmmaa
Regulation. % .

22, If at any time any of the conditions subject to which this authorization has been granted s violated or not complied with,
this authorization shall be desmied to have been revoked with Immediats effect. _
23. This authorization Is being granted without prejudice to any other statutory provisions, which may be or may become -

applicable at any time.,

our Faithfully
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£3 ' 5 :
for Information to. for Information to Shl Vala Vanraj Balubhal, manager (i) Pratappura Stone Mine (Khasra No. 1/8,

Dijora Stone Mine No. 678/1, area 04,00 ha) of Shri Chandrabhan Gupta and (Iv) Sitapur Stone Mine (Khasra No.353 &
354, area 3.509 ha) of Shri Vijay Kumar Gupta, Rjo-Valaser] Vistar, Nagadla, Gir Somnath, District-Somnath, Gujarat State.

G )
QT T e,
FETTOA] 81, TaTTer | ]

rea 2.00 ha) of Shri Rahul Agrawal, (if) Pratappiira Stone Mine (Khasra No. 1/12, area 0,950 ha) of Shrl Vinod Kumar Agrawal, (1)

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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. Jjoyment
nistry of Labour & EmMpPIoY
N ry of r ¢ ¥

ww= / From ; ’
Director of Mines Safety .
Gwalior Region, Gwalior.

Far A To:

1) Shri Rahul Agrawal, Mine owner,
PZalanmmmmm No. 1/8, area 2.00 ha),

R/0-439, C.P. Mission Compound,
District-Jhansi, Uttar Pradesh.

2) Shri Vinod Kumar Agrawel, Mine owner,
Pl)-atappu'a Stone Mine (Khasra No. 1/12, area 0.950 ha),
. R/0-960, C.P. Mission Compound, Jhansl, !
District-Jhansi, Uttar _ o

3) Shi Chandrabhan Gupta, Mine Owner,
J%ora Stone Mine (khasra No. 678/1, area 04.00 ha),

———

Rlo-A-12, Ajay Enciave, Galla Mand| Road, Jhansl,
District- Jhansi, Uttar Pradesh State.

faga: Pennissionmdernegllaum34{4)ofmemtallferwsMthegulaﬂa5, l%lmpemﬂtShﬂWh\mmajBalubhal,holduof
Second Class Manager’s certificate of quksuanagerbfmeumqnmhenamdymnatappurasmneMne
(Khasra No. 1/8, area 2,00 ha) of Shri Rahul Agrawal, (I)Pratappumsmnemne(lcwauo.lllz area 0,950 ha) of Shri Vinod
Kumar Agrewal, (If) Jjora Stone Mine (Khasra No. 678/1, area 04,00 ha) of Shri Chandrabhan Gupta and (Iv) Sitapur Stone Mine

- (Khasra No.353 & 354, area 3.509 ha) of Shri Vijay Kumar Gupta,

R [Dear sir,
Please refer to your online application No. 261882, dated 05.01,2024 on the above-mentioned subject.

The matter has since been examined In the light of what has been stated | application under reference

mﬂsurs., I, Inwduofﬁnpovmsmfa:dmﬂnmwlmpmdmmnummevaislmsofkegmtbn 33(2;90(‘%:2
dd’llm :ln:s Regulations, 1l9:'1Mahn:1- by virtue of the authorlzation granted to me by the Chief Inspector of Mines (also
mmﬂ*“' b dhw Gmam > Safety) ung‘ur Section 6(1) of the Mines Act, 1952, do hereby Permit Shri Vala Vanraj
Pratappmt‘l;r& Stone M’l‘r: (l;h;sra No. 1/8, area 2.00 ha, UN-2$36-30!6-7,%mgm.;roflw Smn}oR’:mm‘I\S mlgu(lg

3 PPy luua -ll,bm " | ‘ W - Lo & H = o 4
HuskKIaga o, 570/17 o4 A b A o O A Y Shone
Pratagolie Jiors & Sm ot Tl Orch o e SN o ST A K e GURRE aatac at Vilage-
oo, & Stapu G OrehNg DRROGANW "PrédeshysUbject o thesfollowing” conditians belng strictly

2 (ft 04 }‘jf[“'-’}j%'.v Il

AIME AR

B0

1. Manager shall not take shall u
p any appolntment In any capacity whatsoever
2. No working shall be extended below ground In the mines. ki

S.mwﬂngﬂmlbemadeoremedwminﬁmOfanybulldhg/shumueyralmwofpemwmmanm,notbelonging

to owner of the mine without
permission writing from this Directorate under Reguiations 109 of the Metalliferous Mines,] 08

-
\ ¥ P ——



e 230 =

this

Regulations, 1961, ' in writing from
4. No deep hole blasting shall be condiscted In this mine Without obtaining express 'Tmmi
5. No blasting shall be done within 100m of any dwellngs not belonging to the OWF! 0

'I’Z:NMMMWM ,1961d\0ﬂbz'mm

within 300m of any structure not belonging to owner '

6. The provisions of Regulation 164(1-A) (c) end 164(1-B) (8) $hall be strctly complied With
7. Dally personal supervision shall be exercisad by the manager at each mine. has been Imparted Initial/
3.Themoushalnualmwpmfnrcnﬁbvmlnﬁwmmunl&ﬂd‘wmgumﬁofthemns

vocational tralning as required under au;esmgadonmejobmwng(s)aswuedum
Vocational Training Rules, 1966, |
9.Adeaummmmtsslunbeappommdh..dmine!ammofmewakm$. n e has been employed

e E;z mmm"&”&w&ﬁ“wmﬁim?&?w Prwlslonsmrelwed to him as required under
Regulation 39(2) of Metalliferous Mines Regulations, 1961.
11.Mine Management shall also ensure the following:
(i) Rule 298 of the Mines Rules, 1955: Initial and Periodical medical examination of every person em
(1) Rule 77-A of the Mines Rules, 1955: Photo Identity card to every person employed in the mine.

(iif) Rule 77 and 78 of the Mines Rules, 1955 read with DGMS Cir No. 01 of 2017: Maintain form A, B, D and E registers.

ployed in the mine.

12. All operations carried out In connection with the mine shall be conducted in accordance with the provisions of The Mines
Act, 1952 and of the regulations, rules, bye-laws and order made there under. &

13. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertains the concentration of respirable dust in
the air and also to know the percentage of free silica In the dust generated at the mine.

14. Al drills if used, shall be provided with wet drilling arrangement or with a device sultable for the purpose, to prevent
atmosphere getting charged with dust, which shall be kept in operation during drilling and it shall be maintained in efficient
working order. Only wet driliing/cutting shall be done in the mine. ;

15. On or before the O1st day of February in every year, Ownes/Agent/Manager shall submit Annual Retum in respect of the
preceding calendar year Online through ShramSuvidha Portal hitps://shramsuvidha,gov.in,

415.Nlappimﬁonsforpmdslonsasveqdrad under the Mines Act, 1952 and its subordinate legisiation shall be submitted
online through website- dgms.gov.in.

17. The Mine shall not be worked In absence of Manager. Above permission shall stand cancelied as soon as the person, to
whom It is being granted, leaves the services of the mine under reference, However, the manager shall not vacate his office
without giving due notice In  writing to the owner of agent at least 30 days before the day on which he wishes to vacate his
office. A copy of such notice shall be submitted to the Director of Mines Safety, Gwallor Reglon.

18.The manager shall be provided with sultable means of communication and transportation to exercise dally persor-"
supervision In each mine, d S,

19. All works in the mine shall be carried out in day light hours only. .

20. Where by reason of absence or for any other reason the manager Is unable to exercise dally personal supervision, a person
holding a valid Second Class’s or manager’s Certificate shall be authorized to act as manager of the mine in compliance with
Regulations 34(7) (1) of the Metalliferous Mines Regulations, 1961 and If no such qualified person ls available, the Mine
worldngsshouldbemmwdumnmd;absenoeofwmuﬂonbdmnmmml)w(b)of
the Metalliferous Mines Regulations, 1961 In respect of the period of authorization permitted and Intimation of the
authorization to the Directorate General of Mines Safety, Dhanabad and the Director of Mines Safety, Gwalior Raglon etc.

ZI.wmdm anything contained above, the authorization may be withdrawn at any time as provided In the aforesald

ulation, , :

22,1 2t any time any of the conditions subject to which this authorization has been granted is violated or not complied with,
this authorization shall be deemed to have been revoked with immediate effect.

23. This authorization Is being granted without prejud be or may becom
scrkcabie ot aivy tans prejudica to any other statutory provisions, which may ¥ e

24. This authorization may be amended, modified
25, This permission will remaln m ', iy

rawn at onxﬂme If considered necessary In the Interest of safety.
SloaBogsi

our Faithfully
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AT feeeh,
&, Fafoa |
phal, manager (1) pratappura Stone Mine (Knasra No- 1/8,
vinod Kumar Agrawal, (i

pyfvrinfoma!iontompylorWomwontoShﬂVathraj Balu
rea 2.00 ha) of Shri Rahul Agrawal, (if) Pratappura Stone Mine (Knasra No. 1/12, area 0.950 ha) of Shri
04,00 ha) of Shri Chandrabhan GUPt2 and (Iv) Sitapur Stone Mine (Khasig No.353 &
Somnath District-Somnath, Gujarat State.

Jijora Stone Mine (Khasra No. 678/1, area
354, area 3,509 ha) of Shri Vijay Kumar Gupta, R/o-Valaser! Vis1, Nagadla, GIr )

et PR G,
QUIRE ANY SIGNATURE.
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Tl 1 ey

L eter No

S1TATOINZ{Gwabior Regivn[l'erm 202000 WS _Lerter_Rogg 100CI Vogran MMULE

T—""".".'",',_-.r F
Oftice addiess - GH- 708, Deen Dayal Nagot, Gole Ka M"mm'(-’w'"hm A7400% (M), Py Hew G741 A A - ‘
nz.uwh(lmmanqmml.mm 4'__;:’_/___’."_‘ 1
N:’ ".\1‘7;?0 NZ Gwabor Reguory Permy/ HEMM (Withaut dep hole ariler) [ 106{2)(b)/ 2020 / 4 1% ’ |
A 2020 ks
-
| From

Director of Mines Safety,
Gwalior Region, Gwalior,
To,
Shri Omparkash Jain, Partner
‘ Ms Jhansi Granite Stone Private Limited,
Owner of Pratappura Stone Mine (Khasra No.117, Arca 3.1610 hectares),
R/o-1680, Civil Lines, Jhansi,
Dist- Jhansi (U P.)- 284001,

Subject : Conditions governing to use Heavy Earth Moving Machinery (ILEMM's) without deep hole
drilling & blasing under Regulation 106(2)(b) of tht Metalliferous Mines Regulations, 1961 1o form
benches in overburden and orchody af Pratappura Stone Crusher Use Mine (Khasra No.l17. Area
3.1610 hectares) of M/s Jhansi Granite Stone Private Limited, Partner: Shri Omparkash Jain. (L1N-
2.3392-2530-0, Mine Code- 517474), located at Pratappura village, Orchha tehsil, Tikamgarh district
of Madhya Pradesh state,

Q)car Sir,

Please tefer to your onling application submitted vide 1D: 116845 duted 29,01.2020 on the above menionad
subject along with Surface plan vide plan No. PRATAPPURA/ JHANSE 106/ C-T007 2019 dagend 05 01 240200
enclosed therewith,

The matter has since been examined 1o the light of what has been stated in your application In averoase
the powers conferred on the Cliel Inspector of Mines (also designated as Director-General of \linv;
Safety) under the provisions of Regulations 106(2)(h) ol the Metallferons Nines Regulations, 19e] aad By
virtue of authorization geanted tr me by the Clhael Tuspecion of Mines (also desigiated as l!in"\'mr-.& i‘cn‘;lt-nl
of Mines Safety) under Section 6(1) ol the Mines Act, 195201 Tiereby spectly the follow g condat .\;'*\
povermng to use Heavy Farth Moving Machinery (HENRNES) wathour deep hole .lnllm.;i & ‘*'-.\:x-
under Regulution106(2)(h) of the Metulliferons Mines Iepulntions, 1961 o foem beaches m n\‘cll\u\‘!.:x- .s “
orebody in the arca marked ax 1-2-3-4-5-6-7-K-1 10 red colon as shown on the plan \;\\ 'R \l"\l:‘:' .\‘!:l
JHANSE 106/ C-T06/ 2019 dated 04012020 af Prdappura Stone Crusher Use Mm\: Ilastad \ » i1 5 ; g
31610 hectares) of Mis Jhanss Gomite Stone Prvate Laovted, Tarner .\'I;li Um]‘:m \:h“' uu‘ !‘v; o .;‘
i : 8 e Tk RYTL KRR TR
l":’.:’l‘l’i!:l':::li.::‘l:::::’.':"LMM tehisal, distret of Madbya Pracdesh sute, subyectesd to the st domploses of

TN
. .
A=D
. [
" ” ' :) .1 \‘ ‘e . -
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1.0

e bl pelevant e,

\ ‘ l'\c\'l“ “,|“-“. ﬂl‘l('l\Vl\" l""V"‘"'l fenr “H'. I lllﬂ““”'ll') b ; AL 5
' : e cysl watathanges v zplervae o

e Metallilerons Mines Repulations, 1961, relating toop st watking d * b
andd use of machinery Sl be stnetly complied with

a \ € - ' e L P Or ~
12 No Blasting shall be conducted within H)ﬂm(“""i‘-"'./’"""" OIS Cad

owner, Deep hole Dlastigg, shadl not he condueted anywhere i e mne A

“ox . : . I degnlatem [0AT7 g 0
13 The provisions of Regulations 16A(1-A) (a, b &) HoA(1-18)ta) & 1 e i
strictly camplicd with.

L The myine shadl be worked during daylight howrs only.

“ . " . : . e e > or) ':..r".
1S Garland drains of adequate size shall be provided on the .'.ufl.nu. on the periphery
opencast workings to divert rin waler from Mowing into the mine.

-----

1.6 Travelling roads for manual work persons separate from the h
mine,

2.0 OPENCAST WORKINGS:

2.1 Height and Width of Benches -
P
=
2.1.1 No working shall be made in minc which is lying within 45m of any public structure not
belonging the owner of the mine.
2.1.2 The height of the benches in overburden, as well as ip hard & compact mineral formation 352l

not exceed six metres (6.0m) or the maximum digging height/depth of the machine deployed therzat
for digging, excavation or removal, whichever is less.

2.1.3 Width of any bench shall not be less than (i) the width af the widest machine plying on the
bench plus 2.0 metres, or (i) three times the width of the largest truck/tipper plus 5.0 metres if
trucks/tippers ply on the bench, or (iii) twice the height of the bench, whichever is more.

2.1.4 Formation of benches shall be done from top downwards.
2.1.5 The slope of the benches formed to work the mine shall not exceed 60° from honzental.

2.1.6 When persons are employed within 5m of the working face, adequate precautions shall be taken

to ensure their safety by
dressing the sides of the bench.

!

2.1.7 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or res:
shall be avoided.

2.1.8 No person shall be engaped on wotk or allowed to ravel close w high sides benches, fTom
where he is likely to fall more than
| &meters vertically down, unless he is provided with and uses a safety belt ora rope or hite line

2.1.9 Sufficient number ol safety belts shall be available at the site and shall be ensured for use ot the
mine.

22 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEIUCLES
2.2.1 Al haul roads for trucks/dumpers/mobile machinery shall be mamtamed 1 gowmd comditog

222 Wherever practicable, all haul roads for trueks/dumpers/tippers shall be artanged e pronnle
one-way trallic .

Y
A :

e s e

by wed

(,ﬁ \._
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Emal

223 No road shall be of a widih less than “three times the width of the Targest vehcle plus 5 ™

on that road.

224 Definite turn-outs, crossing points, and waiting pomnts shall he
proper sign hoards for the guidance of drivers

32,5 All corners and bends i haul roads for [TMM/Arucks/tippers shall be 50 desiyned, made and
kept maintained that the operators and drivers of vehicles plying on the roatl have clear view aloni

the road, for a distance of not less than three times (he hraking distance of larges! st e
plying at the rated speed, as fixed by the manager.

sintlaness SH . proided 4t
22,6 Where visibility for a distance as above cannot be ensured, separate .l.mu. _.ha" lht— 2: ; e
all corners and bends in havl roads of widths not less than “9 times the width of the larg

arithid e . lown
plus 3.0m™ plying on that road. The lanes shall be separated by a strong divider for up and dv
wrafhic.

2 16 at
227 No haul road for HEMM/dumpersftrucks/ tippers shall have a gradient stcepclr(;hdn B
any place and gradient of ramps overa distance of 10m shall not be steeper than | mn 10

228 Where any part of the road exists above the level of the surrounding area, 3 strong pa:"dp?;“”:‘ "Ji
or embankment, not less than 1.0m wide at the top with sides sloping on cither side, and of cu_.a s
less than the diameter of the tyre of the largest truck/tipper plying on it, sbnll be provided anG kep
Py maintained 1o prevent any out of control vehicle getting off the road and rolling down.

229 Waming notices and road signs shall be posted along the haul roads at appropnate placesl:ike;
crossings, curves ctc. for guidance of drivers of trucksftippers. At every curve, a parapet wall O
vertical posts shall be provided to hclp the drivers to keep the trucks/tippers on the track.

23 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the min

e and duly
approved by the manager in writing.

(b)  Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or
within 45m of any other public structure like roads, railways, ¢tc.

(¢)  The slope of a spoil bank face shall be determined by natural angle of repose of the matenal
being deposited, but shall in no case exceed 37.5 degrees from the honizontal. The spoil bank face
shall not be retained by artificial means at an angle in excess of its natural angle of repose.

232 (a) The spoil, overburden ar debris shall not be deposited within 45m of railway line, pubhe
road, other public works or other structures of permanent nature, not belunging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging

10 the management, and the toe of every active spoil bank so as to prevent un-authorised persons
from approaching the spoil bank.

2.3.3b Nodpmsonfl si}xall. or shall be permitted 1o approach the toe of an active spoil bank where he
may be endangered from material rolling down the face. Suitable warning signs at conspic ce
o e ey ¢ ¢warnng signy il conspicuous places

234 The periphery around the fimits of opencas angs g
/ § pencast workimgs, and edges of benches pencas
workings shall be kept fenced in accordance with DGMS Cireular No 1ol ‘-.);q" 9508 {hie. opeusies

30 SUPERVISION
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e ny time an : s —
,{l‘-2 “l“"c“vroinlcd my“:"“- of “l'L conditions, subject to which this Conditinns governmg has heen
b grantcts e ; complicd with, this Conditions governing

,cvokcd withy immedi ate effect,

chall be dleemed 1 hisve been

14.3 This Condilions governing may he amended or withdrawn
(he interest ol safety,

at any time if conmdured nocossary

144 This Directorate <hall be informed as soon as the mining oper tions are commencesd 10
accord'nncc with the above Conditions governing, Intimation about completion of the MmNy
operations should also be sent promptly and in any case not later than one month there of.

14.5 This _Coudilions governing 1s bewg 1ssucd specially under the Repulation mv.:n\'\oncd above and
witout prejudice to any other provisious of law which may be or may become applicable &l any HmMe.

14.6 This Conditions poverning is v

% 3
alid for a period of five (05) years from the date of issue o9

this letter Y by
1 e
) of

ura

2a;

e )

NAGESWARA

DIRECTOR OF MINES SAFETY

GWALIOR REGION
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Directorate-Gonernl of Mines Safaly

NO. S17476|NZ|Gwalior Region|Permission U/R 111(1)]2D231260626 Gwator, dated 02.02.2024

ms:gﬂ'm- GH1-705, Deen Dayal Nagar, Gole Ka Mandir, Gwalar 474005 (MP) 474005, E-mai nz.gerdgmadigrral com, Phane No. 0751«

@16.700 ha) M/s Jai Jagdambay Stone Industries (Nominated owner: Shrl Nitin Sarzogl), bounded by boundary p

From,
Director of Mines Safety,
Gwallor Reglon, Gwalior,

To,

Shri Nitin Saraogl, Nominated Owner,

Amalgamatad Bhojpura Stone Mine (Khasra No. 04, 06, & 7, area; 16,700 ha),
/s Jal Jagdambay Stone Industries,

R/o0 95/16-D, Cwvil Line, Jhansi,

Districts Jhansi, Uttar Pradesh,

Subject: Permission under Regulation 111(1) of the Metalliferous Mines Regulations, 1961 for change of mine poundary by
amalgamating mine bounary of (1) Bhojpura Stone Mine (Khasra No. 09, arca; 33,700 ha) of Shel Nitin Saracgi, () Bhojpura Stone

@me (Khasra No. 04, area; 04.00 ha) of Shri Pawan Kumar Saracgl, (ili) Bhojpura Stone Mine (Khasra No. 04, area; 01.00 ha) of

Shri Suresh Kumar Saracgi, {iv) Bhojpura Stone Mine (Khasra No. 06, area; 02.00 ha) of Shri Pawan Kumar saraogl, (v) Bhojpura
Stone Mine (Khasra No, 07, area; 02,00 ha) of Shri Mahendra Kumar Saraogl, and (vi) Bhojpura Stone Mine (Khasra No. 07, area;
04,00 ha) of Shri Omprakash Jain, into single mine named s Amalgamated Bhojpura Stone Mine (Khasra No. 04, 06, & 7, area;
16.700 ha) of M/s Jal Jagdambay Stone Industries (Nominated owner; Shri Nitin Sarangl).

Dear sit,

Please refer 1 your online application vide 10 No. 260876 dated 28.11.2023 2nd offline letter No.nil dated 01.11.2023 endosing
therewith combined Pian vide No. BHOJPURA/111/E-289/2023 dated 05.11.2023 and New combined plan no. BHOJPURA/111/E-
289/2023 dated 24.01.2024 , showing the area of the mine lease to be amalgamated, on the above mentioned subject.

The matter has since been considered in the light of what has been stated in your application urder reference and enclosures.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety)
under the provisions of Regulations 111(1) of the Metallifercus Mines Regulations, 1961 and I, by virtue of authorization granted to
me by the Chief Inspector of Mines under Section 6(1) of the Mines A, 1952, 1, hereny permit you to change mine boundary by
amalgamating mine boundary of (1) Bhojpura Stone Mine (Khasra No. 04, aren; 03.700 ha) of Shri Nitin Sarzogi, {ii) Bhajpura Stone
Mine (Khasra No. 04, area; 04.00 ha) of Shri Pawan Kumar Saraeql, (iil) Bhojpura Store Mine (Khasra No. 04, area; 01.00 ha) of
Shri Suresh Kumar Sarzogl, (iv) Bhojpura Stone Mine (Khasra No. 05, area; 02.00 ha) of Shri Pawan ¥umar Saraoqi, (v) Bhojpura
Stone Mine (Khasra No. 07, area; 02.00 ha) of Shii Mahendra Kumar Saracal, and (vi) Bhojpura Stone Mine (Khasra No. 07, area;

04.00 ha) of Shri Omprakash Jain, into single mine named as Amalgamated Bhojpura Stone Mine (Khasra No. 04, 06, & 7, area;

ilars marked on
25'00.37" North & 78°39'57.21" East)- 2

East)- ¢ (25°24°58.05" North & 78°40"3.%0"
East) 1A (25°25'51.18" North 8 78°40'14,49" East) — 2A (25°24'52.18" North & 78°40'22.4

S* East)- 3A (25°24'48.12"° Nosth
& 78°40'82.84" East)- 1B (25°24'78.04" North & 78°40'21.30" East) — 28 (25%24'40.70" North & 78°40'21.68" East)- 38
(25°24'39.86" North & 78°40'18.73" East)- C (25°24'40.70" North & 7B°40'18.65" East)- B (25°24'42.02" North & 78°40'08.447
East)- A (25°24'46.34" North A 78°40'08,26" East)- F (25°24'46.67" North & 78°40'12.83" East)- E (25°24'47.54" North
& 78Y40'13,02" East)- 5C {25°24'47.54" North & 78°40'13.02" East)- 4C (25°24'S0.69" North & 78°40'12.76" East)- 3C
(25424'50.55" North & 78°40'06.51" East)- 4 (25°24'50.51" North & 78°40'03.59" East) - 5 (25°24'47.04" North & 76°40'0+.03"
East) - 6 (25°24'46.95" North & 78°40°02.26" East) - 7 (25°24'50.31" North & 78°40'0L.51" East) - 8 (25°24'51.11" North
& 78°40'05.29° East) - S (25°24'57,49" North & 78°4002.77" East) - 10 (25°24'56.61" North & 78°39'59.22" East)
- 11 (25°24'58.31" North & 78°39'58,.26" East)- 1(25°25'00.37" North & 78°39'57.21" East), stuated at Bhojpura village, Orchha
Tehell, Niwari district of Madya Pradesh etate, subjected to the fcilowing conditions being strictly complied with:

surface pian No BHOJPURA/111/E-289/2023 dated 24.01.2024, in red colour as 1{25%
(25°25'01.04" North & 78°40/05,77" East)- b (25°24'57.85" North & 78740'06.07"

1,0 The new ming boundary shdibcmafkedonlhestdacewanotthenﬂneandsmnalsobeshownonallmmm plans
maintained under Regulation 61 of the Metallifercus Mines Regulations,

1561 at Amalgamated Bhojpura Stone Mine {Khasra No.
04, 06, & 7, area; 16,700 ha) M/s Jal Jagdambay Stone Industries (Nominated owner: Shel Nitin Saraog).

2.0 The coorcinates of all important survey stations/change points shall be calculated correctly and shown on all the statuty
plans.

3.0 The plen showing the new boundary with coardinates of changed points duly signed by the Nominated ownef, Managet amd
surveyor of the mines shall be submitted within seven days of the date of tssue of this letter to this Directorate as reguied undel
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20 Heavy Baeth Moving Mochine
the mine without obtaining sep
the Metalliterous Mines Re

vy shall not be deployed wud deep hole Dlusting, shall not be conducted n
erte permission from this Directorale under Regulution 106(2)(h) of the of
gulntions, 1961

8.0 No woik shall b-.:‘cmum oul within @ distance of 60m from e water logged open cost workings In the same mine or of any
ztdt:t:lrn;gau ‘l‘:\lnn‘(;t:n‘:lm It Is dewator completoly amd have been axaminod physically and found free from accumulation of water or
“ e

9.0 Whenever any unusual seepage of watey observed Iy the ming, the working shall be stopped and Informed to this Directorate,

10.0° (a) No mine working shull be extended within 45 m of the area not belonging to the owner of the B
mine. Further, no working shall be extended within 120m of boundary of the adjncent mines, if' any.

(b)Y Whenever the mine workings npproach within 60 m of the common boundary of any mine, the provisions
of DGs Cirenlar No. 4 of 1971 shall be sirictly eomplied with,

11.0 The opencast working shall not be extended within 45m of any village/bastifstructures net belonging to the owner of the mine

or within 45m of land acquired by the highway/rallways, unless permission, as required under Regulation 109(1) of the Metalliferous
Mines Reqgulations, 1961, Is obtalned from this Directorate,

12.0 Precautions stipulated under Requlation 164 of the Metalliferous Mines Regulations, 1961 shall be strictly followed,

13.0 Please note that this permission Is subject to the fellowdng additional conditions:

13.1 In the event of any change In the crcumstances connected with this permission which Is likely to endanger the life of workmen
employed In the mine or endanger the mine, mining operations for which this permission has been granted shall be stopped
forthwith and intimation thereof sent to this Directorate, The sald mining operations shall not be resumed without express and fresh
permission in writing from this Directorate.

13.2 At any time any of the conditions subject to which this permission has been granted Is violated or not complied with, t
pennisslon{'hall be deemed to have been revoked with Immediate effect, @

13.3 This permission Is being Issued specifically under the Regulations mentloned above and without prejudice to any other
provisions of law, which may be or may become applicable at any time,

14.0 The above permission may be amended or withdrawn ot any time If considered necessary in the Iinterest of safety,

15.0 If at any time any one of the conditions subjedt to which this permission has been granted is violated or not comphed with,
!hl's permission shall be deemed to have been revaked with Immediate effect,

16.0 Subject to the above conditions, this permission shall remaln valld upto 15.05,2027 f.c., Validitiy of the
lm;sc period of one of the partuer or vatlldity/ existence of partuership deed whichever is earlier.

1 : { . P \ N SRR LY
17.0 In case of break of partnership deed oF non extension of lease period of any of the partner u|r l::t::: i
1o 'bc worked independently in respective lease ares, the artilicinl barrier shall be consutructed ons
boundary of ndjoining lease arcas.

[Vour Fanthiully
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2479545 » Deen Dayal Nagar, Gole Xa Mandir, Gwaline 474005 (MP) 474005, E-mall . nz.qwirdgrnagigmal ez, Prees te 0751
From,
Director of Mines Safety,

Gwalior Region, Gwallor,

To,

Shri Pawan Kumar Saraogl, Nominated Owner,

Amalgamated Pratappura Stone Mine N .
M/s Shree Balaji Stone Industries, (Khasra No. 12/2, area; 07.00 ha),

R/o ?_15/ 16-D, Civil Line, Jhansi,
District-Jhans!, Uttar Pradesh,

Subject: Permission under Regulation 111(1) of the Metaliferous Mines Regulations, 1961 for change of mine beundary oy

amalgamating mine bounary of (i) Pratappura Stone Mine (Khasra No. 12/2, area; 01.00 ha) of Shrl Deepak Kumar Saraogi, (W)

Pratappura Stone Mine (Khasra No. 12/2, area; 04.00 ha) of Shri Pawan Kumar Saraogi and (iil) Pratappura Stone Mine (Khasra M.

12/2, area; 02.00 ha) of Shri Mahendra Kumar Saraogl into single mine named as Amalgamated Pratappura Stone Mine (Khasr2
@No. 12/2, area; 07.00 ha) of M/s Shree Balaji Sone Industries {Nominated owner: Pawan Kumar Saraoqgi).

Dear sir,

Please refer to your online application vide 1D No. 260557 dated 15.11.2023 and offline letter No.nil dated 01.11.2023 endosing
therewith combined Plan vide No. PRATAPPURA/111/E-288/2023 dated 21.01.2024, showing the area of the mines Lo be
amalgamated, on the above mentioned subject,

The matter has since been considered in the fight of what has been stated in your application under reference and endosures.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety) under the
provisions of Regulations 111(1) of the Metalliferous Mines Regulations, 1961 and 1, by virtue of authorization granted to me by the
Chief Inspector of Mines under Section 6(1) of the Mines Act, 1952, I, hereby permit you to change mine bouncary by
amalgamating mine boundary of (i) Pratappura Stone Mine (Khasra No. 1272, area; 01.00 ha) of Shri Deepak Kumar Saraog, (w)
Pratappura Stone Mine (Khasra No. 12/2, ares; 04.00 ha) of Shri Pawan Kumar Sarangl and (lll) Pratappura Stone Mine (Khasra No.
12/2, area; 02.00 ha) of Shri Mahendra Kumar Saraogi, Into single mine named as Amalgamated Pratappure Stone Mine (Khasra
No. 12/2, area; 07.00 ha) of M/s Shree Balajl Sone Industries (Nominated owner. Pawan Kumar Saraogl) bounded by boundary
plilars marked on surface plan No PRATAPPURA/111/E-288/2023 dated 05.11.2023, In red colour as 1(25°25'52.79" Nocth
& 78°39'03.78" East)- 2 (25°25'52.95" North & 78°39'06.23" East) - 3 (25°25'54.45" North & 78°39'06,29" East) - 4 (25°25'54.47"
North & 78°39'0741" East) -D (25°25'54.60" North & 78°3907.40" East)- C (25°25'54.86" North & 78°39°15.127
East)- B (25°25'51.34" North & 78°39'06.89" East) - 1A (25°25'52.06" North & 78°39'05.09" East)- 2A (25°25'52.06" North
o: S603007.05" East)- 3A (25°25'51.09" North & 76°39°07.08° Eash) - A (25°25'51.08° North & 78°39'16.03" East) -
SA (25°25'48.6" North & 78°39'15.05" East)- 6A (25°25'46.04" North & 78939'15.08" East)-7A (25°25'47.1" North & 78°35°10.053"
East)-BA(25°25'47.68" North & 78°39'09,01" East)-9 (25°25'S0.35" North & 78°39°05.90% East) - 10 (25°259.07" Nomh
& 78239'04.90" East) - 11 (25°25'49.13" North & 78°39°04.37" Fast) - 12 (25°25'50.52" North & 78°39'03.68" East)-1(25°2552.79°
North & 78°39'03.78" East), situated at Pratappura- village, Orchhia- Tehsll, Niwerl- district of Madya Pradesh state, subjected to the

following conditions being strictly complied with:

1.0 The new mine boundary shall be marked on the surface plan of the mine and shall also ba shown on all statutory plans
maintained under Regulation 61 of the Metalliferous Mines Regulations, 1961 at Amalgamated Pratappura Stone Mine (Khasra No.

12/2, area; 07.00 ha).
1.1 The coordinates of all important survey statlons/change palnts shall be calculated comectly and shawn on the statutory plans.

2.0 .The mire shall be worked as per the terms of the Prohibitary Order Imposed In the mine under section 22(3) of the Mines Act,
1952 vide this Directorate letter No. < FrAfrar. /5528, B 23,10,2017, which shall remaln Inforce In the area bounded by

ndary pillers as 1A (25°25'52,06" North & 78°39'05.09" East)- 2A (25°25'52.06" North & 78°39'07.05" East)- ‘3A (2"5'25‘51.09"
:l?)urth a:y 7%‘39'07.06' (East) . A (25°25'51.08" North & 78939'16.03" East) - SA (25°25'48.6" North &_ 78°39'15.05" East)- 6A
(25°25'45.04" North & 76°39'15.08" East)-7A (25°25'42.1" North & 78°39'10.03" East)-BA(25°2547.8" North & 78°39'09.01°
East)-5(25°25'51.01" North & 76°39" 05,09" East)- 1A (25°25'52.06" North & 78°39'05.09" East), untl vacated in wiritng by ths

Directorzte.

boundary with ceordinates of changed polnts duly signed by the Nominated owner, Manager, and
g'o The" g,“:h:m ;;‘:un::“mmnwm seven days of the date of issue of this letter to this Directorate a5 requireyd undes
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10,0 i g
ke Fu‘t-:l)a No mine working shall be extended within 45 m of the area not belonging ta the owner of the

. er, no working shall be extended within 120m of boundary of the adjacent mines, if any >
ﬂ;_) Whenever the mine workings approach within 60 m of the common boundary of any mine, the provisiuns
of DG’s Circular No. 4 of 1971 shall be strictly complied with,
11.0 The opencast working shall not be extended within 45m of a '

ny vilage/basti/structures not belonging to the owner of e mere

or within 45m of tand acquired by the highway/rallways, unless permission, as required under Regulation 109(1) of the Metaiifersos
Mines Regulations, 1961, I5 obtained from this Directorate.
12.0 Precautions stipulated under Regulation 169 of the Metalliferous Mines Regulations, 1961 shall be strictly followed.

13.0 Piease note that this permission Is subject to the following additional conditions:

13.1 In the event of any change In the circumstances connacted with this permission which is likely to endanger the life of worlumnen
employed In the mine or endanger the mine, mining operations for which this permission has been granted shall be stocpec
forthwith and intimation thereof sent to this Directorate. The said mining operations shall not be resumed without express and fresn

permission in writing from this Directorate.
13.2 At any time any of the conditions subject to which this permission has been gronted 15 violated or not complied with, ™S

permission shall be deemed to have been revoked with immediate effact.

13.3 This permission & baing issued specifically under the Regulations menticned above and without prejudice to any m.-b

provisions of law, which may be or may become applicable at any time.
14.0 The above permission may be amended or withdrawn at any time If considered necessary in the Interest of safety.

15.0 If at any time any one of the conditions subject to which this permission has been granted is violated or not complied with,

this parmission shall be deemed to have been revoked with immediate effect.

16.0 Subject to the above conditions, this permission shall remain valid upto 15.05.2027 i.c.. Validitiy of the

lease period of one of the partner or validity/ existence of partnership deed whichever is carlier.

17.0 In case of break of partnership deed or non extension of lease period of any of the partner or nunes are
to be worked independently in respective lease arca, the artificial bartier shall be consutructed along the

boundary of adjoining leasc areas.

— e = = ==
—— Y
- =

Your Faithfully
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Subject: Permission ton 111(1) of the Metatiferous Mines Reguiations, 196
::““”‘""“"9 mint boundary of (1) nralapr’ur; Stone Mine (Khasra No. 1/, area; 02.00 ha) of M/1 Ran et e
Shn Rajh Kumat 1ain), (1) Pratappura stone Mine (Khasra No. 2/1, area; 01.386 ha) of Shri Rajiv Xumar lain, (10 J:_’"" i
Mine (Khasra No, 12/2, area; 04.00 ha) of M/s Rahi Granite(Proptletar: &hril Rajiv Kumar {rv) Prataopur s i m i
thosra No. 12/2A B 12/28, area; 03.500 fa) of Shil Rajiv Kumas Jaln as new mine named a3 "4 prarapprry Srare M0
& 12/28B, ared; 10.836 ha) of Sl Rajiv Ku

X
(Khasra No.1/6, 2/1, 12/2, 12/2A

under Regulal

Dear sir
Piease refer to your onking application vide 10 NO. 263771, dated 07,03.2024 and offline letter No.nil dated 01.03 2024 =NCESTS
No. aHowmwqu-ssz/zoza, dated 05.01.2024, showing the area of the mine leass ==

therewith combined Plan vide
amalgamated, o0 the above mentioned subject.
n the light of what has been stated In your application under
Mines (also designated as Director-Gener
by virtue of autmen

Mines Regulations, 1961 and 1,
1, hereby permit you

reference and enclosures

The matter has since been considered |
on the Chief Inspector of al of Mines Satety
sanion Grantet =
to change min< poundary =v
Srone Crusher

By virtwe of the powers conferred
under the provisions of ulations 111(1) of the Metalliferous
nspector of Minas under Section 6(1) of the Mines Act, 1952,
tappura Stone Mine (Khasra No. 1/6, area; 02.00 ha) _
sra No, 2/1, area: 01.386 ha) of Shri Rajlv Kumaer Jain, it
Shrl Rajiv Jain) and (V) Pratapee2
as}Amalgamateo Pratapours
1 req —olous

me by the chief I
ng mine boundaries of (i) Pra
(ify Pratappura Stone Mine (Kha
00 ha) of M/s Rahl Granite{Proprietor:
mine named
gated 05.01.2024

amalgamati
Ghri Rajiv Kumar Jain),
12/2, area; 04.
00 ha) of shri Rajlv Kumar Jain, as new
RAJIL 1/E-362/2024,
26'01.75" North %
NoTth

(Proprietor:
Pratappura Stone Mine (Khasra No.
stone MinE (Khasra No. 12/2A & 12/28, area; 03.5

e Mine, bounded by boundary plllars ma on surface plan NO. gHOJIPU
as R(25°25'SS.17' North & 78°39°09.01" East)- 5(25°25‘58.17" North & 78°39'53.01" gast)- T(25° FROIZ SIS
East)- U(25°26'01.29" North & 78°38'56.06" East)- V(25°25'58.31" North & 75°38'56.33" East)~ W(IS"ZS’SS.éO'
g 78°28'59.22" East)- X(25°25'59.29" North & 78°38'59,16" East)- Y(25°25'58.82" North 2.94" East) A(25°20'05 27
north & 72¢328'06.33" East)- 8(25"26'04.02" North & 78°39'08.23" East)- C(25°25‘58.61" Neorth & 78°39'05.0-7 zast-
0(25"25'58.55’ North & 78°39'05.60" East)- E(25°2'5'57.70" Norh & 76°39'08.38" East)- F(25°25'SS.07“ North 23939085
- North & 28°039'10.27" East)- H(25°25'56.68" North B 28°39'09.92" £ast)- 1(25"25'56.35“ NoEr
13.30" East)- K(25°25'S3.m" North & 78939'10.41" Easy- L(25°25'524 L
-N(25°25'51.02" North & 78°39'59.83° £ast)
5e25'54.82" North & 785385044

G(25°25'55.27"
& 78°3913.32" East)- )(25°25'53.81" North & 78°39'
North & 78°39'03.11" East)- M(25°25'51.29" north & 78°39'02.95" East)
0(25°25'52.36" North & 78°38'59.70" East)- P(25°25‘52.Bn" North & 78°38'56.49" East) Q2
East)- R(25925'55.17" North & 7§°39'09.01" East), situated at prataputa village, Orchba Tehsil, Niwarl distict of Madya Frades
ing. condilions being strictly complied with:
hall alse be shown on all statutosy plas
a Stone Mine (Khas

n of the mine and §

state, subjected O the follov
ations, 1961 at Amalgamated Pratappur

ked on the surface pla

ferous Mines Requ!

ghall be mar
jiv Kumat Jam.

news mine boundary
61 of the Metalli
own on the statutory plans.

1.0 The
maintained under Regulation
No.1/6, 2/1, 12/2, 12/24 & 12128, area; 10.836 ha) of Shil Ra
@y statlonsfchange polnts shall be catculated correctly and sh
' the mine under section 22(3) of the Mines /
force in the area boun

1.1 The coordinates of all important surv
2.0 The mine shall be worled as per the terms of the Prohibitory Order Imposed |

1952 vide this Directorate letter No. NZ/Gwalior Region 15540, dated 24.03.2017, which shall remain in )
25925'59.29" North & 78936'59.16" East)- D(25°26'58.55" North & 78°39'05.60" East) E(25°25'57-

by boundary plilers as X(
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bl & TEPIOVEAET TAMY TOSTINEA AT Math A At o6 A (1 (et e & o eeed M0 E0S I{'
(52682 41° Novih B FRTIODN AN Tadt) MOANE 09 Baathy B AN S0 by IR Rl msadelfise f.f ot R
Cact) (\‘JS")S"S? 6 Noeth R OTRTIRNO AW hAd) W aAR v it # Mmoo )y ey o m R AT a0 At ’

& 7ROIRCO 6T Ead), WAt Aracatent by winit g fry thic e torate

30 The pian thowdng Ihe new I miay With crondimates of ot peints iy sheprwred ey W B IO ...?.: ',‘.',',,','.,‘..’:
Sy o 1he mine chall 1 ariviniited WitV e sy of the e of I UL LEES G LU P Lprertraate a® e

prsviam of Reaviation

LY o The Metalenos Mines Regquiatinds, 16

a0 No woking ehall o made within & detance of 7.5 m of the nmlunurmd hesiamabiary of the pmne

L 0 Netice in Form 1 of the Fired

2 3 oyt A%
Schedule with ¢hange in Name of Mine as Amalgamated Pratagpara Stone P07 e
31, Y22, V2USA K 12128, drea; ‘

’ " et g
10,836 ha) of Shei Rajfy Kumar Jain shall be eubmittad Wity seuen Aoy of the A f

R » @l he cor Aueted 1o 1he
60 Heavy Tarth Moving Machinery shall not be deployed and no deep hole hlasting shall \

' 5 1:lnlhfnrm|-. wines
mine withont obtaining separate permmssion under Regulation 106 (23 of the Me

Regulations. 1961 from this Directorate.

ferpm
o snall enrduied
2.0 The quaying operation in entire ared within new mine boundary including at mm:ﬂ :Oundﬂ'Y barnie
ton downwards and no men and machines shall be deployed at the hottom of high bench If any.

ine or of AT
om from the water logged Open cast workm?s : la‘:: ‘E"';";h':;‘" ot st o
adioiming mine unless 1 1s dewater completely and have been oxamined physically and found lr_egsm o mplately 3 rdh hEee
other fiquid matter. No working shal be made on downwards of the water logged area unless it is dewat
been examined physically and found free from accumulation of water of other fiquid matter

: . 1 Whenever
9.0 {2) No working shall be extended within 120m of boundary of the adjacent mines, if any. (b)

3 isi f DG™s
the mine workings approach within 60 m of the common boundary of any mine, the provisions ©
Circular No. 4 of 1971 shall be strictly complied with.

ectorate.
10.0 Whenever any unusual seepage of water observed In the mine, the wocking <hall be <topped and Informed 1o this Dir

11.0 () The opencast working shzll ot be extended within 45m of a0y public structure, village/basti/structures, public road,
rallways, or power ansmission lines not helonging to

the owner of the mine and within 45m of and aoauir_ed by 't\h:d
highway /railways, Unless permission, as required under Regulation 109(1) of the Metaliferous Mines Requiations, 1661, is obtai
froon this Directorate.

(b) No biasting in the mine <hall be carried out within 300m of public roads and Raliways 4l such time the blastng \nqwarqe‘has
ensured that no parsons/vehicies passes o such roads during the time of biasting, For the purpose, drap bar bamer shall be
proviced on bowh side of such road at a distance of 300m from the place of firing of shots in the proposed limit of quarry and during
biasting, guard shall be posted on the barrier and persons/vehicles <hall not be allawed o pass on the siad road during blasting and
@] the tme all clear after Blasting is obtained.

12.0 Preczutions stipulated under Regulation 164 of the Mevalliferous Mines Reguiations, 1961

¢hall be strictly followed.
13.0 Please niote that this permission Is subject to the following additional oondiﬁops.

13.1 In the event of any change in the circumstances connected with this permission W
employed in the min2 of endanger the mine, mining operations for which this permission has been granted
forthwith and intimation thereof sent to this Directorate, The said mining cperations shall not be resumed wWithout express and fresh
pesmassion In winting from this Directorate,
13.2 £ any time any of the conditions subject to which this permission has been granted Is viclated or not compliad with, this
prrmission snall be deemed 0 have heen revoked with immediate effect.
13.3 Thie permission is being issued specifically under the Regulations mentioned above and without prejudice to any other
provisions of law, vinich may be of may pecome applicable 2t any time.
%‘ig Tx??:ﬂ'e Jreém‘mon m;y Szamﬁdrded or withdrawn at any time If considered necessary in the interest of safety,

3, y any ane conditions subject to which this mission has been T i
this permission shall be deemed 1o have been revojked with immedia!%meﬂeu. en graived 16 violated or ok compied vt
14.0 Subject to the sbove con

ditions, this permission shall remain valid upto

) Validity of the lease perio

of all the leases or validity/ existence of partnership deed whichever is earlier, ; i
15.0 In case of break of parinership deed or non extension o
Independently n respective lease area,

i jease period of any of the partner or mi workad
the artificial Barrler shatl be constructed along the boung:w of ad‘jo‘\m‘:gsleaarsee t:l’ebai.\

Your Faithfully

=

i(ﬁ#raatm)
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' ol B C L e L
™~ . o
ARG SYane TAIRe (Whiaers Mo 175, area 2,00 ha) &

(YAt arenr s i
MY Ga% Grasbe Mine (Whasrn N 12/2, area 04,00 ha)

Q/p 04 Pacrat Razar Tha
Dt Pane |m.,' h',’.’::;"

SIS Bam N Jain, Mine ownet
! AT N
(0 Pratar Minc .
1Aanpmra Stone (k‘ham No. le. arca 1,386 '\.) £

o' Praappu
2 Stone Minc (Khasra No, 12/2A & 12728, ared 3.500 ba),

Vi 0q Parral Bazar, Ihansl,

Distnct-Thans, Uttar Pradesh.
wumas, bolder of

ferous Mines Regulations, 1961 to permit Shri Satyendra
wark a¢ Manager for more than anc min® namely (1) Pratappum™ stane
ura Stone Mine (Khasra No. 2/1, area 1,386 ha) of Shri Rajrv
Pratappura Stone pMine

Pwm Pormigsian under Regulation 34(4).of the Metall
00 ha) of H/s Rahi Granite and (V)

Seconc Class Manager's certificate of Com
ten R
Ming (Khasra No. 1/6, area 2.00 ha) of M/:p:ahlceyrgni)(c‘? (i) Pratapp

Kumar Jain, (i) Pratappura Stone Mine {(Khasra No.

k¢ . 12/2, area 0,

(Khasra No.12/2A & 12/2B, area 3.500 ha) of Shri Rajiv Kulmat Jain.m
s=EiTT /Dear sir,

Please refer to your online application No. 262403, dated 23,01,2024 on the above-mentloned subject. The matter has since been

what has been stated in your application under reference along with enclosures.

er the Provisions of Regulation 24{4) of the Metalliferous

(also designated as

nholder of

examined in the light of
powers conferred on the Chiel Inspector of Mines undl
authorization granted to me by the Chief Inspector of Mines
1952, do hereby Permit Shri Satyendra Kumar,
er for more than ené mine namely (i) Pratappura Stone
) Pratappura Stone Mine

1, in exercise of the
Minas Regulations, 1961 and by virtue of the
Director General of Mines Safety) under Section 6(1) of the Mines Act,
s.;cnnd Cless Manager's certificate of Competency (R) to work as Manag
1ine (Khass No. 1/6, are2 2.00 ha, U N-2-3921-3947-6, Mine code-5110882) of M/s Rahi Stone Crusher, (i
(Khasra No. 2/1, area 1,386 ha, LIN-2-0575-05595-2, Mine code-51251674) of Sh in, (iil) Pratappura Stone Mine
Khasrz Ne. 12/2, @rea 04.00 ha, LIN-1-9595-0046-9, Mine code-517007) of M/s Hahi Gran ppura Stone Mine
a 3.500 ha, LIN-1-6308-1848-5, Mine code-517006) of Shri Rajiv Kumar Jaln, situated at Village-
Pratappure, Tehsil-Or , District-Niwari, of Madhya Pradesh State, subject to the following conditions being strictly complied
withi-
1. Manager shall not take shall up any appointment in any capacity whatsoever in another mine.
extended below ground in the mines. .
of any building Jstructures/railway of permanent mature, not belong:ng
jations 109 of the Metalifercus rines

2. No working shall be
de or extended within 45m
from this Directorate under Regul
ot be deplopyed In this mine wiheot

3. No warking shall be m2
to owner of the mine without permission writing
cavy Earth moving machinery shall n
ne. Provisions of Reguianon

Requiations, 1961.
4. No deep hole biasting hall be conducted and H
permission in writing from this Directorate.
dwellings not pelonging to the owner of the mi
plied with strictly when blasting s conducted beyond 100m

obtaining express
5. N blasting shall be done within 100m of any
ous Mines Regulatons, 1961 shall be com

164 of the Metzllifer

but within 300m of any U wner of the mine, ‘
6. The provisions of regulation 164(1 -B) (a) shall b& etrictly compliedt with.
7. Dally personal supervision shall be exercise er at each mine.
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T1Mine Managemnrt €5l sy o ie 1 o \oAnngs

(0 Bafle 298 o the Minme B TOGE 10 mad Byvhnte At AAdeAl SYmINItnn nf suey presan smmplmped 0 the mine
(1) Bifle 772 of the Minse Bides. 1855 Mrnn waarity caed 1 svrry pernn employed i 1he mine
12, AN

(0] Rule 7% 208 78 0f the Mines Risies, 1955 rend wih DGMS Cr No. 61 of 2017: Maintain form A, B, D and € rogfsters
oporstions
ALl 1952 and of the

CAMI eull I Conmaction wAth the mine chafl be condicted [0 accordanca with tha prowvitions of Tha Mines
nles, bye-taws arvd order mace there umder
the

= e Gt Survey 85 provided In Roguiation 124(3)(a) shall he done ta ascertains the concentratinn of (rapirable duet
10 know the percentage of free sifica i the dust generated at the mine.

14, ANl drifts If used, shall be table for the purpose, 1o prevent
. provided with wet drilling arrangement or with a device suitabie

stmosphere getting charged with dust, which shall be kept in operation during deilling and it shall be maintained in afficient
working order. Only wet drilling/cutting shall be done in the mine.

15. On or before the 015t day of February in cvory yoar, Ownor/Agent/Manager shall submit Annual Return in res
preceding calendar year Onfine through ShramSuvidha Portal hitns /shramauvidhagovin.

pact of the
16. All applications for permissions as required under the Mings Act, 1952 and its subordinate legisistion shafl be submitted
online throvah website- dgms. gov.in.

17. The Mine shall not be worked in absence of Manager. Above permission shall stand cancelled a3 soon a5 the person, 1o
whom It s being granted, leaves the services of the mine under reference. However, the manager shall

not vacate his office
without afving due notice In  writing to the owner of agent at feast 30 days before the day on which he wishes to va
office. A copy of such notice shall be submitted to the Director of Mines Safety, Gwalicr Region.

cate his
18.The manager shall be provided with suitable means of communication and transportation to exercise daily personal
supervision in each mine,

19. All works in the mine shall be carried out In day light hours only,

20. Where by reason of absence or for any other reason the manager Is unable to exercise daily personal SUPErvISion, 38 Person
holding a valid Second Class’s or manager’s Certificate shall be authorized to act as manager of the mine in compliance with
Regulations 34(7) (1) of the Metalliferous Mines Regulations, 1961 and If no such qualified person is available, the Mine

workings should be kept suspended during such absence of manages, Attention Is drawn to Regulaticn 34(7)(1) and {b) of

the Metallferous Mines Regulations, 1961 in respect of the period of authorization permitted and inimation of the
authorization to the Dirsctorate General of Mines Safety, Dhanabad and the Director of Mines Safety. Gwalior Region etc.

21]. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in the aforesaid
Regulation.

22 1f at any time any of the conditions subject to which this authorization has been granted is violated or not comphed with,
this authorization shall be deemed to have been revoked with immediate effect,

23. This authorization is being granted without prejudice to any other statutory provisions, which may be or may become
applicable at any time.

24. This authorization may be amended, modified or withdrawn at any time If considered necessary in the interest of safety.
25. This authorization will remain valid for a period up to 19.02.2025.
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(See ars P iy »a
Artele 3(a) 1 ,;3 orm?zsw.':?o?&,‘fmm 2008
A5 0w 7k Ayt v oot i del s n-az-'rﬂﬂ)n'!"'

' e, Lleenee No) 1 Eroeny nce
v (A  on P RS THE 083 POtsesy ; e
(Al e Ra): 9800 106305) @ tor e, Wlosives of class 1,2,3.4,56 or 7 in n magnzine

1. Lioence is hereby prapseg »

hak &
Srl Sudeep Parmar e/ Occupier : GOPAL PATHAK), /O VIIAY

M/S Ra Town/Vilinge - OV
Jaram Tradery Partnery 54 Copal pay MPOO, LASHKA
ADUR - CHA IYACULONY NADARIYA K MATA, .
'chMGARH. tate-Madhyn Pradesh, Pineode.'nwol : : R’ - T

. = PR aqern iy
3 3 A ‘NI Shh. .
3. :mm . oﬂw:u i Pretnership Firm . i a
A feence is valid only for the follows purpose, . posscss for usc of Nitrate Mixture, Safety Fuse, Detonating Fuse, Detonator, -
[ Lm""m“"“. R e ferst, sy g " R
8 valid for the fallowinig kinds sy !
' ~ And quantity of explotives: - (#) (a)
™ W ey . + v o e A
= = Lm___ﬁ: Q!'g!ee Subrdivision Quantity atsnyenetime .
. Niwste Mixhws 2.0 ¢ 4750 K.
1 Doty Fe_ 3 10000 Mz
Defonating Fuse 5,2 0 20000
e P C 0 44000 Nos.
" Y e Wt ok et e (s 3(n) e (o) & orche sorah _ 10tmes
4 (B) Quansity of explotives o be purchased in » calendar m&wm.,. ‘:vm umder articte 3(0) and (¢)] : - A
Theli (e & aera ko ot oy  \uifer, (Drawing No.) E/CCMP/22/677(E 106306)
" G;::W premises shall conform ta the following deawing(s): . .  fertw (Dated) 2482018
e Reehfig ok o By The Hcensed iunted at fol! adaress:
::"';;‘!"tl"f:.n(ronwuh:)n:c T s Poie Staian) s ORCHA
istries) TIKAMGARH v (State Madhya Pradesh frwwis (Pincode) S
§Pwt(Rhone) . 2 (BNl S (Fax)
: One magaziae, lobdy :a‘ n detonator store roem,

7. 3T v & oveficitey fvon 2vily h

The licensed premises cansist of following facilities.
8, 9equh wvw — s vy vtz 7R ICRTS, |54 S snfe e Breatzw faw, 2004 & v, ot st st w34t ey o] & 0 i g9 STw S ant b ”
subject 1o the provision of Explosivee Act 1834 as amended from time fo time and the Explosives Rules, 2008 framed there under and the conditions,

The licence is granted
additional conditions and the following Annzxures.
L avfwwrst S 3 wor wfien banfiry (oo, 3ifefor it adte sear firwew et wek gy
Drawirgs (showing site, constructional and olh:h details) ms stated in serisl No. 5 above,

2. arped nfteert sy e wite v srt @ ol a8
Conditions end Additional Conditions of this licence signed by the licensing authority,
3 gPrerDE.2 | Distance Form DE-2.
9, wx SR o0y 31 v 20210 v fefmsvrith This licence shall remaln valid (ill 31st day of March 2021,
v aegafiy, adifres w gk ity R Aol ar gt Vo 4 daf At it VT 30 mwsmei pw ser ¥ 1wt siRaerr st S R S5 ste St ar e sty ey & oftfe freor & g sl ox s
violation of the Act oc Rufes framed these uader or the conditions of this licence as set forth under Sét VILI, wherever

wt Py o witen @ ar awA R, e ewwor e
This licence is Lable to be swspended or revoked for
applicable, referred to in Part 4 of Schedule V or IF the licensed premises are not fpund conforming [0 the description shown in the plans and Annsxure attached hereto,
Sd/s
v e frradrw findww | Joint Chief Controller of Explosives
’ Central Circle office, Agra

o | The Daie « 24082018

Amendments :
= Amendment of Quantty of Explosives/Monthly Purchass Limit dated : 03/12/2018
st tvm & qerer & Pro ey

Space for Endorsement of Renewn!
v O ol o vt Mywree w0 & prnea 30ty
Date of Renewn! Date of Expiry Signatee of licensing authority and stamp
220172021 Iod202a Dy. Chief Controller of Explosives, Dhopal
5]

2 TR St ¢ Rreatew v d i) vk e ynw gwret fifil c sev e ot serpn 3
Statulory Warning : Mishandling snd misnse of explosives shal) itule serlous criminal offence under the Law.

Note ;- This is system generated document does not require signature. Applicant
may take printout for their records. R

3/22/2021

e

p://10.0.50.1 VIntExp/ExplosivesLicencel E3Hindi.asp?LetterGenerated YN=Y

132



254

“‘“-‘_-.‘"l M
N T (Anoual SCCMP, M-
) "QR.):M. '“M 7 - T
’whmymw '1""'""" &
s
h‘m
NAD, (fnip
2t Anmnm{mmmnmm
! rqufey z “k‘)"‘\wn i SINOM, CHAUR ARTYA COLOAY,
:’i"“ Wt (TWALTOR, Sruen Mty Practeah, Pl -
m'sm.of ‘F.m
Li $ .
e e e
Potsens for e { Nitrate v v, Vure
o B e g e T O b g g SO
R ;:m’ o explosives - () 1 =
R R Name a0d Deporjgyy, o s T P O TR
. 2 . MistureS Om'gnm Floiir-anii 8 Quasitiey st any gne Sme
S e o § i
ISR TP 63 5 44000 Nos.
‘mdthmhmmmtmammmtmmtm G-
mi- monthlapplicable for licence under wrticle 3(b) and {0)] =
z The licenseq mmm mrfgmm" X . (Drawing No.) E/CC/MPI2/697(E106307)
ST St Pt e wing(y): . ! faater (Datod) 06/0272019
;:T"!,vNo. 17/;".'_“:3.‘:,?:'9 'mhwup;:-wkumm«mmm:
m'(pho:?) '"-KAMGAR% zwﬂwa(s..u) wmusmo:“d . m lg)hoodc) B e
7 ST ufte X Py g orfe 2 g , e
MIIMMWdeg,' :MgNo-W:Ou-n:h-,mn-u-t««mm:- . o
- m ~ T O T s o, 154 e s o R e PR, 2004 3 S, T ofe st el R e Sl
% behorky frased there under and the conditions,

The licenee fs granted sabj S : i
sdditional ;ﬂm“""”‘: :WWMMQM%MmAg 1884 a8 amended fYom time to time: and the Explosives Rules, 2008
L SUGRI e ¥, 5 A qur St s (e, S wed ol o Rerer st aed g1
Dirswings (showing site, constractional and other details) 0s stated [n scrinl No. 5 sbove.
2. g BE.aRT 39 g w1 wid i sfaffdy 2 )
Conditions xad Additional Conditfons of this licsnce signed by tha licensing autharity.
3. 58 T DE-2 | Distance Form DE-2.
9. T STy Rt 31 91 2023 TF BRI @M1 This Fieence sball remain valid 11 315t day of March 2023,
e e, sitFam ar e e R Pl w v ¥ 37 4 3 oR PR Tvn & snll s Soaifa oo sp A ol @ sREsm s mal

=
HFFE R e 1 e dem gud 7 2fifa Reord sy e Petfa o eftvetes oY o v §, wet @8 wE
ThhliomoeilKwh:'benlpmdedumfkedmmymmbnoﬂhﬁ:'ovfkmanunedibueunderurmcMﬂomo(mhlimunslfmhndcsum

whercver spplicable, referred to in Part 4 of Schedule V or if the liconsed premises are not found conforming to the description shown in the ptans snd Annexurs attached
beretn, 4

s Sd
i\ . 0 ; 't fireotee PRIT® | Joint Chicf Controller of Explostves
WRIY | The Date - 060272019 Lieagiod A | ef Cout lgr of Exp s
Amendments : '
* Amendment of Quantity of Explosives/Moathly Purchase Limit dated : 1000672019
' =i & gate ¥ fg v
Space for Fndorsement of Renewal
s Ak it @ adie SR Wt & e 3N R
Date of Renewn! Date of Expiry Signature of licensing authority and stamp
21042023 © . 31/03/72028 . Chief Controller of Explosives, Bhopal Circle, Bhopal =

B — L . ————————————— g e _':.._.‘_-.. ———— b b e i ® &

Tyt St : et w wer ¢ ware ar g g ARy ¥ et it g s g
Statutory Warping : Mishundling sod misuse of explosives shall constiinte serfous eriminal offonce under the Iaw.

Note :- This Is svstem aenerated document does nat reaunlre nhualenl slanatiira. Annlisant mauv tala nrintant far
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X
arreTT CToYTTYTTY
Oovt. of ndie
i.m & Errptoyrrent
rArrmvierry of _ 34 ¢
D Br Mirveen Satetly
— dated 09.02.2024
Gwallog e, Phons Mo, 0751

S~

Perrission U/# [MPIR, 1 981 {2024] 261652
OfMice Address: GH-705, Deen Dy? momn‘”"' S Cowalior 47400% (MP) 005, E
472545 .

‘ + 2d QMg

-
oww / From : y
Director of Mines Safety '
Gwallor Reglon, Gwallor.

AWMA/ To: { ,

1) Shri Rahul Agrawal, Mine owner, S

Pratappurs stone Mine (Khasra No. 1/8, area 2.00 ha),

R/0-439, C.P. Mission Compound, Jhansl,

District-Jhansi, Uttar Pradesh, ; ‘ .

2) Shri Vinod Kumar Agrawal, Mine ownes, :
Pratappura Stone Mine (Khasra No. 1/12, area 0.950 ha), j :
R/0-960, C.P. Mission Compound, Jhansi, j

District-Jhansi, Uttar Pradesh. ! ; -

3) Shri Chandrabhan Gupta, Mine Owner, ;
Jijora smmMIm(mas‘No.ml,amMOOhﬂ)r i
R/@kmmvm&mmmm ‘

District- Jhansi, Uttar Pradesh State. . Jak :

L % e ot B feb bt

SRR P R

& -

. ot ey e
1A (Y

s 15T

fawa: Permission under Regulation 34(4) of the Metalliferous Mines Regulations, 1961 to permit Shri Vala Vanraj Balubhal, holder ©
Second Class Manager's cestificate ' ‘b'mu'ﬁmﬁmmwnﬂmmmmwfsgzevrlm
(Knasra No. 1/8, area 2.00 ha) of strl Rahul Agrawal, () Pratappura Stone Mine (Khasra No. 1/12, area 0.950 ha) o Mr:::
Kumar Agrawal, (i) Jijora Stone Mine (Khasra No. 678/1, area 04.00 ha) of Shri Chandrabhan Gupta and (iv) Sitopur Stone
(Khasra No.353 & 354, area 3.509 ha) of Shri Viidy Kumar Gupta.

HErad [Dear siy

Please refer to your online application No. 261882, dated 05.0
memau-rhasdncequw:ﬂnedlnmelmofwtnthasbcmstamdlnyourapp
mdaam,Lhenudseofmepm:conferndmﬂna\HmmrofMlnsmdermn Provisions of Regulation 34(4) of the
Metalliferous Mines Regulations, 1961 and by virtue of the authorization granted to me by the Chief Inspector of Mines (also
designated as Director Genaral of Minas Safoty) under Section 6(1) of the Mines Act, 1952, do hereby Permiit Shri Vala vanraj
' of Competency to woik as Manager for more than-one mine namely (1)

Balubhal, holder of Second Class Manager's. certificate

Pratappura Stone Mine (Khasra No. 1/8, area 2.00 ha, LIN-2-6436-3016-7, Mine code-519199) of Shri Rahul Agmwa(li ()ug Pratapp yga

: codes518300) of. S : wal, (1) JfOr3ZStone:
I ; s tone

-
(343

;~:- "’.!_fl.. lv- F

=i

Stope Mine{iKhasta No, 1/12 area 0,950 hauhINs<
i 1 .Af‘ N 78/ S 3 ‘p::]‘f‘f\'m:?:'ngf}fn ;

1. Manager shall not take shall up any appolnti'neﬂt in any capacity whatsoever In another mine.

2. No working shall be extended below ground In the mines.
3. No working shall be made or extended within 45m of any buliding /structures/raliway of permanent mature, not belonging
to owner of the mine without permission wiiting from this Directorate under Regulations 109 of the Metalliferous Mines




mmmuwmmwumaum .
6. The provisions of Regutation as«u)(c)-m?(:-s)(o)g:!:&‘wmmwm
7. Dally personal supervision shall be exerdisad by the manager Y
3'WWMmemmmhhmmmWﬁmhw
vocational training as required under Rulé 6 to 9 and on the Job traininig(s) as required under 15 of 4,
wmnmmmim, . .
9. Mequate Mining mates shall be appointed In each mine fof supervisian of the workings. "
lO._mwmhMmmmummmmmmmwmz\h“ab:nm
certified copy of the of this and
Reguiation 39(2) of Metaiiferous Mines Reguiations, 1961, SR Srostoons TR ) nge

llﬂhe"mmswlaboummm:

(0 Rule 298 of the Mines Rules, 1655: Inital and Periodical medical éxamination of every person employed n the mine,
() Rule 77-A of the Mines Rules, 1055: Photo Identity card to evary person employed in the mine.
(1) Rule 77 and 78 of the Mines Rules, 1955 read vith DGMS Cir No, 01 of 2017: Maintain form A, B, D-and E regisers,

1953 3 o ons camed out In connection with the with the provisions of The Mj
Act, 1952 and of the requlations, rules, bye-laws and oo TGS be conducted In accordance nz

o 13: Alrbome dust survey as provided In S
m-axrmumwmmmmgedﬁmﬁmwm"umm."‘emm respirable dust In

14.Andrllsll.lsed,shdlbepmvidedwlhwetdrﬂll a by i
frangement for the purpose, to prevent
Stmosphere getting charged with dust, which shall be Leot (o O with 3 device sultable T
whgaﬂe;Onwwetdﬂlempgmugonehwth urhgdﬂlhganditd;allbew ;
_ 553 ,,<M-M.\<m\ozm«<\~hﬁm%4&i€ww LR "'-’:‘i.ﬁfkk:;'ii}:'_':.;?iii'&/:ﬁ.".- TR, AR
et the D1t day of February in every Agent/Manager shall sub :
preceding calendar year Online through swa&‘?ﬁ&"“’" -Shakl Submit Anual Retum In respect of the

hitos://shramsuvigha.govin,

16. Al for '
bt appﬁaﬁtims mm?&?naswmmmmm lsszandltswbordmleglsiaﬂmshaubewbnﬁw

l7.‘lheMlnedalIMMW'InMM-WMMWWIMMuMsMW.m

18.The manager shall be provided with sultable means of commuication an tation to e -
supervision In each mine, , mmmwmmmm\—

20.Wherebymm«&wmwhrawﬁgmnhmmwﬁmmwmmwm.aw
holdlnga\mlldSeoondClws‘somlana_gafscaﬁﬁabésfnnbeauﬂndmdwactasmmgefofti\emmoompiameww\
Regulations 34(7) (1) of the Metalliferous Mines Regulations, 1961 and !fnomd\qu_aﬂﬂedpetsmlsmnable.mgmme
woddngsshouldbekeptsuspmdeddu:hga@absei\ceofmnager.mﬁwmtsdmwnhokegdauonum(l)u\d(b)ol
the Metalliferous . Mines Regulations, 1961 in Jfespect of the period of authorization permitted and Intimation of the
authorization to the Directorate Genéral of Mines Safety, Dhanabad and the Director of Mines Safety. Gwalior Region etc.
21. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided In the aforesaid
ulation, .
22, ﬁ'agt any time any of the conditions subject to which this althorization has been granted is violated or not complied with,
this authorization shall be deemed to have been revoked with immediate effect.
23. This authorization Is being granted without prejudice to any other statutory provisions, which may be or may becom:

19. All works in the mine shal be carried out in day light hours only,

applicable at any ime. i, ,
24, This authorization may be amended, ed or withdra any time If considered necessary In the interest of safety.
25. This permission will remain Vi ':LY;&':‘E::"": .~. i+ ¥ :"" b .':' A
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L TP han

rARSLCL BRL A

* e FRAT e,
T &1, TaTfera |

loopy forfnformation to Gopy for Information to Shrl Vala Vanraj Balubhal, manager (1) Pratappu St
0.950 ha) of Shrf Vinod Kumar Agrawal, (I

area 2.00 ha) of Shri Rahul Agrawal, (if) Pratappura Stone Mine (Khasra No, /12, ar
Jijora Stone Mine (Khasra No. 678/1, amm.mm)awmhm%':?mmwmm(mN°-353&
r District-Somnath, Gujarat State.

354, area 3.509 ha) of Shri Vijay Kumar Gupta, R/o-Valaseri Vistar, Nagadla, GIr Somnath,

~ e T bR
arferay 61, Tarfers | , . 3 B
THISIS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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m

mall Letter
MM >
g 10N Mty orerenit _
:;!;"7”;""4““'nlnm Region[l'ctm2020]1 WS L enet feg 10t th)
i)

-——-_——

"y

=
a7t Ay A ! et

4/
ti
3 (M"), o
~ ’.'w‘mn 47400
Office N;m T GH-705, Deen DRydl NAQar, (‘"t - Mzm mall.com

“S17476 NZ Gwalior Region/ Permy/ HEMM (Withowt decp hole drifling)
20

From :
Director of Mines Safety.
Gwalior Region, Gwalior.
T, ,
® Shri Omparkash Jain, Partner

M/s Jhansi Granite Stone Private Limited,

1arcs),
Owner of Pratappura Stonc Mine (Khasra No.117,- Area 3.1610 hectares) )

R/o-1680, Civil Lines, Jhansi,

Dist- Jhansi (U.P.)- 284001.

. i i deep hole
i : hinery (HEMM's) without

- i ‘ ing to use Heavy Larth Moving Mac j i

Su‘b j'“t '&Ct?lna‘slll:o?nfl‘::e;lncguglation‘ 106(2)(b) of the Metalliferous Mines .chl;l;:::‘::l:. }30 b

:::‘llcl:g in overbirden and orebody af Prathppura S{:)'neitC;u;hcrt'“ch:? g;‘\:-?i) (mparkasl:: J;lin., i

M/s Jhansi Granite Stone Private Limited, ar . 5. Sopeith

g;?”;g ;es;:-;esm;e Csode- 517474), located at Pratappura village, Orchha tehsil, Tikamgarh dismnc
of Madhya Pradesh state.

‘)cat Sir,
| ‘ ' ication s itted vi : 29.01.2020 on the above mennondd
: y to vour online application submitted vide 1D: 116845 dated 29. : o o
:;:g;:tr:l‘:;g w)i(th Surface piﬁi vide plan No. PRATAPPURA/ JHANSI/ 106/ C=706/ 2019 dated 04012020,
enclosed therewith.

The matter has since been examined in the light of what has been stated o your -.xpphc-.ui:.m In exervise ot
the powers conferred on the Chiel Inspector of Mines (also (lcsignn(ml ns l)irec(ow(wncml of Mines
Safety) under the provisions of Regulations 106(2)(b) of the Metalliferons Mines Regukinons, 1901 and by
virtue of authorization granted to me by the Chicl Inspeetor of Mines (also desipnated as Director-General
of Mines Safety) under Section 6(1) of the Mines Act, 1952, 1, hereby speaily tw tollowm g conditions
governing to use fleavy Farth Moving Muchinery (HEMM'S) without deep hole deilling & blasting
under Regulation106(2)(b) of the Metalliferous Mines Regulations, 1961 to form benehes mvverbunden and
orebody in the arca marked as |-2-3-4-5-6-7-8-1 in red colour as shown on the plan No, PRAPAPELRA
JHANSH 106/ C-706/ 2019 duted 04.01.2020 ot Protuppurn Stone Crasher Use Mme (Rhasta Noolt', g
31610 hectares) of M/s Jhansi Granite Stone Private Linited, Partier: Shrr Ompackash Lo, evawea

Prattappura villugc. Orchha tehsil, district of Madhya Pradesh stute, subjected to the stewet comphanes of the
following condilions, YA
. ‘-:\ R \l \" W \'.

U e
Trresslnasmissica-doms ouv i/ ParmiveionE aomptionHutixaliii 1 IREHC o pronmbern o0l i usd ey e 0 NSt 1 e

L\ o
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GENERAL, "

(R ] I{xugp| thlt' Iﬂl!l‘»lWi\\' |"!W|I‘I'l| for m "'i.. ||-I;"al|n||l||ullnl'\'0'"" all redevant T
the Metalliferous Mines Regabations, 1901, relating 1o npencast wortkinps crplicae g
i wse of wnchinery shill be sttty complied with

1.2, No Blastimg shinll e condg ted within W00m (Danger Zone) ol steactures not bedong oo
owner Deep hole Dlusting shill not be conducted inywhere i the e

l\ The provisions of Regulutions 164(1-A) (n, b &e), 16401-B)0n) & Begntation T6407) dais -,
strictly complied with,

1.4

The mine shall be worked during daylight hours only.

- ‘ ~ . . 4 . cry of the
LS Garland deains of ndequate size shall be provided on the surface on the periphery of
vpencast workings to divert rain water from Mowing into the mine.

1.6

X ; : ; ST 2
O Travelling roads for manual work persons separate from the haul roads shall be provaded
mine.

2.0 OPENCAST WORKINGS:
2.1 Hcight and Width of Benches

2.1.1 No working shall be made in mine which is lying within 45m of any public structure not
belonging the owner of the mine,

2.1.2 The height of the benches in overburden, as well as if hard & compact mineral formation shali

not exceed six metres (6,0m) or the maximum digging height/depth of the machihe deployed thersat
for digging, excavation or removal, whichever is less.

5

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the
bench plus 2.0 meitres, or (i) three times the width of the largest truck/tipper plus 5.0 metres if
trucks/tippers ply on the bench, or (iii) yice the height of the bench, whichever is more,

2.1.4 Formation of benches shall be done from top downwards.

2.1.5 The slope of the benches formed to work the-mine shall not exceed 60° {rom horizontal.

2.1.6 When persons are employed within 5m of the working face, adequate precautions shall be taken
to ensure their safety by

dressing the sides of the bench. - ' \§

2.4.7 f’lying of HEMM or tipping trucks on the same bench where men are to work. travel or res:
shall be avoided.

2.1.8 No person shall be engaged on work or allowed to travel close to high sidesbenches. Stom
where he is likely to fall more than

I.8meters vertically down, unless he is provided with and uses a safety belt or a rope or lite line
2.1.9 Sufficient number of safety belts shall be available at the

site and ghall be ensured tor use of the
mine, 8

-

22 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 Al haul roads for trucks/dumpers/mobile machinery shall be maintained in good comdion

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be armnged to prosde
onc-way traffic. :{ &

—-Q\‘

¢ e : . . R D
m,ovw.nomuulun-dgma.qov.WPumlulnnEuuu|llonRulnunllnanEREmuuCouuupmulum:ulmnh?q ALY D20 AR L E S et =

N

b 3% Yo
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3.0

260

2.3 No road shail
2|hl\! road, be of a widih less than * :

three 1 .
+ Hihi imes the width of the largest vehicle plus 5 O
2 e wrn-oum '
M s. CTOQQ' M
er sign bo S8in ) ol
proP B ards for the guidnnfc‘:r':;:; :\:\:I waiting points shall he designated and demarcaed by

2.2.5 All comers
b and bends |
Kept maintained 1) & in haul roads for 1IE
ot the one ! MM /trucks/tippers

“‘\c.r\Ohd' 1‘;01' a distance of ‘::;:“":Q:n:“ drivers of vchicles plyir?: m: ::y::.c.“;:wc cluear view along

ing at 8§ tha i - . o el X
plying at the rated speed, as fixed by ‘he"m';‘g;c\'lmcs the braking dislance of largest HEMM when

« .

designed, made und

’
2.2.(‘ whe‘- e itta s
¢ visibility fo g
all cormners and hcnds);n h':\‘\‘ﬂd‘sm“cc g “.bOVe ¢cannot be ensured, geparate fancs shull he provided «t
roads of widths not less than “2 times the width of the Jargest vemele

plus 3.0m™ plying
traffic. ying on that road. The lanes shall be separated by 8 stronyg, divider for up and down

227 N .
o haul road for HEMM/dumpers/trucks/ tippers

i f 4l
any pl - shall have a gradient sreeper than 1 inlha
y place and gradient of ramps over a distance ©

f 10m shall not be steeper than | in 10.

2.2. '

= c?“bw‘;m any part of the road exists above the level of the surrounding area, a Strong parapel wall
Vs man wment, not \ess than 1.0m wide at the top with sides sloping on either side, and of height not
S an the diameter of the tyre of the ‘a"gcs‘ [mckjﬂpper p‘ying on it, sha“ be PfOVldCd and kept

maintained to prevent any out of control vehicle getting off the road apd rolling down.

229 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. Al every curve, parapet wall or

vertical posts shall be provided to help the drivers 10 keep the trucks/tippers on the yrack.
- SPOTL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a) Spoils, overburden or debris shall be deposited at placcs belonging 10 the mine and duly
approved by the manager in writing. ;

Spoils, overburden shall not be deposited, penenth transmission, telephone OF power lines Of
within 45m of any other public structure like roads, rz'xilways, ete.

(c) The slope of 2 spoil bank face shall be determined by natural angle of repose of the matenal
being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face
shall not be retained by artificial means at an angle in excess of its natural angle of repose.

2.3.2" (a) The spoil, overburden or debris shall not be deposited within 45m of railway line, public
road, other public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erceted between any railway 1inclroad/b\;i\dings!stmctun:s not belonging

to the management, and the toe of every active spoil bank so as to prevent un-authorised persons
from approaching the spoil bank.

23,3 No persons shall, or shall be permitted 0 approach the toe of an active spoil bank where he

may be endangered from material rolling down {he face. Suitable warning signs at conspicuous places
<hall also be displayed. ' '

-~

234 The periphery around the fimits of opencast workings, and edges of benches of the opencast

workings shall be kept fenced in accordance with DGMS Civeular No 11of 1959,
SUPERVISION
31  (a) A person possessing ot least a Foreman's Certificate of co

R i > ; mpetency and authonzed wiler
egulation 34(6) of the Metalliferous Mines Regulations 1961, shall be appointed us the manager oF
the mine to look after HEMM operation.

Poi
e-ﬁ_ S Sy
Y SR

paammeror posesy o PLLLL D) L LA M NIDTON xSl qu"-.,.}d‘-.ki

- -
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e sent 10 this Dltc'clm'mc Thc said mining operation shall not be resumed without express nsd
condihonﬁ BOVEIIINE N Wiiting from this Dircctorate.

If at any time any one of the condition
“ated, 18 violated or not com

revoked with immedi ate effect,

. 15, subject to which this Conditions '-‘"Vc"“nﬁ o ‘::c:::\ k'
plied with, this Conditions poverning shall be deemed to have \‘q‘

: o p 3 . gssary n
14.3 This Conditions goverming may be amended or withdrawn at any time if considerced nece y
the interest of safety,

’ d n
. < . commence

14.4 This D'r,CCtoralc shell be informed as soon as the mining operd uon‘sct?::‘ of the mining

accordance with the above Conditions governing, Intimation about comlibh e o,

operations should also be sent promptly and in any case not later than one mon

tion mentioned above and

14.5 This Conditions governing is being issued specially under the chu‘a\e applicablc at any tme.

witout prejudice to any other provisions of law which may be or may becon

; date of issue of
14.6 This Conditions governing is valid for a period of five (05) years from the

this letter.

DIRECTOR OF MINES SAFETY

8

GWALIOR REGION

approval-permission-dgms.gov.in/Pe ian
4 miss F_xamp\lonRe!axaliorUPEREmailCo«esponaencem,.amo-u434 A 2MIDOMTX
= a® MIAS vl Yoo 3%, 4
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PIIVTE WIVYTVV
Govt of Indin
wgiry trel ehivrorr e #ler et st
Ministry of tabour & Employrment
grrime SgERer wrrtfAret wrp ety
Directornte-General of Minoa Sofely

From,
Direcror pf Mines Safety,
Gwallor cvbn Gvaatior,

ﬁl

Shri Nitin Saraogl, Nominated Owner,

Amaigamated Bhojpura Stone Mine (Khasra No. 04, 06, & 7, area; 16.700 ha),
M/s Jai Jagdambay Stone Industries, ;

R/o 95/16-D, OVl Line, Ihansl,

District- Thansl, Uttar Pradesh,

1961 for change of mine bourdary bY

Subject: Permission under Regulation 111(1) of the Metaliferous Mines Regufations, il Bhojpura Stone
amalgamating mine bounary o?a) ahojpurn(sznne Mina (Khasra No, 04, area; 03.700 ha) of shi No °3-'|' (a"r)ea 01.00 ha) of
Mine (Khasra No. 04, area; 04.00 ha) of Shri Pawan Kumar Saraog), (ill) Bhojpura Stone Mine (KRasr 9. Too ool ¢y Bhojpura
@® i Suresh Kumar Sarsog), Tv) Bhofpura Stone Mine (Khasra No, 06, ares; 02.00 ha) of Shri Pawan R hosra No. 07, ares;
v i (Kaers Mo, 07, area; 02.00 ha) of Shrl Mahendra Kumar Sarmogl, and (v) Bhospura Stane Mine (R & 7, area;
D4.00 hay of Shri Omprakash Jain, Into single mine named as Amalgamatec Bhogpura Stone Mine (Khasra No, T, B0, T4 S
16.700 ha) of M/s Jal Jagdambay Stone Industries (Nominated owner: Shri Nitin Saraogi).

L4

Dear sir,
wer No.nil dated 01,11.2023 enclosing ap

Please refer to your online application vide 1D No, 260826 dated 28.11,2023 and offline e
therewith combined Plan videppNo. BHOIPURA/111/E-280/2023 dated 05.11.2023 and New combined plan no. BHOJPURA/111/E-
on the above mentioned subject.

289/2023 dated 24.01,2024 , showing the area of the mine lease to be amalgamated,
The matter has since been considered In the fight of what has been stated in your application under reference and enclosures,

By virtue of the powers conferred on the Chlef lmtor of Mines (also designated 2s Director-General of Mines Safety)
under the provisions of Regulatiors 111(1) of the lifarous Mines Regulations, 1961 &nd 1, by virtue of authorization granted to
Inspector of Mines under Section 6(1) of the Mines Act, 1952, I, hereby permit you to

amalgamating mine boundary of (1) Bhojpura Stone Mine (Khasra No. 04, area; 03.700 ha) of Shri Nitin Sarzogl, (ii) Bhojpura Stone

Mine (Khasra No, 04, area; 04.00 ha) of Shri Pawan Kumar Saraogl, () Bhojpura Stone Mine (Khasra No, 04, area; 01.00 ha) of

Shei Suresh Kumar Saraogl, (iv) Bhojpura Stone Mine (Khasra No. 06, area; 02.00 ha) of Shri Pawan Kumar Saraogl, (v) Bhojpura i
Stone Mine (Khasra No. 07, area; 02.00 ha) of Shri Mahendra Kumar Saraogl, and (vi) Bhojpura Stone Mine (Khasra No. 07, area; ¢
04,00 ha) of Shri Omprakash Jain, Into single mine named as Amalgamated Bhojpura Stone Mine (Khasra No. 04, 06, & 7, area;

016.700 ha) M/s 33l Jagdambay Stone Industries {Nominated owner: Shri Nitin Saraogl), bounded by boundary pillars marked on
24.01.2024, In red colour as 1(25°25'00.37" North & 78°39'57.21" East) 2

surface p!z:' Noo;ll-mDJPUR‘QlolnlEﬁ%BQIZOZ3 dated
(25°25'01.05" N & 78°40'05. East)- b (25°24'57.85" North & 78°40'06.07" East)- € (25°24'58.05" North & 78°40'13.90"
East) 1A (25°25'51.18" North & 78°40'14.49" East) - 2A (25°24'52,18" North & 78°40'22,45" East)- 3A (25°24'48.127 North

)
& 7B°40'B2.84" East)- 1B (25°24'78.04" North & 78°40'21.30" East) - 2B (25°24'40.70" North & 78°40'21.68"
(25°24'39.86" North & 78°40'18.73" East)- C (25°24'40.70" North & 78'40'18.6(5" East)- B (25°24'43.02" North & 7830%)5434?
East)} A (25°24'46.34" North & 78°40'08.26" East)- F (25°24'46.67" North & 78°40'12.83" East)- E (25°24'47.54" North
& 78°40'13.02" East)- 5C (25°24'47.54" North & 78°40'13.02" East)- 4C (25°24'50.89" North & 78°40'12.76" East)- 3C
(25°24'50.597 North 8 78°40'06.51" East)- 4 (25°24'50.51" North & 78°40'03.99" East) - 5 (25°24'47.04" North & 78°40'04.03"
East) - 6 (25‘?4 46.95" North & 78°40'02.26" East) - 7 (25°24'S0,31" North & 78°40'01.51" East) - 8 {25°24'51.11" Ni)rth'
& 78'42’05.29 _East) - 8 (25°24'57.49" North & 78°40'02.77" East) - 10 (25°24'56.61" North & 78°39'59.22" East)
- 11 (25°24'58.31" North & 78°39'58.26" East)- 1(25°25'00.37" North & 78°39'57.21" East), situated at Bhojpura village, Orchha
Tehsil, Niwari district of Madya Pradesh state, subjected to the following conditions being strictly complied with: --'

:';:i nTwh]en er:aw mh:e R:mg;yssﬁl: gi T‘meggu:h;;::?:g S‘I:SO of u‘\gﬁ r;\lne and' shall also be shown on all statutory plans
“"‘k. ns, at Amalgamated Bh tone Mine (Kh X
04, 06, & 7, area; 16.700 ha) M/s Jai Jagdambay Stone Industries (Nominated owner: s?wl Nitin Saraggz;‘ra P IR AR

2.0 The cocrdinztes of all im)
Dla. portant survey stations/change points shall be cajculated correctly and shown on all the statutory

3.0 The plan showing th
Surveyor of the mll'\t:ﬂs9 mfu’i:?ﬁgxgﬂ ‘:ﬁm coordinates of changed polnts duly signed by the Nominated owneér, Manager, and
hin seven days of the date of Issue of this letter to this Directorate as required under
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60 1) No waorkings ehall be o

working permission ie olwaigy
Regolntions, 1087,

until
ttemderd in the wewly annesed nrew by change of mine hovnednry NAIGH

etnlhilaraus
e ae reguined umder the pProvision of relevant reguintinn ol M

cr
amon houndary burrt

(M The quaryving opserntion in e fire the hottom of high

Cm" \’l‘m‘“l"(‘l‘ 'h‘“\ 'I\l\ |‘|\\v|»‘“/'"«dQ v
bench il any,

v ithin new mine honndary inclnding m|ct:l
e men i tehines shinll he deployed o

conducted 0

be
70 Hemy Enith Moving Mochinery stall not be deployed wid deop hale blusting "h'.'"‘n:':m(z)(b) of the of
the mine withou oblaining sepernie permission from his Directorite under Regulntior

the Memlliterons Mines Regulntiong, 1961

of any
work sholl be cary : in the same mine of pud
8.0 No sholl be carrled out within o distance of 60m from the water loggad open cast workings ceumuiation of water
other ﬂ‘“|mn mm"' less 1L Is dewntor complately :?d have beon examined physically and found free from &
matter.

med to this Directorate.
8.0 Whenever any unusual scopage of water obsorved In the mine, the working shall be stopped and infor

1 : ywner of the
10.0 () No mine working shall be extended within 45 m of the area not belonging :"‘“‘i"‘;: if any. .
mine. Further, no working shall be extended within 120m of boundary of the adjacen 8,

he provisions

. ine, t
(b) Whenever the mine workings appronch within 60 m of tt.\c common boundary of any ",“m'
of DG’s Cirenlar No, 4 of 1971 shall be strictly complicd with.

of the mine
11.0 The opencast working shall not be extended within 45m of any village/bastl/structures not bebﬂg“‘g“‘ga‘)em lliferous
or within 45m of land acquired by the highway/rollways, unless permission, as required under Regulation Meta
Mines Regulations, 1961, Is obtained from this Directorate, :

12.0 Precautions stipulated under Regulation 164 of the Metalliferous Mines Regulations, 1961 shafl be strictly followed.
13.0 Please note that this permisslon Is subject to the i@llowlng_addlllonal conditions:
' : f workmen
13.1 In the event of any change In the circumstances connected with this permission which Is likely to endanger the life o
employed In the mlnevor endanger the mine, mining operations for which this permission has been granted shall be stopped

forthwith and intimation thereof sent to this Directorate. The said mining operations shall not be resumed without express and fresh
permission In writing from this Directorate. .

13.2 At any time any of the conditions subject to which this permission has been granted is violated or not complied with, lﬁ
permission shall be deemed to have been revoked with immediate effect.

13.3 This permission Is being Issued specifically under the Regulations mentioned above and without prejudice to any othe
provisions of law, which'may be or may become applicable at any time. :

14.0 The above permission may be amended or withdrawn at any time |f considered necessary in the Interest of safety,

15.0 If at any time any one of the co.ndluons subject to which this permission has been granted is violated or not complied wit
this permission shall be deemed to have been revoked with Immediate effect. s ?

16,0 Subject to the above conditions, this permission shall remain valld upto ¥SI08.2027 iie., Validitiy of t
lease period of one of the partner or validity/ existence of partnership deed whichevey is earlier. —

17.0 In case of break of partnership deed or non extension of lonse period of
lo be worked independently in respective lease area,

boundary of udjoining lense arcas,

any of the partiner or mines
the artificial barrier shall be consutructed along |

our Faithfully = —
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Sowvy of Inon
SME vl edmon g s xrere
Ministry of Labo:

r & Empl ']
o TOOT Feemer e fieed ::,?::’:'"
- Directorate-Genarnl of pMires Safely
51748y :
= ;:z'm Mbnmn [Permission IR, 1961 20231260857 Gwallor, dated 07,07.2024

Re72545 $ "Y1 Wi, Gowe Xa M, Geior 474005 (MP) 474005, el - 7. gwirdgra@ gmat com, Prvne Ho 0751
m "

OO Of Mines Sufety,
Gwalior Wagion, om?g
Tbn
Shri Prwany Kurmar Saraogl, Nominated Owner,
Amalgamsted Pra oy

ta y :
M/e Shree Bala) Dpu;n Stone Mine (Khasra No. 12/2, area; 07.00 ha),

R/o 95/16-D, Cvil Ih d
District-Jhansi, uu:ur*' Prade.s‘hm S

Subject: Permission under Regulation 111(1) of the Metaliiferous Mines Regulations, 1961 for change of mine boundary by
nmalgamating mine bounary of (1) Pratappura Stone Mine (Khasra No, 12/2, area; 01.00 ha) of Shrl Deepak Kumar Saraogl, (i)
Pratappura Stone Mine (Khasra No. 12/2, area; 04.00 ha) of Shel Pawan Kumar Saraogl and (lii) Pratappura Stone Mine (Khasra Ho.
12/2, ares; 02.00 ha) of Shri Mahendra Kumar Saraogl Into single mine named as Amalgamated Pratappura Stone Mine (Khasca
‘NO- 1272, area; 07.00 ha) of M/s Shree Balajl Sone Industries (Nominated owner: Pawan Kumar Saraogl).

Dear sir,

Please refer to your online application vide 1D No, 260557 dated 15.11.2023 and offline letter No.nll dated 01.11.2023 endosing

therewith combined Plan vide No., PRATAPPURA/111/E-288/2023 dated 21.01.2024, showing the area of the mines to be
amalgamated, on the above mentioned subject, ' J

The matter has since been considered In the fight of what has been stated in your application under reference and enclosures.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety) under the
provisions of Regulations 111(1) of the Metalliferous Mines Regulations, 1961 and 1, by virtue of authorization granted to me by the
Chief Inspector of Mines under Section 6(1) of the Mines Act, 1952, 1, hereby permit you to change mine boundary by
amalgamating mine boundary of (I) Pratappura Stone Mine (Khasra No, 12/2, area; 01.00 ha) of Shri Deepak Kumar Saraoai, (i)
Pratappura Stone Mine (Khasra No. 12/2, area; 04.00 ha) of Shri Pawan Kumar Saraogl and () Pratappura Stone Mine (Khasra No.
12/2, area; 02.00 ha) of Shri Mahendra Kumar Saraogl, into single mine named as Amalgamated Pratappura Stone Mine (Khasrz
No. 12/2, area; 07.00 ha) of M/s Shree Balajl Sone Industries (Nominated owner: Pawan Kumar Saraogi) bounded by boundary
pillars marked on surface plan No PRATAPPURA/111/E-288/2023 dated 05.11.2023, In red colour as 1(25°25'52.79" North
& 78°39'03.78" East)- 2 (25%25'52.95" North & 78°39'06.23" East) ~ 3 (25°25'54.45" North & 78°39'06.29" East) - 4 (25°25'54.47"
North & 78°39'07.41" East) -D (25°25'S4.60" North & 78°39'07.40" East)- C (25°25'54.86" North & 78°39'15.12°
East)- B (25°25'51.34" North B 78°39'06.89" East) - 1A (25°25'52.06" North & 78°39'05.09" East)- 2A (25925'52.06™ North
.a 78°39°07.05" East)- 3A (25°25'51.09" North & 78°39'07.06" East) - 4A (25°25'51.08" North & 78°39'16.03" East) -

SA (25°25'48.6" North & 78°39'15.05" East)- 6A (25°25'46.04" North & 78°39'15.08" East)-7A (25925'47.1" North & 78°39'10.03"
East)-BA(25°25'47.8" North & 78°39'09.01" East)-9 (25°25'50.35" North & 78°39'06.90" East) - 10 (25°25'99.07" Nocth
& 78°39'04.90" East) - 11 (25°25'49.13" North & 78°39'04,37" East) - 12 (25°25'50.52" North & 78°39'03.88" East)-1(25°25'52.79"
North & 78°39'03.78" East), situated at Pratappura- village, Orchha- Tehsll, Niwari- district of Madya Pradesh state, subjected to the
following conditions being strictly complied with: ¥

1.0 The new mine boundary shall be marked on the surface plan of the mine and shall also be shown on all statutory plans

maintained under Regulation 61 of the Metalllferous Mines Regulations, 1961 at Amalgamated Pratappura Stone Mine (Khasra No.
12/2, area; 07.00 ha). '

1.1 The coordinates of 5" Important survey stations/change points shall be calculated correctly and shown on the statuto;y plans,

2.0 .The mine shall be worked as per the terms of the Prohibitory Order Imposed In the mine under section 22(3) of the Mines Act,
1952 vide this Directorate letter No. 3.5/7a1.819/5528, Reie 23.10.2017, which shall remain Inforce In the area bounded by
boundary pillers as 1A (25°25'52.06" North & 78°39'05,03" East)- 24 (25°25'52.06" North & 78°39'07.05" East)- 3A (25°25'51.09"
North & 78°39'07.06" East) - 4A (25°25'51.08" North & 78°39'16.03" East) - 5A (25°25'48.6" North & 78°39'15.05" East)- 6A
(25°25'46.04" North & 78°39'15.08" East)-7A (25°25'47.1° North & 78°39'10.03" East)-BA(25°25'47.8" North & 78°39'09.01

East)-9(25°25'51.01" North & 78°39 05.09" East)- 1A (25°25'52.06" North & 78°39'05.09" East), until vacated In wirlting by this
Directorate,

nd
3.0 The plan showing the new boundary with coordinates of changed polnts duly signed by the Nominated owner, Manages,
Surveyor of the mi,nesg shalf be summe:jy within seven days of the date of issue of this letter to this Directorate as required under

"
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1 of the First Schadute wah thange In Name of Mine 35 Amalgamatad Pratappura Stone Mine (Khasey Mo 1214, a
Nominated Owner. Shr Pawran Kumae Sarang!, shall he sutsnitted within sevan days of tha issur of 1hy letrer,

(3) No workinge shall be extended in the newly anncxed aren by chuange ol mine houndary un)
working permission is obinined as required under the provision of relevant regulution of Metallferous Mines
Regulntions, 1961, ’

(b) The QUARTYing operation in entire nrea within new mine houndiry including at cornmon bmmd:fry harrier
;hﬁ" conducted from top downwards and no men and machines shall be deplayed ot the battom of high
ench ifany,

7.0 Heavy Earth Moving Machin shall not be o and deep hole blasting shall not ba conductad In e mene vt
obtalning seperate Domnbn lr!:-(:u'y this Directorate ue:'domgumlon 106(2)(b) of the of the Metallifarous Mines Pequiations, 196,

B.0 No work shail be carried out within a distance of 60m from the water logged open cast workings In the same mine o of arvy
WJ“"":\Q mine unless it Is dewatered completely and hiave been examined physically and found free from aceumulation o vt on
other liquid matter.

9.0 Whenever 2Ny unusual seepage of water observed In the mine, the working shall be stopped and Informed 1o this Directorars.

10.0  (a) No mine woriking shall be extended within 45 m of the area not b_elonging. to tl:lc owner of the
mine. Further, no working shall be extended within 120m of boundary of the adjacent mines, if any,

(b) Whenever the mine workings approach within 60 m of the common boundary of any mine, the provisions
of DG's Circular No. 4 of 1971 shall be strictly complied with,

11.0 The opencast working shall not be extended within 45m of any village/hasti/structures not befonging o the owner of the mine
or within 45m of land acquired by the highway/railways, uniess permission, as required under Regulation 109(1) of the Metaififercus
Mines Regulations, 1961, is obtained from this Directorate.

12.0 Precautions stipulated under Regulation 164 of the Metailiferous Mines Regulations, 1961 shall be strictly followed.

13.0 Please note that this permission i< subject to the following additional conditions:

13.3 This permission iz being issued specifically under the Regulations mentioned abave and without prejudice to any c(h@
provisions of law, Which may be or may become applicable at any time,

14.0 The above permission may be amended or withdrawn atany time if consldered necessary In the interest of safety.

15.0 If at any time any one of the conditions subject to which this permission has been granted is violated or not comphed with,
this permission shall be deemed to have been revoked With Immediate effect.

16.0 Subject to the above conditions, this permission shall remain valld upto W5.05:2027 ie,, Validitiy of the
lease period.of one of the partner or validity/ existence of partnership deed whichever is carlier,

17.0 In case of break of partnership deed or non extension of lease period of any ot the partner or mincs are
to be worked independently in respective lease arca, the artificial barrier. shall be consutructed along the
boundary of adjoining lease arcas.

Your Faithfully |

e — 145
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From:
Directon of ﬂtnes Snfety,
Gwalior Reglon, Gwalior,

T

Shn Rapv Kumar Jaln, Nomihated Owner,

Amaloamated Praitannurs Stone Mine (Khatra No.1/6, 2/1, 12/2, 12/2A & 12/28, area; 10.836 ha),
Q/0-04, Pasrath Rajar, Jhansi, .

District-Thansi, Uttar Pradesh.

of mine Eeaardary
Subject: Permission under Regulation 111(1) of the Metaliiferous Mines Regulations, 1961 for change 2 L,
amalgamating mine bo\mry?lu(l) Praupot(lrg Stone Mine (Khasra No. 1/6, area; 02.00 ha) of M/5 Rahi Jsat:‘nn( .ﬁ;tg.:\':r 9';:«' ;‘:r'q
Shri Rafiv Xumar Jain), (i) Pratappura Stone Mine (Khasra No, 2/1, area; 01.386 ha) of Shri Rajlv Kumar . B m"m rrslee
Mine (Khasma No, 12/2, area; 04.00 ha) of M/s Rahl Granite( r: Shri Rajiv Kumar Jain) and (lv) Pratapeurs ° P00 (o
(Khasra No. 12/2A B 12/28, area; 03,500 ha) of Shri Rajiv Kumar Jaln as new mine named as Amalgamated Pratappura .~ e
(Khasra No.1/6, 2/1, 12/2, 12/2A & 12/28, area; 10.836 ha) of Shri Rajlv Kumar Jain,

Dear sif,

-,
Please refer to your online application vide 10 No. 263771 dated 07.03.2024 and offline letter No.nil dated 01.03 2024 enciosag
therewith combined Plan \nd:. No. BHOJ!’URNHIIE-BGZI'ZDZ#, dated 05.01.2024, showing the area of the mina lease o be
amalgamated, on the above mentioned subject.

The matter has since been considered In the light of wjut has besn stated in your application under reference and enciosures.
y *

By virtue of the powers conferred on the Chlef Inspector of Mines (also designated as Director-General of Mines Safety’
under the provisions of Regulations 111(1) of the Metalliferous Mines Regulations, 1961 and 1, by virtue of uthorization granted
me by the Chief Inspector of Mines under Section 6(1) of the Mines Act, 1952, I, hereby permit you to change rmine boundary tv
mating mine boundaries of () Pratappura Stona Mine (Khasra No. 1/6, area; 02.00 ha) of M/s Rahi Stone Crusher
- Shri Rajiv Kumar Jain), (1) Pratappura Stone Mine (Khasra No. 2f1, area; 01.386 ha) of Shri Rajiv Kumer Jain, (i) 2
Pratappura Stone Mine (Khasra No. 12/2, area; 04.00 ha} of M/s Rahi Granite(Proprietor: Shri Rajiv Kumar Jain) and (iv) Pratappura .
Stone Mine (Khasra No. 12/2A & 12/2B, area; 03.500 ha) of Shri Rajlv Kumar Jain, as hew mine named as-Amaigamated Pratappura
| Stone Mine, bounded by boundary pillars marked on surface plan No, BHOJPURA/111/E-362/2024, dated 05.01.2024 in rad Solour
as R(25°25'55.17" North & 78°39'09,01" East)- S(25°25'58,17" North & 78°39'53.01" East)- T(25°26'01.75" North & 7873882 54"
fast)- U(25°26'01.29" North & 78°38'56.06" East)- V(25°25'58.31" North & 78°38'56,33" East)- W(25°25'S8.60" Noth
, 8 7BU38'59.22" East)- X(25°25'59.29" North & 78°38'59.16™ East)- Y(25°25'58.82" North & 78°39'02.99" East) A(25°26°05 27"
; North & 78°39'06.33" East)- B(25°26'04.02" North & 78°32'08.23" East)- C(25°25'S8.61" North & 78°39'05.04° Eas(-
i D(25°25'58.55" North & 78°39'05.60" East)- E(25°25'57.70" North & 78°39'08.38" East)- F(25°25'55.07" North & 78°3908.50"
| East): G(25°25'55.27° North B 78°39'10.27" East)- H(25°25'56.68" North & 78°39'09.92" East)- I(25925'66.85" Nomth
& 78°39'13.33" East)- J(25°25'53.91" North & 78°39'13.30" East)- K(25°25'53.10" North & 78°39'10,41" East)- L(25%25'52.31
North & 78"39‘03.11”‘_ East)- M(25°25'51.29" North & 78°39'02.95" East)-N{25°25'51.02" North & 78°39'59.83" East)
0(25°25'52.26" North & 78°30'69.70" East)- P(25°25'52.88" North & 78°30'56.49" East)- Q(25°25'54.62" North & 78°38'S58.+4"
East)- R(25°25'55.17" North & 78°39'09.01" East), situated at pratepura village, Orchha Tehsil, Niwarl district of Madya Pradesh

state, subjected to the following. conditions being strictly complied with:

1.0 The new mine boundary shall be marked on the surface plan of the mine and shall also be shawn on all statutory plans
malintained under Regulation 61 of the Metalliferous Mines Regulations, 1961 at Amalgamated Pratappura Stone Mine (Khasra
No:1/6, 2(1-, 12/2,12/24 & 12/28, aren; 10.836 ha) of Shri Rajiv Kumar Jain. .

-

“1.1 The coordinates of all Important survey stalions/change points shall be calculated correctly and shown on the statutory plans.

T 2,0 The mine shall be worked as per the terms of the Prohibltory Order Imposed In the mine under section 22(3) of the Mines Act,
< 11952 vide this Directorate letter No, NZ/Gwallor Reglon /5540, dated 23.03,2017, which shall remain In force in the area bounded
g, !’V boundary plllers as X(25°25'59,29" North & 78°38'59,16" East)- D(25°25'58.55" North & 78°39'05.60" East)- E(25°25'57.70"

-
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prrevicion of Raguition M(1) & the YAr aitcen e PTines PR, 164 ‘
Pos amiieie

ane Mine (Xhasra Moy LT,

.ommMMMIMmmma Al imen oF 7.5 p4 of The veve/meeified Batmdary of
1 the tnme of this letter

sommmv«mmsnmwwmm b Narwe of Ming as Amalgnntated P
371, 1272, 1220 N 12728, Ntea; 10.836 ha) of sfﬂm Komar Jam shan ::mbma:ad within =
&0 "et"_\' Earth Moving Machinery shall not be deploye
mine without obtining separate permission under Regulation
Regulstions. 1961 from this Directorate.

7.0 The quamying operation In entire area within new mine boun
top downwards #nd no men and machines shall be deployed at the botto!
ogged open cast workings In the sam
' P nd free from accumula

8.0 No work shall be carried out Within a distance of 60m from the water
adioining mine uniess ht is dewater completely and have been examined physically and found fr S eomplete
matter. No working shall be made on downwards af the water %ﬁ! area unless it is dewate

other liquid
been examined physically and found free from accumulation of water or

Mappera 5
apmny tliys A

ahault he conducted in the

hole blasting
haliohiss dcfgfl"‘(Z)(h‘D of the Metalliferaus Mines

dary induding at comman boundary barrier shall eonducted from
m of high bench If any.

e mine or of any

tion of water or

fy and have

9.0 {a) No working shall be extended within 120m of boundary of the adjacent mines, if any. (D) Whenever
boundary of any mine, the provisions of DG’s

the mine workings approach within 60 m of the common
Circular No. 4 of 1971 shall be strictly complied with.
pped and Informed to this Directorate.

ge of water observed In the mine, the working shall be sto|
res, public road,

ed within 45m of any public structure, village/bashi/structu
the owner of th%bmlne and within 45m of land acquired by.the
tlon 109(1) of the Metalliferous Mines Regulations, 1961, is obtained

10.0 Whenever any unusual seepa

11.0 (3) The opencast working shall not be extend
raflways, or power transmission lines not belonging to

highway/raiways, unless permission, as required under Regula
from this Directorate.
(b) No blasting in the mine shall be carrled out within 300m of pu

ensured that no persons/vehicies passes on such roads during the
provided on both side of su 200m from the place of firing of shots
cted on the barrier and p

ch road at a distance of
blasting, guard shall be po ersons/vehlcles shall not be allowed to pass on
4ll the tme all dlear after biasting is obtained. s, ;
12.0 Precautions stipulated under Regulation 164 of the Metzlliferous Mines Regulations, 1961 shall be strictly followed.
13.0 Please note that this permission is subject to the foliowing additional conditions:
13.1 In the event of any change In the circumsta 7 ssion which is likely to endanger the life of workmen
in the mine or endanger the mine, mining operations for which th ) 2
forthwith and intimation thereof sent to this Directorate, The sald mining operations shall not be resumed without express and fresh
i in writing from this Directorate. '
13.2 At any time any of the conditions subject to which this permission has been granted is violated or not complied with, this
jssion shall be deemed to have been revoked with iImmediate effect.
the Regulations mentioned above and without prejudice to any other

permission
13.3 This permission ks being Issued specifically under
provistons of levs, which may be or may become applicable at any time.
13.4 The above permission may be amended or withdrawn at any time i cansidered necessary in the interest of safety.

nditions subject to which this permission has been granted is violated or not complied with,

13.5 If at any time any one of the co
this permission shall be deemed to have been revoked with immediate effect.

14.0 Subject to the above conditions, this permission shall remain valid upto Validity of the lease period
;:sf :l:n the leoa;sg a; validity/ existence of partnership deed whichever is earlier. '

15, case of break of partnership deed or non exténsion of lease perod of any of the partner or mines are work
independently in respeciive lease area, the artificial barrfer-shall be constructed along the boundary of adjoining lease t:re:: B

P
-

Your Faithfully

A

)
: BLMAS
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Dhreciee oA ines Safpty
Gualiey: Baging Cuntien

AmA M
ISHA B Ketmon i, Droprietes,
(1) Dmanmre Sone Mine (Khaers Mo,

. /6, wrea 2 .00 ha) A
PN S Onnern oa :
o q'amw mm.w Mine <rd MO, 1272, acea 04.00 Ma),
Rip-04 Pacrn) BRaone, Thansi
DEtAt-Thane Uttar Pradesh.

2IShn Rajhv Kuma' Jain, Mine owner
O e S e s o, 1 e 206 b2
ne 0. 12/2A & 1
o, Badne Shorek '/ 2-,'28, area 3.500 ha),
District-Jharsi, Uttar Pradesh,

w2, Permission under Regulation 34(4). af the Metalliferous Mines Regulations, 1961 to permit Shrl Saty‘endra Kumar, halder of
Second Class Manager's certificate of Competency (R) to work as Manager for more than one mine namely (i) Pratappura Ston=
Mine (Khasra No. 1/6, area 2.00 ha) of M/s Rahl Granite, (1) Pratappura Stone Mine (Khasra No. 2/1, area 1.386 ha) of Shri Pajrv
Kumar Jain, (iii) Pratappura Stone Mine (Khasra No. 12/2, area 04.00 ha) of M/s Rahi Granite and (iv) Pratappura Stone Mine
(Khasra No.12/2A & 12/2B, area 3.500 ha) of Shri Rajlv Kumar Jain,

HEES /Dear sif;

1, 3
Pisase refer to your onfine application No. 262403, dated 23.01,2024 on the above-mentioned subject. The matter has since been
examined in the light of what has been stated in your application under reference along with enclosures.

mMines under the Provisions of Regulation 24(4) of the Metalliferous

Mines Regulations, 1961 and by virtue of the authorization granted to me by 'the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952, do hereby Permit Shrl Satyendra Kumar, holder of
Second Class Mana certificate of Competency (R) to work as Manager for more than one mine namely (i) Pratappura Stone
Mine (Khasra No,-1/6, area 2.00 ha, LIN-2-3921-3947-6, Mine code-5110882) of M/s Rahi Stone Crusher, (ii) Pratappura Stone Mine
{(Khasra No. 2/1, area 1,386 ha, LIN-2-0575-0595-2, Mine code-51251674) of Shri Rajlv Kumar Jain, (iil) Pratappura Stone Mine
(Khasra No. 12/2, area 04.00 ha, LIN-1-9595-0046-9, Mine code-517007) of M/s Rahi Granite and (iv) Pratappura Stone Mine
(Khasra No.12/2A & 12/28, area 3.500 ha, LIN-1-6308-1848-5, Mine code-517006) of Shri Rajiv Kumar Jain, situated at Village-
Pratappura, Tehsil-Orchha, District-Niwari, .of Madhya Pradesh State, subject to the following conditions being strictly complied
with:- .

I, in exercise of the powers conferred on the Chief Inspector of

1. Manager shall not take shall up any appointment in any capacity whatsoever in ancther mine.

2. No working shall'be extended below ground In the mines. ‘ '

3. No working shall be made or extended within 45m of any building /structures/railway of permanent mature, not belonging
to owner of the mine without permission writing from this Directorate under Regulations 109 of the Metallifercus Mines
Regulations, 1961. S —

4. No deep hole biasting shall be conducted and Heavy Earth moving machinery shall not-be deplopyad In this mine without

obtaining express permission in writing from this Directorate. ‘
5. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine. Provisions of Regulaton
164 of the Metalllferous Mines Regulations, 1961 shall be complied with strictly when blasting is conducted bayond 100m

but within 200m of any strudture not belonging Lo owner of the mine,
6. The provisions of Regulation 164(1-A) (c) and 164(1-B8) (a) shall be strictly complied with,

7. Dally personal supervision shall be exerdised by the manager at each mine.

.-

e — (i RS
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£ The MANADS Sl At At amy pereon For emprayrrent « has heen impartec
W the mine imbeas urch [ Cabial
WhmhommuwowMﬁmgwmmwtmqmmwuhmm# 1210 5efthe M

Voo Training Quftee 1048
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10 £y LOMPEEERL prTe 7 The e that B (roadded prvier dated receipf A0 aahorizaton
#long With covtified copy of The peetion of this Vi Wmmmmmmmma:ﬁmdmder
Rrouliien 30(2) of Meaxliferoue Mines &mammm and other srahiary
71 Mi%e Manboement shll aleo eacure the following:
ployed 0 the mine.

Amination of every parson em
employed In the mine.

7: Maintain form A8, D
ceordance with the provi

(1) Rule 298 of the Mines Rules, 1845 1ritinl and Deriodical madieal ex
(i) Rute 77-A of the Mines Rules, 1655 Photo Mentity card to evéry person
() Rifte 77 518 78 of the Minas Rules, 1955 rend with DGMS Cir No. 01 of 201

and E registers.
cians of The Mines

12, mmmmmm%mwmwm&'ﬂﬂ
under.

P A, 1952 and of the regulations, rules, bye-laws and order made there . e
: rable
{ &:‘m dust survey as pm in Rc’u'sm lz‘(s)(a) <hall be done to ascemlﬂﬁ the wncen'fa“m of f!’ﬂ
- the 2150 to know the percentage of free silica in thé dust generated at the min€. !
v rpose, 0 preven
' 14. All drills if used, shall be with wet drilling arrangement af with a device sultabl cffb;n renap':r:lned in efficient
/ atmasphere getting charged with dust, which shall be kept in operation during delling and It h2
' working order, Only wet drilling/cutting shall be done In the mine. L
- \ in e
; 15. On or before the 015t day of February in every year, Ovmer/Agent/Manager shall submit Annual Return respect
preceding calendar year Online through shramSuvidha Portal mugmn&mmﬂdﬁ"gax.m.
tion shall be submitted

/ 16. All applications for permissions as required under the Mines Act, 1952 and it subordinate 1gisld
J online through website- dgms.gov.in.
ndcmoclledassoonasthepefso":w

-' 17. The Mine shall not be worked in absenca of Manager Above permission shall sta
whom Rt Is being granted, leaves the services of the mine under reference. However, the manager c:‘hﬁll :dot vacat;e his :)emr::‘:
without giving due notice In _ writing to the owner of agent at least 30 days before the day on which he wishes to Ya@
f office. A popy of such notice shall be submitted to the o of Mines Safety, Gwalior Region.
| 18.The manager shall be provided with suitable means of communication and transportation to exerclse daily personal

I supervision in each mine,

19. All works in the mine shall be
20. Where by reason of absence or
holding a valid Class'’s or mana
Regulations 34(7) (1) of the Metalliferous
workings should be kept suspended during such absence of managern Attention is d
the Mines Regu 1961 in respect of the period of authorization permitted and jntmation of the
authorization to the Directorate General of Mines Safety, DRanabad and the Dlrector of Mines Safety. Gwalior Region etc.
21. Notwithstanding anything contalned above, the authorization may be withdrawn at any time as provided In the aforesaid

Regulation.. .

22. If at any time any of the conditions subject to which this authorization has been granted is vi
this authorization shall be deemed to have been revoked with immediate effect.

23, This authorization Is being granted without prejudice to any other statutory

applicable at any time. -
withdrawn at any time If tonsidered necessary in the interest of safety.

carried out In day fight hours only.
for any other reaton the manager Is unable to exercise dally

ger’s Certificate sha]l be authorized to @

olated or not complied with,

provisions, which may be or may become

24. This authorization may be amended, modified or
25. This authorization will remain valid for a period up to 19;

[’

“

2.2025.

3

'
1
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Rafiv Kumat Jain, Ro.yars) O M/8 Ra Grani f61 1,386 ha) of Shrl Rajly Kumar Yain, (F)
A3, N ® and (Iv) Prats A & 12/28, 27
 Nanfwara Kalan, Ward 0n, Polica «?.’.’.‘L'.‘Lsmm":.'.f".'ﬁiﬂﬂl’:.ﬁff’&'w’" pradesh.
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1 RDRAE

Iirector of Mince Safery

Owalior Rcﬂnn, Gwalin

M) in conjunction

: :r l!:egr;htion.106(2)(b) of the
ra No, 1/8 Area.2.0 Hectar,

99, or § ri Rahul i ’ o

village, Orchha tehsil, N strice o pa s ?

Your online application  vige ID No. 194053 dated 28 07.202
; g ‘ I and Plag -
URA/RAH{_/UIOWD-JBS?/?OM dated 10.05.202], enclosed with the application on the ab?voe

es in the area bounded &.
marked as BL] -BL2-BL3-BL4-BLI as shown in Plan No. PRATAPPU

L/106/D-139/2020 dated
2 10.05.2021, under Regulation | 06(2)(b) of the Metalliferous Mines Regulations, |

961 at Pratappura Stone
Mine (Khasra No, 178, Area-2,0 Hectares), LIN - 2-6436-3016-7, Mine Code-519199, of Shri Rahul
Agrawal S/o Shri Om Prakas

h Agrawal, situated ar Pratappura village, Orchha tehsil, Niwari district of
Madhya Pradesh State, subject to the following conditions being strictly complied with:

appmval-pemusslon-dgms.gov.lanemr:ssionExempnbnRelaxaﬁmlPEREmaﬂCormspondencea‘Dran?q=Gcskrolgo|zfsxl\qsomm3ﬂﬂ

440
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1.4 Gencra': . -Sy
\ @ é
L1 Exce
PL wh ; "
“8ulationg 9(:6rc r‘li;:f‘m 'S¢ provideq for in (i 158
€Omplied wiy "8 10 opencagy Kings, yge rSion, g Provision 3
15 of exply nd yse of m 'h: MCtaNil’crou, Mine:
. . ac :
tlvczlono rking shal] pe ade or oxie nery shall pe strictly
the Sc":lg' ‘? own the mine mm,n ::' P1thin 45m of MY building,
Herous M es Regu]aﬁons '9(:" ™Mission in Writing from thiq D.ircc:::: S zermanem b
' i . : ¢ under Regylar 109 of
1 3 NO W |k|n gulation
anal o & shall pe mad

Yy Slrea !
chulation 127 of % Na""". ot

n horimntal di
. wi g % Mance of 5
S ine shrc Metalliferoy oo Regupming permission i Writing, from o Siher bank of the
ater in the mine shalj pe Provided 5 s tions et ;
ed,

1.4 l’mvisinns of DGMm
Cranes wiy), related safe

r 2002 depictin code or
Cquipments 19 pe rovided L5
Persong, Personal safe; i ikl
e st . Y equipments 10 be

1.6 (a) No blasting shan
surface features not b
Llelallifcmus Mi

using Shock tubes Non-electric initiation system, Blast
mm dia shal] be used for blasting.

1.8 Blasting shall be conducted only after ensuring that persons including blaster within 500m radia] distance
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines and
structures within 500m radial distance shall also been withdrawn outside danger zone or removed to proper
blasting shelter.

1.9 The owner shall indemnify Occupanis/owners of the houses/ dwellin
public authority concerned, if any, against the danger? to those
arising out of operations conducted under this permission.

1.10 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training

Rules, 1966, before deploying in opencast working and shall be duly authorised by the manager as
competent persons.

i ’ " s ing hinery deployed in
s > Y - all the operators of the transporting mac
The driving license and V. T Certifieate of al z 3 tOrS o the
tll;::lmin: ﬁl::i’l‘rlémain in the sufe custody of the Manager (against receipt) and the opera y carry

218
- 1901SxM5e]GExA%Id%3d
appmvat-ponnisslon-doms.gov.wponmsalonExompﬂochlaxuikanEREmllCouespo:mncm" Pa=CcBK:0
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! i Email
‘ﬁ.owcon)' with them whilst on duty.

boundary. The mine shall work in only one shift during day light hours.

f‘l 12 The atiendance of the operators of tippers/trucks shall be recorded every time they enter the mine

o ' i 28 1035,
3 Hours and limitation of employment of contractor's employee shall be as prescribed in Section : 35
.:i-lmc Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with

1.14 This Dircctorate shall be informed as soon as the mining operations are comme_nced in gcg:ordance \.m(h
this condition governing and intimation about temporary discontinuance or complection of mmmg‘op.c;:u'ons
shall also be sent promptly and in any ease not later than one month thereof. 2.0 Opencast Working: cight

and Width of Benches
2.0 Opencast Working:
Height and width of Benches

2.1. (a) The height of benches in Alluvium shall not be more than 3.0m and_ that in °Ve’3{"d_e"' ot':clz’ovc;}'/i ::'
other rock formation shall not be more than the digging height of the machine used for digging, e
or removal or 6.0 m whichever is less. ‘ .

! i i i lying on the bench plus 2m, or
(b) Width of any bench shall not be less thanl. width of the widest machine ply _ oF .
2. if dumpers ply on the bench, 3 times the width of the dumper, or 3. the height of the bench, whichever is
more.

2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Overall slope of the quarry face towards hangwall side should not exceed 459,

2.3 No person other than required for operating the machinery shall be t.nllc.’wed to remain near the fqot of the
benches exceeding 3.0 m in height. When persons are cmploxed wnlh]n 5 meters of the working face,
adequate precautions shall be taken to ensure their safety by drcssmg the sides of the bench.

3.0 Roads for Trucks and Dumpers ete:

3.1 All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition. 3.2 (a)
Wherever practicable, all roads from the opencast workings shall be arranged to provide one way traffic.

(b) No road shall be of width less than three time plus 5m width of the largest vehicle plying on road,

3.3 (a) All comner and bends shall be made in such a way that operator of vehicle have clear view of distance °
of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

3.4 Except with the express permission of the Chief Inspector in writing and subject to such conditions as he

may specify therein, no road shall have a gradient steeper than 1 in 16 at any place. Provided that in case of -
Ramps over small stretches a gradientup to 1 in 10 may be permitte

3.5 Where any road existing above level of surrounding area it shall be provided with strong parapet
vall/embankment of following dimensions.

i) Width at top-not less than Im.

(ii) Width at bottom-not less than 2.5m,

iii) The height not less than the diameter of tyre of Jar i i hat
| e gest vehicle plying on road. It may be noted that just
umping of mud of OB shall not be treated 4s strong parapet wall. CRR . J

‘ovak-permission-dgms. gov.in/p °""b3‘°“EX9mPli0hRelaxannIPEREmaICorrespmtdencelDraR’:‘q:Gcsmfgowsmsejesmmd%ad ane
B— S |
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4.1 Spoils, overburden or debris shall be deposited at places b -'f‘:‘

Mmanager in writing. The slope of a spoil bank face shall bcc(,](;?f "8 10 the mine and duly approy, t"‘@
material being deposited, but shall in no case exceed 37.5 degr Mined by natural ngle of repgs &
bank/dump shall not exceed 10 m. Garland drains shall pe prot‘:;cs from the horizontal, The he I;) of

al lop and bottom, to collect run-off water. The spoil ba {cd around the periph o

cry of
nk face shall nog be retained by amﬁcia’:cmc{:l::ps' bo\
S. \

belonging to management,

4.3 No person shall, or shall be permitied to a

endangered from material rolling down the face,
displayed,

5.0 Supervision :

5.1 :

chﬁa':if:o; 4?6058(;.531:“3 2" Class Mine Mﬂm’gcr_'s Certificate of competency and duly authorised under
e ) of the MMR, 196 1 shall be appointed as the manager of the mine . This permission shall
suspended i: thas ;00" as the qualified manager ceases to work at the mine. Use of HEMM shall be
oii\er ook ¢ absence of manager with aforesaid qualification. The manager shall not be appointed in any

51.2 Deep hole slxa!l be dril.lcd for blasting not excceding 100mm in diameter and not more than 2 excavators
shall be deployed in the mine and also total amount of explosive used per day shall not exceed 500Kg.

5.3 During every production shift the opencast workin

Foreman Certificate of competency and during maintenance shift the workings shall be placed under the -
charge of forqman/engitfccr, who shall be responsible to sec that all the regulations and the orders made there
under are strictly complied with. He shall also supervise transport and loading being done by the
contractor. Deployment of HEMM shall be suspended in the absence of the Manager and engineer.

5.5 The opencast workings shall be placed under
sufficient numbers of Mining mates, as to have o

who shall be responsible to see that all the regul
with.

gs shall be place under the charge of at least holder of

the charge of such number of mine foremen assisted by
verall control of operations connected with the mine and
ations and orders made there under are strictly complied

5.5 A code specifying duties and responsibilities of all mine-officials, i.e. Engincer, Supervisors,

Technicians, Mechanics, Fitters, Machine Operators, helpers, loading supervisors etc. shall be drawn up and
distributed to all concerned.

5.6 The Manager shall issue to every Driver/Operator, Supervisor and Mine Official connected with the use
of Heavy Earth Moving Machinery, a copy of rules/regulations, orders made there-under and guidelines
listed in this permission governing his duties, in a language undcrstood'by the person conc.crncc.!. Tt}c
T Manager and the Engincer shall be responsible to ensure that all the precautions and guidelines listed in this
L4 permission are strictly followed by all concerned.

5.7 It shall be the responsibility of the Manager, Engineer and other supervisors to ensure that all persons
working in the ming, and those working on machincs/cqu_xpmcm cte. §vork as per the code and all machines
and cquipment etc. arc installed, operated and maintained in safe working conditions.

A 5.8 Deep hole drilling machineries not exceeding 100 mm diameter shall be deployed \yith“nmximum two
: ,;‘ loading machines with tippers in the mine. The average cmployment shall not exceed 100 in all.
i

i %3d ang ‘
anoroval-nermission-dams.qov.niPermissionE xempilon Rofaxation/PEREmailCarrespondence/Dral 7q=GeBki0f90{SxMSejGExA%3d
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L 2 &Y D=5 8 I
9, VoY rroad
”"/"‘al The decp hole drilling ang blasting ahan be carried our under the
: %

ing PAAMCICrs of each hlact With a «keten showing the drillin
aintained in register kept for the m e

personal supervision of the Manager,
Tpose for each bl
- 500 kg per day.

R pattern and the holes charged shal| be
ast. The consumption of explosives shall be less lllan.
%10 No ore dm:fngMnndlmg

Procesing plant shall be attached with the mine
511 General:

Mion and copy of it shall be handed over to all

enforce the code of practices so framed. He shall in
particular: -

(8) make frequen inspections for evi

dence of slides or o
(including the face n

f material that may slide or roll from the high wall
nd sides) or spoil-bank:

(b) not allaw

(<) ensure tha CVEry person engaged in dressing operatio
safety bell of a ¥YpPe approved by the Chief Inspector;

(d) ensure that all loo

ns on high walls/sides is provided with, and uses, a

Se material is removed from hi

gh wall/side before persons are cngaged there.
6.0 Maintenance of Machines:

6.1 If the enginecr,

competent person making an inspection notices any defect
in any machinery, Y shall be used until the defe
machinery reported by

ICs r other ) <
:;:cec:aaix:;cl-:’lai‘zmau i c ct has been remedied. Any defect in
Y its operator shall be promptly attended to.

€ngaged on repairs.

6.4 Except for testing, trial or adjustment which must necessarily be done_ while thg mach:ine is in mo_tion,
every machine shall be shut down and positive means taken to prevent its Operation while any repair or
manual lubrication js being done.

6.5 Power shall be disconnected when repairs are made to any electric machine.

IS suspended or held apart by use of slings, hoists or
bstantially blocked or cribbed before men are permitted to work underneath or between such
machinery, equipment or part thereof,

6.7 While inflati

ng tyres, suitable pProtective cg
either_in the fron

£es shall be uged, Tyresshall in no case be inflated
tofit or on top of the same.

6.8 The crane and overhead crane shal| be subjected to proof load test
competent authority.

by sitting

and NDT test once in a year from a
6.9 The pressure vessel receiver shaj) be subjected (o hydraulic and NDT test and shall be carried by a
competent authority. ’ '
6.10 In case of an

Y defect in equj
immcdiatc!y be tak

pment such as brake, steering and safety device, the ¢quipment shal]
en out from yse keeping a record thereof,

7.0 Design, operation ang maintenane

e ol shovels, CXxcavators, pay loader & other machineries:

lppnoval-pemﬂssfon-dgmc.gounmonmsslonExompﬂonRelaxauonmERE

mnl!Corru:Lpondoncelen?q=Gc8kr0m0!zleM5ejG6xA%3d %3d
- ‘ = .

Ritnm
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7.1 Every shovel, excavator and pay-ioawsy s - o design e ' r_""‘
unimterrupted vision all around. - o

and drills shall be maint

7.2 Every thovel, excavalor, pay-loader. dozer
condition and shall be provided in general with ~

ained in good and 33';e,

(i) efMicient warning devices; 3
n emergency, unless the 1o, di

ate intensity and a portable famp for use i

equipment is not intended to be used beyond day-light hours B
X
extinguisher or other approved type fire suppression system i,

ke within easy reach of the operalor.

(i) front and rear lights of adequ

(1) an approved type of portable fire

cfficiemt working condition so placed as to
f fire and fire resistan

(iv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance 0
slecves and conduits where cable/wire is used,

(v) a retractable Iadder for mounting onto the machine;
(vi) proper seal belt for operator; 5

(vii) turbo charge guard.
7.3 The following safety features shall also be provided in with every shovel and excavator in particu!ar-

(i) all functions cut-off switch; (ii) swing motor brake;
(iii) vent valve on top of hydraulic tank of such a type which is removable without any tool;

(iv) a baffle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinders

stopper.
(vi) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the slee

and conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

2 4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydra
hoses and wiring near hot zone and scat belt.

7 5 All drills shall also be provided with the following safety features in particular-
(i) approved type of dust prevention or suppression system including wet drilling arrangement;

(ii) each moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end;

(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature swiftch;

(ix) lowlub oil pressure switch;

(x) oil stop valve (electric solenoid valve in compressar lubrication linc);
q=GoBKrOMB0IZISXMEE]GEXA%3d%3d

appraval-permlssion—dgms.gov.ln!PermlsslonExemplionRelaxauonIPEREmailCorrosPOm"ce’D'am

I
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‘.‘\') Jock check valve for Preventing creeping in drill;
(xvi) #eM belt Fire resistant hydraulic hoses and witing near hot zone Turbo charge guard,

4 ",-;) Cabin for the operator,
: Ty HEMM chall be well designed and substantially built and air-conditioned
as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for the safety of .

";'c operator shall also be provided in e equipment/HEMM.

7 Every shovel. excavator and pay-loader shall be under the charge of 4 competent person, authorized in

‘7‘.,,'|ing by the manager, herein called the ‘Opera tor',

- & All persons employed or to be employed to operate HEMM shall be trained.

2.0 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run -
of HEMM. .

.10 No person other than the o
chall ridc on a shovel, excavator or pay-loader.

perator or the manager or any person so authorized in writing by the manager

7.11 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

7.12 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing

operations.
7.13 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or

suspended loads there from are bought closer than 3 m to exposed high voltage transmission lines, unless the
current has been cut off from such exposed transmission lines, and positive means have been taken to prevent
the lines from being energized. A notice of this requirement shall be posted at the operator’s position.

7.14 Electrical cables, if any, shall be laid in such a manner that they are not endangered cither by falling
rocks or by any mobile equipment. :

7.15 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.

7.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats,
heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its toppling.

7.17 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground.

7.18 If more than one stripping machine is in use in any area, either on the same bench or on different

benches, the machines shall be so spaced that there is adequate space for safe operation of each equipment,

and there is no danger from flying or falling pieces of stones ete. from one machine to the other.

7.19 The safety features recommended in equipment’s shall be made a part of the notice inviting tender for
new procurement and the design and drawing shall be obtained from OEM for fitting the same in old

equipment.

&.0 Duties of shovel, excavator & pay loader operators:
8.1 Before any machine is put into operation, the operator shall look for any placards/tags on the machin:
like “OUT OF ORDER”, “UNDER REPAIRS", ete. and in case such tags are seen anywhere in the entir
system, the machine shall not be started.

meval-permfssion—dqm.gov.lanarmissionEmmplionRe:amunanEREmaiICorrcspondencellel?q=Gchr0190lzinMSejGGxA%ad%ad K
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%2 At the cmﬂmcnccﬂ'c"fo"| :f ing details - i) tha and (i) that the ligh - ' P
:wchmm‘ ."mlyimmm“:l‘l‘:d in efMicient WO ,cmyog nd day-light hours. ! 9 A

cal S e rired 10 wﬂlkl he mnch‘nc. unless he is s‘“isﬁ 2 58
order, if the machine is reqy & nor <hall he work ! . e
' machine for WO . ?ﬂ
% 3 He ghall not 1ake out the e . pa: |
fc'm“ m*ng - ery inspection made undcroc m.mr <hall keep the cab wipod = s
tor shall mamiam A record of cvery e o el: s 5 2 od o
K4 f" he purpose and shall sign every entry m The op¢ cab w =
kept for the e, ha b . h
clenn &0 as 10 CNSUTE clear vicion at all time and pay.loader shall be kept free of |
st tripping hazard. V38

& 6 The walkways in or aboul the cab of any she
tools, grease containets of other materials that mig

orator shall not operate the mac
ch loading machine shall

fall or give rise 10 |
ht fall or 8 be endangered. The {‘

imity as to b€’
pree 4 istinetly.

i h
‘ 1 ersons are 1n suc {d
hl';::ed\:cll::c?l by the manager and demarcate g
they are being loaded. He,
trucks/dumpers when )t,h e 11 o

bucket over-passing the !
oy of kfgumpcrs whilst loading and not over

K7 The op
danger zone for ca

8.8 The operator shall not swing
chall swing the bucket over the body of the truc

1s protected by a substantially strong cover.
§.9 Before leaving the machine, the operator shall lower the bucket to the ground.
8.10 The operator shall not a

9 0 Design, operation and maintenance of trucks and dumpers:

llow any unauthorized person to ride on the machine.

9.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working

condition and shall be provided with:

A - Tipper/Trucks:

i. Cabin Guard Extension: Canopy shall cover the operator’s fully.

ii. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer
DGMS (Tech) Circular 02 of 2004,

iii. Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular 10 of 1999.

iv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

'v. Limiting speed device: Enable mine management to decide the maximum speed of vehicle to be operated
in mine. The device may be Electronic or mechanical type speed governors.

vi. Audio — visual alarm while reversing: The audio — visual alarm i :
o S provided should confirm to DGMS

vii. Provision of Two breaks: One of brakes shall be fail safe. For details refer DGMS Circular 09 of 1999,

viii. Body lifting position locking arrangement: A hooter ; g e ) o
body is still in lifted position. & along with an indication is provided to indicate the

ix. Fire suppression System: Refer DGMS circular 10 of :
factory fitment and of approved type from Directorate. Of 4004, The fire suppression systemn ehall be:a

x. Blind spot mirror: Operator can have view in blind spot area,

x1. Fire resistant hoses at hot zone: To decrease chance of fire.

approval-permission-doms.
g 90v.lnIPecmlssionExemonnReluxallonIPEREmaitconespondenceibmn7q.-.Gcak,0,90m3xM5ejce KA%IEY%ad -
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TH ic Wi
i, Electne YWIrCS and sleeves are 1o be of fire resistant qualit

y: To decrease chance of fire.

1. Turbo Charge Guard
il and exhaust tube coated with heat insulated paint: To decrease chance of fire, e
* iv. Battery Cut of 7 Switeh: To decrease chanee of fire

xv. Retro reflective reflectors on all sides: For visibility of truck during night. T :
xvi, Seat belt reminder: To alent operator for using the seat helt.

xvit, Proximity wamim

g device: To a : ; 2
Vision System: To assi lett operator when approaching other vehicles/ obstruction. xviii. Rear

st operator during reversing refer DG Circular No. 12 of 2009.
xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.

xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

I. Mechanical steering locking to prevent untoward movement of steering wheel and tyre while work
__ persons working below the cabin while engine is running.

i. ii. Blind spot mirror apart from rear view mirror to enable operator to have clear visibility of blind
__ spot in and around dumpers. i
iii. Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate,
. bumper extension or any other strong device.

iv. Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves

and conducts where cable/wire are passed shall be fire resistant,
v. Scat belt for operator.

vi. The maximum speed of vehicle shall be restricted to 30Km/hours by blocking higher gear or any othe
automatic means.
vii. Proper shaft guard.
viii. Proximity working device.

9.2 The operator's cabins of dumpers/tippers/other mobile cquipments shall be well designe
* substantially built and air conditioned so as to render adequate protection to the operator against he
dust, noise etc. A scat belt for the safety of the operator shall also be provided in the dumper/vehicle.

9.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such inten:
which is not less than 5 dB(A) above the surrounding noise level.

9.4 Every truck or dumper shall be under the charge of a competent person authorised in writing by
manager herein called the 'driver'.

9.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be pro;
trained.

9.6 Only such fitters/mechanics possessing driver's/operator’s license, shall be allowed to carry oul
run of trucks/dumpers/tippers.

9.7 No person other than the driver or the manager or any person authorised in writing by the m:
shall ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board of a running truck or dumper.
9.9 No vehicle shall be loaded/unloaded on gradient.

9.10 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

el L] |

9.11 Sufficient stop blocks shall be provided at every tipping point and these shall be used ©
occasion, material is dumped.

approval-permission-dgms.gov. lanermlssmnExempuonRelaxanon!PEREmallCorrespondanceIDran?q-_GfakrotsoufoMGdGBxA%Bd%ad
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Joading and unloading points and tuming points.
imum lo
.17 In respect of every truck/dumper or class of truck/dumnper, the maxim . e
delcmlincdind notified to operators/drivers by the Manager. Speed limits at which S’{Ch lod edmiis
depending on the road gradient, di
shall be posted along the haul
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d from OEM for fitting

9.18 The safety features recommended in dumpers/trucks/tippers shall be ma
inviting tender for new procurement and the design and drawing shall be obtaine
the same in old equipment. )

10.0 Duties of truck/dumper/tipper operators:
10.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel
& water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details: (i) that brakes and stcering system including emergency steering are in
proper working order; (ii) that the waming devices including automatically operated audio visual
reversing alarm and rear view camera are in working order; (ii1) that rear view mirrors on cither side of
the vehicle and blind spot mirror is provided: (iv) that side indicator lights are in working order; and (v)

that head lights are in working order, if the vehicle is required to work after day-light hours.
10.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

10.3 He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if s
authorized to ride in the vehicle, are properly seated and also wear safety belts, ,
10.4 The driver shall maintain a record of every inspection made under clause 10.1 in a bound paged
book kept for the purpose and shall sign every entry made therein.

10.5 The driver shall keep the cab window clean so as to ensure clear vision at all times.

10.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping

the engine.
10.7 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall

negohate downhill gradients in low gear so that minimum of braking is required.

10718
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10.9 When approach;i ST X .
Fing STipping Camipment, the driver of the truck or dumper shall sound the audible

wWaming signal and s .
audible signal in rcply?a" MO AMEmPT 16 pass the Sripping cquipment until he hax received a propes-

10.10 Before crose; .
rond 5 rﬂil\\'nyr?i::"g A road o railway line, he shall reduce hiz speed, look in bath directions along the
and sha) Proceed across the road or railway line only if it is safe to do so.

10.11 The driv ;
e vc?a} c'r sllmll not operate the truck or dumper in reverse unliess he has clear view of the area
Cle. He shapp 2ive an audible waming signal before reversing a truck or dumper.

10.12 Driver shal be sure of clearance before driving through tunnels, archways, plant structure etc.

‘1'? 'I? The dﬁ‘{cr shall not drive nose to tail' particularly behind a vehicle with twin rear wheels from
VINch a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

10.14 He ghall sound audible warning while approaching blind corners or any other points where person
may walk in front unexpectedly,

10.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner
as 1o project hor‘nzgntally beyond the sides of the vehicle's body and that any material projecting beyond
the front or rear js indicated by the red flag during day and a red light after day-light hours.

10.16 The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not allow
more than the authorized number of persons to ride on the vehicle.

11.0 Duties of Mechanics, Fitters or Engineers:

(a) At the commencement of every shift he shall personally inspect and test every machine and vehicle
paying special attention to the following details:

(1) That the brakes and the waming devices are in working order;

(if) If the vehicle or machine is required to work after day light hours that the lights are in working order.
He shall not permit the vehicle or machine to be taken out for work not shall he drive the vehicle unless

he is satisfied that it is mechanically sound and in efficient working order.

(b) The mechanic shall maintain a record of every inspection in a bound paged book kept for the purpose.
Every entry in the book shall be signed and dated by the person making the inspection.

12.0 Duties of manager: It shall be the duty of the manager;

a) to ensure compliance with the aforesaid precautions.

b) To determine and specify in respect of every vehicle the maximum load to be hauled and maximum
speed of the vehicle and cause notices specifying the same to be posted along the road at appropriate

places;

¢) To cause warning notices ( drawing attention 1o any necessary precautions) to be posted along the truck
or haulage roads at appropriate places, like level crossing , curve and turning points etc.

d) To designate the persons authorized 10 ride on trucks;

e) To give every truck driver directions in writing with respect to loads, speed, persons authorized to
rides on trucks and precautions necessary for safe running,

approval-permission-dgms.gov, lnlpermlsalonExomplloanlaxnnoanEREnmiICoeraspondm{Dmn?o-Gnnkrnmnmgvusa-lrm..a-: EAP PP

168



i
*\

- ] i sl (1

S0 F5 ) A e

290

— et vr oy ——— X

) To countersign entries 1n books ang i

fecords 1 i
2) To ke such othey o be maintained in pursuance o

i au
mamtenance of ranspon Vchiclg(’::rly measures ag
N «

13.0 TESTING OF BRAKES.

13.1 Brakes of ¢v

: $ Cry truck, 1j
wWo weeks, in a manner as i"dicm:(?(:, :‘ny ot

O\
(7) SERVICE BRAKE T
iy “ TEST : T

or on a specified gradiont . © The brake shall b

. { nd s ¢ 1eated as
distance as specified bY the (')‘m “\"l,;cn the vehicle e ﬁ;;yml::;g:g b_l; the manufacturer of the vehicle

‘ en 1 ¢ ‘

manufacturet of the vehicle, he brake s applied, Which <

(b) PARKING BRAKE
least ten minutes when i TEST : The Parking brake
' ; sh
permitied 1o ply, 1en 1 1s fully loaded and placed‘atatlt'x:e m:ax‘;z::?n’;h‘::d the vehicle for 3 period of at
ra

ient of roadway on which it is

e ”* |

13.3 All of the above
service brake, retard b?;g:‘:d“"‘l’(_a“d asures regarding i.e. testing of brakes i i
DGMS Teehirical Gty parking brake and steering shall comply the provisi it
brake and steering shnlrt?r th:sjﬁ/]S»?Z, OMI981 and 0472012 i.eSerice b'::kc R‘:‘Zida:”:““pul;::im
e cs >4 . X n » en
1000 RPM rospectively, oo 2" (he cngine to 1400 REM, 1300RPM, 1200 RPM ang

14.0 Drilling and blasting of deep holes:

A- General:

14,1 Operations connected with Drilling, Charging, Stemming and Blasting of decp holes shall be placed

under overall charge of Foreman, holding at least a foreman’s certificate of
Metalliferous Mines Regulations, 1961, § cerlilicate of competency granted under the

14.2 Not wiﬂ1§tanding anythipg contained in the Metalliferous Mines Regulations, 1961, preparation of
;::harges, charging and stemming of holes shall be carried out under the personal supcrvision of a mine
oreman.

14.3 A proper record for every blast, showing blasting parameters like hole size, spacing, burden, depth
of holes, number of holes fired in the round, charge/hole, charge/delay and total charge of explosives
fired in the round, with a rough sketch showing the drilling and firing pattem shall be kept maintained in

a bound paged register kept for the purpose.
B -Drilling of Deep Holes:

illing i : leaned of loose rocks and debris and
4 The area where drilling is to be done shall be !horoughly c _
lzsitior: of every deep hole to be drilled shall be distinetly marlfed by }he blas}mg f?,reman, S0 as t":h t::
?eadily seen by the drillers. No person shall be permitted to remain within a radius of 20 meters or wi

60 m on the same bench where charging of holes with explosives is being carried out.

ere shots have been fired, until the blaster/ blasting

14.5 No drilling shall be commenced in an area wh including remaining butts of old deep holes, for

foreman has made a thorough examination o'f all places,
unexploded charges that the drill rod may strike.
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15.0 'l:ranspon of explosives: w
following precautions shall pe lnl«:n':c.rL explosives are transported in bulk for deep hole blasting the

(1) Transport of explosives f
N M the magazine (o the priming station or the site of blasting shall not be

donc except in wooden or
: car. :
dic o oF blasting shal bor: d::::1rddpncklv1g cases. The quantity of explosive transported at one time to
ced the actual quantity required for use in one round of shots. The.

cxplOSi\'cs Sha" bc "ﬂ"sponCd c ﬂl n 90 minuies he‘n
2 lo " i
‘I i ; “‘ I l : 1€ Site Of blaSllng not more ‘ha ‘ t

(2)(a) No mechani .

s appmvcc; il:n::,c'?ll.ly propelled vehicle shall be used for the transport of explosives unless it is of a

transport of detonat lnrg by the Ch,'ef Inspector provided that a Jeep or Land Rover may be used for the
1alors from magazines 1o ‘priming stations’ subject to the following conditions: -

(1) Not more than 200 detonators are transported in a vehicle at a time;

(ii) The detonators are packed suitably in 2 wooden box:

(i) The \\:oodcn box containing detonators is placed inside an outer metal case of construction approved
by the Chief Inspector;

(ii)The outer metal case shall be suitably bolted to the floor of the vehicle or otherwise fixed in a
wooden frame so that the container does not move about while the vehicle is in motion; and

(v) No person shall ride on the rear portion of the vehicle.

(b) Every vehicle used for transport of explosive shall be marked or placarded, on both sided and ends,
with the word EXPLOSIVE in red letters not less than 25 centimeters high on a white background.

(c) Every mechanically propelled vehicle transporting explosives shall be provided with not l.ess_ than two
fire extinguishers (onc of carbon tetrachloride type for petroleum fire and other of carbon dioxide under

pressure type for electrical fire) suitably placed for convenient use.

(3)(a) The vehicle used for the tmnspoﬁ of explosives shall not be overloaded and in no case shall
explosive cases be piled higher than the sides of its body.

(b) Explosives and detonators shall not be transported in the same vehicle at the same time.

(4)(a) No person other than the driver and his helper (not below 18 years of age) shall ride on a
mechanically propelled vehicle used for the transport of explosives.

(b) A vehicle loaded with explosives shall not be left unattended.

(¢) The engine of a vehicle transporting explosives shall be stopped and the brakes set securely before it
is unloaded or left standing,

(d) A vehicle loaded with explosives shall not be driven at a speed exceeding 25 Km/hr.

(e) A vehicle loaded with explosives shall not be taken into garage or repair shop and shall not be parked
in a congested place. .

(£) A vehicle transporting explosives shall not be refueled except in emergencies and then only when its
engmne 1s stopped and other precautions taken to prevent accidents,

(g) No trailer shall be attnched to a vehicle transporting explosives,

,
3
L
g
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(S)a) Every vehicle used for the transport of explosives shall be carcfully nee jn

~
hours by a competent person to ensure that: '
i. Fire extinguishers are filled and in place;

ii. The clectric wiring is well-insulated and firmly secured; .

i1, The chassis, engine and body are clean and free from surplus oil and greasc; \
V. The fucl tank and feed line are not leaking: and |
v. Lights, brakes and steering mechanism are in good working order, £

(b) All report of CVery inspection made under sub-clause () shall be signed and dated by competent
person making the inspection,

(6) M! operations connected with the transport of explosives shall be conducted with the personal
supervision of a Foreman solely placed in charge of blasting operations at the mine,

(7) The _blastC_r shall personally search every person cngaged in the transport and use of explosives and.
shall satisfy himself that no Person so engaged has in his possession any cigarette, ‘biri* or other smoking
apparatus, or any match or any other apparatus of any kind capable of producing a light, flame or spark.

: (1) General precautions and rules regarding handling of explosives shall be observed by the blasting
| crew. Only such minimum number of person shall be allowed to remain at the charging site as are
required during charging operations and firing of shot holes, :

(2) Tl'_lc entire area where charging of explosives is to be done shall be demarcate
effectively guarded 1o prevent unauthorized entry of persons or Plying of other vehicles.

(;_!l)ﬂ'l‘hcf holes shall be charged (and fired) as soon as possible after the explosive is transported (o the site
of blasting. .

(6) Explosives shall be delivered/charged first into the hole farthest from the ‘Priming Station', so as to
avoid persons walking among piles of explosives and charged holes,

(7) Not more than one hole shall be in process of being charged on any face at any point of time.

(8) All operations connected with charging, stemming and making connections shall be done while
standing on the solid ground that is to stay, on the side of holes away from the quarry face.

(9) The cartridges of explosives shall be lowered carefully into the shot holes, so as 1o avoid sticking of
cartridges in the shot holes, thereby causing air space(s) in the explosive column, After charging such
hole with explosives, the length of the uncharged/remaining portion of the hole shall be measured to
confirm that the cartridges are in close contact with each other and there is no air gap betwceen the

(10) Explosive charge shall not be allowed to sleep over in holes unless express permission in writing to
the effect is obtained.

approval-parmission-dgms uoanJPom\lsulanx.mpllonRomxalbznIPEREmnilColmsponaonco!Dmﬂ?q-Gcskromouls:thajGwmde 14/18
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charge being e

contact with the steel rails of a haula track '
xploded prematurely by ge S0 as to prevent the

a local strike of the lightening.

169 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines
Regulations, 1961 shall be taken,

16.10 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture.

(b) Explosives manufactured carlier than six months shall not be used. In case the shelf life of the
explosive is less than 6 months jt shall not be used after expiry of the shelf life.

16.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved
by the Chief Controller of Explosives,

(b) Explosive vans used for the transport of explosives shall be in safe operating condition and should be
driven by competent licensed drivers,

(¢) The vans shall be kept in isolated locations while loaded.

(d) Vans shall be well locked except during times of placement and removal of stocks of slurry
explosives.

- i ini ‘emulsion
(¢) Smoking and open flames shall not be permitied in or near the vans contamming slurry/emulsio
explosives,
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as possible after the explosive is transporied ,\\

16.14 The holes shall be charged and fired as soon
and firing as laid down in the Regulations ,h;;,m\,

site of blasting. All i i
s g : normal precautions for charging

16.15 The entire o 1
perations o ‘
(b of transport of the explosive to the site of its use, culting & slilting of

cartnidges and ¢} i i

holdi, g Fommnn,lah'ﬂg;:::g c‘:::g'_:::g";t: :::?::: ::'Chplaccd under the overall charge of a competent person
: § er i

General of Mines Safety and appointed in wriling b‘;“:;\l::r;:i‘::\:;zraar?}?z p?:p:;eprovcd 1, e, iesoron-

r 17.0 FENCING ARO
UND OPENCAST WORKINGS: The periphery around the limits of opencast

workings, and edges of benc} i
il o L es of the opencast Wworkings shall be kept fenced in accordance with DGMS

I8.0 PRECAUTIONS AGAINST FIRE:

18.1 A code of practice shall be drawn up for dealing

mine, and for dealing of fircs b oot Sl v macw"h fires at different locations in the opencast

hinery.

18.2 Automatic fire i
protection system shall b i teitos : :
HEMM used for losding syns ity e prc‘)wdcd and kept maintained in working order on every

19.0 Precautions against dust:

19.

d?il:i ';chlg::g: an‘an]gex‘?.enls to suppress dr;_t dust by wetting shall be made, if during any operation of

e (hh‘a : e, I;n oading, crus.hl_ng._ dressing etc., dust is likely to be produced in such quantity (not
n 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where

trucks and dumpers operate. Dust surveys shall i i i i :
Mo e ys shall be done as laid down in Regulation 124 of Metalliferous

19.2 Truck mounted drill machines design for tube well drillin
‘ g for sources of water shall not be used,
Only proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.

19.3 Adequatc arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches
where mobile HEMM, trucks and tippers operate.

19.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the
Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order. No dry drilling

operation shall be carried on.

20.0 Protections of workers against noise & vibration: Suitable steps shall be taken by all appropriate
means to reduce the exposure of workers to any excessive noise and vibration. Guidelines given in
DGMS (Tech.) Circular No. 18 of 1975 and 5 of 1990 shall be stric!ly cor.npllcd with. The persons
engaged in operation of drill machines, dozers etc. who are exposed to high noise level shall be provided

with ear muff mounted helmets.

21.0 GENERAL LIGHTING , PROTECTIVE EQUIPMENT,DUST,NOISE ETC.

2 Var i X . b0 fia
ighting: -al light is insufficient, adequate general lighting as per
7 Bt Ligiag o dated 28th April, 2017, published in the Gazette of

standards laid down in Notification No. GSR-618(E), ! ais.) Ci No. 03 of
India dated 218t June, 2017, Part II Section 3(i). [reproduced in No. ng lﬁ (L;sozs\;')ofil;‘:;’;‘;mg i the
2017 Dhanbad, dated], issucd under Regulation 148(2) shall be provided during |
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24.0 Miscellancous:

24.]1 (a) Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
the mine premises without a valid pass issued by the competent authority of the mine. Before the pass is
issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to
check the entry of such vehicle in the mine premises, properly manned check gate shall be provided at
the mine entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate
the license of the drivers shall also be checked for eliminating the possibility of unlicensed persons
driving the vehicle.

(b)(i) Persons engaged in surface operation and in particular, the Contractor's workers shall be provided
closer and competent supervision.

(ii) All persons engaged at any work within the mine premises through the c?mmctors-shall blc pr?:ldt;':
relevant training and other job related briefings and that the (!rnvcrs of the vehicle be otp‘é‘;'ll' rfﬁ'lc
contractors entering the mine premiscs have additionally been explained the salient provisions o

Rules”.
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(iii) Each and cvery operation, including the operation carried out through gonlract .
outside agency. shall be placed under the charge of a competent supervisor, duly lppom.ﬁb“.
: g

(3

authorized by the manager.

24.2 Scparate stock vards shall be maintained for dumping and dispatch of mipcra'ls and it sh."‘\‘
ensured that dispatch of mincrals is not carried out from the stock yard where dumping is under pmg,“.‘.x

25.0 Please note that this permission is subject to the following additional conditions: \

25.1 In the event of any change in the circumstances connected with thig permission w!lich i8 likely to “,_
endanger the life of workmen employed in the mining operation for which this permission has been
granted shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining
operation shall not be resumed without an express and fresh permission in writing.

‘25.2 This permission may be amended or withdrawn at any lime should it be considered necessary in the
ntcrest of safety.

253 If at any t{mc any of the conditions subject to which this permission has been granted is violated or
not complied with, this permission shall be deemed to have been revoked with immediate effect.

25.4 This permission is being issued specifically under the regulations mentioned above and without

prejudice to any other provision of law, which may be or may become applicable at any time.,

25.§ A !etter Specifying conditions governing to use Heavy Earth Moving Machinery (HEMM) in
conjunction with deep hole blasting shall remail valid for a period of five (05) years from the date of
issuc of the letter. .

Yaeld / Your's Faithfully:

pﬂﬁ?qu( NAGESWARA RAO NAMAVRAPU)
@1 Y& fF13%1% / DIRECTOR OF MINES SAFETY,

TEIferR &3, |Ifea? / GWALIOR REGION, GWALIOR.
THIS 1S A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Emaifl Letter
' r
! ;'lc ;;{JOTNOZIGwalim Region[Perm|2020]4045[PL_Letter_PER Reg.106(2)(b) of 2nd Class without deep holco
MMR|2 \
BUITCCr P i
% Sovt of ndia
_4’1’, apiep pevy whiseoveey AL HrvEoy
v Ministry of Labour & Employment
Frrrny wgomnr arssrioad errses s

Directorate-General of Mines Safcty |

st AN

I : : il.com

| Office Address : GH-T0S, Deen Daysl Nagar. Gole Ka Mandir, Gwatior 474005 (MP). Phone No. 07512472545, Email : nz gwirdgms@gmai ]
CGiwalior, Date: 1R.05.2020

NO. 515300 Z)0walior Regian|Permi2020/4045

OS5/ From:
Director of Mines Safety,

Gwalior Region, Gwalior 8

T To:
Shri Vinod Kumar Agarwal, Mine owner,
Pratappura Stone Mine (Khasra No, 1/12, Area 0.950 hectares)

House No.- 960, C. P. Mission Compound, Jhansi- 284003,

Jhansi district, Utter Pradesh state.
vy Subject: Conditions governing to use Heavy Earth Moving Machinery (HEMVL,s) with deep hole
drilling & blasing (up to 100mm diameter) for digging, excavation and removal and to form benches in
overburden & stone under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 at
Pratappura Stone Crusher Use Mine (Khasra No. 1/12, Area-0.950 Hectares) of Shri Vinod Kumar
Agarwal, (LIN- 2317329413, Mine Code-518300), located at Pratappura village, Orchha _tehsil,

Tikamgarh district of Madhya Pradesh state.

TEITA! Dear sir,
Please refer to your online application submitted vide ID: 116469 dated 01.01.2020 on the above mentionad
subject along with Surface plan vide plan No.PRATAPPURA/ VINOD/ 106/ C-675D/ 2019 dated 01.12.2019,
enclosed therewith.
The matter has since been examined in the light of what has been stated in your application, In exercise of the
powers conﬁ:rr'efl on the Chxcf: Inspector of Mines (also designated as Director-General of Mines Safety)
under the Pprovisions of Regulations 106(2)(b) of the Metalliferous Mines Regulations, 1961 and by virtue of
authorization gramgd to me by the C_,‘hicf Inspector of Mines (also designated as Director-General of Mines
Safety) um?cr Secuoq 6(1) of the Mines Act, 1952, 1, hereby specify the conditions governing to use Heavy
Earth Movmg Machinery (HEMM's) with deep hole drilling & blasting (up to 100mm diameter) under
?egularlonlOQ(Z)(b) of the Metalliferous Mines Regulations, 196] for digging, excavation and removal and to
orm benches in overburden and stone in the area marked ns 1-2-3-4-5-1 in red colour as shown on the plan No.
al Pratuppura Stone Crusher Use Mine ( Khasra

ZRAT}APPURA/ VINOD/ 106/ C-675D/ 2019 dated 01.12.2019
0. 1/12 Area-0.950 Hectares) of of Shri Vinod Kumar Agarwal, located at Pratappura village, Orchha tehsil,

Tikamgarh district of Madhya Pradesh state, subjected to the strict compliance of the following conditions.

dcncell)taﬂ?q-*-sw%2bGJ58pu2mle9%2qu%2b6K0%3d... 110
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3.0 This conditions avemi
nterest of safety, o 'NE may be amended or withdrawn at any time if considered necessary in the

Dirccloratc.

i 1 Y g R - ~
his permission and Intimation about temporary discontinuance or completion of mining operations shall also be

ent promptly and in any case not later than ope month thereof, . -

.0  OPENCAST WORKINGS:

S

-

i, QUN" TYing operations shall be conducted from top downwards within the limit line where deep hole
blasting  was Proposed  is marked g 1-2-3-4-5-1 a5 shown on the Plan No.

PRATAPPURANINOD/] 06/C-675D/2019 dated 01 122019,

1¢ height of bench in stone shall not be more than 6.0 m or the height of the

boom of the machine used for digging, excavation or removal whichever is less and maximum depth of

cxcavation shall not exceed 45 m.

i, The width of any bench shall not be less than

a. The width of the widest machine plying on the bench plus 2.0 m or if the dumpers ply on the

bench, three times the width of the dumper or the height of the bench, whichever is more,

iv.  When persons are employed within 5.0 m of the workin
to ensure their safety by dressing the sides of the bench.

val-nnrmiralan.damn coteimo

g face, adequate precautions shall be taken
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10. Roads for trucks & dumpers ete: :
dumpers or oﬂ.vcr mabile machinery shall be maintained in good condition.

it Where practicable, all ronds from the opencast working shall be arranged to providg one-way
traffic. Where this is nol practicable, no road shall be of a width less tha_n three times the width of the
largest vehicle plying on that road unless definite turn outs and waiting points are designated.

iil. All comers and bends in roads shall be made in such a way that the operators and drivers of the '.: -
vehicles have a clear view for g distance of not less than 30 m along the road. .
¢ a visibility for a distance of 30 m. there shall be provided

i All ronds for trucks,

v, Where it is not possible to ensur
separate roads for the up and down traffic,
ng and subject to such

v Except with the express permission of the Chief Inspector in writi
in 16 at any place.

céndiﬁons as he may specify therein, no road shall have a gradient steeper than |
Provided that in casc of Ramps over small stretches a gradient upto 1 in 10 may be permitted.

Is above the level of the surrounding area, it shall be provided vyith strong
Is not less than 1.0m in height to prevent any vehicle from getting of* the

-—

Vi,

vii. Where any road exis
parapet walls or embankmen

11.0 Supervision:

The mine shall be placed under overal] direction, control and supervision of a person holding atleast
second class mines manager’s certificate of competency. However, during every production shift, the opencast
workings shall be placed under the charge of foreman and mate and during maintenance shift, the workings
shall be placed under the charge of a foreman, who shall be responsible to see that all the regulations and orders

made there under are strictly complied with,

12.0 Maintenance of Machinery:

drilling and ecarth moving machinery or cquipment (hereinafter called machine,

i Every part of
er, ete, (hereinafter called vehicle) shall be maintained in

which includes dragline) and every truck, dump
good and safe working condition.

ii. Every machinery or vehicle shall be provided with efficie
rear lights and efficient brakes,

iv.  Every dumper/truck shall be provided with audio-visual warning devi
automatic warning both audibly and visually while reversing the vehicle.

V. Operator’s cabin of every machine or machinery or vehicle shall be w
substantially built so as to ensure adequate protection to the Operator against heat, dus
the same time a seat bely shall be provided for ad

of heavy earth moving machinery,

-permission—dgms.gov.IMPannIsslonExempu'onRelaxallon/PEREmailCo:rgspondence!Dfaﬂ?q=Gw%2bGJ58pu2mle9%2qu%2b6KQ%3d...

-
-

. e i
s P

nt warning devices, adequate front and

ce such that the device gives

ell designed and
t, noise, etc. and at

¢quate safety to the operator in the event of overturning

ano
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y \v) 1N order to check unauthorised vehicle in mine premiscs, properly manned check gate(s) shall

be cstablished nt entrance(s), where fecord of examination, entry and exit of the vehicle shall be
mainteined. :

appointed by the manager and a separate haul-road for them shall be provided and they shall carry on’lhe -
top of them, a “Red Light" (beyond day light). The Red Flag or Light shall be fixed upto such height
from where il ix clearly visible to the dumper operator at a distance of 30m. (This shall be applicable to

the small vehicles belonging to owner also,)

13.0 Precautions while drilling:

i. The position of every deep hole to be drilled shall be distinotly marked by the mines foreman so
as ta readily seen by the drillers, v ' '

ii. No person shall be permitted to remain within a radius of 60m on the same bench whers charging
of holes with explosives is being carried out.

1. No blasting operation shall be donc within 300m (danger zone) of any structure/village/ road etc.
without obtaining prior permission as per MMR 1961,

i 14.0 Transport of Explosives: 2

i Storage, handling, transportation and use of explosive at the mine shall be strictly governed by
provisions of “Chapter XV of MMR, 1961.

ii.  Where explosives are transported in bulk for deep hole blasting, the following precautions shall be
taken, :

a.  Transport of explosives from the magazine to the priming station or the site of blasting shall not be
done except in the original wooden or card board packing cases, The quantity of explosives transported
al one time o the site of blasting shall not exceed the actual quantity required for use in onc round of

shots. The explosives shall be transported to the site of blasting not more than 90 minutes before the
commencement of charging of holes,

type approved in writing by the Chief Inspector, provided that a Jeep or land rover may be used for the
transport of detonators from magazine to “Priming Stations” subject to the following conditions.

€. Not more than 200 detonators are transported in a vehicle at a time,

d.  The detonators are packed suitably in a wooden box.

e. The wooden box containing detonators is placed inside an outer metal case of a construction
: approved by the Chief Inspector,

appmval-pormisslon—dgms.govinIPermleslonExempllonRelaxalloanERF.mallCmmspondenco!Dmlt?q=GuMszJSsmzleg%zqu%ZbBKQ%3d.-‘ 510
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Email

: hall be marked or placarded op ¢
z for the transport of cxplosives s igh on a red ),
:;'m w‘simii'.lif} ?‘l‘!';g”LgSIVB“-in white letters not less than 15Cm high o backgy

X . rovided w;j
i Every mechanically propelled vehicle ransporting explosives :::::l b:':rg and the :1}:;::‘9‘; )
'wo fire extinguishers (one of carbon-tctra-chloride type for Pc‘mvmim' Sy
dioxide under pressure type for electrical fire) suitably placed for con

j. The vehicle used for the transport of explosives shall not be overloaded and in no case shall
explosive cases are piled higher than the sides of its body.

fii.  Explosives and detonators shall not be transported in the sarhe vehicle, at the same time,

iv. No person other than the driver and his helper (not below 18 years of age) shall ride op 4
Mechanically propelied vehicle used for transport of explosives.

Y- A vehicle loaded With explosives shall not be left unattended.

Vi, The engine of a vehic

vi. le transporting explosives shall be stopped and the brakes set secured before
1 1s unloaded o left standin

B.
Vil. A vehicle ransporting cxplosives shall not be drivc\n at a speed exceeding 25Km/hr.

Viii, A vehicle transporting explosives shall not be taken into garage or repair shop and shall not be
Parked in g congested place,

ix. A vehicle ransporting explosives shall not be refueled

. . cept in emergencies and then only when
Its engine ;s stopped and other precauti

eX
ons taken to prevent accidents,
No trailer shall be attached to a vehicle lransporting e

X. xplosives,

Xi.  Every vehicle used for transport of explosives shall be carefully inspected once in every 24 hours
by a competent PErson o ensure that

Xii.  Fire extinguishers are filled and ip place.
Xili.  The electric wiring is wel| insulated and firmly secured,

XiV. The chasis,

XV.  The fuel tank and feed lines are not leaking, and

XVi.

XVil. A report of every inspection made 3,
kept for the Purpose and shall be signed and dated by the com

15.0 Precautions during firing:

... 810
appmvul-permlsslon—dgms.gov.lnI‘PermlsalanExempﬂochlnxn!loanEREmdlCorroapondmcoleﬂ?q=Gw%2bGJ5&puZnle9%2qu%M(QW
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. Shots shall ne be fired ox t ing th urs of day light or until
Provided. ATl holes ms Creept during the ho ay &hm i sdequate artificial light is

i All the conditions & viated under the rovitions of Re lation 164 |
strictly pHod with. P 1 provi fu of MMR, 196} shall be .

ii. _ No blasting operation shall be catried out within 300m of the village wi ing pri A
permission in writing from this Directorate,

POInts of such road which falls within the danger zone or Wo gates - ;
EXtreme points so that the vehicle or p are warned and

be extended within 45m of such road,

Vi During approach and Progress of an ¢lectrie storm, the following precautions shall be taken:

a, No explosive, particularly detonators shall be handled,

b. If charging operations have begun, the work shall be discontinued until the storm has passed.
G4 All wires shall be removed from contact with steel rails of haulage

track so as to prevent charge
being exploded prematurely by a local strike of the lighting.

16.0 Operation of machine:

i No person other than the operator or his helper if any or the manager or any person so authorized
in writing by the manager shall ride on a shovel excavator (or drag line) :

.  No person shall be permitted 1o ride in the bucket of a shovel/excavator.

iv. Electrical cables, if any, shall be laid in such a manner that they are not endangered either by
falling rocks or by a mobilc equipment

V. Every shovcl/excavator, drag line, dozer, grader or crowler mounted drill shall be provided with
suitable fire cxtingui§hers preferably automatic suitably placed for operation/convenient use,

vi.  The shovel bucket shall be pulied out of the bank as soon as it is full,

vii, When not in Operation, the bucket shall be kept resting on stable ground and shall not be left

approval-permisslon-dgms.gov.lMPemusslonExempﬁonRelaxau‘orVPEREmaIICormspmdenceIDtan?cFGw%ZbGJsapustwsmqu%zbSKQ%d... "
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@,
s/
452020 : —
' ::.ndangcred.r.hc operator shall not operate the machine when persons are in such proximity as to be

il. He shall not swing 1h
trucks/dumpers arc being 1 ool
cabin, unless the cabin is p

of a shovel/excavator over passing haulage units. While
oaded, he shall swing over the body of the truck/dumper and not over the
rotected by a substantially strong cover/canopy,

iii.  The operator shall not allow any unauthorised person to ride onto the machine.

20.0 Duties of truck/dumper operators:

L

He shall not drive 100 fast, shall aveid distractions and shall drive defensively. He shall not °

attempl 1o overtake another vehicle unless he can see clearly far enough ahead to be sure that he can
pass it safely. He shall also sound the audible warning signal before overtaking.

ii.  When approaching stripping equipment the driver of the truck or dumper shall sound the audible

warping §ignal and shall not attempt (o pass the stripping equipment until he has received a proy
audible signal in reply.

iii: Before crossing a road or railway line he shall stop and proceed when signaled by the Guard that
it1s szfe to do so. =

iv.. The driver shall sound the audible warning signal while approaching “blind” corners or any other
points from where persons are likely to walk.

v, The driver shall not operate the truck or dumper reverse unless he has a clear view of the arca
behind the vehicle or he has the assistance of a spotter or pit man duly authorized in writing for the
purpose by the manager. He shall give an audible wamning signal before reversing a truck or dumper.

vi. The driver shall be sure of clearance before driving through tunnels, archways plant, structures
ete.

vii..  The driver shall sce that the vehicle is not overloaded and that the material is not loaded in a truck
or dumper so as to project horizontally beyond the sides of its body and that any material projecting
beyond the front or rear is indicated by a red flag during day and by red light after day light hours,

- viii.  The driver shall not allow any unauthorized persons to ride o the vehicle. He shall also not allow
more than the authorized number of persons to ride in the vehicle cabin,

ix.  The driver shall ensure that all safety features as required under Circular 9 of 2010 are maintained
in the tipper before driving the same.

21.0 Use of explosives:
1. Total amount of explosive use in the mine shall not be more than 500kg per day.

ii. Storage, handling, transportation and use of explosives at the mine shall be in conformity of the
provisions mentioned in Chapter- XV of the MMR, 1961,

iii. The design of blast for deep hole blasting shall be made by the manager of the mine in
consultation with explosive manufacturer to get effective blast without misfire and blown through
shots. The design of blast so framed shall be strictly followed at the mine during every blast.

iv.  Deep hole blasting shall be done under charge of a person having at least foreman certificate

holder who keep all records of blast at the mine(eg. charge/hole, charge/round, delay sequence, fly rock
distance, boulder size and throw etc.)

approval-permissica-dgms.gov.In/PermissionExemplionRelaxation/PER EmaliCarmespondence/Drafi7q= G 208 58 pu2ms Y2 2bqd % 206KQ%3d... 910
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v. Explosive shall be kept in magazine after obtaining license granted by Chicf Contrgy,
Explosive and adhere with the condition thereof. t

vii orage and mixing of ANFO shall strictly be done after obtainin i
f'?cnrvep:icm authority ag per Ammonium Nitrate Rules 2012 and adhere with the condition stipulateg

22.0 Miscclllneous:

l';)wer b?n?; ]Ta}c[!al Workers shail be employed on any bench where H

anual workers shall b !
w}.nem benches conform to the requ ncnts o8 B
Mines Regulations. 1961,

::lt.hq- }?gﬁ;{mal Wworkers shall be employed in the vicinity of .derrick crane, while in

EMM is deployed or on the next
! after withdrawal of HEMM and only at places
irements of Regulation 106(1), 106(4) & 106(5) of the Metalliferous

operation or of any

iii, ~ No manuag] workers shall be employed at the bottom of benches which do not conform to
. Regulation 106(2)(a), where drilling and '

blasting is done in stone,
iv. A standard code of practice for

implemented to Prevent accident at Joag;

loading.and unloading places at the depot shall e made and
loading and ynj

ng and unloading point. Proper Supervision shall be made at the
oading point of the mine by authorised person.

V. A standard code of practice for haul road maintenance shall be made at the mine from manager
side which shall be implemented at the mine.

Vi. A standard code of practice for m

achine maintenance, machine operation and shifting of HEMMs
shall be made and enforced at the mine, :

vii.  All the conditions mentioned in Tech, Circular No.9 of 2008 and Circular No. § of 2010, shall be
strictly complied with.

viii.  This Conditions governing is valid for a period of five (05) years from the date of issue of

this letter,

s —
Your Fai

th
_; :.-(‘ T ¢ S

fullf

S -‘f"gg

DIRECTOR OF MINES SAFETY
GWALIOR REGION, GWALIOR

" -—

SIGNATURE.
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY |
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hasra No.1/12, Ares -0.950 Hectares)
3173-2941-3 Mine code 518300)
R/0 Shry Kalicharan Agarwal

Jhansi

(LIN No, 2.

» House No, 960, C.p. Mission Compound,
~District, Uttar Pradesh State,

gulation 34(4) of the Metalliferous Mj i

S 4 S Mines Regulatio 1981, to

d::gjzg?étggggol;otl:e‘;oo& :secl\‘l’::a ggsf(:llne Mat:;‘ager’s Certificate (Un-restricted) of Com‘:'-mq'(suz’;zvst

No.1 112, Aren o o 2 more than one mine ie, namely at (i) Pratappura stone Mine (Khasra

Z s . ectares) (LIN No. 2-3173-2941-3 Mine code 51830

. Pratzppura stone Mine (Khasra No 1/8, Ar N 12 Sy Vet s Saval o

: /8 Area ~2.00 Hectares), (LIN No.2-6430-305 ¢

Racl'wl Agrawal, (iii) Pratappura stone Mine (Khasra No.12/2,lAhea -4,00 HeCtares)G(.ZI g m‘;:;sol-ggzildﬂfi‘::
Code- 517488) of raogi and at (iv) Pratappura stone Mine (Khasra N ;
Hectares) (LIN No.2-4204-54

\ 04-0, Mine code- 519597) of Shri Mahendra Kuma Saraogi
Pratappura, Tehs:l-Orchha, Disulct:ﬁkamgarh, Madhya Pradesh State, : o s

HEIGYT / Dear sir,

Please refer to your enline application vide ID No, 194055 dated 28.07.2021 on the above Subject. In view of what has been stated
in application, I, in exercise of the powers conferred on the Chief Inspector of Mines

authorization granted to me by the Chief Inspector of Mines (also designated as Director Gene e
Section 6(1) of the Mines Act, 1552, 1, hereby Permit Shri Vala Vanraj Balubhai, holder of Second class Mine Manager's
Certificate (Un-restricted) of Competency (SMU-E/2845 dated 27.02,2020) to work as Manager for more than one
mine lL.e. namely at (i) Pratappura stone Mine (Khasra No.1/12, Area -0,950 Hectares) (LIN No. 2-3173-2941-3
Mine code 518300) of Shri Vinod Kumar Agrawal, (ii) Pratappura stone Mine (Khasra No,1/8, Area -2.00 HNGC?;?ZZ _
(LIN No0.2-6436-3016-7 Mine code-519199) of Shri Rahul Agrawal, (iii) Pratappura stone Mine (Khalsrand ‘:t o
Area -4.00 Hectares) (LIN No. 2-5470-8284-1, Mine code- 517488) of Shrl Pawan Kumar Sun;gg ;9"“51"_‘
Pratzppura stone Mine (Khasra No.12/2, Area -2.00 Hectares) (LIN No.2-4294-5404-0, kh:lno cg"dc-u <=t r
Mahéendra Kumar Saraogl, situated at village- Pratappura, Tehsil-Orchha, nlst'::lct—n mga rades
State, for a peried of one year |.e, up to 22,08.2022, subject to the strict following conditions;

ral of Mines Safety) under

PRy ST

1.0 Manager shall not take up any appointment In any capacity whatsoever In any other mine,

2.0 Manager shall ensure daily personal supervision of mines by Officlals at respective mines. e s
approval-permission-dgms.gov.in/PermissicnExemplionRelaxationPEREmoilCornres pondence/Sent 7q = Geakr0oly

Yy i
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11.0 4 blaster duly appoi ons of lation 160 of the
Metalliferoys Mines Regul':eduonsb,y g‘glowner shall conduct blasting operations as required by the provis! Regu

12.0 The Provisions of 3
shall be Strictly mn:p‘t)ledksvg;&'?um 164(1), 164(1 AXa,

> =on, the manager is unable Lo exercise daily personal supervision or is unable
uties under the Act or these requlations, or orders n?ade there under, the owne:fagent OF manager shall authorise
EFS competent to act 35 manager of the mine Provided that such person holds a Manager's or
é flable, the mine workings shall be kept suspended during such absence of

"awn to Regulation 34(7)(2) and (b) In respect of the period of authorization permitted, intimation of
authorization to Director General of Mines Safety, Chanbad and the undersigned etc

15.0 The above authorization sha

Il stand Gancelled as soq
mines under reference,

Ml 35 the person to whom it is being granted jeaves the service at the

16.0 Intimation about the termination of Manager as a result of his Transfer/Termination of Service/ Resignation shall be Submitted
in Form I of the First Schedule immediately.

QT [T ASUF / DIRECTOR OF MINES SAFETY,
-2

Ba'n%rzn 814, 7Y / GWALIOR REGION, GWALIOR
?

Je90g%as%ad
¢/Sent7q=Gedkr0/90lyWT0fem,
In/PermissionExemptionRelnxation/PEREmaliConuspondenc

approval-permission-dgms.gov.,

23 .
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5. Work in the mines
6. Deep hole drilling
this Directorate,

7. Heavy Earth Moving M
from this mmh""n achine

- No work ¢ ¥ : )
i"rk J::’::‘ ::e :’:;:;J'c: in the mine within 7.5m from the lease hold boundary of the mine. -
from the mine on sonount ocf 'SUPervvscd by you & the same shall remain suspended during your absence
10. A Mining Mate shall cxerots €ave or otherwise,

I,.Ab 5 g epersonalsu rvisi 3
csljl“;;:?crn?ll. :S);)ap'!: e np 2 the owner Slml c:::'l’uz{ gm: Sy
n of the Me(allifcrous ines Regulutions, 1961
“A)(€) and 164(1-B)(a) shall be strictly com lied with
el ndling/processi i ; ; R '
; fnm_nanon about the 'cm?ination ng piant is attached with the mine.

Emen
ing day light hours only,

shall not be carried out without ohtaining Separate permission from

shall be done duy
and blasting

ry thall not he deployed in the mine without obtaining permission

ted with mining.
£ operations as required by the provisions of

. ansfer/Termination of Service'
n Form I of the First Schedule immediately,

deemed (o have revoked, if any of the condition subject to which this permission '
has been granted, is violated or not complied with. i J
I6. The above Permission m
saf

2 bty ay be amended or withdrawn at any time if considered necessary in the interest of

17. This authorization is being issucd without prejudice to any other provisions of the law which may be or
may become applicable at any time,

[Your Faithfully

(NAGESWARA RAO N)
DIRECTOR OF MINES SAFETY,

GWALIOR REGION, GWALIOR '
| THISIS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

Copy forwarded for information and necessary action to Shri Sl}ri Vh'gndra Kumar Bhaharwal, 2" Class Mines
Manager, R/0-12, Shri Ramnagar Colony, Sangener, Jaipur, district, Rajastan stze- 302029,

(NAGESWARA RAO N)
DIRECTOR OF MINES SAFETY,
GWALIOR REGION, GWALIOR

'A%3d%3d 22
proval-permission-dgms.gov.in/PermissionExemptionRelexation/PEREmailComrespondence/Draft2q=Gw% 2bGJ58pu2n% 2V CySHQIHT 150
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e "
srrver Teen
. of Indin
Moilsl G;,;’;‘""r’? iyttt
%4 i ' toyment
of Ltabour & Emp V.
A e egwaer steafPred etrorst

Yyh
. f
CJ‘#::'«’ Directorate-Gaeneral of Mines Safoety T
POQ:;; IOOLN_Z}G_wAIior Rt_:gg‘on]l‘cmllzozmdmti
From,
Director of Mines Safety,

Gwalior Region, Gwalior.

Shri Vinod Kumar Agrawal, Mine owner,
Pratappura Stone Mine (Khasra No.1/12 Area 0.950 hectares),
Village- Pratappura, Tehsil- Orchha, -

Dist- Tikamgarh (M.P.)- 472246.
Labour Identification Number (LIN) :- 2317320413

Subject.: Authorization Under Regulation 34(6).of the Metalliferous Mines Regulation, 1961, to Shri Virendra
Kumar Bheharwal 2! Class Mine Manager Certificate holder to work as manager of Pratappura Stone Mine
Wzmmmg)m&mmw,_—wwd at Village Pratappura, Tehsil-
Orchha Dist- Tikamgarh (M.P.)- 472246, ‘

Dear Sir,
Please refer to your Application Id: 116467, dated 01.01.2020 on the above mentioned subject,

The matter has since been considered in light of what has been stated in your application. In exercise of the
powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety) Under
Regulation 34(6) of the Metalliferous Mines Regulation, 1961 and by virtue of the authorization granted to me
by the Chief Inspector of Mines (also designated as Director-General of Mines Safety) under Section 6(1) of

Mines Act, 1952, I hereby authorize Shri Virendra Kumar Bhaharwal, 2™ Class Mine Manager Cerificate

holder (Certificate No; SMU-E/ 2139, Dated: 25.05.2015) to act as manager of Pratappura Stone Mine (Khasra

No.1/12 Area 0.950 hectares) of Shri Vinod Kumar Agrawal, located at Village Pratappura, Tehsil- Orchha
_ Dist- Tikamgarh (Madhya Pradesh.)- 472246, for a period of one year i.e. up to 08.03.2021, subject to the strict b
__compliance of the following conditions. . b

- 1.No underground working shall be made. )
. 2 Manager shall not take up any appointment in any capacity whatsoever in another mine,
2 3 Employment of work persons in the mine shall not exceed 100 in all,

Q§5\21hc height of bench shall not exceed more than 6.0m
> L
= 4-'\"“1‘"‘*Msmaov.lmmmmronsxempmnnetaxmnlpsnEmncmcspondoncammn?q=Gw%2bGJsapu

e,_,c' 1
oY

2n%620vCySHQN7AY3d%3d 112
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©__ion to Shri Vala Vanra T s
-3 Mine code 518300) {;?as'h"bha" Manager of

i) Prits Hectares) (LIN
: Umar Agrawal, pp SO Mine (Kvasra No,1/12, Area 0950 HECTl e,
5 » Rio Valaser Vista(r, “mm: Gir Somnath, District

'/o'%Q o .

Vo

{ FEEET O/
: NAGESWI\RA RAO NAMAVRAPU)

T e
/DIRECTOR op MINES SAFETY

B, Ty
/
GWALIOR REGION, GWALIOR

THIS IS

A SYSTEM GEN
ERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

it A AL AATANRAN TN famia 0 0a%3d%3d
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This agreement of contract is made this the 1 1,04.2022 by and between  Sh. Vishal Gupta S/o Sh.

Girdhari Lal Jl Gupta reprosented by irs authorized signatory Prop. Sh. Vishal Gupta S/o Sh.
COPGN423P of above finm having its registered office

) Hereinafter enlled and referred to as the first party (which

Girdhari Lal Ji Gupta Age:- 42 yrs, Pan no.- A
essor and

at 11774, Civil lincs, Teh & Disn, Ihansi (np
expression shall unless excluded by or repugnant fo the context, be deemed 1o mean its suce

nssigns) of the one pant.
AND
Tikamgarh(M.P.) represented by its proprietor Mr. Rohit Vyas

M/s Ramraja Enterprises, mau naka,
having its office at M/s Ramrja IEnterprises, Shri ram niwas, mau nika, Tikamgarh(M.P.). Hereinafier
called and referred 1o as the second party(which expression shall unless excluded by or repugnant 1o the

context, be deemed 1o mean its successor and assigns) of the other part.

_ WHEREAS the first party is having stone open cast mines at , p.h.no. 001, kha.na.1/1 rakba 2.900

" [#) o
'\b_calrc.gﬂlm Pratappura, I'eh-Orcha, Distl. Tikamgarh(M.P.) mcasuring arca 2.9 Hectares Lease valid
05.2(_)33?]1:: mines is leased from the government of M.P. First party approached the second party for

U
% denng them'the scrvices of blasting as and when required during the process of excavation of mines.
"“,u\‘- w A . ﬁ-.. '. '
gMS'lhc, scecond party holds the license to posses and use of Explosive inform 22(LE-3) as per

+  WHE
* \ Indfan explosives rules 2008 amended subsequently (see rule 107) bearing license no.
HQ/MP/221261(E35299) (4).
3 by the Deputy Chief Controller of

' - ()EHQ/MP/22263(E35307) (2). E/MQ/MP/22/35(E6D6) (3). F,
- E/HQIMP/2Z2/380(ES9878) ind it has been rencwed up to 31.03.202

\

| |
= I
’T; [Explosives, Bhopal(M.P.).
25!
"-j.’ .~ WHEREAS the license is deemed to be in force under the rule 112(3) of Explosives rules 2008 which
A 7 e v read as “Every application of the renewal of license shall be make so as to reach the licensing authority
< B or the authority empowered to renewal the-license at'least 30-days-before the datcon which the license
expires, and if the application is so made, the license shall be deemed to be in force until such date as the

f

g

-—

licensing authority renews the license or until an intimation that the renewal of license is refused,has been

communicated to the applicant .
WHEREAS the second party confirm that he has nol received or has been communication intimation for

\’ refuse of renewal of license from the department of explosives, as such, the license stands valid for the
* “period up to March ,2023 subjected to refused for renewal of license from the department of explosives

\l'

q\

-
-

WHEREAS the second party holds the out the operations from its licensed magazine located at Village
gudrai({Orcha) tehsil Orcha Distt Niwari(M.P.) and at village Badmadai Teh & Distt Tikamgarh(MP).

WHEREAS the second party will carry out the blasting operations in the area carmarked by first party or
authorized officials at minces village Gram Pratappura Quarry M/s Vishal Gupta however the first party
will responsible for drilling aclivities. The blasting operations will be carried out only through mines
\ .\\
“} N U g
\&~
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e first party will responeible for drilling activities, The Blasting operations will he earried ot only
mines foreman cenificate or the mines mate, authorized hianter halder of license for blasting in
form LE-10 (from cxplotives deptt ) or cuch competent for hlasting pirpose.

WHEREAS the first and sccomd prrty had mot been the convicted and sentenced for any affences and not
ordered 10 execute under chapter VI of the code of criminal procedure, 1971 abound of keeping peace or

’44 for good behnvior

= 4A]

g 4 / WHEREAS the second party will comply with all the rules and regulatinng as application ns per the lnws
| of Innd whether it is central, state, provincial, lecal mimicipal or imposed by any District/loeal authorities

{ for the activities sinted nhove.

WHEREAS the second party will maintain/submit all statutory, returns as application or as would be
applicable.

WHEREAS the second party will be responsible for the insurance of their product, magazine and their
licensed road van during handling and teansportation, The mode of payment shall be cash/advance.

—— .
.WHEREAS any changes or modification in the agreement will be signed by authorized persons of both

Vo the parties and will be recorded in writing. This will become part of agreement.

> N .

{ i/ :\:A disputes are subjected fo jurisdiction of the court in the Tikamgarh (MP). This agreement is valid till

§ = * -7 termination of this agreement, In witness where of the parties have signed this agreement out of their own

! F  free will & choice on the day month & year first above written.

J L
|

N - >
' oW ~ / X, { S
| ; e
- " Witness: Signaturc of first party
(R ot
: 5 S
/& i ""’7'-11( : e Signature of sccond party

Ceitified that el teregoing statemant
«wwaorn heiore me this 43y aw\..\,d,&kﬂ 'Ql L\Q H ;
h) SMUSN!JK!IG\...“&M...:.W
& 0 wham 2 Lonlents o ttuyhodam Bee
hewn read aver antt exglainer 47! ‘who
18 HAENUHED BY SATL.cccinrics cccsnimrinecinmcaim
\' Receiven tha lega teu s, 35.00 saci. -
1Sl o

-~ _
D ELE L Ngv-sﬂ Vs Adyncate
Ay (G OF iige ) ARG Jhans
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1 Laceeee I herrts pramind in

g £ ZOve Shri Rar Niwas, Mau Maka
S Yoion Wagh Sontvepctior (RN TIEY TNl Rkt Vvme Sio Shed \ " \. Shei Ram ——
Thiom Nl - Tokmth, Distrigd TIRAMGAR 1T, B A P T ey mie Vg o
' o) avpnfey argea @ o B
2. AT} 3 WRRAN [ Sintwe of liconsee : Prapeietarship Fem
s ¥ e Rftr &y  powsens for mar of Niteste mivtmre - Shnevy snd Fmulslan Explosives, Sefety Fuse,
t. is valid only for the following prurpone. | Detansting Fase, Fleciric andior Ordinary Detansrary, - 8 0007 & B0

¢ wwlt Aroew & Fpfatn e, v ot amn ¥ fovg it )

" Licence & vahd for the following kinds nnd quantity of saplosives: — (2Y) (a)
v & v O Ay wef W Fuen aien fordt o e A
Se. N Nate ard Deveription Clasy & Divitlon Suh -divinion (hzmtity ot any one Gme
1 1. Ninwte misture - Surry sed Eansision Expéosives 2.0 0 2500 Ky
3 Satety Fuse 6.l 0 100000 Mers
! 3. Detonaling Foce 6.2 0 SO0 Mirs
4 Fleerric and'or Urdmary Detomatars 6. 0 44008 Nos.
m;ﬁﬂﬂwmm#mwﬁmﬁmmwmp@zummmtmmkm . 19 thwes
(1) Quantity of explosives 1o be prirchased i a culendar montlfapplicable for liornes under articts Ay amd (e} 28 above.
3 Bufa@a Xtz e W s afvay #) g etdd) . YA & (Deawing No.) BHOMP/22RNESTE73)
The Licerwed premisex shall conform tn e Sillowing drawing(s). , " 1331 (Thated) 07112201 |
& I ufters Pafifie o o fOF 81 The ticcssed promises are sitested at foll 15 ackt
Khasra No. 344 (Magazine NaX) . 917 (Town AN lupe) © Guadrad, W"ﬂl& Stattog) 1 Ha
Fen (s TIKRAMGARH I (State) Madbys Pradesh 7N (Pincode)
DN Phone) DORIEST9TO0 & At (-nainy robievyas! Y@gmall.corn Daw (rax) 07653 245337
7. MG e & FEfa @ gt e )
- The froenscd promises consiat of Tollowsing fasilitics. 2 A Maln Mazazine Room 2 Lobby and 3 Detonstors Storage Room.
x.mm- mgwmm 1584 3N TE andts fafre Breses Ao, 2004 IR, 3 S sty Tl o BsfrRe sued ¥
. Y& BT agaT (]
The Bcence is posiad subject to the provizion of Explasives Act 1884 23 amanded from tme ta time and e Explosives Riles, 2008 framed there under and the conditions,
3 addisonal condiboru and the following Annexures,

..mma.s#mmmmmmmmmmmm
Drawings (showiag siie, constructional and ather details) 25 stced in serinl No, 5 chove,
2 ST W S gEn.ArT T sered W wd ot SRE vl
Conditipes and Acditional Conditions of dhis licence signed by the lcunsing auihoel
3. FI VT DE-2 | Disunce Form DE-).
9. 77 39 TG 31 77 2005 T AT @MY This ficence hall romain valid Gl 315t day of March 2015,

-' UF HFAR. iy waEd st e Rl ar -varum&'mﬁﬁz%e-vu&'amamm;wmﬁmﬂmaummmm
_ NI TRET T A Gl AR Iady 7 gl o HFY 5T U A R R O uiTe B e st 8, w5t 95 SrLe

/ Thas bieence is lable 1o be suspended o sevoked for any violation of the Act or Rales towmcd there under or the conditions of this liwence as sct focth uniler Set VIII,
wherever applicable, refermad o i Pait 4 of Schedut.
hereo

o

e Vo if the licensed promises arg mot fosnd conforming (o the description ghown in the plans sad Ammerure miached

Salt-
T | The Date - 0771222011 T RATwtew PIET® | Ciier Controller of Explasives

| Amendmenis

+  Change in Authorized Signutory Decupicr/Panner/Mirectors dated 2740002012
| *  Change in Authovized Signeory Qocupive/Partners/Dircctors dated | 52014
: Transfers :
¢ Change in Licensee NamerAddress/Sttns dated — 25042010

T & gula & R v
Space tor Endocserren) of Resowal
Tdte o # arta i o ardter S ST & gEmar ey
Date of Renewal Date of Expiny Sigmarse of liccesing sutiodty 2nd stamp
0903/2023 31372028 Ju Chief Controller af Fxplosives, Bhopal Cresle, Bhopal

T TS 27 ¥ T T 3 e i ¥ o il 2t oy grm

:
Stututary Warning : Mishandling swid arlsuse af exphisives shatl eonstilnte secivus crintinal offcace umler the law,

Note :- This Is system generated document does not require physical signature. Applicant may take printout for
their records,

DWtaly signed by MOMALBIAD I0BAL ZAFF AR ANSAR)
Reason LeenceNo  EHOMPIZ2380
Locumaor: Bropal [ESBA7E]
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(e ot ¢ @ arred ) oA e Y e vEn o
Thr v moer dreeription v reploeivies sohich may be permitred 0 be kept in the magasine shall be kepl only If they are ecparated Fromr cach other by an
T Ening peartitiom of aieh subtance of chamecter, ar by rach intervening spice, as will effcetaatly prevent exploslon or fire in the onz commumicaring with the

othes. Pyootde! that — Yo ss .
11 the vmrions explosives of (lass 2 {nitrote-mintire), € lass X (nitra-componnd), aafety futes hetoaging to Clas 6 Divigion land detoanting fises helonging o

Claze K Division 2 a6 do not contain Ay expoted iron or atoel, may be kept with esch other withmit apy infervening partition e space |
fe) Drespnntons Melomping to Clace & DV0ielon 3 2hall be kept separately.

5 T () TP B Pt R, < falen ) arfren @ o v A ) 3 e A S e o) R sl & Avelr 7 7

' - 3
Faplocives of Class 3 (mitro cormpennd) shiall not he kept in the magazine aflor the cxpication of onc year from the dalc of thoir mamufactirs excspt with the

:.g”s*m'“""mmi”;"“g"w”m':ﬁlmeﬁmmmawa‘mmsmmam:mmmmmmmim
Tadtw 37 SIE
umm%emmmmmﬂmmmmawmmmmmmmmmﬁm&mm
ufl gfRfe = 8 71 ol O TRTITTS S SrgReTuT SN OTE TR S0 AT W 9 W TREa 9 |
(i) WE B RIS WD R BT F T6 Wi B VRO O] FAUREI0T 97 ATeE! TAET U1 7 %) G & Aed it & 5 Te 5 ¥ e
Waﬂmnhﬂvqaﬁ:ﬁéwaﬂwmmeeﬂ srjafyard] 2w ) &g gt 8 Rawies & Fuen & [ 06 PR 1 s s &) g
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Explosives of Class 3 {nitro compound) shall not be kept in the magazine after the expication of ene year from the date of their manufacture cxcept with the

special sanction of the C fles of Explosives.

(1) When such sanction has been given, a wrilten cerfificate showing the period covered by the sanction shall be obtained from the Controller of Explosives 2t
cach inspoction. and shall be kept by the ticersee and produced on dermand.

(i) When an explasive owing to its being no longer of standard purity or owing 10 signs of liguefiction or of exuded nitro-plyceria or liquid nitro-glycerin or
haud nitrocompound 15 no longer 13t for storage in the magazine or stere house the licenses shall comply, ut bis 0wn expense, with such directions as 1o /8
dispasal as the Chicl Controller or Contraller of Explosives may issae.

8, B & siadl um ar e orfl A9, D) ok Swelt [T @1 30w siE R s @ 9 59 veR Safka @ st Ry snen B
s i R oiid @ Rara & wm e 3 o ad | iod 19 enfl @2, Ve AR 5T gy e € g vd ane 18 s o O R,
T & FORATS & F gvilad ol v & 5 ARG TS WU Al w] @ aet B e TigE TR - W w01 530 & 99 pH B aeR
e & Fatta vE T 0 ap 1 0 ) s o andest gl gt Ryad w6 iten are) B wun S Rreies S R o Reses a1
The imterior of the magazine and the benches, shelves and firtings therein shall be se constructed or 50 Tined or covered o b prevent the exposure of any iron or

rreet comect with the explosives, Such interior, benches, shelves ani firtings shpll so fir g f2 ably practicable, be kept free from grit and shall otherwise be

clean; and in the case of any explosives liable o be dangerously affected by water, due precautions shall be taken to exelide water thore from;

med_ad that s0 much of this condition as refiles (0 precautions agamst the exposure of any iren or steel shall pot be obligatory in a building in which no

explosive other than exploasive of the 15t Division 6th {Ammunition) Class is kept,

9, aféaman‘a%m Pyirs v @ aF srpanfTorrt 38 TRter @ fer Fafee vt o Sar W a2 Sita ammuESHT S e S a
ol & wia e S vamad! wiiw v i fee o e 4 wnft @ o v B ol sfteR aida arae w SmaEe DR S8 52 2@

g 341 U wdiyn & g & oite A 0 e i T el e 5 R o wei adle 3 g vl g
Tiq gz SN M Ule 4) a1 o afEd aiaw e gl B § SeE 2 o) 02 el e S i S e B8 T O o o el @
U afyd wres & ghem & fu g RA FRRa s w8
If the lighting conductor is tested by the Controller of Explasives, the lioensee shall poy the fees prescribed for test, To the even of the test proving tnsatisfsctory,
the same Tees shall be payabic by the liceusce fur cach subsequent test ual the lighting conducton is passed by the testing offiver as satisfactory:
Provided that the fees payable for o siagle test shall be charged for all tesis made on a conductor during any one day

Provided further that where two or more lighting comductons are attached (o one and the same mugazine, the fee for the testing of all such conductors shall not
exceed the fee presenbed i this eondition for Lesting a single lighting conductor.

10, av%m oty e wrde awal | Gugad ol & wqin & dul densil A U1 ay| ya UF R Wl &R §8 e TRe sy Ry e

1 ) afvgy 1 (M, [RARTTe andn Tl ®)e axgle ur ganl, Riad Rewle §) vear § w s e w2, g 39 2 S SR 0 W, R m

Y 3 el Tan el 27 VA aRfa T @ Rrrad s e 4 fzewte ) T WA A

U §3 Wl @ g M, Sl il OT 30Td & Smasa S ar] gl ¢, 03 ) e & wd Y ae @ @b Rl R a Reies sdl e € 1

Due provisions shall be made, by the use of suitable woeking clothey without pockets, suitable shoes and by seurching or otherwise or by such means, for
preventing the introduction inw danger arca of the Luctory premises of lie, Lucifer matches or uny substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artiticial light of such construetion, pogition or character as not to canse any danger of fire or explosion:
Provided hat s mucl of this condition as applies to (he exclusion of ieon or steel, shall not be obligntory in o buitding in which ng explosive other than an
cxplaiivc of the 15t Diw;si:m gf‘ the (ad‘n {Anununﬂi'on) (:ln.is lf l:pr‘ =

s w N ~ - .- 0~ - a ~ =~ ~ -~ -~ ~
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ey e ReTs I sinle af g repair fon maintaimed i god eaadininn) The ficemect shall repewt i Sleeneing mbaricy foevr(h, 17 T
mifir fr shvage OF avy Py pkativee for smy reases ahafioeves
e T b e o e
& retmen (1
"3 i’*"’":‘.““h am'al‘”" ummh(:nrmv«mu“s;wa'm *mﬂzfﬂwm'
ervne B e 2 3 micared tn » a -

. x‘" “"‘.:-F'_ "S;rht.“‘“"" m;'ﬂ;‘fmdlsgtmnnuth he lcenai Ngjﬂ"rﬁ%mmmam'

The Mermeing N lricly intiened foe advice if any ive it fomnd deterionated o smserviceshle Ao o
« frtrE) O 30T ¥ o 3w vwre e @t I ) Ay et cal Tl Bt ) wre ) e A AT U
" e 1 g F vy s R Eh a0 T ¢ a0l i

The cxplovive packagpes dhall he stocker! in sich # way se = & allow moversent of o least noe perion 10 cheek ho
the manmactune pention |

are of ek pack A
v w7 ) R g WK et e v e ) o e o o ot R e T G 1
The resiztance of the lighining comductor to canth shall be ax fow ne hle nnd in ne cate be mara than 10 shms
17 BT & W R 15 3 FA 5 ¥ Ak wE e v o st et A T Te 4wt |
A distance of 13 meters surmmunding the magnrine or atore hase shall he kepi clear of dried grass ne bush or Namenable meriala
15, At ¥ uales dbe #1, 7@ 99 Atz & s fam w1 T o, A G e o R wdte o |
Every. © O explosive at the Uime of bomging inside the magarine shall be examined for i sovnd candition,
19, 81 rA[ITE A ) O w3 T SR A oAt WY i T R sy |
Not mare than 4 peesoes shall be zllowed inside the magasne or store hoase al smy one time,
mwtwwﬁmmammmm?mﬁwv
losives shall be removed at the carly destro
" e Fatar ) e 3 M AT B ORI e el urd B se Qe AT |
22-ﬂnlkr;’%dlhrmwg’n;‘lhmknnmmgﬁpudmtc%cu&c;%?ﬁ Wcﬂ'g!lnﬂ'c;’ v)kﬂ'!' A tﬁtm&‘mmr"m
Su€n) ffar mg SW 3 SfirsR & g war w e
?mm&::ﬁ:’m nfnm ehall be given m r?amnmjic::ufehlw W‘"&“ sampling officer and cvery fagility shall be afforded o the officer
fior ascenaining that the provisrans of the A¢t and these rules and the ety conditions are duly observeid mwmmm
2. TE FFes Wit a WWQWMmm.wmmiwﬁmm
mwzﬁmwmm#mm gma;}%mmmmanwtmmt.WMﬂ
fariaa Som Ak Ry s S it I X
If the licensing auhardy or & L‘om?ﬂfz}mlasim informs in writing. the m n-;:;:‘m »: e;ee:; . r:g:ho: kel mﬁq n:; mpm mﬁ
b : X AT appars ol reconm ure e .
:dm:om'fum:mrdm?;:t:cwomr:l‘:;g:rmhaupamlh' ider of the b shall execute the rooon d and report
(thi iod specified by such authority.
b m’”%ﬁ’&aﬁ“‘dm%‘%ﬁmmwammtaammamm:mzawmmwmmma
The b'm'. shall purchate anorised explosives/ freworks or safety fiase as meationed in the Tist authorised explosives from a licensed factocy or company for
soa and salc from the magaZiue.
25, By § oiftre el &R ST B dret snfowraiaral versl #1 R ot v & firg -
@) W FE F oy § 9w 3 m.usam,mum.agg%amm :
(=) YT (AT BT TCTE) B B DA AQ SV & forg sufa v s & o) 1A @) i efaafla gt
The possession and sale of fire-crackers generating noise level exceeding;
#) 125 dB(AT) or 145 dB{C)pk 81 4 meress distance from the point of bursting shall be prohibited;
b) For ndividual fire-cracker constitating the series (joined fire-crackurs), the above meationed limit be reduced by § logl0 (N) dB, where N « number of
mmz} SR guie 1 JEEr veraE! @1 Ht o N, gid o & gt o SR sEmeE witedt R s witeRl & ®iFE S St
Rutd et et 1 '
Accidents by fire or usion and Jodses, Usett of ives shall be immediatel 1o dy t police stativa and the licensing suthon
andloaﬂnmceoflh:;'d e shonage or of explosives mm y 1eported (o the nearest police ua ensing ority

cnentition nf all puckaes arornd a1 redd

FEfEE W ¢ Additioual Conditfoms :
o arprdherd Redall ym & caftrerardt @t wefdfa Wy, =1 7@y e 1 a0 WM | The teemree thall not exhibit, porsess wnid cell Brewnrks of foreign arigia.
Fa o faens fas
For Chief Controller of Explosives

. |
Note :- This is system generated document does not require physical signature. Applicant may take printout fo
their records.
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/ Form BE-2
(Ser tnle 111 of the ¥,
" 1 “tplotives Rales, 200W)
(Meamee Form ta be attached to the licence)

tobek
aictanees reguired Pt clear aromnd magastne far high explattves ar fire works or factory Neence number
M. Ram Rafa Enterprives, Shrl Ram Niwas, Maw Naka,, Madiys Pradesh-.

Mnmmsvm In form LE-3 granted tn
Safety distances

Type of Stemctare(s)
metery
M M

Instde Safety Distances(1SD) 55
3

:"“T’" o~ “'f"'“""t‘ used in Connection with the Magazine
ny other Explosives Magazine or store House or Factory of the Applicant

Magazine Office

S -

Middle Safety Distances(MSD)

M«lglnnc Keeper's or Chowkidar's Dwelling house
Rulwny ncluding Minerals and Private Railways
Canal (in active use) or other pavi pable water

152

Dock or Pier or Jetty
Church,

Pu-blic Highway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque,

.
Gurudwara or other places of worships, Hospital, College, School or Factory
10 River Embankment or Sea Embankient o Public Well

1T Reservoir or Bonnded tank/rope way
12 Windmillor or Solar panc! for Pawer Generation

LR d N wa

Outside Safety Distances(OSD)

13 Dwelling House

14 Govt and Public Building .
15 Temple, Mosque, Church or Gurudwara or other Places of Worships

16 Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are accustomed o assemble

17 Factory )
I8 Buildings or Works used for the Storage in Bulk of Peiroleum, Sprit, gas, or other

inflammable or huzardous substances ) ) 304
19 Building or Works used for Storage and Manufacture of Explosives or of articles

which contain Explosives

| 20 Acrodrome
21 Furnace, Kiln or Chimney

22 Quarry or mine pit head
23 Power House or Electric Substation

/ 24 Wircless Station
25 Warehouse or other Storage Building

|
26 Any other Protected warks

Overhead Elecetrie lines
90

[
: 27 Electric Power over head Transmission Lines above 440V
28 Elecuic Power over head Transmission Lines npto 440V

The Date : 07/12/2011
For Chief Controller of Explosiv

Amcndments :
e Change in Authorized Signatory/Occupier/Partners/Directors doted : 27/06/2012
e Change in Authorized Signulory/Occupier/Partners/Direclors daled ; 09/05/2014
Transfers :
® Change in Licensee Name/Address/Status dated : 25/04/2019
Note :- This is system generated document does not require physice

signature, Applicant may take printout for their records.
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DU/ From,

https-lapproval-peimis

Director of Mines Safety,

Gwalior Region, Gwalior.
FM A To,

Shri Vishal Gupta, Ming Owner,

Bhojpura Stane Mine (Khasra No.4, Area -2.00 Hectares)

(LIN No, 1-9963-8942-9 Mine code-517009) R/o 117/4, Civil Line, Jhanal,
District- Jhansi, Uttar Pradesh State,

A% /Subject:- Permission under R \ations, parmit
egulation 34(4) of the Metalliferous Mines u 13961, to

Varala Prudvi Kumar, holder of Second Class Manager's Certificae{Restrictad tou:?lnu having opencast wout:h\;
only) of Competency (Certificate No. SMR-E/ 7451 dated 08,02.2022) to work as Manager for more than one mine
ie. namely at (i) Bhojpura Stons Mino (Khasrz No.d, Area ~2.00 Hectares) (LIN No, 1-9963-8942-9 Mins code-
517009) of Shri Vishal Gupta, (ii) Bhojpura Stone Mine (Khasra No.3/2, Area -2.00 Hectares) (LIN No. 1-5739-
4563-4 Mine code-517008) of Shri Vishal Gupts, (ill) Bhojpura Stone Mine (Khasra No,4 & 6, Area -2,50 Hectares)
(LIN No. 1-2364-0078_-9 Mine code-~-517010) of M/s Jai Sriram Stone crusher (Proprietor Shri Vishal Gupta) and at
g:ua) o i heplord amegecd-dormg e i &(mzo‘tnr Bt Vichal Gopta), sbusteed ok viamaos Sl

ne er ishal Gu situated at ra, Tehsil-
Orchha, District- Tikamgarh, Madhya Pradesh State, e "

TFSA /Dear sir,

Please rafer to your online application vide ID No.237668 dated 14,03.2022 on the above Subject. In view of what has been stated
in application, I, in exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director General of
Mlne. Safety) under the Provisions of Regulation 34(4) of the Metalliferous Mines Regulations, 1961 and by virtue of the
authorization grantad to me by the Chief Inspector of Mines (also designated as Director General of Mines Safety) under
Section 6(1) of the Mines Act, 1952, do herehy, Permit Shri Varala Prudvi Kumar, holder of Second Class Manager's
Certificate(Restricted to mines having opencast workings only) of Competency (Certificate No. SMR-E/ 7451 dated
08,02,2022) to work as Manager for more than one mine i.e, namely at (i) Bhojpura Stone Mine (Khasra No.4, Area
=2.00 Hectares) (LIN No. 1-9963-8942-9 Mine code-517009) of Shn Vishal Gupta, (ii) Bhojpura Stone Mine (Khasma
No.3/2, Area -2.00 Hectares) (LIN No. 1-5739-4563-4 Mine code-517008) of Shri Vishal Gupta, (ill) Bhojpura Stone
Mine (Khasra No.4 & 6, Area -2.50 Hectares) (LIN No. 1-2364-8078-9 Mine code-517010) of M/s Jai Sriram Stone
crusher (Proprietor Shri Visha! Gupta) and at (iv) Bhojpura Stone Mine (Khasra No.3/1/3 & 5/1/2, Area +1.6820
Hectares) (LIN No, 1-1707-3057-2 Mine code-517143) of M/s Jai Sriram Stone crusher (Proprietor Shri Vishal
Gupta), situated at Village- Bhojpura, Tehsil- Orchha, District- Tikamgarh, Madhya Pradesh State, for a period of one
year i.e. up to 22.03.2023, subject to the strict compliance of following conditions:

1.0 Manager shall not take up any appointment in any capacity whatsoever in any other mine,
2.0 Manager shall ensure daily personal supervision of mines by Officials at respective mines,

3.0 The owners shall ensure that the manager is provided with a suitable mode of conveyance to ensure effective control and
supervision at both the mines.

4.0 Underground workings shall not be made.

5.0 The average dally employment at both the mines shall not exceed 100 in all, for all mines taken together.

6.0 Work in the mines shall be done during day light hours only.

sion-dgms.gov u.mamaimmeuenmwnncb.xm-onmeREmmlc:ouosrmﬂonwofaﬂ?w'TqH""%ZW”"z"ﬁ'"x"““m“"'

_—
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11.0 A blaster duly a t shall
Metalliferys M,n&' Rmm”"’,gg,‘.’w"" conduct blasting operations as required by the previsions of Regulation 160 of the

12.0 Blaster employed In the Mine shall record, the quantity of the losive taken, used and r in
for the purpose at required under Regulation 169(b) of meﬂrzetaill’erﬁmm Mines R°9u' . 19ma.tum, 8 bound paged book kept

13.0 12.0 The provisions of Requls 1 4
1961 shah iy mmp"edevgtum.um 64(1), 164(1~A)(3, b &), 164(1-B)(a) and 164(2) of the Metalliferous Mines Requlations,

14.0This authorisation is valid as long as the adequate supervision as mentioned in the application is ensured at each mine.

15.0 Where by reason of absence or for any other reason, the manager s unable to exercice daily personal supervision or is unable
tnneﬂ_’ocm mmmmm«mwms, orordetsmadethereunder,memm agent or manager shall authcrige
in wrihlrg a person whom he considers competent to act as manager of the mine provided that such person holds a Manager’s or
Forman’s Certificate and if no such qualified person is available, the mine workings shall be kept suspended during such absance of
the Manager. Attention is drawn to Regulation 34(7)(3) and (b) of the Metalliferous Mines Regulations, 1961 in respect of the pericd
of authorization permitted, intimation of authorization to Director General of Mines Safety, Dhanbad and the undersigned etr,

16.0Maboveamumﬁonsha!shndance{ledassoonastr\epersontowhommsbei granted leaves the service at the
mines under reference, =

17.0 Intimation about the termination of manager as a result of his Transfer/Termination of Service/ Resignation shall be submitted
in Form I of the First Schedule immediately.

18.0 If st any time any one of the conditions, subject ta which this authorization has been granted, is violated or not complied with,
this authorization shall be deemed to have revoked with immediate effect,

19.0 This authorisation is being granted without prejudice to any other statutory provisions, which may be or may become
appliczble at any time.

20.0 This authorisation may be amended, modified or withdrawn at any time if considered hecessary in the interest of safety

/ Your Faithfully

—_—

ATEER G / NAGESWARA RAO N)
AT GR&T (A& / DIRECTOR OF MINES SAFETY,

aTeraR &4, TR / GWALIOR REGION, GWALIOR

[ ( aSl’a N Gt} Na 2l y < ) (

3-8942-9 Mine code-517009) of Shri Vishal
elengana State-507001.

}(Q?mﬂmm/ NAGESWARA RAO N)

p‘ oval e wv 5. nEm‘p . Y
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Pra Gupta, Mine owner.

tappura Stone Mine {Khasra N'o 2
«267/1/1
R/0-94/11, Qvil Line Jhansi 1111, 268/2, 26972, area 2.00 ha),

o nes ulations, 1 permit Dave Shashank Dayarand
mshone mnfz(wm Cl:? gg;wlz mm&m )%ff tg:‘m vmrkR:g Manager fz?lmt:re han 3: mine :
area 2.00 ha) of Shri Vishal Gu Al

, 1952, do hmwwsmmwmmm,

¢ : : _ , to work as Mana

stone Mine (Khasra No. 267/2, area 1.800 ha, uN-i-%eme-s, Mine code- ggog)mmmwm&mm mmpm(n w&un

Mine (Khasra No. 267/1/1, 268/2, 269/2, area 2.00 ha, LIN-1-1256-9027-0, Mine code-517004) of Shri 'Vishal Gupta and (i

Pratappura Stone Mine (Khasra No.1/1, area 01.500 ha, LIN-2-6921-1598-7, Mine code-5110881) of Shri Kailash Guptz

?mﬁgd at_u\{.ﬂlage-Pratappura, Tehsil-Orchha, District-Niwari, Madhya Pradesh, subject to the following conditions being stricth
with:-

1. Manager shall not take shall up any appointment In any capacity whatsoever in another mine.
2. No working shall be extended below ground in the mines.

3. No working shall be made or extended within 45m of any building /structures/railway of permanent mature, not belongir

to owner of the mine without permission writing from this Directorate under Regulations 109 of the Metalliferous Min
Regulations, 1961.

4. No deep hole blasting shall be conducted in this mine without obtaining express permission in writing fro

this Directorate.

5. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine. Provisions of Regulat
164 of the Metalliferous Mines Regulations, 1961 shall be complied with strictly when blasting ts conducted beyond 10
but within 300m of any structure not belonging to owner of the mine, :

. The provisions of Regulation 164(1-A) (c) and 164(1-B) (a) shall bedﬁstnctty complied with,

. Daily personal supervision shall be exercised by the manager at each mine. -

. The vhanager shall not aliow any person for employment in the mine unless such personn;es mmmﬁe\ﬂ
vocational training as required under Rule 6 to 9 and on the job tralning(s) as required under

Vocational Training Rules, 1966. \
9. Adequate Mining mates s‘hall be appointed In each mine for supervision of the workings.

[ R e
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10. Every competent
mh“m“hm.m
mmmmdhwhuw Cated MM&.MMM
Regulation 39(2) of Mctabferus Regutations, 1961 mmmwmaom-m?&\
"m%muunnnmum‘-

13, mmwupmmmlwaxnswb«m concantration of respirshie
0 ascertains the of
tfnd\meen«ateuatmemm -

13. AR drills i used, shal be provided with wet drilling arrangement or with
a device suitable for the to
mmmmmmmuhmmmm PUTROSE, o prevent
mgofﬂel:oﬂlymunWmeeml gl a dmwlhgondltshdlbemhm

15. On or before the 20Mday of Fe in
Mnoaimdarveamnmmmuw‘y every year, O:vnbf‘ré;sbwmrmla %ﬂmmsmmmdm

18.The manager shall be provided with suitable means of communication and transportation to exercice personal
supervision in each mine. o

19. All works in the mine shall be carried out in day light hours only,
20. Where by reason of absence or for any other reason the manager is unable to exercise dally personal supervision, a person

holdingaWSewrrdOas’sormanager’sCerﬁmteshallbe_auttnﬂmdwactasm&agcrofmemln with
1961 and if no such qualified pesrson is avafiable, the Mine

Regulations 34(7) (1) of the Metalliferous Mines Regulations,
workings should be kept suspended during such absence of manager. Attention is drawn to Regulation 34(7)(1) and (b) of
the Metalliferous Mines Regulations, 1961 in respect of the period of authorization permitted and intimation of the
authorization to the Directorate General of Mines Safety, Dhanabad and the Director of Mines Safety. Gwalior Regicn ete,
ZI.MMMmmmmnwnedabwe,meauumzaﬂonmaybewiﬂ\dmn at any time as provided in the aforesaid

this authorization shall be deemed to have been revoked with immediate effect,
without prejudice to any other statutory provisions, which may be or may become

applicable at any time.,
24. This authorization may be amended, modified or withdrawn at any time if considered necessary in the interest of safety.

25. This authorization will remain valid for a period up to 15.01.2025.

(F# ZT )
Tl Y& fewrs,
TaTfeIa] 817, TR |
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Emall Letter
Létier No .
517003 wali i !
e l'-'m ior unmﬂl“cnanﬂZOlS.’MIP!._qucr_lﬂﬁ((mb) 2nd class with deep hole up o 100mm of

Srr e D B AR

CSovt of Iisetin

Mrewp g Flivrispr e ivf Fresry
ATirvistry OF tortrereir B Erripslaoyerient
Sirtrog SR A R R T R T T
Wiy wary Direciorate. General of Adirism Safery,
Office Address. GH-705, Deen Dayal Nagar, Gole Ka Mandir, Gwalior 474005 (MP) 474005, E-mail : NZ.quirdgmegmail.com, Frors
No. 0751-2472545 ‘ i

©T & B / Director of Mines Safely,

Tifear 83, GIRIAY Gwalior Region, Gwalior,
TR/ To -

Shri Vishal Gupta, Proprictor

Bhojpura Stone Mine (Khasra No.4 & 6, Area 2.500 hectares),
M/s Jai Shree Ram Stone Crusher,

R/o-117/4. Civil Line. Jhansi.

DistRICT: Jhansi, utterpradesh state.

faugay Subject: Conditions governing to use Heavy Earth Moving Machinery (HEMM'S) for digsi
excavation and removal of overburden and ore hody in conjunction with deep hole drilling & blasing (
to 100mm blast hole diameter) under Regulation 106(2)(b) of the Metailiferous Mines Regnlations, 1961
Bhojpura Stone Mine (Khasra No4 & 6 Area-2.500 Heetares), (LIN-1236480789. Mine Code- 517010
M/s Jai Shree Ram Stone Crusher (Shri Vishal Gupta, Proprietor), located at Bhojpura village, Orcl
tehsil, Tikamgarh district of Madhya Pradesh state.

HEIZT /Dear sir.

HEIGY / Dear sir, Please refer Lo your online application submitted vide 1D:128998 dated 05.08.2020 on
above menuoned subject along with Surface plan vide plan No. BHOJPURA/ DEV/ 106/ C-711/ 2029 d
16.07.2020, enclosed therewith. The matter has since been examined in the light of what has been stated in-
application. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as Dire
Generul of Mines Safety) under the provisions of Regulations l_()(s.('.’.){b) of the .Mctalhfcrous A
Regulations, 1961 and by virtue of authorization granted to me by the Chicf Inspector of Mines (also desigr
as Directer-General of Mines Safety) under Scction 6(1) of the Mines Act, 1952, 1, hereby specif
following conditions governing to use Heavy Earth Moving Machincry @HEIY!K\'I'S.).tor digging, cxcav&uo:
removal of overburden and ore body in conjunction with deep hole drilling & blasing (up to lQOrnmm“ast
diameler) under Regulation]06(2)(b) of the Mclullit’cmusz Mings Regulations, 1961 and to ;;oml; H(Jj‘;”
overburden and orebady in the area marked asl-2-3-4-5-1 in rcd' colour as shown on the plafl2 So(.m i
DEV/ 106/ C-711/ 2020 dated |6.07.2020, at Bhojpura Stone Mine ( Khasra No.4 & 6 Area: 2.

; eSedrzAN QYaBWA3E%Sd
spproval-permissicn-dgms gov.in/PermissionExemplicaRelxation PEREmalComrespondence/Draft7q=Sedx2AAFFZLoZTQl &
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(T AT I / NAGESWARA RAG M)
[P FRWF / DIRECTOR OF MINES SAFETY.
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Leuter No s

517003 i

MMR RINZ)GmIior Rcmonwcrmgzozolsossz.Lmer_mo«.xm 2nd class with deep hole up to 100mm of
cre

Lt B

. G Gwlior 474005 (MP) 4
No. 0751-2472545

Shri Vishal Gupta, Proprictor
Bhojpura Stone Mine (Khasra No.3/1/3 & 5/1/2, Arca 1.6820 hectares)

M/s Jai Shriram Stone Crusher,
R/0 -117/4. Civil Line Jhansi,

District: Jhansi, Utterpradesh state.
for digging,

fugy Subject:  Conditions governing to use Heavy Earth Moving Machinery (HEMMs)

cxcavauon and removal of overburden and ore body in conjunction with deep hole drilling & blasing (up to
r) under Regulation 106(2)(b) of the Metalliferous Mines Regulations 1961 ar

-1.6820 Hectarcs), (LIN-1170730572, Mine Code-517 143)

100mm blast hole diamete
Bhojpura .Smn? Mine (Khasra No.3/1/3 & 5/1/2 Area
of M/s Jai Shriram Stone Crusher (Shri Vishal Gupta, Proprietor), located at Bhojpura village, Orchha tehsil,

Tikamgarh district of Madhva Pradesh state.

HEIZT / Dear sir;

Please refer to your online application submitted vide ID: ID:128997 dated 05.08.2020 on the above mentiened
en vide plan No. BHOIPURA/ JAY/ 106/ C-712/ 2020 dated 16.07.2020, enclosed

subject along with Surface pl

therewith.
The matter has since been examined in the light of what has been stated in your application. In exercisc of the
powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety)
1961 and by virtue of

under the provisions of Regulations 106(2)(b) of the Metalliferous Mines Regulations,
authorization granted to me by the Chiel Inspector of Mines (slso desipnated as Director-General of Mines

Safety) under Section 6(1) of the Mines Act, 1952, 1, hereby specily the following conditions governing to use

Heavy Earth Moving Machinery (HEMM's) fur digging, excuvation and removal of overburden and ore body in
conjunction with deep hole drilling & blasing (up te 100mm blast hole diameter) under Regulation106(2)(b) of

the Metalliferous Mines Regulations, 1961 and to form benches in averburden and orebody in the area matked
un

approval-permission-dgms. gov.infPermissionExemplionRelaxation PEREmai Comespandence/Drat 7q=Ssd a2 AAF F age3sMTh2PiA%3d%3d
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approval-permission-dgms mv.ianmvss&onEmpﬁan
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2eproonst

[ Mines safely
v Gwalior 474005 (MP) 7005, E-mal | nz-guragms@omall

TR B ——T ATy

painistry ef ¢

T AL S
senernl ©

com, Phone

prectarate-C

oS / From :
WﬁT&ﬂW/DimmYofM

sarferae &3, Taaay/ Gwalior Region, (iwalior.

JFAR/ To:
Shri Vishal Gupta, Minc Qwner
tone Mine (Khasra No.3/2, Area 2.00 h

ines Safety,

Bhojpura S gctares),

Rio- 117/4. Civil Line, Jhansi

District: Jhansi. Utterpradesh state.
fawg/ Subject: Conditions governing t0 US¢ Heavy Earth Moving Machinety (HEMM's) for digging,
excavation and removal of overburden and ore body 1n conjunction with deep hole drilling & blasing (up to
100mm blast hole diameter) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 at
Bhojpura Stons Mine (Khasra No.3/2 Area-2.00 Hectares), of Shri Vishal Gupta.,(LIN-1573945634. Mine
Code- 517008), located at Bhojpura village. Orchha tehsil, Tikamgarh district of Madhya Pradesh state.

Hgigd / Dear sit,

Please refer to your online
subject along with Surfacc

enclosed therewith.

2020 on the above mentioned
-t 20‘\-’\ b s B | 6072920'

ted vide ID: 1D:128995 dated 05.06.
lo. BHOIPURA/ VISHAL! 106/ C-710/ 2020 uawl.d

application submit
plan vide plan ]

in the light of whot hus heen stated in your application, In exercise of the

wers conferred on the Chief Inspecior of Mines (also designuted as Director-General of Mines Safety)
under the provisions of Regulations 106(2)(b) of the Metalliferous Mines Regulutions, 1901 and by virtue of
authorization granted to me by the Chicl’ Inspector of Miney (also destgnated oy Director-General of Mines
Safety) under Section 6(1) of the Mines Act, 1952. 1, hereby specify the following conditions governing to use
Heavy Earth Moving Machinery (HEMM's) for digging, excavation and removal of overburden and ore body in
conjunction with decp hole drilling & blasing (up t0 140mmn blast hole diameter) under Regulation106(2)(b) of
the Metalliferous Mines Regulations, 1961 and to form benches in overburden and orebody in the arca marked
53e4-5-1 in red coiour as shown on the JPURA/ VISHAL/ 106/ C-Til/ 2020 dawed

pian No. BHO
Bhojpura Stone Mine ( Khasra No. 3/2 Area:

The matter has since been examined

as i-Z
16.07.2020, at 200 Hectares) of Shri Vishal Gupta, (LIN-

RelaxaUon'PEREmllCmemondmcaIDraﬂ?qﬂS&ilr’zMFFZdetG(PD.NA%M%Sd L
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The design of blast for deep hole blasting shall be made by the manager of the mine in
ufacturer  to get effective blast without misfire and blown through

ed shall be strictly followed at the mine during every blast,

iii.
consultation with explosive man
shots. The design of blast so fram
I be done under charge of a person having at least  foreman certificate

v Decep hole blasting shal :
the mine(eg. charge/hole, charge/round, delay sequence, fly rock

holder who keep all records of blast at
distance, boulder size andl throw ete,)
v Explosive shall be kept in magazine after obtaining lic
Explosive and adhere with the condition thercof.

os is used in single hole, the bouster charge amount shall be
all be fired in a one single round casily.

be done after obtaining respective license from
2012 and adhere with the condition siipulated

ense granted by Chief Controller of

vi. When different type of explosiv
compatible such that whole main charge sh

; n Starage and mixing of ANFO shall strictly

N
competent authority as per Ammonium Nitrate Rulcs,

thereof.

Miscellancous:

rJ
[
=1

ere HEMM is deployed or on the next
drawal of HEMM and only at places
106(4) & 106(5) of the Metallifcrous

i No manual workers shall be employed on any bench wh
loyed only after with

lower bench. Manual workers shall be emp
where benches conform to the requircments of Regulation 106(1),

Mines Regulations, 1961.

rkers shall be employed in the vicinity of derrick crane, while in operation or of

il No manual wo
any other HEMM.

ii. No manual workers shall be cmployed at the
Regulation 106(2)(2) of the Metalliferous Mines Regulations,

in stone.

bottom of benches which do not conform 0
1961 . where drilling and blasting is done

t the depot shall be made and

A standard code of practice for loading and unloading places a
ision shall ba made at the

cident at loading and unloading point. Proper superv
t of the minc by authorised person.

.
implemented to prevent ac
loading and unloading poin

e of practice for haul road maintenance shall be made at

:'o

the mine from manager

o V. A standard cod
i side which shall be implemented at the mine.
A standard code of practice for machine maintenance, machiae operation and shifting of

vi
mine.

HiiMMs shall be made and enforced at the

-,2 vii. All the conditions mentioned in Tech. Circular No.9 of 2008 and Circular No. 5 of 2010, shall be

' strictly complied with.

tlons governing is valid for a period of five (05) years from the date of issue of

| viii.  This Condl
j this letter.

——

—

/ Your Faithf-u—lly

Pl
@r=—=Er? .

ZrodiIGeP MyvAY30T3d

PEREnmllooﬂospondmmequSSs-WrzMFF

appmal-puniss&mdwgov.iuernissla\ExenvllanReuxauml
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1220 Eraait
Email Letter
Leticr No ’
f :szxiwnlm Region|Permj201912020PL_Letter_106(6)(b) 2nd class with deep hole up to 100mm of
MMR |2
INO: 517009|NZ|Gwalior Region|lPerm|2019{2020 Dhanbad, Date: 1 7/07/2019
L
Shri Vishal Gupta, Owner
Bhojpura Stone Mine (Khasra No. 272, Area 2.00 hectares)
R/o-117/4 Ciwvil Line,
Dist. Jhansi (UP)
Subject: Permission under Reg.106(2)(b) of the Metalliferous Mincs Regulations, 1961 for
deployment of Heavy Earth Moving Machinery for digging, cxcavation and removal of overburden
and to conduct deep hole blasting at Bhojpura Stone (Crusher Use) Mine ( Khasra No. 4 Area-2.00
Hectares) of Shri Vishal Gupta.
Dear sir,
Please refer to Online Application ID: §2665 dated 18.04.2019 and plan No. BHOJPURA/VISHAL/106/C-
315/2018 dated 28.09.2018, enclosed with the application on the above subject.
The matter has since been considered in the light of what has been stated in your application.
In exercisc of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of
Mines Safety) under the provisions of Regulations 106(2)(b) of the Metalliferous Mines Regulations, 1961
and by virtue of authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6( 1) of the Mines Act, 1952, you are hereby permitted to use Heavy
Earth Moving Machinery for digging, excavation and removal of overburden and stone keeping high benches
in the area marked as §-2-3-4-1 in conjunction with deep hole drilling and blasung as shown on the Plan No.
approval-permissim-dm.gov.mlPonnisslonEmmpﬂonRelnxauanﬂ’EREmmlCovrcspondmncn!Dun‘M‘SMideTLMK7DbY°W5°EW%3d7‘3° 110
o —
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4 Fran
“conform to the requirements of Regulation 10641), 10664) & 106(5) of the Metalliferous Mines
«ations, 1961,
éy\o ﬂl\l}mml workers shall be employed in the vicinity of derrick crane, while in operation or of any other
iii No manue! workers shall be employed at the hottom of benches Wwhich do not conform to Regulation
106(2)(a). where dnilling and blasting is done in stone.
v A standard code of practice for loading and unloading places at the depot shall be made and implemented
to prevent accident at loading and unloading point. Proper supervision shall he made at the loading and
unloading poimt of the mine by authorised person.

v A standard code of practice for haul road maintenance shall be made at the mine from manager side which

shall be implemented at the mine.

Vi A standard code of practice for machine maintenance, machine operation and shilting of HEMMs shall be

made and enforeed at the mine.

All the conditions mentioned in Tech. Circular No.9 of 2008 and Circular No. 5 of 2010, shall be strictly

complied with.

- —

our Faithfully 11

:"‘.\ ad
A{dan

Jmesh Prasad Singh (Director( Acting) - Gwalior Region)

THIS IS A SYSTEM GENERATED DOCUMENT. DOES NOT REQUIRE ANY SIGNATURE.

—P-106-Bhojpur A52665DPLVighal Gupta.docx

approval-permission-dgms gov.in/PermissionExemptionRelaxation/PEREmail Correspondence/Draft 2q=SMibVId TLASKTDbyCW8aeEv/1:3d%34
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P e T I A adad il
s covt. of rryetier
; wawy o753l THOTNT wf wrors? s
2115 aairnistry ©f tabeour &'?C:r:::cv’rtr'ven
7 FES Prrrie, TETRIT FTITIT s
: ‘ - - !
-~ ﬂhvcrornlv senorol of Mines = nroty e —
[reesriesion nmy Mu&umnmﬁm . , dwewed : m‘w.ml-
= ‘o Maath, 274005 (M7) AT .W MW.&"‘ Phone

e 517000 [N Gwwher Region

woq.m.ounuwmmu

From:
Director af Mines Safety,
mhwm.m.
e Vicha! mm.namnmdo-vnﬂ

N mmac'(nmm.zswz,zsﬂn.zsmammF°°-9°°"’"

Amaigamated
Rf0-117, ,OvIUne.hnd.
mmrsl,unsw
poundary by
wmmwﬂaneguhumul(l)dmwfaowmmw 01,800
mmmmu(l)wnmmmm.zsm.are. - i
; 02, haofSwIVlQ\atGupUasslnglenﬂnenumd
8 269/2, area; 02.00 ha) & oy o0 ha) of Shri Vishal Gupta.

mwurlmsgme Mine (Khasra No. 267/1/1, 268/2
memmmm 267/2, 267/1, 268/2 & 269/2, area;
Dear sir,

fication " dated 29.01.2024 and offline letter No.nil dated 05.01.2024 enclosing
AT 05.01.2024, showing the area of the mine lease o be

Piease refer to your online a 262560,
therewith combined Plan vid:p No. PRATAPPURNIIIIE-338/2024. dated
amalgamated, on the above mentioned subject-

in light of what has been stated in your application.

The matter has since been examined
powers conferred on the Chief Inspector of Mines under Regulation
Istions, laslandbyvimmofmeauttmluﬁongnmedtnmebytthhlefmSpecmorome(abo L
underSecﬁone(nofmeMInesAct,issz,lhembvpeﬂn mine boundary by
Mmmm dmmmnmmnmmzsﬂz, m;ox.BOOha)o!S!wi_mamaal(l)
Pratappura Mine (Khasra No. 267/1/1, 268/2 & 269/2, area; 02.00 ha) of Shri Vishal Gupta as single mine named as

ra No. 267/2, 267/1, 268/2 & 269/2, area; 03,800 ha) of Shri Vishal Gupta bounded

North & 78°39'50.30" East)- C(25°25'51.20" North

Stone
Amalgamated Pratappura Stone Mine (Khas
as A(25°24'58.55" North & 78939'56.25" East)- B(25°24'54.10"
53,80" North & 78°39'44,30" East)- E(25°25'55.60" North & 78°39'44.10" East)- F(25°24'57.7G‘
©24'58.94" North & 76939'49.35" East)-
78°39's3.21"

boundary pillers

& 78°39'47.60" East)-

North & 78°39'48.13" East)- G(25°24'58.99" North & 78°39'48.09" East)- H(25
1(25°25'00.66" North & 78°39'50,84" East)- 3(25°24'59,44" North & 78°39'52.64" East)- K(25°25'00.34" North &
East)- A[Z5°2458.55" North & 78°39'56.25" East) in red colour as shown on combined plan No. mmzmz—smoa,
dated 05.01.2024, situated at Pratappura village, Orchha Tehsll, Niwarl district of Madya Pradesh state, subjected to the following

conditions being strictly complied with:
l.Oﬂtenewninebomdarysmlbemarkedonmesn.nrfacep!mofthenﬂneand
maintained under Regulation 61 of the Metalliferous Mines Regulations, 1961 at Amalgama
267/2, 267/1, 268/2 & 269/2, area; 03.800 ha) of Shri Vishal Gupta.

1.1 The coordinates of all important survey stations/change points shall be calculated correctly and shown on the
2.0 The plan showing the new boundary with coordinatles of changed points duly signed by the Nominated owner, Manager, and

shall be submitted within seven days of the date of [ssue of this letter to this Directorate as required under
3(1) of the Metzlliferous Mines Regulations, 1961,

own on all statutory pians

shall also be sh
Stone Mine (Khasra No.

ted Pratappura

statutory plans.

made within a distance of 7.5 m of the new/modified boundary of the mine.

3.0 No working shall be
4.0 Notice in Form T of the First Schedule with change in Name of Mine as Amalgamated Pratappura Stone Mine (Khasra No. 267/2,
267/1, 268/2 & 269/2, area; 03.800 ha) of Shri Vishal Gupta, shall be submitted within seven days of the issue of this lettern
5.0 Heavy Earth Moving M hole blasting shall be conducted In the mine without
obtalning seperate permission under Regulation 106 (2)(b} of the Metalliferous Mines Regulations, 1961 from this Directorate.

ire area within new mine boundary including at common boundary barrier

6.0 The quarrying operation in ent
shall conducted from top downwards and no men and machines shall be deployed at the bottom of high

inery shall not be deployed and no deep
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7.0 No work shall l‘

s iy uwmm:mammummeammmhmﬁmm = E
Joining m.uo MM.mmmmmwmmmmmaum".

other Bquid matter. m&qmumoemmummwmmuumw“hﬁ %

8.0 (a) No working shall be extended within 120m of boundary of the adjacent mines, if any. (b) Whenever ‘

the mine workings approach within 60 m bowun
of the ¢ isi ;
Circular No. 4 of 1971 shall be strictly complied w“:rnmm scii i el

9,
0 Whenever any unusual seepage of water observed In the mine, the working shall be stopped and Informed to this Directorate.

10.0 (3) The opencast working shafl not be extended within 4 structure, structures, public
Sm of
nm.mmmmnmmMmmWr?&:”:;wm' ' e

s, Vilage/bastl/
within 45m of land acquired by the
m“'mmts"&'m'& permission, as required under Reguiation 109(1) of the Metalliferous Mines Regulations, 1961, Is obtained

g;) No hl_ast‘i‘ng i“hﬂ'c mine shall be carried out within 300m of Jhansi Khajooraoh roads till such time the
mashng inc (alr“g)c as ensured that no persons/vehicles passes on such roads during the time of blasting. For
¢ purpose, drop bar barrier shall be provided on both side of such road at a distance of 300m from the place

of firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier and

persons/vehicles shall not be allowed to pass on the siad road i i i i | £
blasting is obtained. P iad road during blasting and till the time all clear after

11.0 Precautions stipulated under Regulation 164 of the Metaliiferous Mines Regulations, 1961 shall be strictly followed.

12.0 Please note that this permission is subject to the following additional conditions:

12.1 In the event of any change in the circumstances connected with this permission which is likely to endanger the life of workmen
employed in the mine or endanger the mine, mining operaﬁonsforwhld\UiSpumlssbnhasbmgranudecmed

mwmmemdsentmmsokednmm.Thesaldmk\gopmﬁmsshalmtbemnmdmmwusmm
permission in writing from this Directorate.

12.2 At any time anyofhemndlﬂonssubjectbowhld:hlspermlslonhasbeengﬁmedlsviolamdormtcompﬁedwid\.ﬁis
pemisdmshallbedeenedmhavebemrevohedwlmimedlateeffect.

12.3 This permission is being issued spedifically under the Regulations mentioned above and without prejudice to any cther
provisions of law, which may be or may become applicabie at any time.

12.4 The above permission may be amended or withdrawn at any time if considered necessary in the interest of safety.

12.5 If at any time any one of the conditions subject to which this permission has been granted is viclated or not complied with,
this permission shall be deemed to have been revoked with immediate effect.

13.0 Subject to the above conditions, this permission shall remain valid upto Validitiy of the lease period of both the
leases or validity/ existence of partnership deed whichever is earlier.

1 i i f the partner or mines are
14.0 In case of break of partnership deed or non cxtension of lease period of any o
to be worked independently in respective lease area, the artificial barrier shall be consutructed along the

boundary of adjoining lease arcas.

-

Your Faithfully e

p W

FHH & UH )

T FIET TG,
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Mz m“'mm mﬂum. ™ Stone Mine (Khasra No, U, 3110214, 372, 4, 6. 3173 8 5/1/12, ores, 07.214 hay
R/0-11774, Coit Ihane d

Subject: Permission Under Regulation 111

am3 (1) of the Metalliferous Mines Regulations, 1961 for change beamdary
g """9"“ ﬁmw'v of (i) Bhojpurs Stone Mine (Khasra No3 7171 & 3/1/2/1, area; o;,ogg' h':, of M/s sm::

Stone Mine (Khasra o 486 Pa), () Bhojpura Stone Mine (Khasrs No. 3/2, area; 92.00 ha) Shi Vishal Gupta () Ehospora

(hasra No. 3/1/3" & /1y area; b1 20 M) of M/s Jof Sriram Stome :Shﬂwrtatcupmwmm;.mm

Amaigamated Bhojpyrs Stone Mins L1682 ha) of M/ 3 Sriram Stone(Partner: Shri vViehs! Gupta) a5 single mine names as

tone(
(M‘natm owner Shri V'Sh.l gr:ag(hm No, 3’1/1' 3/’,”1. 3/2, 4, 6, 3/1/3 & 5[],2' ared; 07,214 ha) of M/s Seiram S

»

K : Shri inl

72 Stone Mine (Khasra No. 3141, 3117271, 3/2, 4, 6, 3/1/3 & 5/1/2, area; 07.214 ha of M/s Sriram
(Nominated owner: Shri Vishal Gupts) bounded by boundary pilfars marked on surface plan No BHOJPLRNI)I 1/5-3/38/2024, m
05.01.2024, ll: red colour ag $(25°25'06.12" North & 78°40'00.13" East)- T(25°25107 52" North & 78°3000 50" East)-
U(25°25'08 51 North & 78°40'01 37" East)- v(25°25109, 71~ North & 78°40'03,32" East)- A(25%25'09 59+ North & 78°40'04.25"
East)- B(B°25‘06.19" North & 78°40'04,57" East)- C(25°25'05.80" North & 78°40'07.00" East)- D(25°2503.10" MNorth
& 78°20'07.20" East)- E(25°25'03.40" North & 78°40'11.207 East)- F(25925'04.80" North & 78°40'10.50~ East)- 5(25°25'04.70~
North & 78°40"13.70" East)- H(25°25'02.40" North & 78%40'13,50" East)- 1(25°2502.30" North & 78°a0'10.00" East)-
H25°25'00.30" North & 78°40'10.40" East)- K(25°24'59, 75" North & 78°40'20 77+ East)- 1(25924'55 58" North & 78°40'14 .32~
East)- M(25°24'57.23" North & 78°40'14,36" East)- N(25°24'57,50" North & 78°40'07.60" East)- 0O(25°24'59 a0 North
& 78°40'07.60" East)- P(25°25'02,00" North & 78°40'06.80" East)- Q(25°25'02.30" North & 78°39'59.30° East)- R(25°25'05.90"
North & 78°39'59 30" East)- 5(25°25'06,12" North & 78°40'00,13" East), situated at Bhojpura village, Orchha Tehsil, Niwari district
of Madya Pradesh state, subjected to the fellowing conditions being strictty complied with:

1.0 The new mine boundary shall be marked on the surface plan of the mine and shail also be shown on all statutory plans
maintained under Regulation 61 of the Metalliferous Mines Regulations, 1961 at Amalgamated Bhojpura Stone Mine (Khasra No,
3/1/1, 3/1/2/1, 3/2, 4, 6, 3/1/3 & 5/1/2, area; 07.214 ha) of M/s Jai Sriram Stone (Nominated owner: Shri Vishal Gupta).

1.1 The coordinates of all important Survey stations/change points shall be calculated correctly and shown on the statutory pians.

3.0 No working shall be made within a distance of 7,5 m of the new/modified boundary of the mine.

R e
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5.0 Heavy Eany, OF 1S letter, Sriram mm Stone Mo ¢ v

: - anin > 2 ’
Regulations, 196) :::::g'h' e 'Dmi‘:: Pcrmimg Qu"d'c‘;‘y‘:’ aﬂ? no deep hole blasting shaly ‘ ﬂ'h’j
1 H a 3
6.0 The e clation 106 2)b) feucted o

A of the M or .
uarry R etallir The
shall ¢« . ‘& opcration in entire a ous Mm\. \

mducted from top do rea wit

whnwards and hin new mine boy

NO men and mach ndary including at common bound

mes shall he deployed at the bot\oar:\y&arl:ii:h

the water logged area unless

from accumulation of water or No working shall be made on do

pletely and have

other liquid Matter, been examined physically ap Pl

d found fr

et &S approach within 60 m of th edjacent mines, if a
Circular No. 4 of 1971 shall he strictly cnmpli:dc ::n;m“m Jortidery of R pfm:?(;“(:;m:m

9.0 ‘M“'"e"e'&ﬂvlnm "
“m‘*mobsewedlnthcmlmm
» the working shall be st, and inf, .
10.0 (a) The opencast opped ormed to this Directora

worki
w!Iagcﬂmsti/stmcmrcs, publi tking shall not be extended within 45m of

blasting is obtained.

11.0 Precautions stipulated under Regulation 164 of the Metalli : .
strictly followed. ¢ Metalliferous Mines Regulations, 1961

12.0 Please note that this permission is subject to the following additional conditions:

12.1 In the event of any change in the circumstances connected with this permission which is likely t
endanger the life of workmen employed in the mine or endanger the mine, mining operations for whi
permission has been granted shall be stopped forthwith and intimation thereof sent to this Directorat
said mining operations shall not be resumed without express and fresh permission in writing from th

Directorate.

12.2 At any time any of the conditions subject to which this permission has been gg'anted is violated
complied with, this permission shall be deemed to have been revoked with immediate effect.

12.3 This permission is being issued specifically under the Regulations ment.ioned above and withe
prejudice to any other provisions of law, which may be or may become applicable at any tme.

; ; — . in
12.4 The above permission may be amended or withdrawn at any time if considered necessary

of safety. |
h this permission has been granted is

3 itions subject to whic n he :
e : been revoked with immediate effect.

2.5 If at any time any ;
. f ssion shall be deemed to have

not complied with, this permi
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AGREEMENT OF Cco TRACT FOR BLASTING
This agreement of contraet is made this the | 1042027 1,
Crusshers represented by its anthorized signatory p
Gupta Age:- 42 yrs, Pan no.. AAAIF.!mnn
lines, Teh & Dist, JThansi (U.P) Hercinafey calle

shall unless exeluded by or repugnant to (he cont
wne part,

v anel between M/ Iaf
rop. Sh, Vichat Gupta S/a §
of nhove firm having its registe
Land referred 1o ne the first poet
ext, be deemed to mean I8 suee

Shree Ram Stane

h. Girdhart 1,21 Ji

red office ar | 1714, Civil
¥ (which expression
easarand nseipngg of the

AND
M/s Ramraja Enterprises, may naka, Tikar
having its office at M/s Ramraja Enterprises
called and referred tq as the sceond party(w
context, c\l':!:mcd fo mean its suceessor

nearh(M.1.) represented by
» Shri ram niwas, mag naka,
hich expression shall unless
and nssigns) of the other pairt.

its proprictor Mr. Rohit Vyas
Tikamgarh(M.P,). Hereinafier
excluded by or repugnant to the

panty is having stone open cast mines at

Niwari(M.P.) measuring area 2.5
ed from Ahe govermment of M.p

<es of'blasting as and when requi
N\ \ - : Wy - 4
WHEREA§  the second

Khasra No. 04 and 06:.Ceam

Hectares Lease valid 19.06.2030. The mines
- First party approached the second party for rendering them the
red during the process of excavation of mines,

o
party holds the license to posses and use of Explosive inform 22(1LE-3) as per

searing license no.
- EITHQ/MP/22/35(1606) (3). E/HQ/MP22/261(¥35299) (4).

03.2023 by the Deputy Chicl Controlier of

WHEREAS tlie license is decmed to be in foree under the rule 112(3) of Explosives rules 2008 which
read as “Every application of the renewal of license shall be make 5o as ta reach the licensing authority
or the authority empowered (0 renewal the=license atlemse80 days beforethe it on which the license
expives, and if the application is so made, the license shall be deemed to be in foree until such date as the

licensing authority rencws the license or until an intimation that the renewal of license 15 refused,has been
communicated to the applicant ™.

WHEREAS the second party confirm that he has not received or has been communication inl{mntion for
refuse of rencwal of license from the department of explosives, as such, the license stands valid for the

period up to March ,2022/2023 subjected to refused for renewal of license from the department of
explosives,

WHEREAS the second party holds the out the operations fram its licensed mng;u'cinc_ lo;nlcd a‘l V\:lll‘ngc
gudrai(Orcha) tehsil Oreha Distt Niwari{M.P.) and at villnge Badmadnf Teh & Distt Tikamgarh(MP)

| I 3 AR b r Iy o
WHEREAS the sccond party will carry out the l)lil?v"lllg operalions the area eanm: fﬁC(i:;Y m:lur\m );’( r
t - " o
authonized officials at mines villngc Gram hllojpum Q!ll\ﬂy M/s Jai Shrt Ram Stone Crusshors VeV

@

-
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foreman certilicate o the mines mate, mhorized Blaster Bolder of license for blasting in Tonn |1 <10
(from explosives deptt) or such competent for blnsting purpese,

WHEREAS the first and second party had not been the convicted and sentenced for any offences and not
ordered to excoute inder ehapter VI of the code of coimingl procedure, 1973 abound of keeping peace or

for good behavior,

WHEREAS the sevond party will comply with all the rules and regulations as apphication as per the lnws
of Innd whether it s contral, stale, provincinl, local municipal or imposed by any District/local autharities

for the activitics sinted nbove.
WHEREAS the second party will maintain/submit all statuiory returns as application or as would be
applicable.

WHEREAS the second party will be responsible for the insurance of their product, magazine and their
licensed road van during handling and transportation. The mode of payment shall be cash/advance.

WHEREAS any changes or modification in the agreement will be signed by authorized persons of both
«the partics and will be recorded in writing. This will become part of agreement.

bR ]

N / . A’IYdisputa\nm subjected to jurisdiction of the court in the Tikamgarh (MP). This agreement is valid till

t&rmghétion of this agreement. In witness whers of the partics have signed this agreement out of their own

% . free will & choice on the day month & year first above written.
; " . I’.’ \ /
=y 7 (/ t{’:‘ >

Wimesé:; <o Signature of first party

T Signatare of second party

senal Nu.\.?ﬁ?-f‘-..,nu\a.\%..l.:}l#f{ .52

. 1Rk
Certihivd that e ’me_qu:ﬁ SRR
g LR ig Ay B g
wwern usten ma ‘KM % e QC‘A{)&
hy SRAIT LALLM “‘h, ISR [ ¢ A
1 whan AT 5

v v na
 peass s are /.t '
neen it _65_::4,.‘ /

13 sdentity : X
:\,{ti‘lbo | (LT . SR
(‘ \A’\J’ W \"l
o Moty >
MJ‘\!S* T % et S

I AP L L DY AT
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IRl

Roferenee 1o your letier No - R2400 dated. 0IDI2023, the subpeet i duly vl Upao 317372828 anel inwsesd in Form 1E-3 of Explosiven Rudan, 2008 v forsarded herewit
e & mmammmmumumaupamwmﬂam
For further renewal of Ticence, pleas: submit the following docaments wo g 10 reach this efTice an o belore 31732028,

~ UEU a1 A fiE yof v gapedva amazA|

il SRR EE T E R o B SRR et —

Angc;?m#;m RE-1 duly filled i nrl d% > - g-
- U o -Na‘ﬁ En o, Al L 2008 AW WEW Uy age
ol o be smybmmtted -m Sirough e-payment fncifity nvailabile on online spplication portal undor die Fxplosives Rules, 200%

Licence fres renesvable for one to five venrs,
* AR S W IR wawhay
Onginal licence with plan.
-b O UAw A ﬁm:mtmﬂnzm‘ﬂﬂﬁﬂmi‘h
Wiz connection, plewse also refor o Rule 112 of Explosives Rulea, 2008,
.szgam?e;«'&ﬁa:mmén ; ':\‘mﬁ::&aummﬂw;:mmmﬁﬁw:QWWtﬂmﬁn
ndert for purcl ol explosives shull be placed E=11 with dhe supplier and ol the same sl kent to this office (Not applicable reworks stare house)
ﬁvﬂmﬁﬂ%ﬂ:ﬂ%«tmma?maMﬂmel wm*mammtmmammmwcm
u-mcouuwmhmsumeebylmwlhu:‘edhgm.mdqﬁk&ch

firewoeks store hotise )
mﬂ;m:aWammwﬁmﬂamﬁmtmwhmkmmmwm.meﬂMwn%mmmmﬂm

ST T2 i = 1 a3 R ) Pl ) : A
All Narting operations shall be eamicd out by a competent person holding = valid shot firer's permit granted umder above rules However, Masting opesations m mines cormng nndey the
purview of the Mines Act 1952, the baster shall have qualificstions prescibed in the regulitions fmmesd usder the ssid Act

T | Vour's vichiully

(B, T ASATH | Dr. MLZ Ansard)
WY T BT PRI | Joint Chiet Contrtier of Explusives
ST | Bhopal

&4 Pz Py aoom W septa

T B | Copv Forwarded w it
- PN SRAEE (Disarier Magistmte) TIKAMGARH (Madhy Priulesh) FEAT (e intormation.)
e e = ' U T REBes PO | Joine Chief Controller of Explosives
I | Bbopad

(PR ST A srdte @) R, wes anf ¥ frg s dewse Wit/ fpeso.guv in 58 )

(For more itormation regarding status foes wnd other details please visil our website hity://peso.gov in)

Note :~ This is system generated document does not require physical signature. Applicant may take printout for their
records.
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mummwmm..nm. Frpbatvee Sufety (rpamtestion (MTA(7)
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4. 27, R am wen A ym e o AR XR 2T THELE - 299, Vel Fhae. Dale | iyt Mok Roeiory, Mese 12 M Frwe Stop
PETEN WA | A rers Cobomy Tihopat 462016
I (o) - 2048290 | T (8 wey 34207

Pl iNeeebhopal Ferpdonives oo in
26 (Mwte @ 0V s

W (N ) FAIQAP222ANEIRNT)
FAm AT

MA Ram Ran Enferposs,

NJew Noba, Tonen 3Whmce - Tiwongorh

DPrrer- TTRANGARKH, Soate-Atocinn Pencksh, Plneods . 233001
Bwn Sorvey Nega) Sosven Nee X4, U0 Village Godini, 301 TIKAMGARTE, 3597 Madbes Praddesh 31 Raptea s ireller 2 iy &5 Fans s g FYeten B, anow ¥ st

LT ) St W N0 M2 26 ST B TR sl )
A, Village Gedras, DNt TIKAMGARH, Modirys Pradedy -f ieenee

Subjeet- o Paseseeenn fiw e nrnfiqid;z:nm magazine sitnked al Survey Nofs) Sorvey N 3

el in Form LE-3 al Explosives Rules, 2008 - Renewl reganifng
TR | S

Qag‘un:;;?aﬂwwavam::m»muo.mmmmuﬂmﬂmmﬁm:mnmawtzvmr.mﬂwﬂ«ﬂﬂﬂmslmmnmmmmtm
Wl el
Referener w yvwir letizy No_ 22400 dated: 09132023, the sebyect licence duly renewes! upeo 317372028 ond ised in Foem 1E-3 of Explasves Raled, 2000 is forwarded herewith
M & ammd FT0 B g PrataiE A RAiw sy 1028 A wed ¥a wratET R A @
Fou flarther venswal of Ircence, plesse sabmit the following dacuments s ¢ b roach this offfce 0 o before 31/3/2920.
« UEn aRE-1 A s gl vd sraefya amdan
peation in Form RE-1 July Gifked in and sigmod. 2
1w B, 2008 F apa g ide= did a3 sy Eaprar g s i s e e e 8
| line applicobon portal under die Explosves Rules, 2008

App
« T B ole o & sl gen e,
Licenes feer renewalde for ane to five yesex, 1o be slwnilied online ihrnugh e-paryment Daciliny hiz on

« HFR v & Hr g aegghiag
Ongmal hicence will ved plan.
. Wﬂm*ﬁﬁm :m-tm‘n;m-nuwmﬁu
N ths consection. please also refey 1o Rule 112 o | i \
: msma@m..a:‘?rméamﬁ%ﬁﬁnmmmunmmnmnmm(mmammw,.
Indent for parchace of exgiosives shall be placed in RE-11 will e aspplicr and cop ol‘lhenmdnullbonullouiuoﬂioeJNolwpliabhhﬁmhmlmm;
. mmammwmtmammmmm;Mwmtmammmomammmmgm
— *WU;LWDlFl-uuwhmmiyn!wmol‘mqiuuminRE-'lumccnddeveq-mursoulomuhlﬂull‘nevyllm:o(uu ding g ANot applicatie for
Works skwe husase )
. mmﬁnmi:w@mmmaﬁmmamﬁugtmwaummmmmzm.maﬁﬁummtmaﬁmaﬁﬂnm
PrafRaen

T 3 &7 =T S Wraan 36 sPaa R
All Hasting opesations shall be carmied ot by' 2 compelent persoa holding a valid shot firss's penmil granted undes above nifes. However, blasting operations in mines coming under the
purview of the Mincs Act 1952, the blastor shall have qualifications ¢ ibed ia the regulations fumesl ender the said Act

AN | Your s fathfully

(B7, QR 35 FE.3ANT | De. ML Z Ansari)
WY 11 FRGTe I35 | Jvint Chie! Conteoller of Explosives
GRE | Bhopal

nﬁ%ﬁﬂia: Copn' Forwarded to
1. 50 TREE (District Magistrate), TIXAMGARH (Madlzya Pradesh)- TE  RIT (fur information. )
g R FSTETE® FRUTE | foint Chief Controller of Fxplusives
3T | Bhopa

afae QT 98 anae @) R, 2o a2 & R sardl 26 hap e govin 28
(For more information reganding sturas fees und other details please visit our website hitp:!/pesa.goy in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.
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WA UFT G €3 ) LICRNOT FORM LY
AV W) A o AR

TR P 2008 XY TN 4 A %
(See mtnde WAV 10 () of Tt | of Schetate IV of xplomives Rnles, 200%)

(my e & fove vy o ol 1200 4.8 WS 2 B Prentew m £ e 0 ol 6 A et 2t e P oo

Tacence 1o possest  (0) fon tree expdooives of ¢last 1204 % 6 0e 7 (n A magarive

W (Liconee Nn) - FAHQMP222A3(FI8I0T)
¥ w4 3T (Anaud U'es Re) 9200/

1 Licence is hereby granted tn
M Rum Rajs Faremprises (R 7 Ocompler : Shet ROMEVea) Moo Nava, Town/Village « Tikamgmh, [istrict-TIRAMGARTL
SigloMadinn Prndest Pnende - £7200)

ot e arpan & anfl
2 TN d) 1 AR | States of licesee - Proprietorship Firm
poseses for use of Nirate Mivtare, Safecy Fase, Detonatars, « 5
Jumn s R

3 Prafafara vnta) & e Ao 21

1 scemce 16 valid onh T the follpwing prarposs
A Aty el ¥ PrefaiR (e, var o s R Rftera @)
Licence i valul fim Uie following kinde and quantity of exploxives = (@) (a)
> i A @aem i sl wm qusn T e e o T i
S No Name and I hscription Claze & Division Sudelivision Quantity @ sy e fime
] Nilrale Mixhare 2.0 n 5000 Kg
2 Bafety Piese fil n 200060 Mers
. Detomiaton 6.3 o AADINI Nox
(sl oo ot e A 12 o ) Preslem o) s (oepRde 3 A (m) 3 andl sepafa ¥ Ry . 10 timey
() Quantity of esploarves to be parchased in n colend month[opplicalve for heence under article 3(b) and (¢ ) uas shove.
5 Fpfaf@n TnfEa GafEh @ seea ke St el YEPTA . (Deswlng No ) EAIQOMPRZI26KE35307)
The heensed prettses shall enntorm to the following dimwing(s) " A (Dated) 31051205
& WY ORI PR O o R0 B The loensal premises are situaled of lollnwing adidresy
Servey Nots) Servey Nu 34915 (Tima/Village) - Village G-lwm (Pullce Stutiun) : Orehha
[ @ TIKAMGARN T (State) Madbys Pradesh FFTHIS (Pincode)
¥ A (F-Mail) el Fav)
. A Malin High Explosives Starage Room, A Lohby & A Detonators Stornge Roum

GV (Mhone)
7. s o A Pt gl sffde 81
The Ikensed premises comsis af following facilities
TH - G W Ui REetes sy, (a4 AN 3 sl [fae fFeeiea Faw, 2004 & Suedl, 2l af afaftas 26l 3w Mefaiaa ggRel &

g
1783 B0 sgea A awdt 81
The bt 1 g 3 sulyect to the provasion of Explusives Act 1881 a3 amended fronn bme to time and the Explosives Rules, 2008 fromed fere uader and Gie conditions,

addibimal conditions and the following Annexures.
| e o A s /g wfa el e, wiaaiondad ok e Rag s @ g
ol ether detnils) 4s atated mn sensl Na $ aboye.

Druwings ¢ showmng =le, constructons!
z W R e e S0 arpel & el olw alRfGa o
Coadizons and Addivonal Conditions of this licence signod by ke licenging suthority

3. %% WY DE-2 { Distance Form DE-2.
. u% arefe TR 31 T 2008 7 BRI TN Muis Eomes ol remin valid G 31s¢ day of March 2008,
e s, s m I ol e Baaim v ¥ 11 4 3 uid Bt de-vu ¥ ondia o Suartia ga saia =1 2ol o s wes maf
ST T aTy e uR Fretfad @ wiidea 2 S aed! @, wet ag g

H QR @ W 3w ey avdy A s e

This licence &5 Lable to be suspetdad of revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth ynder S=t VITI,

whorever applicabic, refoned o in Part 4 of Schedule Voor if the licemecd promises are not found conforming to the description shown in the plans and Amnoass sttached
Sd/~

horio.
THIE | The Date - 310571995 T fATHITS FIUTT | Chief Controller of Explosives

Amendments :
* Amecndment of Quantity ol Explosives™onthly Purchase Limit dosex] - 14012011
«  Change i Antharzed SignalorviOccomer /Ferincre/Dircctins €ated - 30/11/2011
*  Change in Authorized Signacory OccupierPannerv/Dirceioes dated @ 130572004
Transfers :
» Change in Licensas Nunc/Addroo/Stalus dated - 25042019
il & ygiea & e v
Space for Endorsement o Renewal

Fdtemo @ arla gt it ardia wittra il & gene 3R Wy
Duate of Renewal Date of Fxpary . Signature of Hicensing authosity und stamy
0ONI3/2023 102024 Jt. Chiief Controller of Pxplasives, TWhopal Cacle, Hhopal
faftr ¥ sy steli e s gy

I Farg=] A w) o dn @ T W EET
Statutory Warnlog : Mishandling and misuse of explosives shull constliute serfows celninal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Deptally sgied by MOMHAMMAD IQBAL ZAFFAR ANSAR)
Reasen Licence No - EHQME 22263

Loca on Bhopa! [E35307)
Date 00-03-2023 131522 PM
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AT VLS v

A1, 20454, 3 7 Rrrors) =) Akt o g g 1) & g ueo on € o 2 (7, A ) A g Premtem rdrm o Brearm
o Prawes = vzra fvg o A ety o vntoméss#?m*%m 1

pullewing wre the comditioms of licence wamber EATQMT/22243(F34307) 14 prstess for sale ar nve, explovtres of Clase 1,20, 4, %, 6 and 7 in » magesine in
™ Form LE-D (arvicles 30 0 (6) ) gromted by Chef comtenfler af Explnctyes av"("mtrnln af Feplaives,

3 ufv 2 P oD e Rt o mrn s v wmed A i ad? )
The t of oeplasives on the prermices L nrny ooe e sholl ot sve sed the Tiesnsable ¢ eo?
: m%'summmmmmmma MR mmmmhﬂ;rm.vwmﬁﬂfmmm'
The saguring need fm Soage of naives shall mviatvin safefy Bitaece spexified m Seledule 1T and annexure s the licence
1 mamvmnmmq?’ﬁmm- » S gu seka N P &, 28t o) Fny Ry 00 78 G A e aneer AR sl B 0 s ¥ R
A Ay ¢y
gtmm aiall he maedd only fen keeping nll exploaves specifaed i s heencs amd ol receptacies for, or tanls or implenients for work commected with the
keepine of soch exphosives
nmmmaammﬂahﬂamhz«tﬁmﬁ&émh&mﬁmmmnm?mm'f::l .
The openine of packages and 1he weighing and pockme of explosives siall not be carmied on i the magazine
o D AR T 3 PYERYZRY Y, £ AT 1 20 A1 ) AR ) 61 T &, AT 71 U T i v gt e Y 0 ]
MMWTmmmm:a‘mﬁvmm.mqusmfammqmmmﬁmmnmm-mmmm
farYe @l o i & fRerew o A -
(82 (AgRe fwm m‘i_a.mmggﬁaﬁ:%ﬁaﬁsmmmmmmmimnqmmaﬁnmz*mawmm
mvm.Mma\mmmqﬂiww\asmmmmrtﬂmmﬁtmmmwm%?ammt|
m.;ﬂm.mmwmﬁmgimm.mmwn
syt & anrda AET, B AAN TFH FUW | )

. aves which | itted (o be in rine shall be kept ondv il they are separatcd from each other by an
E;x;mm m":::u‘:. ’:;ml:::.yﬂl"r lvywn:‘:l':'inm:mlnma :: \?u?ls :l’l‘amally mv;t? cxplos:nn or fire in the one commumcating with the
?m:"\'“:t;‘:f c'::v!:vum Clnss 2 (niteate-mixture), Class 3 (nitro-compound), safety fuses belongmg In Claes 6 Division L and detonating fuses belonging 1o
Class 6 Division 2 as do not continin sny exposal iton or geel. may be Kept with each other without any intervening partilion or space S
fe) Detonators hcloaging to Class & Divison 3 shail be kept separately.

s Frerons T o AP 2 Frfiea 1 s 0 4 o7 6 o s 3t ) ) P s 3 Arrdir 2 7t 7
m:\'a of Class 3 (nitro compound) shall not be kept in fhe mogazine after the expimtion of one year from the date of their manufacture except With the
7.%?%%%%.%%&%%@aﬁmmﬁﬁmmm'ﬂwmmmBmmtﬁmﬁm
Tﬁ?@%ggkaammmwmmammmammmmmmzmxmama

afafir <@g a1 i § R 0R W & sy S gr 38 SR AN # SR T |
m»mﬁnﬁﬁvﬂ;ﬂamwwﬂ;‘ﬁmggmmmm%m@ o mnﬁ-ﬁn&ﬁg&?ﬁ:ﬁzmmﬂ%m
a2 yusiG W© SN a@lmﬁ‘ [EIUREES s & ] maﬁ"ﬂ P
ﬁmmmmmgn

Explosives uf Class 3 (aitto compound) shall net be Kept in the magezine ofler the expuntioa of one year frum the date of ther manulsciire eNcept with the
specin] mmection of the Controller of Explosives.
1) When stich sancuon has boon given, a wilten certificale showing the poied sovered by the sonction shall be obtained from the Controller of Explusives at
each inspection, and shall be kept by the licensce snd prodoced on demand
{21) When an explasive awing Lo its beine uo longer of standosd pority ar owing fo mens of liquefaction or of exuded nitre-zlyconn or liquid miro-glyccrm or
Hguwid morocompound is no lenser 1it {or storage in the magazine or store house the licensee shall comply, al bis own expense, with such daections as (o its
disprrsal as the Claed Controller or Cuntroller ot 12 ives 1SS

8 Bl & <l wm g 3ud @l 34, De] u{w‘l\n%mmsn wieh | gl Fe s ar 39 24 wni Mald g1 Madle B s &
e el are S & S g9 Ot o g 1 fted] s A el 39, S SR et ourea e S S vd 9 1 W o ¥ s,
Wl we | Eae w0 1 pufad 8) vl ¥, 38 aEd 9ie vEyrh @l @l 7 o o e ez a3 wg TR 1 T3 B [qA T B AR
Tyl S HaiUa 59 9 @ g 1 08 el sea A e e e e e o o are ey & mm S Ravlew 3 s o Resies T g
The mienor of the magazine and the benches, shelves and fittings thercin shali be so construgted or so lined or covered a5 (0 prevent the exposture of any 1ron oF
sicel conlact with the explosives. Such imfenor. benches, sheives and fittings shiall 5o for as 5 reasonably pmcticable, be kept free from znt and shall ptherwise be
clean, and m the case of amy explosives fuble ta be dangerously aflected by wates, duc precantions shinll be taken to exclnde water there froas;
Providex that 50 much of Bus condizon = relates to precautions against the exposiwe of any ton or steel shall not be obligatosy in a twulding i whech no
@usvc other than explosive of the Tst Devision 6t (Anmmuniton) Class i€ kept.

9, A1e; TS AeH B9 FEpTes R w3 @ a i 8 adamo 3 Rye figa wis @ dem oom af gdam sarmumetd el gm @ @
I @ T sgeiaurdl @Ry el uds cilam & fo o T & adt Wit W T i ofam ofiie afda S S s Wit T s 2

g T s wdtaor ¥ g 2o o el ua @3 3 e ) e & (g nig aell udlamh & faw swrf dm -

u3d ge iR & 012 21w sfa afSy aow e ¢l stla 9 dea @ dl 00 Wl el & adlem e wts S 1 wiie 3 it =l @6 W s
U atad diad o 9he & foe g Rl i afga e g 9

Ir the lghting conductor is tested by the Conuoller of Explogives, the Leensee stall pay the foes prescribsed for test Tn the even of the Lest proving unsaisfatory,
the same fees shull be payalide by the Dcenses fur each subsequent test until the hghton conductor is passed Ly the esting olicer as satisfacton

Mrovided st the fees payabie (or o single st ahiall be charged for ull tests made oo a conducior during any one day ;

Frovided further that where two or moce Lighting condociens are ataghed to one and te sante mogazine, the fee tor the testing of all such conducions shall not
exceed the fee prescrbed i this condition for testing o wingle Tightng conductorn

10. wmmmm.m&ﬂ?ﬁmﬁmmmﬂazmmmmmmﬂrgﬂmmamsummanaum;mm
12 B vfrare 9 ot fRomerand v ) i e 3 wand, R favie 8) wm 3 m am wm a2, B 30 36 & R 3w, R
T o el pfan ad) a4 ud afefa e & Rrud s and i e 99 & & AL
] 3 0 61 g {01, i N 1T RN @ Siandt ) g el &, Q0 [ sqaa & e 31 aroy s it ghen B R v Remless adl v e
Daite provisions shall be mude, Hy e use of mithle working ebothies without pockets, aguble slives il b serching o otheswise or by such meaos, for
preventing the mbroduction o danger wen o) the factory promises of fie. Luciter motches o any substwoee o witicle likely 0 couse explosion os tire, bt this
condition shull not prevent tie sboduction of an sl Hght of such constuction, position o cluracter @5 not o catse any danges of fire of explosion:
Provided that so much of s condition an applics 1o the eXabision of fon or sieel, alall not be ebligatory in o budlding in which no explosive other tan im
atph_!'\'c q!'mc (P l)h'i'ahm ot the 6!!5 (Ammunition) Class 14 kept,

L R N - . - s -~ & = ' - - ~ -~
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Call apew bt e The stk books o e grevtibed pradormne

sy
censer shall keep ¢ vt s of A1) exp
Eﬂ‘&wm"hﬁv T Pabes, 2V mhemever onch ailicer e
TEA W AN e v
" o "W“'“’mmmwwmm-dm&mmmanmm
] enmply with eery <ol

u%mm?an
terntivone shall | g
o";‘:":,;;p:mm'ﬂhm;' %‘,’f':;:.:w:.."m:::: ST Do APpenval of e fuemsimre avthoeity wml (e f
3 Pl ¥ AREAERE R P R :
' . F.’n"‘."'""' A E ) e { .Mwm’?;';ﬂ":ﬁmvﬂunQMmemalmmm
m:m .'x:':: he \‘M:::ﬂ o ':v:’m" 'mm.::‘m W poad comdininn) The e omees dhatl seprt 1n Teonsing Juthanity et of the
yin TEAon
mm.wmmm% s aa a-.m-mm.qm'z m?t;; £YrefY e mm
The livonms """:;"':."‘"'"" il A quaterly et e per satnites (1) ad (4) af ribe 24 of Mess niles
e /SR o T Een 58w TN B & T AN AL G K] AR i S S A gt A e |
| A ;&mwmm 1’;%7 i '.mume il e immicrtisely commamiested i the ficenaing atharity fae necensary adviee pol action
v % E FYCEITT TETI B 070 3R 0 0 R 1 <5a79) 400 O SAT18) 67, 27 et 521 O o, (gt 41 v 1
J E;,:m ﬁ ety -é"r’;; m“-,l’::lyggng Toe .%-u if aney ;;&mm i Mdemﬂﬂduummm £ BP0
- " LR r d &) 3 B . "
B Teh & e S ok S 1 G AR sear [0 e il Wwidl ) gteld 4 b ) A Gdies v
ntmﬂ:z:;mw‘:hﬁl:rta?::ﬂ;mﬂunw w e i allow movement 0f sl fonst ime permn G chieck G1e cotulition of Wl packages soterd and t cead
. arfsen W) 0 37 @ o ufYs: mome o g @t la R of) zam 7 10 ha @ o v 8 o
The resigtance of the habhning condinton ts ot stiall b 4 fow as passihle aml in 1 case be fons S 10 hms
17 SR % I A )8 M 30 7 1 ek 0 g e b aar e et i) 769 4 A |
A digtance 0f 15 meters sunmaindimge the magazine of slore honse shall be kept chear of dried grmas ar bish or flammoable msterials
1 fARERTEE & WA WT o), A 3 Mo ot et 0, 20 2w R @ f i w9 e |
Eveny package of explassve at (he lime of bemnging nside the magazine sholl be examined for it aoand eondition.
A MERE A T o w3 s RRTal 3 0 ) i) o A W |

: o= 19. el
W Not meie than £ pasons shall be allowal inskle the magazenc ut store haisse at any ome lime.
. 20 Rrepiem) & wrel St o) sRuidoy ael @ eon o e aive - et Raranm |
Numbe Prmpty packazon ol the cxplosives shall be removed ot the earliest and destzoyed |
~a 21 R awfarita) @) ufvg & e TIaaAa o a1l O arel WReETaR 3 v 21 Ay |
Orgm;i The lkensoe and the enployee shall be convamsant with proceyine to Iy taken diring the emergoncy within the premises :
22 hﬂmmmmnmmm:::mmnmwéwmmquﬁfath&maﬂznm
Addre: F Tud) SN GTeN R B BTSSR T W61 8, ST ) ks gl @ o) we |
Numb Free nceess 1o the heensed pramises shall be given al all reasomable tinies 1o any nspecting or sampling wtticer and every facility diall be altorded to the officer
fiu nscertamneng thal the provistons of the Act nnd these mbcs and the safety conditions ore dnly observed.
23, 4f2 argus Wik U1 RREES AUas SRS & ST TSR A w7 o guan o Odt ok sees w itk an ofted &3
oAl @) o) @R @) R ¥ 0 Yad Bt 3 o o & e @e v aifdaal @) o 3 e s 3, sicurs el @
X iz wom S Ay wEll & Wi sEaer R U8 widaerd 21 & |
“ER’* I U ticenany walbornty or 3 Contrufla of ExplasiVes infornms m wiiting, the lalder of the Hoence u eNecule uny repuirs or o meuke sy additions or allersbions
g to the hicensed premises or machinery, t00ls or sppurotus vr coery out recomumendutions, which are in the opinion ol such authority may pose unaccopiable sk
#o 0! and =0 necessary for the safety of esther on-gite or off-site of the premsscs or § the hotder of the | shall 1 the 1 Lations and report
compliance wilhin the persod ified by such authority,
N\ :..umummum e & e wiga Restes P 3 ofRila aga feed o s 3 witga Resies / s o g vl
¢ & 1
~ The bicensee shall purchase authonsed explesives! favworks or satety tuse as meationed in the list authunsed explosives (rom a licensed actory or compagy for
v 4™ poss=sion and sde from the magazine
£ 25, P § A & TR Iania S ai SagETea Gerd) 1 e SR T @ o -
- e @) NI I A SR A TR R, 125 Al () a5 BN @ B ofafia g, e
¢ 2L (&) $34e7 (93 GU 9era) &) 118 arawmmsmmaaalmmmmmmma:m.as.maataam,
o The passessasn and sale of firescrackiors generaling nowse Jevel exceedmas,
' 2) 125 dB{AT) or 145 dBICpk a1 4 meters distance from the polot of bursding shall be probibited,
b) For endivadunl firescracker constituling the sans (joined tiroctackers), the obove mentivned lanit be reduced by 5 log10 (N) dB, where N » aumber of
crackers jotned logether.
zf,.emn;ﬁ =R gefe g Ja el @ @l N, gi o & gft o SR e wiltieR o sraee witsrl & v safsa S
e 7 meet |
Accdents by fire or explosion snd luases, shortage or theft of explosives shall be smmediately reported to (he nearcst police station and the heenang authorty
and local office of (he hoensing authority.
gité ftfrom wrd ; Adsiseant Conditican ;
;{2 1. afycherd fedft e & anfaraareh ®) 1 vafda w3 A 38m ofve 1 ) Tae) f3R BT 1 The leemiee shall nut exhibir, pesses snd soll ravrarks of tarelgn arigin.
T
Fidd &R RS FrEs
For Chie! Controller of Explosives
|

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.
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Y Pom DFE-2
‘S‘? rule 113 of the Explotives Rales, 2008)
(Instance Form to be attached to the hicence)

cafety distances required to be kept clear around magazine for high explosives or fire works or factory licence number

it

Type of Stroctare(s)

Inside Safety Distances(1SD)
Room or Workshop used in Connection with the Magazine

.

Mngazine Office

Middle Safety Distances(MSD)
Magazinc Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public Highway ot Public Road

R I I B

10 River Embankment or Sea Embankment or Public Wel
11 Rescrvoir or Bounded tank/rope way )
12 Windmillor or Solar panel for Power Generation

Outside Safety Distances(OSD)
13 Duweliing Housc
14 Gowt. and Public Building .
15 Temple, Mosque, Church or Gurudwara or other Places of Worships

Any other Explosives Magazine or store House or Factory of the Applicant

/MP/2226MEISINT) in form LE-3 granted to M/s, Ram Raja Enterprices, Man Naka,, Madhys Pradesh- .

Safety distances
mefers

M LI
4l

180

Private Road which is PRINCIPAL mcans of access to a Temple, Mosque, Church,
Gurudwara ar other places of worships, Hospital, College, School or Factory

16 Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,

Theater. Cinema or other Building where the public are accustomed to assemble

17 Factory

12 Buildings or Warks used for the Storage in Bulk of Petroleum, Sprit, gas. or other

mflammable or hazardous substances

- - 359
19 Building or Works used for Storage and Manufacture of Explosives or of articles

which contain Explosives
20 Acrodrome
21 Fumage, Kiln or Chimney
22 Quarry or minc pit head
23 Power House or Electric Substation
24 Wireless Station
25 Warchouse or other Storage Building
26 Any other Protected works

Overhead Electric lines
27 Electric Power over head Transmission Lines above 440V
28  Electric Power over head Tramsmission Lines upto 440V

The Date ; 31/405/1995

Amendments :

Amendment of Quantity of Explosives™onthily Purchase Limiat dated @ 14/01/2011
Change i Authonzed Signatory/Occupien/Pastnens/Dircctors dated © 30/1172011
Change in Authonzed Signatory/Oceupier/Panmners/Directors doted @ 13/05/2014

Transfers -

Chungg in Licensee Nume/Address/Staus dated @ 25/04/2019

90

For Chict Contraller of Explasives

Note :- :l’his is system generated document does not require physical
signature. Applicant may take printout for their records.
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g T
Centificate of Stamp Duty
E-Stamp’ Detaile »
E-Stamp Code 010148205012021014692
Toa! E-Stemp Amoun 100 ‘
Govt. Stamp Duty (Rs.) 100 Municipaliey Duty (Re)) I8
Janpad Duty (Rs.) 0 Upkar Amount (Rs,)
Excmptod Amount(Rs.) o
E-Stamp Type NON-JUDICIAL
Isxue Dote & Time N5/01/2021 17:44:17
devendmn kumhr rajak /SP014211712201300071
.

Service Provider or lssuver Detnils
Mpnin Road Orchha, Near Canara Bank, Tehsil Orehha Digf 8

SP'/SRO/DRO/HO Detnils
TIKAMGARH
e TR Deed. Details

Copy or Extract ANY -8 p

Copy or Extract, centified to be o true copy or extract by or ordcf.‘: 4@,5@1:5 ;)fl?t.cr ander
section 76 of the Indian Evidence Act 1872 (1 of 1872) and not chaf _-llly;f‘.ﬁ law |
for the time being in force relating to cotirt fees- One hundred rupees. ‘
|

\

14 ; > \
“‘:'a"- 'T y
i.\: S\, ‘s o / v I

. o
-~

AGREEMENT
i First Pacty Details * i s
CHANDRABHAN  QUPTA S/0 D/O W/O C/O AYODHYA PRASAD GUPTA
E GALLA MANDI ROAD JHANSI TIKAMGARH Madhya Pradesh

YV A 12 AJAY ENCLAV

A INDIA
Number of. Pey 1
RNl Sesii. - Second Party Detalls . < o
: RAJARAM TRADERS

Address : ORCHHA TIKAMGARH Madhya Pradesh INDIA
1

Number of Persons 3133!‘2[
s g s i 05012021 BY F wmeE g T S TR [l SH s PR 12
er T TR oo #E 38 st v i womo | %

ﬂgm
§“_¢"‘._ mmﬁwmmmmmﬁﬁn&mmmmmmm
> i3

,;_-_'*."g‘.-‘ TR (E/CC/MP/25/667 (E106306) (E/CC/MP/22/697) (E106307) & |

& Hasy . “

e ) YNGR Tty fortorge

.

$mmma§daﬁmmw%!w%mmsﬁmmwm
mmmmﬁanﬁv-mmvw@aw#@mﬁmmﬁi#mwma‘»“rsﬂma?rﬁﬁ?

Wy sigried by Devendra
ir Rajak
2021.01.05 17:44:21

(Shyanarkushwahd)

T e Nt Ao d e
Grcniha

Distt -Niwarr (M Py

01014205012021014692
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0 o ——— * Vi)
[0 Wil 300) 16 61,08 Pors | 4 St 00T Eormien o) Reles, 3008

(%) 5% & Dy v oy o0 w4 PRV Y] TR Bt e ey 0t 4 ¥ Swdew vt & Sy s

Utmmtmnu lc)'anovmi,za,lJ_sov?mamm
r--ﬂm-"a.nvccmr ALS T
= Ang Fee Kiy onoiye,
) Lhtmhhnbym\n

MS Rajursm Traders Pertwers SAGopnul Pathat A Sk Sudeep Parmar (WA Oceapher 1 GOPAL PATHAK), €3 viIAY

BAHADUR Snagy. CHAURASIYA COLONY, NADARIYA KT MAYA, KAMPOO, LASHK AR, TownVillage - OWALIOR, Mistrics.
TIKAMOARN, Stete-Nadin Pradesh, Mnoode - 474001 )

S s e
I WY e | S of livetmes - Partnership Fiem
3 M‘%"’Mt;lﬁ'-h . Possess for use of Nitrate Mixture, Safety Fuse, Detnasting Pose, Detonstar, . % srom e
Lumhvﬂmmymuunmnm. "
€ srorh Breebont & M R o P
Licence is valid fir (he following kinds and quantity of explotives: — (w) (a ~
' » R bt T A >t e 71T = Rt e v 4
C SN HNene and Description ———__Class & Ml!!m__m_...f!m lyatany onetime
i Nu:ﬁgggn s 10 3 L‘E;‘)fo i:'s;'_*._.._ﬁ a
2 Safety Fuse " J NS
3, _Delonating Fuse 6,3 SRR e 20000 Mtey
-—---!\uumt.. --—..—.-. o_l!!gl_ - ———— S & - -o ‘“999!1. ——————
mNnmmmdnma-q“u-)mmhmmtw . 10 times
(b} Quastivy of explngives 1o e purchased in » caleedar menth{npplicable for Hoeoee ander articie 3(b) and (c)) : © asabove.
s mmmimmapm . Ywifier . (Drmswing No.) B/CCIMPI221677(2106306)
The licensed premises shall conform 16 the following drawing(s): . " Bt (Dated) 24/08/201 8
'y mmmﬁwhmm licensed pr“;u are gituated a1 following sddress
Survey No. 1772, Fr(TownVitlage) : GHATAYAHA A wrwr (Police Statlon) : ORCHA
Aot (District) TIKAMGARY |, 0w (State) Madhys Pradesh fimetz (Pincods) 472244
N (Phone) {. & (E-Malt) e (Fax)y
mmmmm&
¥ The licensed ises consizt of following facilities. : On-.;uln, lobby and a detonator store room,
8 mm-n-mmm, 1884 mmmmmh. 2004 X pahy, daﬁmw:&mm&tmﬁumtmh
The licence Is gramed subs 1o the provision of Explosives Act 1884 &5 amended from time 1o time

and the Explosives Rules, 2008 framed there under and 1he conditions,
sdditional conditions and ihe following Annexures
L dwee sntuh\-hn(wn, an—hmmm
Drewings {showing site, constructiona) 4nd other details) as s1ated in Serinl No. § above,
L el ity womo v mwmnmwmm
ftiony and Additiona) Conditions of this licence sigred by the lieensing suthority,
3 ¥ DE2 | Distanee Form DE-2,
9. wr arafiv et 31 w2071 RS This licence shall remain valid till 31st day of Maren 2021,
nm.m-wmmwnw Vg &mwnvntmmmwmowummvmmmmvmmmimmtWwa
«Mﬁ.nhhmtmnwm
This licence is liable 1o be suspended or ravoked for any vialation of the Act oc Rules framned there under ar the conditions of this licence g et forth under Set VI, whersver
applicabie, referred tg in Part & of Schedule V or If the licensed PIOMises are not found confarming to tye description shown in the plans and Annexure atached heretn.

Sdr.
=% | The Date - 24m8/2018 T o Rreoirem Free | Joing Chief Contraller of Explosives

Central Circle office, Agra
Amendments ;
* Amendment of Quantity ofExp‘oxl'M:‘MoulNy Purchase Limit dated 103/1222008
Tt &yt ¥ Sy oy
Space for Endorsement of Renewat

e et i -._~..._.__,_~._-._..A_~_-_-_.._._.<_ﬁ s o R — e i

e f orh w8 mivy ST DAt & Ermer 3 gerey

Date of Renewsl Date or Expiry Signature of Beerging authority and stame

— —_.___.—__—‘—_....__.__ e e S S AT R Y TR S e =

22/03202) 31032026 Dy:Chief Controller of Explogives, Bhopal

Note :- This is System generated document does not require sj

gnature. Applicant
may take printout for their records, ‘

http://10.0.50.1 1/1 ntExp/ExplosivesLicenceLEB Hindi.nsp?LcttechneratedYN=Y 3/22/2021
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4 -

e I'__- X No): NCCJM’P
; a:mm-n-' Fee Rs): 9800/ -

J.__g’;‘;;. fs berohy granted to '
s Rajaram Traders (AROIM / ey per GOPAL PATIAK), i
1 AZAXIYA K ATA. KAVIPOO. LASHKAR. Tonnige - GRALION. B ADUR STV, CHAURASIVA COLONY,
- g sRe A T gy
TR | States of licensee - Partwersh
2 ip Firm
' J.'ﬂm thmmm . Possees for use of Nitrate Mixtore, Safety Fave, Detonating Puse,
© Licence is valid enly for the following purposs, " Detonator, . ¥ Feyeim ¥ g
4. Y03 AR & Puftf e, mem o w7 & i ffrr ¥
umuvnli‘ﬂxlheﬁl!nﬁmkhebmdqummy ofnplocivu:-@(ﬂ]
X . T 3R Py f SR v U B PO v e A
R “neand Deserigtion. Clans & Division Sub-division Quastity ut any one fime
' ' Nitraje Mixture ™ / 2,0 0 4750 Kg.
‘2- Safety Fuse 6,1 (1] 10000 Mury
4 & Fuse 6.2 0 20000 Mirs
MMwﬁ?mﬂw&mgsmﬁmm AT 60'1;: tmm*om S
. ; e 3 . 10 thenes
(b) Quantity of explosives fo be purchased in a calendar momh[(mpliubio(lg?llangc’) under article 3(b) and (¢)] : * 4 sheve,
s-mwmaummmmmm . G & (Drawing No.) E/CC/MP22/597(E 106307)
m:immdnlbm%m?mhmmm):. * Rt (Dated) 0610272019
6. Sl TR PR it ae v I The licensed premises ase situated at following addreas:
Survey No. 1772 Mag. no 02, T (To ”G“A“"‘"Wummmusuaunoncm
T (Dietrict) TIKAMGARR, ' T (Stote) Madhya Pradesis OTPYS (Pincade) 472246
TTMIN (Phane) € A (mai) : R (Pax)
‘ 7-\"33@“*%!@“‘%" b s MugNo.ﬂ/K)nemguln,bbbyandaddmmm-Qm

The licensed premiscs consist of following facilities,
8. wgm-wgmmmmﬁw 1884 mmmmmm.mtmm.wmmwmmmt
§Y o I '
The licence is granted subject to the provigion of Explosives Act 1884 ux nmended from time to time &nd the Explosives Rulcs, 2008 framed there under and the conditions,
additional conditions and the following Annexures .
1. SUYRT W €. 5 T oyy wim Tenits (o, it o 37 v 5T w5y gu)!
Drawings (showing sile, constructional and other details) as stuted in serial No, § shove.

2. SIS Wil = sl 4 59 SaTe 1 wid 9 iRy vl
Couditions and Additional Conditions of this licence signed by the licensing authonty,
3. §8 TFY DE-2 | Distance Form DE-2 _
- T ST R 32 A1 2023 T AT WA T licence shall remain valid il Mst day of March 2023,
TE SEpefe, AR @ Sed st e Pat o v%m4$mﬁﬁzm.w‘bmmmm3Mﬂmmmmmm
I URHR AT @ IO dem guay F affa fawo SRR T WY WA R el an vl ol o el 8, Wt g e
Mun&rmﬂnwn&limofﬁslwunﬂa&m&u&tm

This licence is lisble to be suspended or revoked for any violation of the Act or Rules fmmed
whmcppliublc.m{amlminl'm4ofSchcdulcVorinhcliu-nsedpr:milesmnot foundu:ufominglolbodﬁcﬁpﬁmdiminthcpﬂmlndwmhcd

i . : Sd/-
TR | The Date - 060212019 WY 3 TmTew i@ | Joint Chief Controller of Explosives
' Central Circle office, Agra
nendments : -
Ameudment of Quantity of Explosives/Monthly Purchase Limit dated : 10/06/2019 '
el & qutes ¥ e
_ Space for Endorsement of Reswewn|
Tl 3 AR awita @ arda ST Wi ¥ TEnaR 3 2Ry
Date of Renewal Date of Expiry Signature of licensing authority and stamp
‘2110‘/2023 31/03/2028 Jt. Chief Controller of Bxplosives, Bhopal Circle,.Bhopal

M,wmmmﬁmmmmm%mﬂsmmmﬂm
Statuiory Warning : Mishandling and misuse of explosives shall constitute serlous eriminaul offence under the taw.

€ :- This Is system generated document does not require physical signature, Ap'pncant may take printout for

thelr records.
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ANNEXURE R-7
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363 ANNEXURE R-9

No. J-11011/15/2012-1A. II (M)
Government of India
Ministry of Environment & Forests Climate Change

Office Memorandum
Dated: 20.03.2015

Subject: Valid and subsisting Environment Clearance.

The Ministry has received reference on the applicability of the
provision of requirement of Environment Clearance (EC) at the time of
renewal of lease, even if a valid and subsisting environment clearance is

held by a Project Proponent (PP}, at the point of time the PP seeks renewal of
the mining lease.

After due consideration and examination of relevant judicial
pronouncements and the OMs issued in this regards, it is clarified that the
Project Proponent which has a valid and subsisting EC for their mining
project either under EIA Notification 1994 or EIA Notification 2006, will not
be required to obtain fresh EC at the time of renewal of the lease. This is
subject to the maximum period of validity of the EC being for mining lease
for 30 years.

=4y A 0AM

(Dr. U. Sridharan)
Scientist ‘F’

To,

1. All officer of IA Division

2. Chairpersons/Member Secretaries of all SEIAA/SEACs
3. Chairman, CPCB

4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy to:

1. PS to MoS (I/C)

2. PPS to Secretary (EFCC)
3. PS to JS(MKS)

4. Website, MoEFCC

5. Guard File
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F.No.JA3-22/11/2023-1A.111 (E-208230)
Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division

3rd Floor, Vayu Wing
Indira Paryavaran Bhawan

Jor bagh Road, Aliganj
New Delhi - 110 003

Date; 3" November, 2023

OFFICE MEMORANDUM

Subject: Clarification with reference to Ministry’s OM dated 28.04.2023 in
Compliance of order dated 07.12.2022 passed by Hon'ble NGT in O.A.142

of 2022 in the matter of Jayant Kumar vs. Ministry of Environment, Forest
and Climate Change - reg.

This is with reference to the Ministry’s OM dated 28.04.2023, wherein the
Ministry has directed that, all valid Environmental Clearances (ECs) issued by DEIAA
shall be reappraised through SEAC/SEIAA in compliance of the order of the Hon'ble
NG’rinO.A.1420f20221twasalsodirectedthatallconcemedSEACsshallre-
appraise the ECs issued by DEIAAs between 15.01.2016 and 13.09.2018 (including
bo&\data)andall&%hECsinthisregardshallbeissued by SEIAAs based only after
such appraisal. The re-appraisal by SEIAA shall be completed within a time period of
one year from the date of issue of OM dated 28.04.2023,

2 In this regard, the Ministry has filed an affid

avit before the Hon’ble NGT on
25.05.2023 in OA No. 142 of 2022 in the matter of

Jayant Kumar Vs. MoEFCC & Ors.,,
from 15.01.2016 to 13.09.2018, will

: of issue of the Ministry’s OM dated
28.04.2023 subject to the compliance of the conditions prescribed therein,
3. Inview of the above, itis further clarified that the ECs granted by DEIA A which

out re-appraisal as outlined above, whichever is earlier,

268
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4.  This s for necessary action and compliance please.

5. Thisis issued with the approval of the Competent Authority.
Q ”:E\‘\\ \ 2013
Ramanat

(Sundar an)
Scientist ‘E’

To

1. Chairman/Member Secretary, CPCB,
2. Chairperson/Member Secretaries of all the State/ UT, PCBs/PCCs

3. Chairperson/Member Secretaries of all the EACs.
4. Chairperson/Member Secretaries of all the SEIAAs/ SEACs.

5. All Officers of IA Division

Copy to:

1. PSto Hon'ble MEFCC

2. PSto Hon'ble MoS (EF&CC)

3. Sr PPS to Secretary (EF&CC)

4. Sr PPS to DGF&SS (EF&CC)

5. SrPPSto AS(TK)/Sr PPS to JS(SKB)
6. Website, MOEF&CC/Guard File

Page 20f2
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ANNEXURE A-19

F. No. 1A3-22/11/2023-1A 11T (E 208230)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

3" Floor, Vayu Wing
Indira Paryavaran Bhavan,
Jor Bagh Road, New Delhi-110003

Dated: 15 March, 2024

OFFICE MEMORANDUM

Subject: Extension of time period for compliance of order dated 07.12.2022 passed
by Hon’ble NGT in O.A.142 of 2022 in the matter of Jayant Kumar vs. Ministry of
Environment, Forests and Climate Change - reg.

The Ministry vide OM dated 28" April 2023, in compliance of order dated
07.12.2022 passed by IHon'ble National Green Tribunal (Principal Bench) in O.A.142
of 2022 in the matter of Jayant Kumar vs. Ministry of Environment, Forests and
Climate Change, had provided a window period of one year for all SEIAAS to re-
appraise the Environmental Clearances (ECs) issued by DEIAA from 15.01.2016 to
13.09.2018 and grant fresh ECs.

2, Subsequently, based on the representation received, the workflow for the re-
appraisal of the ECs issued by DEIAA from 15.01.2016 to 13.09.2018 was integrated
into the PARIVESH and the Ministry vide OM dated 15.01.2024 issued the SOP for
reappraisal of ECs granted by DEIAA between 15.01.2016 and 13.09.2018. Further, the
Hon'ble High Court of Kerala in WPC No.41139/2023 has directed to inform whether
there is any proposal to extend the period for reappraisal of ECs already granted by
DEIAAs through SEIAA beyond 28.04.2024 as the reappraisal process may not be
completed within the specified time.

3. In this context, the Ministry has issued letters dated 11.08.2023 and 01.03.2024
to all the SEIAA /SEAC to submit the compliance report of OM dated 28.04.2023. The
compliance report is yet to be received by the Ministry.

4. Now, the Ministry is in receipt of representation requesting for extension of
time period provided in the OM dated 28.04.2023 mentioned above, Based on the facts
mentioned above, the matter has been examined in detail. After due consideration, it
has been decided that the time period of one year provided in the OM dated 28.04.2023

- Page1of2
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shall be extended for a further period of six months till 27.10.2024. All other terms and
conditions mentioned in the OM dated 28.04.2023 shall remain the same.,

5. Phis is issued with the approval of the Competent Authority.
L
(Sundar Ramanatl‘!f{l?’ L’
Scientist E
To

The Chairperson/ Member Secretaries of all the SFIAAs/SEACs.
The Chairman of all the Expert Appraisal Committees

The Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs.
All the officers of IA Division

it o O

Copy for information to;

1. PSto Hon'ble MEF&CC

2. PS to Hon'ble MoS, EF&CC

3. PPS to Secretary, EF&CC

4. PPSto AS (TK)/ JS(SKB)

5. Website, MoEF&CC /Guard file

& Page 2 0f 2
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